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 11263

 LOK  SABHA

 Monday,  June  18,  962/Jyaistha  28,
 884  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Mr.  Speaker:  The  House  will  now

 take  up  questions.  Q.  No.  ‘1510.

 Shri  Prabhat  Kar:  On  a  point  of
 order  regarding  this  question

 Mr,  Speaker:  The  question  has  not
 yyet  been  asked.

 Shri  Prabhat  Kar:  My  point  is
 that  this  question  cannot  be  asked.

 Mr.  Speaker:  First,  let  Shri  Nath
 Pai  ask  the  question.

 Defence  Minister’s  Remarks  about
 Auditor-General

 +
 oxgag,  {  Shri  Noth  Pal:

 Shri  Hari  Vishnu  Kamath: a
 Will  the  Minister  of  Finance’  be

 Pleased  to  obtain  a  statement  from
 the  Auditor-General  on  the  remarks
 made  by  the  Defence  Minister  on  the
 3lst  May,  962  and  lay  it  on  the

 “Table?
 Mr.  Speaker:  Now,  Shri  Prabhat

 Kay  may  state  his  point  of  order.

 ‘Bhri  Prabhat  Kar:  Questions  can
 be  asked  only  for  eliciting  informa-
 tien.  You,  Sir,  have  often  in  this
 House,  asked  hon.  Ministers  not  to
 weply  to  supplementary  questions
 when  they  are  in  the  mature  of  a
 suggestion  for  action.  ‘But,  here  is

 @  question  which  in  its  form  and  in
 its  content  is  a  suggestion  for  action.

 2I05(Al)  LSD—.

 77264

 Mr,  Speaker:  I  have  to
 that.  I  shall  do  that.

 Shri  Prabhat  Kar:  Secondly,  there
 was  already  a  point  of  order  raised
 by  Shri  P.  K.  Deo  on  this  matter,
 and  you  have  already  given  a  ruling
 on  that  and  said  that  you  would
 study  this  matter  and  then  give  your
 considered  ruling  on  this  question.
 Now,  if  this  question  is  asked  and
 replied  to,  then  all  the  points  of
 order  that  were  raised  by  Shri  P.  K.
 Deo  will  automatically  be  replied  to.

 explain

 So,  from  al]  angles,  this  question
 cannot  be  answered.  That  is  my
 point  of  order.

 Shri  Raghunath  Singh:  When  the
 question  has  been  admitted,  how  can
 it  not  be  answered?

 Shri  S.  S.  More:  May  I  make  a
 submission,  Sir?

 Shri  P.  K.  Deo:  This  is  not  in  the
 nature  of  a  suggestion  for  action,  nor
 has  the  Chair  given  any  ruling  on
 the  point  of  order.

 Shri  S.  S.  More:  I  feel,  Mr.  Speaker
 Sir,  ‘that  this  question  refers  to  a
 point  which  is  of  major  importance
 and  likely  to  be  subjected  to  further
 questioning.  What  is  the  position  of
 the  Auditor-General?  That  is  a
 matter  of  constitutional  importance.

 Shri  P.  K.  Deo:  Let  the  question
 be  answered.

 Shri  S.  5.  More:  My  initial  sub-
 ‘mission  will  be  that  this  question  is
 not  designed  for  asking  information.
 Here,  the  two  questioners  are  not
 asking  for  certain  information.  The
 Defence  Minister  was  pleased  to  ex-
 press  certain  views  about  the  func-
 tions  and  powers  of  the  Auditor-
 General.  Now,  an  attempt  is  being
 made  to  elicit  a  sort  of  statement  or
 the  views  .of  the  (Auditor-General
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 regarding  the  opinions  expressed  by
 the  Defence  Minister.  There  is
 going  to  be  a  sort  of  clash  of  opinion,
 if  an  answer  is  given  to  this  ques-
 tion.  So,  my  submission  is  that  it
 will  not  be  advisable  to  have  _  this
 question  answered,  under  the  rele-
 vant  rules.

 Mr.  Speaker:  Now,  let  us  have
 the  reaction  of  the  Minister  also.

 Shri  Nath  Pai:  Would  you  allow
 me  also  to  say  something?

 _Mr.  Speaker:  Let  us  hear  the
 answer  of  the  hon.  Minister  also  and
 then  I  shall  say  what  I  wanted  to
 Say.

 The  Minister  of  Finance  Shri
 Morarji  Desai):  The  reports  of  the
 Auditor-General  are  considered  by
 the  Public  Accounts  Committee  and
 it  is  open  to  that  committee  to  seck
 elucidation  on  any  point  from  the
 Auditor-General.

 Mr.  Speaker:  Perhaps,  I  might
 have  to  say  something  on  the  point
 of  order  that  has  been  raised  regard-
 ing  this  question.

 It  is  also  true  that  I  promised  hcre
 that  I  would  give  a  considered  rul-
 ing.  But  my  difficulty  was  that  un-
 less  a  proposition  is  framed  or  formu-
 lated,  I  cannot  give  a  ruling.  I  find
 it  difficultyto  give  a  ruling  unless
 some  points  are  framed  on  which  I
 am  called  upon  to  give  a  ruling.  I
 cannot  give  a  ruling  on  the  general
 aspect  as  to  what  the  duties  of  the
 Auditor-General  are,  and  what  the
 sphere  of  audit  is  within  which  he
 should  move  about  and  so  on.  That
 was  not  possible  for  me.

 What  I  can  say  now  is  that  the
 Auditor-General  is  an  independent
 constitutional  authority.  He  is  not
 answerable  directly  to  Parliament.
 We  can  ask  anything  from  him  only
 through  a  Minister.  He  is  to  be
 represented  here  through  a  Minister.

 It  is  right,  and  I  have  always  said
 so  also,  that  questions  are  normally
 or  usually,  for  eliciting  information
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 Regarding  the  information  that  is
 sought  to  be  obtained  from  the  Com-
 ptroller  and  Auditor-General,  we
 cannot  get  it  directly  from  him  as  he
 is  not  an  officer  of  Parliament  as  his
 counterpart  is  so  far  as  UK  is  con-
 cerned;  there,  he  is  an  officer  of  the
 Parliament,  and  he  is  responsible  to
 the  Parliament,  and  he  has  to  lay
 his  return  before  the  House,  if  he  is
 asked  to  do  so,  and  the  House  can
 always  call  upon  him  to  lay  that  re-
 turn  and  can  ask  him  anything.  But,
 here,  if  we  have  to  get  any  informa-
 tion  from  him,  we  can  only  00  so
 through  a  Minister,  and  the  Finance
 Minister  is  the  only  Minister  who
 can  give  that  information.  But  the
 position  hcre  is  that  he  is  not  directly
 responsible  to  the  Parliament  to  do
 anything.  He  gives  his  report  to  the
 President  direct  and  the  President
 causes  it  to  be  laid  on  the  Table  of
 the  House.

 So  far  as  the  question  was  con=
 cerned,  I  had  been  asked  here  _  to
 give  a  considered  ruling.  I  had  no
 point  before  me.  Meanwhile,  a
 Short  Notice  Question  was  tabled.
 That  was  not  accepted.  I  only  want-
 ed  to  know  what  were  the  duties
 and  functions  to  be  performed  and
 the  powers  to  be  exercised  by  the
 Comptroller  and  Auditor-General
 according  to  his  own-  notions,  because
 so  far  Parliament  has  not  formulat-
 ed  them  by  an  Act  of  Parliament.
 Therefore,  I  allowed  that  statement
 if  he  was  prepared  to  make  it.  But
 the  Finance  Minister  has  just  now
 replied  that  no  statement  is  being
 put  here  and  no  information  is  being
 supplied  to  the  House.  My  business.
 is  finished  because  I  cannot  compel
 the  Minister  to  collect  that  informa-
 tion  from  him.

 Now  this  House  has  the  remedy  to
 get  it  through  the  Public  Accounts
 Committee  before  which  he  can  ap-
 pear  and  give  all  the  information
 that  the  House  wants  to  have  from
 him.  If  I  had  got  that  information,
 I  would  have  given  the  ruling  alsa
 because  then  the  points  would  have
 been  before  me.
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 So  far  as  my  earlier  promise  was
 concerned,  I  could,  only  say  that
 there  were  no  ‘points  formulated.
 Therefore,  I  could  not  give  any  rul-
 ing  at  all.  But  if  this  information  is
 received,  certainly  then  I  can  give
 my  ruling.

 Shri  Nath  Pai:  May  I  in  all  humi-
 lity  point  out  to  you  that  the  reply
 given  by  the  Finance  Minister  is
 totally  unsatisfactory,  though  it  has
 the  appearance  of  constitutional  pro-
 priety?  May  I  here  draw  your  atten-
 tion  to  the  ruling  given  by  your  very
 worthy  predecessor,  Shri  Mavalankar,
 in  this  House?  Speaker  Mavalankar
 Tuled  that  so  long  as  the  Comptroller
 and  Auditor-General  was  responsible
 for  maintaining  accounts  and  in  addi-
 tion  to  conducting  audit,  admissi-
 bility  of  questions  relating  to  the
 former  must  be  regulated  as  in  the
 case  of  any  other  question.  Further,
 normally  such  questions  are  admitted
 for  written  answer.  But  the  Minister
 of  Finance  who  is  responsible  for
 answering  such  questions  in  the
 House,  in  practice  gets  the  material
 for  answer  from  the  Comptroller  and
 Auditor-General  and  places  it  before
 the  House.

 My  guestion  arose  from  certain  re-
 marks  that  were  passed,  and  it  is  in
 our  eagerness  to  maintain  that  inde-
 pence  of  the  Auditor-General  that
 we  have  tried  to  raise  this  question.
 You  prefaced  your  remarks  today  by
 stating  that  he  is  an  independent
 authority.  The  Defence  Minister  has
 stated  something  which  we  thought
 impinges  upon  that  independent
 functioning.  We,  therefore,  wanted
 the  position  to  be  clarified,  whether,
 as  stated  by  the  Defence  Minister,
 the  Auditor-General  had  gone  out  of
 his  way  seeking  information  from
 private  individuals.  We  wanted  this
 information  to  be  placed  on  the  Table
 of  the  House,  and  I  do  not  think  he
 is  precluded  from  doing  that.

 Before  I  sit  down,  may  I  ‘cite  one
 more  authority?  In  a  booklet  pub-
 lished  by  the  Joint  Secretary  of  the
 Lok  Sabha,  this  is  what  is  given  as
 the  practice  followed  in  the  House
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 of  Commons,  where  I  quite  agree  the
 officer  is  an  officer  of  the  House  there.
 Even  before  this  was  statutorily  laid
 down,  this  was  the  practice  followed
 by  the  Public  Accounts  Committee
 there:

 “The  Committee  of  888  stated
 that  while  it  is  no  doubt  difficult
 in  all  cases  to  draw  a  distinction
 between  questions  bearing  directly
 on  audit  matters  and  those  which
 may  trench  on  administrative  func-
 tions.  «,”

 At  the  same  time,  it  has  been
 stated  that  in  the  course  of  his  audit
 the  Comptroller  and  Auditor-Gene-
 ral  can  make  remarks  which,  he
 thinks,  are  of  public  interest.

 We  think  that  the  Auditor-General
 here  has  discharged  that  duty.  The
 simple  information  we  seek  is  this,
 whether  he  went  on  soliciting  infor-
 mation  for  the  discharge  of  his  duties
 from  private  individuals  as  it  was  al-
 leged,  and  I  think  this  statement
 you  could  have  directed  the  Finance
 Minister  to  lay  before  the  House.
 And  as  I  have  said,  there  is  a  prece-
 dent  given  in  this  House  by  Shri
 Mavalankar.

 Shri  Prabhat  Kar:  The  further  ex-
 planation  by  Shri  Nath  Pai  makes
 it  clear  that  this  question  really
 should  not  have  been  admitted,  be-
 cause  I  had  put  this  question  directly
 to  the  Finance  Minister  about  the
 functions  of  the  Auditor-General.

 Shri  Hari  Vishnu  Kamath:  He  is
 questioning  your  ruling  now.  It  can-
 not  be  allowed.

 Shri  Prabhat  Kar:  I  have  nothing
 to  say  against  the  ruling.  I  am  try-
 ing  to  explain  that  the  very  things
 have  been  put.

 Mr.  Speaker:  I  have  already  fol-
 lowed  it.

 Shri  Prabhat  Kar:  A  question  has
 been  put  here.  A  Minister  makes  a
 statement  here.  Are  we  to  get  the
 explanation  from  another  Minister
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 as  to  his  reaction  to  the  statement
 made  by  the  other  Minister?

 Mr.  Speaker:  Order,  order.  The
 hon.  Members  should  stick  to  their
 seats.  He  has  argued  it.  I  have
 followed  it.  Now  he  should  con-
 clude.

 Shri  Prabhat  Kar:  Now  the  ques-
 tion  that  has  been  put  is  that  the
 Finance  Minister  should  be  requested
 to  obtain  a  statement  from  the  Audi-
 tor-General  giving  his  reaction  to  the
 speech  made  by  the  Defence  Minis-
 ter.

 Me.  Speaker:  He  has  taken  objec-
 tion  to  that,  and  I  have  answered
 it.  I  will  further  answer  it  if  neces-
 sary.

 Shri  P.  K.  Deo:  I  bow  to  your  rul-
 ing,  but  at  the  same  time  I  beg  to
 submit  that  at  the  moment  there  is
 no  Public  Accounts  Committee.  No
 Public  Accounts  Committee  has  been
 constituted  by  the  House,  and  this
 House  is  the  supreme  body,  and  so
 long  as  there  is  no  Public  Accounts
 Committee  which  is  functioning,  I
 do  not  think  there  should  be  any
 objection  on  the  part  of  the  Finance
 Minister  to  lay  it  before  the  House.

 Shri  Surendranath  Dwivedy:  Cur-
 jiously  enough  we  find  in  this  House
 that  more  often  the  Members  of  the
 Treasury  Benches  criticise  the  Audi-
 tor-General.

 Mr.  Speaker:  That  general  ques-
 tion  should  not  be  opened  now.  It  is
 not  before  the  House.

 Shri  Surendranath  Dwivedy:  My
 request  to  you  would  be:  is  it  not
 time  that  the  Speaker  should  give
 us  a  clarification  on  this  matter  80
 that  these  things  may  not  come  up
 again  and  again  in  this  House?  That
 js  the  ruling  which  we  want  from
 you.

 Shri  Tyagi:  I  beg  to  submit  that
 this  question  is  out  of  order.

 Shri  Surendranath  Dwivedy:  After
 the  ruling  of  the  Speaker?
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 Mr.  Speaker:  I  have  patience  to
 hear  him,  and  hon,  Members  should
 also  have.

 Shri  Hari  Vishnu  Kamath:  There
 is  no  point  of  order.  It  has  been  ad-
 mitted,  it  has  been  put.  How  can
 there  be  a  point  of  order  now?

 Shri  Tyagi:  It  is  only  when  per-
 mitted  by  the  Chair  that  Members
 try  to  raise  their  objections,  so  that
 the  Chair  might  again  consider.

 Shri  Hari  Vishnu  Kamath:  After
 the  ruling?

 Shri  Tyagi:  After  the  ruling,  of
 course.  Therefore,  my  submission  is
 that  the  very  language  and  the  man-
 ner  of  the  question  indicate  that  it
 is  a  suggestion  for  action,  which  is
 not  generally  permitted.  It  is  not
 seeking  any  information.  The  ques-
 tion  is:

 “Will  the  Minister  of  Finance  be
 pleased

 Mr.  Speaker:
 question  is.

 I  know  what  the

 Shri  Tyagi:  That  being  so,  it  can-
 not  be  admitted.  (Interruptions).

 Mr.  Speaker:  There  ought  not  to
 be  such  comments.  He  should  _  re-
 sume  his  seat.  We  should  also  take
 into  account  the  time  that  we  are
 spending  on  this.

 Shri  Hem  Barua:  May  I  ask  for  a
 ruling  on  this,  whether  the  Auditor-
 General  is  not  the  constitutional  head
 to  look  into  the  indiscreet  expendi-
 ture  of  the  Government?

 These  are  different
 present  before  the

 Mr.  Speaker:
 questions,  not
 House.

 Shri  Hem  Barua:  If  he  is,  he  can
 range  over  the  administration  also,
 to  which  the  Defence  Minister  is  ob-
 jecting.

 Mr.  Speaker:  So  far  as  the  admis-
 sion  of  the  question  is  concerned,
 I  am  the  sole  authority  and  the  final
 authority.  Whether  it  is  wrong  or
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 -ight  is  not  to  be  questioned.  I  have
 admitted  it.  But,  simultaneously,  as
 for  the  answer  of  the  Minister,  whe-
 ther  he  wishes  to  answer  it  and  in
 what  terms,  that  is  for  him  to  de-
 cide.  I  cannot  compel  him  or  extract
 forcibly  any  answer  out  of  him.  If
 he  gives  an  incomplete  answer,  or
 does  not  give  a  full  answer,  I.  can
 only  sometimes  make  a_  suggestion,
 but  the  House  has  the  remedy  and
 not  the  Speaker.  My  function  was  to
 admit  the  question.  I  did  that,  and
 that  should  not  be  questioned  at  this
 moment.  As  to  whether  it  is  right
 or  wrong,  it  may  be  discussed  sub-
 sequently,  on  a  different  occasion.
 Now  at  this  moment  it  cannot  be
 questioned.

 Secondly,  as  to  what  authority,
 what  powers  the  Auditor-General
 should  exercise,  whether  he  can  go
 into  the  administrative  details,  effi-
 ciency,  economy  and  other  things
 etc.,  that  is  a  wider  question.  That
 can  be  taken  up  not  during  the  Ques-
 tion  Hour  but  some  other  time,  and
 I  am  prepared  to  take  that  up.

 Shri  Hem  Barua:  I  wanted  a  rul-
 ing  on  that.

 Mr.  Speaker:  He  will  kindly  _  re-
 sume  his  seat.  That  ruling  cannot
 be  given  on  this  occasion.
 I  felt  a  difficulty.  When  I  wanted  to
 give  that  ruling  there  was  no  pro-
 position  formulated  before  me.  So,
 let  us  proceed  further.  I  have  now
 got  the  points  that  the  hon.  Members
 want.  They  have  got  all  the  powers.
 That  is  why  I  wanted  the  Comptrol-
 ler  and  Auditor-General  to  give  us
 that  information:  what  he  considered
 to  be  his  duties  and  powers  because
 Parliament  has  not  yet  laid  down  any
 law.  That  has  not  come  before  me.
 That  was  my  difficulty.

 Shri  Hem  Barua:  You  can:  give  a
 ruling  on  my  suggestion.

 Mr.  Speaker:  What  other  remedies
 we  can  adopt—that  is  a_  different
 thing  to  consider.  So  far  as  the  pre-
 sent  one  is  concerned,  the  answer  has
 come  from  the  Finance  Minister  and
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 we  have  heard  it.  It  is  for  the  House
 to  consider  whether  we  can  do  some~
 thing  further.  We  will  do  whatever
 is  possible.  It  has  been  pointed  out
 that  the  Public  Accounts  Committee
 is  not  yet  constituted.  If  some  notice
 comes  to  me  for  anything  to  be  done,
 then  alone  I  can  consider  whether  that
 is  the  correct  form  or  not.  I  have
 not  to  give  my  ruling  in  a  blank  at-
 mosphere  here.  Unless  some  sug-
 gestion  comes,  unless  some  _  hon.
 Members  ask  me  to  do  something  and
 give  notice  of  some  discussion  in
 some  form,  how  can  I  proceed  like
 that?  That  should  be  deemed  as
 closed  and  we  should  proceed  to  the
 next  question...  .(Interruptions.)

 Shri  Nath  Pai:  We  have  some  sup-
 plementary  questions  to  ask.  You
 nave  said  about  the  admissibility  of
 my  question.  We  abide  by  your  rul-
 ing  with  regard  to  that,  though  I  sub-
 mitted  the  authority  of  your  predeces-
 sor  regarding  that.

 Mr.  Speaker:  I  have  strictly  follow-
 ed  that  authority  because  so  far  as
 admission  is  concerned  it  is  for  the
 Speaker.  But  what  answer  is  given
 by  the  Minister,  that  is  quite  a  diffe-
 rent  thing.

 Shri  Nath  Pai:  The  Constitution,
 article  149,  stipulates  that  the  powers
 and  other  functions  of  the  Auditor-
 General  will  be  defined  by  Jaw  in
 Parliament.  There  was  a  time  when
 in  the  Order  Paper  itself,  in  the
 legislative  business  of  the  House,  it
 was  once  included  that  the  Bill  would
 be  introduced.

 Mr.  Speaker:  He  may  put  his  ques-
 tion.

 Shri  Nath  Pai:  When  does  the
 Finance  Minister  contemplate  intro-
 ducing  suitable  legislation  defining  the
 powers  and  functions  and  the  autho-
 rity  of  the  Auditor  General?

 Shri  Morarji  Desai:  We  are  in  cor-
 respondence  with  the  Comptroller  and
 Auditor-General  in  thia  matter.  Some-
 thing  has  been  drafted  already  and
 we  want  to  bring  it  as  soon  as  pos-
 sible  so  that  his  functions  are  defined
 by  Parliament.
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 Shri  Nath  Pai:  As  I  have  stated
 earlier,  once  it  was  included  in  the
 parliamentary  business  that  the  Bill
 would  be  introduced  in  the  House.
 What  have  been  the  causes  of  the  de-
 lay  in  introducing  such  a  Bill?

 Shri  Morarji  Desai:  The  causes  are
 that  some  objections  were  raised  by
 the  Comptroller  and  Auditor-General]
 ....(Interruptions.)

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  year  in  and  year  out  the  Auditor-
 General  has  pointed  out  some  dclibe-
 rate  errors  of  omission  and  commis-
 sion  on  the  part  of  the  Defence  Minis-
 try?

 Mr.  Speaker:  Order,  order.  He
 should  confine  himself  to  the  questian.

 Shri  Hem  Barua:  What  steps  thave
 been  taken  to  improve  the  situation?

 Mr.  Speaker:  That  is  a  wider  ques-
 tion,  not  related  to  the  one  here  just
 now.

 Shri  Hari  Vishnu  Kamath:  During
 the  last  five  years  or  more  when  the
 Finance  Ministcr  has  been  a  Member
 of  the  Cabinet,  has  this  matter,  the
 attitude  of  the  Government  vis-a-vis
 the  Comptroller  and  Auditor-General,
 or,  in  other  words  audit  vis-a-vis  ad-
 ministration,  been  taken  up  at  Cabi-
 net  level  and  has  any  code  of  conduct
 been  formulated  with  regard  to  this?

 Shri  Morarji  Desai:  That  has  never
 been  in  dispute:  there  is  no  question
 of  considering  it.

 Shri  Hari  Vishnu  Kamath:  Was  this
 matter  taken  up  at  the  Cabinet  level
 or  not?  It  has  not  been  answered.  I
 do  not  ask  about  the  disputes.  Be-
 cause  of  these  uttcrances  by  the  De-
 fence  Minister,  and  of  Shri  C.  D
 Deshmukh  also  in  the  First  Lok  Sabha,
 has  this  matter  been  taken  up  at  the
 Cabinet  level  and  any  attempt  been
 made  to  formulate  a  code  of  conduct
 with  regard  to  the  attitude  of  |  the
 audit  vis-a-vis  administration?

 Shri  Morarji  Desai:  The  question  of
 defining  the  functions  of  the  Comptrol-
 Jer  and  Auditor-General  by  law  has
 been  taken  up  at  the  Cabinet  level
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 and  as  I  said  it  is  under  considera-
 tion  and  a  Bill  will  be  brought  before
 the  House.

 Skri  Hem  Barua:  I  rise  to  a  point
 of  order.  The  point  of  order  is  this.
 As  I  understand,  the  Auditor-General
 is  a  constitutional  check,  and  in  this
 sense,  Parliament  exercises  or  con-
 trols  other  administrations  through
 the  Auditor-General  in  financial  mat-
 ters.  This  being  so,  may  I.  know
 whether  Parliament  is  competent  or
 not  to  question  these  things?  Here  is
 the  Auditor-General  who  has  been
 pointing  out  deliberate  errors  of  omis-
 sion  and  commission  on  the  part  of
 the  Defence  Ministry.  So,  the  point
 is  whether  the  Parliament  is  compe-
 tent  or  not  to  gue:tinn  whether  the
 Government  have  .  any  serious
 note  of  these  irregularities  and  tried
 to  improve  the  situation.

 Mr.  Speaker:  On  this  question,  this
 point  of  order  would  not  be  relevant
 at  all.  Next  question.

 Shri  U.  M.  Trivedi:  Sir,  I  rise  on  a
 point  of  order.  You,  Sir,  have  ruled
 that  you  can  admit  questions  and  it
 is  for  the  Ministers  to  reply.  But  the
 Ministers  must  also  reply,  not  on  ire
 relevant  matters  but  on  relevant  mate
 ters,  matters  which  arise  from  the
 question.  The  reply  that  the  hon.
 Finance  Minister  has  given  today  is
 absolutely  irrelevant  to  the  question
 that  has  been  put.  It  is  his  duty  to
 answer  to  the  question  that  has  been
 put  to  him,  namely,  whether  he  has
 taken  those  steps  or  not.  He  has
 neither  denied  nor  admitted  it,  and  he
 has  thrown’  the  burden’  upon  the
 Public  Accounts  Committee,—it  is
 its  duty  which  will  be  discharged  and
 it  is  the  responsibility  of  the  Public
 Accounts  Committee  to  reply  or  not
 to  reply.  The  question  is  whether  he
 has  obtained  a  statement,  whether  the
 Auditor-General  refused  to  give  that
 statement  to  him.  That  is  the  point.

 Shri  Tyagi:  It  is  a  request.

 Mr.  Speaker:  If  the  Minister  has
 answered  a  question,  then,  as  to
 whether  the  answer  is  complete,  ade-
 quate  or  not,  the  House  has  got  its
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 own  remedies  which  can  be  pursued,
 Iam  _  not  here  to  get  particular
 answers.  Of  course,  sometimes  when
 I  feel  that  the  answer  is  not  direct,
 I  do  interfere,  but  so  far  as  parlia-
 mentary  democracy  is  concerned,  it
 is  for  the  House  to  throw  out  the
 Ministers  or  the  Government.  lt  is
 not  for  me.  Therefore,  it  is  for  the
 House  to  proceed.  Next  question.

 Gujarat  Refinery
 +

 (  Shri  S.  C.  Samanta:
 |  Shri  Morarka:

 J  Shri  Subodh  Hansda;
 |  Shri  M.  L.  Dwivedi:

 |  Shri  Jashvant  Mehta:
 |  Shri  P.  C.  Borooah:

 *I5]l.

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  what  is  the  progress  made  so
 far  with  regard  to  the  construction  of
 the  Gujarat  Refinery;

 (b)  when  it  is  likely  to  be  complet-
 ed;  and

 (c)  what  is  the  estimated  cost  of
 this  Refinery?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT

 (a)  The  progress  made  so  far  in  re-
 gard  to  Gujarat  Oi]  Refinery  is  as
 follows:—

 (i)  The  location  of  the  Refinery
 near  Koyali  has  been  decided  and
 the  acquisition  of  land  for  the  pur-
 pose  is  in  progress.

 (ii)  Site  data  and  other  informa-
 tion  necessary  for  designing  the  Civil
 and  Mechanial  Works  of  the  Refiaery
 have  been  collected  and  forwarded  to
 the  Soviet  authorities.

 (iii)  Problems  relating  to  the  dis-
 tribution  of  Refinery  products  have
 been  examined  through  the  agency  of
 the  Institute  of  Petroleum,  Delhi
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 (iv)  An  analysis  of  Ankleshwar
 crude  and  the  proposed  product  pat-
 tern  for  the  Refinery  have  since  been
 received  fram  Soviet  authorities.

 (v)  A  team  of  9  engineers  has  been
 deputed  to  Moscow  to  participate  in
 the  preparation  of  the  Project  Report
 for  the  Refinery.

 (vi)  The  topographical  survey  for
 the  Refinery  and  Township  has  been
 completed.

 (vii)  Work  on  comprehensive  soil
 and  geological  investigation  work  for
 the  Refinery  site  is  under  way.

 (viii)  A  preliminary  scheme  for  the
 supply  of  process  water  to  the  Re-
 finery  095  been  drawn  up.

 (b)  According  to  the  present  indi-
 cations,  the  first  phase  of  l  million  tor
 project  is  likely  to  be  completed  by
 September,  964  and  the  second  phase
 representing  the  remaining  4  million
 ton  6  to  8  months  thereafter.

 (c)  The  cost  of  the  project  will  be
 known  after  receipt  of  the  Detaiied
 Project  Report,  expected  in  October,
 1962;  tentatively,  the  cost  is  likely  to
 be  Rs.  30  crores.

 Shri  S,  C,  Samanta:  May  I  know
 which  are  the  places  that  were  exa-
 mined  for  the  location  of  the  refinery
 and  what  special  facilities  will  accrue
 by  selecting  the  present  site?

 Shri  K.  D.  Malaviya:  An_  expert
 committee  ultimately  |  recommended
 four  places  out  of  which  Koyali  was
 selected  finally  because  of  certain
 advantages  wtih  regard  to  water,
 drainage  and  topographical  conditions.
 These  are  the  two  important  aspects
 along  with  some  others,  which  led  the
 expert  committee  to  finalise  its  cnoice,

 Shri  S.  C.  Samanta:  How  much
 land  is  going  to  be  acquired  for  this
 refinery  site  including  the  township
 and  other  things?

 Shri  K.  D.  Malaviya:  Roughly  about
 300  acres  are  contemplated  to  be
 acquired  for  the  refinery  including  the
 township  and  some  other  accessory
 industries.
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 Shri  Subodh  Hania:  From  the  state-
 ment  I  find  that  an  analysis  of  .\Anke-
 leshwar  crudé  has  been  receiveé  by
 the  Government.  May  I  know  what
 is  the  percentage  of  the  different  in-
 gredients  that  are  obtaineq  from  the
 crude  as  shown  by  this  chemical
 analysis?

 Shri  K.  9.  Malaviya:  I  have  not
 got  the  detailed  data  here.  The  hon.
 Member  may  table  another  question
 about  it.

 Mineral  Extraction  Industries
 #1512,  Shri  Bibhuti  Mishra:  Will

 the  Minister  of  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 have  private  sector  collaboration  with
 Government  for  promoting  mineral
 extraction  industries;  and

 (b)  if  so,  the  details  thereof?
 The  Parliamentary  Secretary  to

 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  (a)  and  (b).  Govern.
 ment  have  no  proposal  to  seek  private
 sector  collaboration  in  mineral  extrac-
 tion  schemes  that  Government  them-
 selves  have  starteq  already  or  intend
 to  start.  Government  are,  however,
 prepared  to  consider  or  merits,  and
 within  the  ambit  of  the  Industrial
 Policy  Resolution,  collaboration  with
 the  private  sector  where  the  private
 sector  in  mining  business  seeks  such
 collaboration.  One  such  arrangement
 has  been  recently  concluded  with  the
 Central  Provinces  Manganese  Ore
 Company  Ltd,  for  manganese  mining;
 its  details  have  been  given  in  a  state-
 ment  laid  on  the  Table  on  June  12,
 1962.

 श्री  विभूति  मिथ  :  क्या  यह  सही  है  कि
 सरकारी  क्षत्र  में  जो  कोयला  निकलता  है  वह
 उतना  संतोषजनक  नहीं  निकलता  है  जितना
 कि  प्राइवट  सेक्टर  में  ?  यदि  हां,  तो  क्‍या
 सरकार  प्राइवट  सेक्टर  से  सहायता  ले  कर
 के  कोयले  का  उत्पादन  बढ़ायगी  ?

 खान  और  इंधन  मंत्री  (श्री  के०  दे०
 मालवीय)  :  सरकार  की  यह  नीति  है  कि  जो
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 प्राईवेट  सैक्टर  किया  उत्पादन  कर  रहा  है
 उनको  करने  दिया  जाय  और  वह  जो  सहायता
 माँगती  हैं  उसकी  गवनेमेंट  मुनासिब  समझे
 तो  दे  ।  असल  में  इस  समय  जो  कोयला
 उत्पादन  हो  रहा  है  वह  प्राइवेट  सेक्टर  शरीर
 पबलिक  सेक्टर  दोनों  के  सहयोग  से  हो  रहा
 हू

 शी  विभूति  मिशन :  मांग  को  देखते  हुए
 कोयले  का  उत्पादन  कम  हो  रहा  है  |  क्या  इस
 मांग  को  देखते  हुए  सरकार  प्राइवेट  सेक्टर
 को  और  प्रोत्साहन  देना  चाहती  है  ताकि
 कोयले  का  उत्पादन  बढ़े  श्र  फैक्टरियों  की
 मांग  पूरी  हो  ?

 श्री  के०  दे०  मालवीय  प्राइवेट  सेक्टर
 के  प्रोत्साहन  से  ही  कोयले  के  उत्पादन  में

 वृद्धि  नहीं  हो  सकती,  मौर  भी  बहुत  से
 कारण  हैं,  उन  सब  पर  सरकार  गौर  कर  रही
 है  और  कोयले  का  उत्पादन  बढ़  रहा  है  ॥

 Shri  Rameshwar  Tantia:  May  हैं
 know  whether  it  is  a  fact  that  coal
 production  in  the  public  sector  in  the
 Second  Plan  did  not  reach  the  target
 and  if  so,  what  steps  have  been  taken
 to  see  that  the  target  is  reached  in  the
 third  Plan?

 Shri  K.  D.  Malaviya:  This  is  a  gene-
 ral  question  which  has  nothing  to  do
 with  the  main  question,  which  is
 about  private  participation  in  mineral
 extraction  schemes.

 Admission  of  Indian  Children  im
 U.K.  Schools

 +
 (  Shri  Ravindra  Varma:
 |  Shri  Vasudevan  Nair:

 #1513.  Shri  Warior:
 Shri  Prakash  Vir  Shastri:

 |  Shri  M.  K.  Kamaran:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 Children  living  in  Southall,  MiddHe-
 sex,  United  Kingdom,  are  being  re-
 fused  admission  to  local  pritmay
 schools;
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 (b)  if  so,  how  many  Indian  children
 have  thus  been  refused  admission,  and
 the  reasons  therefor;

 (c)  whether  Government  are  satisfi-
 ed  that  colour  prejudice  is  not  a  rea-
 son  for  this  refusal  of  admission  to
 Indian  children;  and

 (d)  what  steps  have  been  taken  by
 Government  to  see  that  Indian  child-
 ren  are  not  denied  facilities  for  pri-
 mary  education  in  England?

 The  Minister  of  Education  (Dr.  छू  L.
 Shrimali):  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 Pending  appointment  of  additional
 teachers,  the  existing  capacity  in
 schools  in  Southall  was  inadequate  to
 meet  with  the  requirements  of  the
 large  scale  arrivals  of  Indian  child-
 ren.  Some  20  pupils,  had  to  be  kept
 on  waiting  list  till  the  Borougir  Coun-
 cil  could  augment  their  teaching  staff.
 All  the  students  on  the  waiting  list
 have  since  been  admitted.

 Government  are  satisfied  that  colour
 prejudice  was  not  the  reason  for  non-
 admission  of  Indian  children.  In  the
 United  Kingdom,  education  upto  the
 age  of  5  is  free  and  compulsory  and
 it  is  the  duty  of  the  local  city,  town
 and  borough  councils  to  provide  edu-
 cational  facilities  to  comply  with  the
 statutory  requirements  of  compulsory
 education.  The  question  of  taking
 any  steps  by  the  Government  of
 India  to  see  that  the  Indian  children
 are  not  denied  facilities  for  primary
 education  in  England,  therefore,  does
 not  arise.

 Shri  Ravindra  Varma:  May  I  know
 whether  the  attention  of  the  Minister
 has  been  drawn  to  a  report  in  the
 Middlesex  County  Times,  in  which  a
 news  item  was  published  under  the
 headline  “Colour  population  creates
 education  problem”,  which  went  on
 to  say  that  no  more  Indian  children
 were  being  admitted  to  the  Beacons-
 fleld  Road  Primary  School  and  if  so, will  the  Minister  be  pleased  to  state
 why  Indian  children  alone  were  re-
 fused  admission  in  the  school?
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 Dr.  K.  L.  Shrimalk  This  lecality  is.
 inhabited  by  large  number  of  Indians.
 There  was  some  difficulty  in  admission
 because  the  seats  were  already  filled
 and  the  children  were  kept  on  the
 waiting  list.  The  children  have  been
 admitted  now  and  there  is  no  further
 difficulty  now.

 Shri  Ravindra  Varma:  May  I  know
 whether  the  Minister’s  attention  has.
 been  drawn  to  a  further  report  in  the
 Middlesex  County  Times  which  says
 that  the  Southall  Council  School  Com-
 mittee  has  protested  agains,  the  un-
 cooperative  attitude  of  the  Middlesex
 Country  Council  Education  Committee
 and  its  Chief  Education  Officer  and
 that  the  Indian  community,  which
 generally  has  happy  relations  with  the
 Borough  Council,  have  joined  in  the
 protest  against  the  uncooperative  ctti-
 tude?  If  80,  may  I  know  from  the
 Minister  what  this  uncooperative  atti-
 tude  was  and  whether  it  was  _  not
 colour  discrimination?

 Dr.  K.  L.  Shrimali:  As  far  as  I  am:
 aware,  there  was  some  genuine  diffi-
 culty,  because  there  was  a  rush  of
 students.  In  our  own  country,  we
 very  often  find  that  children  are  kept
 on  the  waiting  list  when  there  is
 rush.  The  same  thing  happened  in
 this  particular  locality  and  some  20:
 children  were  kept  on  the  waiting  list.
 They  have  been  admitted  and  I  do  not
 think  we  should  make  much  about  it.
 We  have  made  enquiries;  there  was
 absolutely  no  justification  to  say  that
 there  was  any  colour  prejudice.

 Shri  Vidya  Charan  Shukla:  The
 Minister  has  not  answered  why  only
 Indians  specifically  were  refused  ad-
 mission.

 Mr.  Speaker:  He  has  answered  that
 mostly  that  locality  is  inhabited  by
 Indians.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Government  has  enquired
 whether  only  Indian  children  were-
 put  on  the  waiting  list  or  white  child-
 ren  were  also  on  the  waiting  list  be--
 cause  of  the  rush?
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 Dr.  K.  L.  Shrimali:  We  were  con-
 cerned  only¥  about  the  Indian  children
 and  we  made  enquiries  only  about
 them.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  the  Government
 has  been  drawn  to  the  report  in  the
 Middlesex  County  Times  that  special
 reception  classes  for  the  Indian  child-
 ren  will  be  organised?  If  so,  may  I
 know  whether  that  is  not  colour  pre-
 judice  in  practice?

 Dr.  छू,  L.  Shrimali,  I  can  only  say
 that  there  is  no  justification  for  think-
 ing  that  there  was  any  colour  preju-
 dice.  We  have  made  full  enquiries  in-
 to  this  matter.  This  is  a  very  small
 matter  which  can  happen  in  an~  other
 place;  it  happens  every  da:  ‘7  our
 own  country.  Let  us  not  make  much
 of  it.

 श्री  प्रकाशकों  शास्त्री  :  क्या  सरकार
 की  एसी  नीति  भी  है  कि  जिन  देशों  में  भारती य
 बच्चों  की  संख्या  अधिक  हो  और  उन  के

 स्कूलों  में  प्रवेश  पाने  में  कुछ  कठिनाई  उत्पन्न  हो
 रही  हो  तो  सरकार  अपने  स्तर  पर  भी  क्‍या
 उनके  वहां  प्रवेश  पाने  के  लिये  कुछ  व्यवस्था
 कर  सकेगी  ?

 डा०  का०  ला०  श्रीमाली  :  सरकार
 दूसरे  देशों  में  इंतजाम  कराने  से  पहले  स्वयं
 अपने  यहां  तो  बच्चों  के  प्रवेश  का  इंतजाम
 कर  ले  I

 Mr.  Speaker:  Next  Question—Shri
 Umanath.

 Shri  Hem  Barua:  Sir,  may  I  seek
 an  information  from  you?

 Mr.  Speaker:  From  me?

 Shri  Hem  Barua:  Yes,  Sir.  The
 hon.  Minister  was  pleased  to  say  that
 this  happens  in  our  country  also,  which
 means  ‘colour  prejudice’  in  the  matter
 of  admission.

 Mr.  Speaker:  Not  ‘colour  prejudice’.
 He  should  not  misunderstand  like  that.
 The  hon.  Minister  said  that  students
 are  kept  on  the  waiting  list.
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 Upgrading  of  City  of  Madras

 *5l4,  Shri  Umanath:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  representations  have
 becn  received  requesting  upgrading
 of  Madras  City  as  ‘A’  class  for  the
 purpose  of  payment  of  salaries  to
 Central  Government  employees;

 (b)  if  so,  what  is  Government’s
 decision  thereon;

 (c)  from  whom  the  representations
 have  been  received;  and

 (d)  what  are  the  factors  that  stood
 in  the  way  of  up-grading  the  city  so
 far?

 The  Deputy  Minister  in  the  Minis-
 ter  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes,  Sir.

 (b)  Government  have  decided  that
 Madras  cannot  be  upgraded  as  ‘A’
 Class  city  at  present.

 (c)  From  various  Central  Govern-
 ment  employees’  Unions,  some  private
 persons  and  an  ex-Member  of  Lok
 Sabha,  Shri  Anthony  Pillai.

 (d)  According  to  Government’s
 decision  on  the  recommendations  of
 the  Second  Pay  Commission,  only
 cities  with  a  population  exceeding  20
 lakhs  are  eligible  for  being  classified
 as  ‘A’  class  cities  for  the  purpose  of
 grant  of  compensatory  (city)  and
 house  rent  allowances  to  Central
 Government  employees.  Madras  does
 not  qualify  for  being  classified  as  ‘A’
 class  city,  as,  according  to  the  pro-
 visional  96  Census  figures,  the  popu-
 lation  of  that  city  is  less  than  20
 lakhs,

 Shri  Umanath:  The  Madras.  Cor-
 poration  has  assessed  the  city’s  popu-
 lation  as  more  than  20  lakhs,  and  the
 Finance  Ministry’s  latest  publication
 also  says  that  consumer  index  as  far
 as  Delhi  is  concerned  has  risen  from
 99  in  955  to  2l  in  96]  whereas  for
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 Madras  it  has  risen  from  99  to  47—
 a  difference  of  more  than  20.  May  I
 know  whether  the  Government  has
 taken  these  facts  into  consideration;
 if  not,  how  does  Government  explain
 the  position  of  non-upgrading  _  this
 city  in  the  face  of  these  facts?

 Shrimati  Tarkeshwari  Sinha:  So
 far  as  the  population  of  an  ‘A’  class
 city  is  concerned,  only  the  municipal
 or  corporation  limit  is  considered  to
 be  the  criterion  for  categorising  cities
 into  ‘A’  class  and  ‘B’  class  cities.  The
 population  of  Madras,  according  to
 the  Corporation,  is  not  20  lakhs.

 Shri  Umanath:  May  I  know’  whe-
 ther  the  attentiag  of  the  Government
 has  been  drawn  to  the  statement  of
 the  Chief  Ministey  of  Madras  made  on
 the  floor  of  the  Assembly  that  the
 Chief  Minister  is  taking  up  this  ques-
 tion  seriously  for  reconsideration?
 May  J  also  know  whether  the  Madras
 Government  has  approached  the  Cent-
 ral  Govennment  on  this  question;  if
 not,  what  is  the  reaction  of  the  Gov-
 ernment  on  the  Chief  Minister’s  state-
 ment?

 Shrimati  Tarkeshwari  Sinha:  The
 only  representation  that  we  have  re-
 ceived  has  already  been  mentioned
 by  me  in  the  original  answer.  I  do  not
 think  that  we  have  received  any  re-
 presentation  from  the  Chief  Minister
 of  Madras  officially.

 Shri  Nambiar:  May  I  know’  what
 exactly  is  the  census  figure  for
 Madras  City?  It  is  stateq  |  the
 answer  given  by  the  hon.  Deputy
 Minister  that  Madras  has  not  reached
 a  population  of  20  lakhs.  Is  it  due  to
 the  fact  that  the  floating  population,
 as  it  is  called,  is  not  included  in  that?
 May  I  know  what  exactly  ig  the
 deficit  to  make  up  this  20  lakhs?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  population  of
 Madras  City  according  to  the  latest
 census  is  ‘17,25,216.

 Mr.  Speaker:  Next  Question.
 Shri  Nambiar:  May  I  put  one  more

 question?
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 Mr,  Speaker:  I  have  called  the  next
 question.

 Aideg  Private  Schools  ip  Delhi
 *I55.  Shri  Bhagwat  Jha  Azad:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  large  scale  lapses  and
 evasion  of  Government  orders  have
 been  reported  in  most  of  the  aided
 private  schools  of  Delhj;

 (b)  whether  any  investigation  was
 made  by  any  high  officer  of  the  Edu-
 cation  Department  of  Delhi  into  the
 affairs  of  the  management  of  such
 schools;  and

 (c)  what  action  is  being  taken  by
 Government  to  put  an’  immediate
 check  to  such  irregularities?

 ‘The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir,  Only  a
 few  aided  schools  have  come  to  ad-
 verse  notice.

 (b)  Yes,  Sir.

 (c)  Suitable  action  is  being  taken
 against  the  defaulting  managements,
 depending  upon  the  nature  of  irre-
 gularities  committed  by  them,

 Shri  Bhagwat  Jha  Azad:  May  I
 know  what  kind  of  serious  lapses  and
 irregularities  have  been  brought  to
 the  notice  of  the  Government  as  a
 result  of  the  investigation  that  has
 been  undertaken?

 Dr,  K.  L.  Shrimali:  Sometimes
 departmental  rules  are  evaded,  some-
 times  false  certificates  are  given,
 sometimes  unauthoriseq  fees  are
 chargeq  and  so  on.  These  are  some
 of  the  kinds  of  irregularities  that  take
 place.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  investigation  has
 brought  to  light  big  financial  em-
 bezzlements  On  the  part  of  the  mana-
 gem.at;  if  so,  what  suitable  action,  as
 the  hon.  Minister  stated,  has  heen
 taken?
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 Dr.  K.  L.  Shrimali:  Big  or  small,
 Sir,  if  there  is  an  embezzlement  it  is
 an  embezzlement,  Occasionally  it  does
 come  to  the  notice  of  the  Govern-
 ment  and  Government  sometimes
 sends  special  audit  parties  ang  the
 accounts  are  audited.

 Shri  Ansar  Harvani:  Is  the  Gov-
 emment  aware  that  there  are  a
 number  of  educational  shops  in  Delhi
 which  neither  receive  any  aid  from
 the  Government  nor  are  controlled
 by  the  Government?  If  so,  what
 action  Government  proposes  to  take
 so  that  they  may  not  be  run  in  un-
 healthy  lines  as  at  present?

 Dr.  K.  L.  Shrimali:  It  is  the  res-
 ponsibility  of  the  Govennmet  to  pro-
 vide  educational  facilities  for  every
 child,  ang  those  facilities  have  been
 created  in  Delhi,  where  not  a  single
 boy  is  being  refused  admission  to  any
 of  the  classes.  Now,  if  the  parents
 want  to  send  them  to  any  other  tea-
 ching  shop  or  other  educational  insti-
 tution,  they  are  quite  free  to  do  so.
 As  far  as  Government  are  concerned,
 they  are  continuously  making  efforts
 to  provide  facilities  ang  improve  the
 facilities  so  that  these  so-called  teach-
 ing  shops  might  disappear,

 Shri  D.  C.  Sharma:  It  is  a  very  rosy
 statement  made  by  the  hon.  Minister
 that  every  student  can  get  admission
 in  any  school  in  Delhi  whereas  the
 actual  fact  is  that  the  number  of  stu-
 dents  who  want  admission  far  exceeds
 the  arrangements  made  by  the  Min-
 istry.  Has  the  Minister  got  any  sta-
 tistics  to  show  that  every  student
 who  applies  for  admission  has  been
 taken?

 Dr.  K.  L.  Shrimali:  Yes,  Sir;  I  made
 a  statement  on  the  floor  of  the  House
 on  this  subject.  If  the  hon.  Member
 has  any  case  in  view,  he  would  kindly
 bring  it  to  my  notice.  Of  course,  I
 cannot  promise  admission  to  a  parti-
 cular  institution.  It  may  be  that
 sometimes  places  may  not  be  avail-
 able  in  a  particular  institution  and
 some  place,  may  be  available  in  ano-
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 ther  institution,  but  admission  will  be
 given  to.  all  the  students,

 Shri  D.  C.  Sharma:  It  is  not  a  case
 of  one  student  or  two  students;  it  is
 a  case  of  many  students  not  getting
 admission.

 Mr.  Speaker:  Order,  order.  The  in-
 formation  given  by  the  Minister  must
 be  accepted  at  present,  If  he  has  got
 any  particular  case  in  view,  he  might
 write  to  the  Minister.

 Shri  Tyagi:  Are  there  private
 schools  in  Delhi  which  receive  Gov-
 ernment  aid  to  the  tune  of  90  to  95
 per  cent  of  the  total  expenditure  and
 their  contribution  come  to  hardly  5
 per  cent?  Is  help  given  in  that  pro-
 portion?

 Dr.  K.  L.  Shrimali:  Yes,  that  is  so.

 Shri  Vasudevan  Nair:  In  view  of
 the  fact  that  there  are  repeated  char-
 ges  against  certain  managements  like
 this  and  also  in  view  of  the  fact  that
 Government  mect  almost  95  per  cent
 of  the  salary  bill,  may  I  know  why
 Government  is  refusing  to  introduce
 the  system  of  direct  payments  to  the
 teachers?

 Dr.  K.  L.  Shrimali:  This  is  a  sug-
 gestion  for  action.

 Shry  Tyagi:  But  a  good  suggestion
 al]  the  same.

 Shrimatj  Renuka  Ray:  Are  Govern-
 ment  aware  that  in  some  of  these  pri-
 vate  schools  which  are  Government-
 aided  the  salaries  paid  according  to.
 the  Government  prescribeq  rules  are
 only  on  paper  and  that  the  teachers
 receive  much  less  though  they  have
 to  sign  for  the  full  amount?

 Mr.  Speaker:  He  has  already  stated
 that.

 Shrimati  Renuka  Ray:  He  has  not
 replied  to  this.

 Mr,  Speaker:  He  has  stated  that
 some  such  irregularities  are  taking
 place.
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 Shrimati  Renuka  Ray:  Tv  want  to
 know  how  many  such  cases  have
 come  to  their  notice  and  what  action
 Government  have  taken  to  see  that
 such  a  thing  is  stopped.

 Dr.  K.  L.  Shrimali:  J  do  not  have
 all  the  details  with  me  at  the  present
 moment,

 Sbri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  the  Government
 is  drawn  to  a  statement  recently
 made  by  the  Secretary  of  the  Higher
 Secondary  Schools  in  Delhi  to  the
 effect  that  teachers  are  suspended,
 dismissed  and  demoted  according  to
 the  whims  of  the  management  and
 that  they  do  not  have  the  security
 of  service  and,  if  so,  what  steps  Gov-
 ernment  have  taken  to  improve  the
 matter?

 Dr.  K.  L.  Shrimali:  I  have  not  seen
 this  particular  statement  but  various
 measures  are  taken  by  the  Ministry
 of  Education  to  see  that  such  arbitrary
 decisions  are  not  taken.  Further,
 teachers  cannot  be  dismissed  in  the
 manner  the  hon.  Member  has  _  sug-
 gested.  In  this  matter  also,  if  there
 are  any  particular  cases  which  the
 hon.  Member  has  in  view,  it  would  be
 much  better  for  him  to  draw  my  att-
 ention  to  that  fact.  Since  this  re-
 lates  to  Delhi,  it  is  quite  easy  for  the
 hon.  Member  to  draw  my  attention  to
 these  things  and  I  promise  prompt
 action.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  Government  contemplates
 nomination  of  representatives  to  the
 board  of  management  of  these  state-
 aideq  institutions  in  order  to  help
 the  smooth  running  of  such  institu-
 tions?

 Dr.  K,  L.  Shrimali:  That  does  not
 arise  out  of  this  question.

 High  Grade  Coal  Prices
 aa

 *1516  sShri  Rameshwar  Tartia:
 VU  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Mimes  and
 Fuel  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  finally  on  increase
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 of  price  of  high  grade  coa!  to  give
 incentive  to  coal  production;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (b).

 A  statement  showing  the  increases
 notified  on  +13-6-1962  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 Grade  of  coal  Increase
 in  price

 Coking  Non-Coking  Per  ton
 Rs.  nP.

 A
 B  Selected  A  I-50 |
 D  Selected  B
 छ  I-00
 F
 G  Grade  I  O75 H
 HH
 K  Grade  IT  0°38, L

 Footnote:  (l)  In  the  outlying  fields,
 there  are  no  Selected
 ‘A’  and  ‘B’  grades—
 but  only  one  cate-
 gory  of  “Selected
 Grade”.  The  _  price
 increase  in  its  case  is

 as  for  Selected  ‘B’
 for  Bengal  /Bihar,  ie.
 Re.  .00  only.

 (2)  The  prices  of  all
 coking  coals  HH  to
 Land  non-coking
 coals  of  grade  If
 have  been  converted

 into  ceiling  prices.
 The  Grades  ‘HH’  to
 ‘L’  in  respect  of

 coking  coal  have  been
 converteqd  into  one
 grade  ‘HH’.

 Shri  Rameshwar  Tantia:  What  are
 the  reasons  for  which  the  price  of
 second-grade  coal  has  been  converted
 into  a  ceiling  price?  What  effect  has
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 it  brought  on  the  coal  industry  and  the
 consumer?

 Shri  हू,  D.  Malaviya:  The  coal  in-
 dustry  was  consulted  on  this  point  and
 it  was  communicated  to  them  that  in
 order  to  make  efficient  the  production
 of  higher  grade  coal  it  was  necessary
 that  a  ceiling  system  should  be  intro.
 duced  so  that  those  who  wanted  to
 undersell  could  do  it  but  not  other-
 wise.

 Shri  Rameshwar  Tantia:  As  thcre  is
 shortage  of  coal  in  the  country,  may  I
 know  whether  the  Government  is  con-
 sidering  some  other  measures’  apart
 from  raising  the  price,  such  as,  sup-
 ply  of  sand  and  local  electricity  and
 arrangements  for  finance  to  the  coal
 industry?

 Shri  K.  0.  Malaviya:  Yes,  Sir;  Gov-
 ernment  are  considering  various  propo-
 sals  which  will  go  to  create  incentives
 for  the  producers  of  coal.  It  is  not  only
 this  marginal  increase  in  the  price  that
 has  been  announced  but  certain  other
 concessions  are  also  under  cxamination
 and  I  would  invite  the  coal  producers  to
 make  their  own  case  before  the  Gov-
 ernment  with  a  view  to  a  speedy  deci-
 sion  as  to  how  we  could  help  them  in
 order  to  produce  more  coal.

 Shri  Bhagwat  Jha  Azad:  How  far
 has  Government  been  successful  in
 formulating  the  proposal  for  carrying
 coal  that  is  already  lying  at  the  pit-
 heads  rather  than  increase  the  price
 in  the  name  of  their  wanting  to  raise
 production?

 Shri  K.  D,  Malaviya:  This  question
 relates  to  transport,  that  is,  to  move-
 ment  of  coal  from  the  collieries  to
 consumer  points,  Various  steps  are
 under  consideration  to  improve’  the
 present  transport  conditions.  As  soon
 as  proposals  are  ready  I  propose  to  put
 them  before  the  House.

 Shri  Sinhasan  Singh:  What  ‘is  the
 cost  of  production  per  ton  of  coal  and
 the  present  price?  I  am  informed  that
 the  cost  of  production  is  Rs.  l2|-  per
 ton  and  the  selling  price  is  Rs.  20|-  per
 ton.  What  are  the  main  criteria  that
 have  led  Government  to  consider  re-
 raising  coal  price?
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 Shri  K.  D.  Malaviya:  It  is  a  very
 comprehensive  question.  It  is  quite
 complicated.  It  is  not  easy  for  me  to
 lay  down  the  cost  price  of  a  particular
 grade  of  coal.  It  might  vary  from  col-
 liery  to  colliery,  The  average  condi-
 tions  have  been  taken  into  considera-
 tion  and  we  are  still  examining  the  cost-
 ing  of  coal.  It  might  take  some  time
 to  examine  as  to  what  elements  go  inta
 the  formulation  of  price  of  coal.

 Shri  Tyagi:  Has  the  hon.  Minister
 taken  notice  of  the  leading  article  in
 the  Hindustan  Times  today  where  his
 coal  policy  has  been  criticised  rather
 bitterly?  I  wonder  what  his  reaction
 is  to  these  comments,

 Mr.  Speaker:  <A_  supplementary
 question  ought  to  relate  to  the  question
 and  not  to  criticism  offered  there.

 Shri  K.  D.  Malaviya:  I  have  read
 the  comments  of  the  Hindustan  Times
 editorial  and  the  advice  given  to  me  in
 this  connection.  All  that  I  can  say  is
 that  Government  are  taking  some
 steps.  Let  us  see  what  comes  out  of
 them.  For  the  present  I  will  say  that
 all  the  sermon  that  has  been  given  to
 me  through  this  editorial  has  been
 noted  by  me.  Let  us  see  who  laughs
 last.

 Shri  Tyagi:
 my  question.

 He  has  not  answered

 Mr.  Speaker:  Next  question,  Shri
 Maheswar  Naik,

 Shri  Maheswar  Naik:  May  I
 know....

 Mr.  Speaker:
 question.

 I  called  the  next

 Rourkela  Blast  Furnace

 +
 JS  Shri  Maheswar  Naik:
 \  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 1517,

 (a)  whether  it  is  a  fact  that  the
 blast  furnace  No,  l  at  Rourkela  is
 still  lying  idle;

 (b)  if  so,  since  when;
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 capacity  has
 overall

 (c)  how  this  idle
 affected  the  daily  and  the
 output  of  the  steel  plant;

 (d)  what  action  has  been  taken  to
 commission  the  furnace;  and

 (e)  how  long  it  is  likely  to  take  to
 bring  it  to  work  to  its  installed  capa-
 city?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  Yes,  Sir.

 (b)  l7th  January,  1962.

 (c)  At  the  time  when  the  blast  fur-
 nace  No.  |l  broke  down,  only  two
 blast  furnaces  were  working.  As  soon
 as  Blast  Furnace  (l)  broke  down,
 Blast  Furnace  (3)  was  commissioned.
 It  is  true  that  it  should  have  been
 possible  to  run  all  the’  three  Blast
 Furnaces  at  a  time.  Considered  from
 that  basis,  the  production  at  Rourkela
 is  less  than  what  it  would  otherwise
 have  been.  It  is  not  possible  to  make
 an  exact  assessment  of  the  loss  of
 production.

 (d)  ang  (e):  Necessary  repairs
 have  been  carried  out  and  efforts  are
 being  made  to  re-commission  the
 Blast  Furnace  as  early  as  possible  and
 work  the  furnace  to  its  rated  capacity.

 Shri  Maheswar  Naik:  What  is  the
 cost  of  repairs  of  this  blast  furnace
 and  how  is  it  likely  to  be  debited?
 Will  it  be  debited  to  the  Government
 of  India  or  to  the  German  combine
 which  was  entrusted  with  the  con-
 struction  of  the  furnace?

 Shri  C.  Subramaniam:  The  repairs
 were  carried  out  by  the  Rourkela
 plant  and  the  cost  is  met  by  the
 Rourkela  plant.

 Shri  Maheswar  Naik:  Only  _  last
 year  there  were  two  cases  of  break-
 down  so  far  as  the  blooming  mill  and
 the  slabbing  mill  were  concerned  in
 respect  of  this  plant.  May  I  know
 whether  any  high-powered  commit.
 tee  has  been  entrusted  with  the  task
 of  going  into  all  these  cases  of  failure
 and  breakdown?
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 Shri  C.  Subramaniam:  With  re-
 gard  to  this  blast  furnace?

 Mr.  Speaker:  He  wants  to  know
 whether  any  committee  went  _  into
 the  causes  of  these  breakdowns  _  be-
 cause  only  last  year  there  were  two
 cases  of  breakdown,

 Shri  C.  Subramaniam:  Yes,  _  Sir,
 there  were  a  series  of  breakdowns
 with  regard  to  Blast  Furnace  No.  l.
 That  is  why  major  repairs  had  to  be
 done,  and  those  repairs  have  been
 done  now.

 Mr.  Speaker:  He  wanted  to  know
 whether  any  committce  went  into
 this.

 Shri  ९.  Subramaniam:  Not  with
 reference  to  this,  but  with  reference
 to  other  breakdowns  there  were  com-
 mittees.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  not  a  fact  that  the  German
 experts  have  suggested,  with  refer.
 ence  to  the  breakdown,  that  the  blast
 furnace  should  be  completely  over-
 hauled,  and  only  because  of  the  failure
 of  the  Government  to  do  so_  the
 West  German  Parliament  has  put  a
 stop  on  the  further  expansion  of  the
 plant,  because  they  say  that  unless
 the  targeted  capacity  is  reached  there
 can  be  no  further  expansion;  and,  if
 so,  what  steps  Government  have
 taken  to  restore  health  to  this  sick
 child?

 Shri  0.  Subramaniam:  It  has  been
 completely  overhauled  now,  and  that
 is  what  I  have  stated  in  my  answer.
 And  it  is  awaiting  commission.  As
 far  as  the  other  question  is  concern-
 ed,  that  is  a  different  question  and  I
 could  not  give  an  answer  to  it  just
 now,

 Shri  S.  N.  Dwivedy:  There  were  3
 few  cases  of  this  breakdown  of  the
 first  blast  furnace.  Has  the  Govern-
 ment  found  out  whether  it  was  on
 account  of  defect  in  erection  of  the
 plant  or  because  the  materials  sup-
 plied  by  the  German  combines  were
 not  quite  according  to  the  require-
 ments?
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 Shri  C.  Subramaniam:  When  this
 blast  furnace  was  handed  over  to  us
 it  was  according  to  specification.
 Later  on  it  developed  defects,  and
 there  were  as  many  as_  ten  _  break-
 downs  during  1961.  That  is  why  it
 has  now  been  completely  oberhauled
 by  Indian  personnel,  and  it  is  hoped
 that  it  would  give  better  performance
 now.

 Shri  Vidya  Charan  Shukla:  Is  it
 not  a  fact  that  according  to  the
 agreement  with  the  German  consul-
 tants,  they  have  to  meet  the  cost  of
 the  repairs  in  the  case  of  any  defects
 in  the  construction  of  the  plant  and,
 if  so,  may  I  know  what  action  Gov-
 ernment  is  taking  to  recover  the
 money  for  the  cost  of  the  repairs
 from  the  consultants?

 Shri  C,  Subramaniam:  This  will
 depend  upon  the  terms  of  the  agree-
 ment.  The  first  thing  is  to.  rectify
 the  mistake.  That  has  been  done.
 But  it  is  a  matter  for  consideration
 whether  according  to  the  terms  of
 the  agreement  with  the  consultants
 it  would  be  possible  to  recover  the
 loss.  From  a  reading  of  the  agree-
 ment  I  am  afraid  that  it  may  not  be
 possible  to  recover  it  from  them.

 बोकारो  इस्पात  संपंत्र

 *१५१८.  श्री  सरजू  पाण्डेय  :  क्‍या
 इस्पात  ब्रोकर  भारी  उद्योग  मंत्री  यह  बताने
 की  पा  वर रें बे  कि  :

 (क)  क्‍या  वाले  प्रतिनिधिमंडल  ने
 अमेरिकी  प्राधिकारियों  के  साथ  बोकारों
 इस्पात  संयंत्र  केस  म्बन्ध  में  समझौता  पूरा  कर
 लिया  है  ;  और

 (ख)  यदि  हां,  तो  उसका  व्यौरा  कया
 है?

 इस्पात  और  भारी  उद्योग  मंत्रालय  में
 स्प मंत्री  (अली  To  Go  सेठी)  :  (क)  शौर

 (ख)  एक  विवरण  सभा  पटल  पर  रखा
 'गया  है  v
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 A  statement  is  laid  on  the  Table  of
 the  House.

 विवरण

 परियोजित  बोकारो  संयंत्र  के  तकनीकी-
 राधिका  सर्वेक्षणार्थ  भ्रन्तर्राष्ट्रीय  विकास  के
 लिये  यू०  एस०  एजेंसी  विशेषज्ञों  की एक  टीम
 को  भारत  भेज  रही  है  1  हाल  ही  में  वाशिंगटन
 का  दौरा  करने  वाले  भारपीय  प्रतिनिधि  मंडल
 का  मुख्य  काम  यह  सुनिश्चित  करना  था  कि
 तकनीकी-आ॥्रारथिक  सर्वेक्षण  टीम  शीघ्र  ही  भारत
 पहुंच  जाय  और  अविलम्ब  काम  शुरू  कर  दे  1
 टीम  के  कार्य-क्षेत्र  के  बारे  में  भी  बातचीत
 के  गई  थी  ।

 यह  टीम  २१  जून,  १६६२  को  भारत

 पहुंचेगी  ।  जहां  तक  टीम  के  कार्य-क्षत्र  का
 सम्बन्ध  है,  यह  निश्चय  किया  गया  है  कि
 तकनीकी-आ्राथिक  स्टडी  दूसरे  शाक्य  वैकल्पिक
 स्थानों  के  बारे  में  विस्तृत  जांच  न  कर  के
 बोकारो  की  उपयुक्तता  के  मूल्यांकन  तक  ही
 सीमित  होगी  ।  इस  से  स्टडी  टीम  का  काम
 कम  हो  जायगा  कौर  समय  की  भी  बचत  होगी  ।
 स्टडी  टीम  बोकारों  के  लिय  सिफारिश  की
 गई  प्रविधियों,  कच्चे  माल  की  उपलब्धि,
 परिवहन  और  प्रायोजना  के  सामान्य  अर्थ
 सम्बन्धी  मामलों  के  बारे  में  जांच  करेगी  ।

 यह  आशा  की  जाती  है  कि  टीम  अपना
 काम  सात  महीनों  के  अन्दर  अन्दर  पूरा  कर
 लेगी  ।  प्रायोजना  के  लिये  वित्तीय  सहायता
 के  बारे  में  वास्तविक  निश्चय  स्टडी  टीम  द्वारा
 रिपोर्ट  प्रस्तुत  करने  &  बाद  किया  जायगा  ।

 Mr.  Speaker:  When  it  is  only  a
 statement  laid  on  the  Table,  every-
 body  can  understand.

 “एक  विवरण  सभा  पटल  पर  रखा  गया

 है
 aw  ॥

 This  need  not  be  repeated  in  English.

 ft  सर  पाण्डेय  :  सभा  पटल  पर  जो
 स्टेटमेंट  रखा  गया  हे,  उस  में  ग्रह  नहीं  बताया
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 गया  है  कि  बोकारो  स्टील  प्लांट  की  पूरी
 योजना  कितने  रुपये  की  है  1  मैं  यह  जानना

 चाहता  कि  इस  प्लांट  पर  कितना  रुपया
 खर्च  होगा  और  उस  की  उत्पादन-क्षमता
 क्या  होगी  ।

 Mr,  Speaker:  What  was  the  cost
 and  the  production  capacity?

 Shri  C.  Subramaniam:  It  is  expect.
 ed  that  initially  it  would  be  a  one
 million  ton  plant.  I  am  not  in  a  posi-
 tion  to  give  the  cost  at  this  stage.

 को  सर  पाण्डेय  :  जहां  तक  मेरी
 जानकारी  है,  अमरीका  से  टेक्‍्नीशन्ज  की  जो
 पार्टी  खाने  वाली  थी,  उस  ने  बोकारो  के
 अतिरिक्त  और  जगहों  की  भी  जांच-पड़ताल
 करनी  थी,  लेकिन  इस  स्टेटमेंट  से  यह  मालूम
 होता  है  कि  वह  पार्टी  सीधे  बोका?रो  की  जांच-

 पड़ताल  करेगी  ।  मैं  यह  जानना  चाहता  हूं
 कि  क्‍या  सरकार  ने  और  जगहों  की  जांच-

 पड़ताल  करने  का  विचार  त्यागी  दिया  है  |

 श्री  To  Wo  सेठी  जो  टीम  अमरीका
 से  इस  सम्बन्ध  में  आरा  रही  है,  वह  सिफ  बोकारों
 के  सम्बन्ध  में  हो  जांच-पड़ताल  करने  न

 रही  है  1

 Shri  M.  K.  Kumaran:  In  view  of
 the  fact  that  the  project  is  already
 delayed  by  about  ]  year,  may  I  know
 whether  the  Government  propose  to
 take  any  steps  in  advance  in  pursu-
 ance  of  the  statement  made  by  the
 Minister  in  this  House  that  American
 aid  or  no,  Government  will  go  ahead
 ‘with  the  Bokaro  and  seek  aid  else-
 where?

 Shri  C.  Subramaniam:  Yes.  De-
 tailed  project  also  is  being  prepared
 by  our  Indian  Consultant.  -There-
 fore  parallel  action  is  being  taken.

 Shri  P,  K.  Deo:  Some  time  back,
 our  Indian  Consultant  firm  M.  N.
 Dastur  had  produced  a  project  report
 on  the  Bokaro  plant.  In  view  of  the
 earlier  project  report,  may  I  know

 05  (Ai)  LSD—2,
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 what  is  the  necessity  of  sending  for
 American  experts  to  study  the  same
 time  over  again?

 Shri  C.  Subramaniam:  I  think  this
 matter  was  fully  discussed  during
 the  debate  on  the  Demands  and  I
 explained  the  position  in  detail.  The
 country  giving  aid  wants  to  .  satisfy
 itself  that  all  the  factors  available  at
 Bokaro  are  quite  favourable  for  the
 location  of  the  plant.  That  is  why  a
 Techno-economic  survey  team  is
 coming.  I  have  already  explained
 the  position  during  the  debate.

 Shri  Nath  Pai:  The  statement  says
 that  it  is  expected  that  the  team  will
 complete  its  work  within  7  months
 and  decision  will  be  taken  thereafter.
 In  view  of  the  fact  that  we  are  still
 in  the  exploratory  stage  with  regard
 to  Bokaro,  may  I  know  what  steps
 Government  is  contemplating  to  sve
 that  we  reach  the  target  of  steel  pro-
 duction  or  whether  already  we  have
 reached  a  decision  that  the  target  of
 steel  production  shall  not  be  reached
 at  the  end  of  the  Third  Five  Year
 Plan?

 Shri  C.  Subramaniam:  As  far  as
 Bokaro  is  concerned,  we  have  taken
 credit  only  for  300,000  tons  of  steel
 during  the  Third  Plan  period.  That
 is  only  a  small  quantity.  What  we
 are  now  concerned  with  is  the
 expansion  programme  of  the  _  other
 three  plants  and  they  are  going  on.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  neither  the
 U.S.  Government  nor  the  U.S.  steel
 industry  are  committed  to  financing
 the  Bokaro  plant  unless  and  until
 they  are  satisfied  through  a  survey
 to  be  conducted  by  techno-economic
 experts  that  the  basic  requirements
 are  available  at  Bokaro’  and  if  so,
 what  steps  Government  propose  to
 take  so  that  the  target  fixed  in  the
 Third  Plan  does  not  suffer?

 Shri  C.  Subramaniam:  They  are
 going  to  look  into  the  Bokaro  site  to
 satisfy  themselves  that  all  the  faci-
 lities  are  available  there.  Our  own
 understanding  of  the  situation  is  that
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 Bokaro  is  ideally  situated  and  _  it
 should  be  possible  to  locate  a  l  mii-
 lion  plant  immediately  and  it  should
 be  possible  to  expand  production  to
 0  million  level  at  the  very  _  site.
 Therefore,  our  understanding  is

 Shri  Hem  Barua:  Basic
 ments?

 Shri  C.  Subramaniam:  All  68९
 basic  requirements  are  there.  The
 Americans  are  coming  here  to  satisfy
 themselves  that  the  basic  requirements
 are  there.

 Shri  D.  N,  Tiwary:  May  I  know
 whether,  in  order  to  avoid  delays
 and  expedite  the  matter,  preliminary
 work  like  acquisition  of  land  has
 been  done  or  whether  that  is  also
 delayed?

 require-

 Shri  C.  Subramaniam:  Preliminary
 work  with  regard  to  acquisition  of
 land  and  other  things  are  going  on

 श्री!  विभूति  मिश्र  :  अमरीका  बोकारों
 को  बनाने  में  ग्रनिच्छा  दिखा  रहा  है।  इस
 अमरीकी  अनिच्छा  को  देखते  हुए,  रूस  जो
 चाहता  है  कि  बोकारों  को  वह  बनाये,  तो  क्‍या
 इस  सरकार  से  मदद  ले  कर  इसको  बनाया
 जायेगा  ?

 Shri  C.  Subramaniam:  No.  It  is  not
 true  to  say  that  the  Americans  are
 hesitating  to  assist  us  in  construct-
 ing  Bokaro.  On  the  other  hand,  they
 want  to  satisfy  themselves  that  it  is
 8  suitable  site  for  locating  the  plant.

 Shri  Vidya  Charan  Shukla:  Have
 the  Government  satisfied  themselves
 that  the  delay  in  the  commission  or
 construction  of  Bokaro  plant  will  not
 affect  the  target  of  production  of
 steel  in  the  Third  Plan?

 Shri  C.  Subramaniam:  I  have
 already  answered  that.

 Tribal  Advisory  Committee  for
 Tripura

 "¢520.  Shri  Dasaratha  Deb:  Wili  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Tribal
 Committee  for  Tripura

 Advisory
 would  be
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 (b)  if  so,  whether  the  elected  tribal
 members  of  Tripura  Territorial
 Council  and  Parliament  would  be
 included  in  the  Committee;  and

 (c)  when  this  Committee  is  likely
 to  be  constituted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chandra-
 Sekhar):  (a)  to  (c).  The  present  term
 of  the  Tribal  Advisory  Committee  for
 Tripura,  expires  in  June  1962.  The
 question  of  reconstituting  the  Com-
 mittee  is  engaging  the  attention  of
 the  Tripura  Administration.

 Shri  Dasaratha  Deb:  May  I  know
 whether  any  representation  has  been
 received  from  the  people  of  Tripura
 that  the  committee  should  be  consti-
 tuted  on  the  basis  of  election?

 Shrimati  Chandrasekhar:  I  have
 no  information.

 Shri  Dasaratha  Deb:  May  I.  know
 what  are  the  criteria  for  members  ta
 be  made  eligible  to  this  committee?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  Some  of  the
 members  will  be  members  of  the
 Territorial  Council.  Others  will  be
 non-officials.  As  the  hon.  Member
 knows,  this  committee  is  nominated  by
 the  Chief  Commissioner.

 Shri  Dasaratha  Deb:  May  I.  know
 whether  the  Members  of  Parliament
 will  also  be  included  in  this  com-
 mittee?

 Shri  Lal  Bahadur  Shastri:  Yes,  that
 will  be  so.

 त्रिपुरा  की  सीमा  पर  पाकिस्तानी  सेना मै
 का  जमाव

 +
 श्री  भक्‍त  दर्शन  :
 नौ  बागड़ी  :
 श्री  बीरेन  दत्त  :
 श्री  दशरथ  वेब  :

 श्र.
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 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  पा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 ने  त्रिपुरा  की  सीमा  पर  ग्र पनी  सेना  में  वृद्ध
 करके  भारी  संख्या  में  सेना  का  जमाव  कर
 दिया  है  ;  और

 (ख)  यदि  यह  सच  है  तो  इम  स्थिति
 का  मुकाबला  करने  के!  लिये  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्री  दा०
 'रा०  चावल)  (क)  पाकिस्तान  द्वारा
 ट्रपति  कुछ  सेनाओ्रों  को  त्रिपुरा-पाकिसतान
 सीमा  पर  पुनः  भेजने  बौर  एकत्रित  करने  की
 रियो?  हैं  1

 (ख)  स्थानीय  अधिकारी  मामले  पर
 बात-चीत  करने  का  विचार  कर  रे  हैं  ।

 I  shall  read  the  answer  in  English
 also,

 (a)  There  have  been  reports  of  re-
 deployment  and  concentration  by
 Pakistan  of  some  of  its  forces  on  the
 Tripura-Pakistan  border.

 (b)  Local  officers  of  both  countries
 are  proposing  to  discuss  the  matter?

 श्री  भक्त  दर्शन  :  रोमान,  इस  आशय
 का  समाचार  छपा  है  कि  त्रिपुरा  की  सीमा  पर
 जो  पाकिस्तानी  फौज  इस  समय  जमा  है  वह
 अधिकांश  में  पयामी  पाकिस्तान  से  वहां
 ले  जाई  गई  है  ।  यदि  वह  रेल  द्वारा  वहां  ले
 जाई  गई  तो  भारतको  सीमा  क  अन्दर  से  उसको
 क्यों  ले  जाने  दिया  गया  है  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 As  far  as  the  information’  goes,  as
 hag  already  been  stated,  there  las
 been  some  concentration  by  Pakistan
 of  some  of  its  forces.  It  is  difficult
 for  ug  to  say  from  which  area  they
 have  been  taken  to  which  area.
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 Mr.  Speaker:  The  point  was  that
 they  were  taking  those  forces  from
 West  Punjab.  The  question  was
 whether  they  were  taken  by  railways,
 and  whether  they  passed  through  our
 territory.

 Shri  Raghuramaiah:  No  _  troop
 movement  has  taken  place  through
 our  territory.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  this  concentration  on
 the  eastern  frontier  is  a  proof  of  the
 fac.  that  large-scale  Pakistan  army
 movements  are  visible  on  the  western
 front  also?

 Shri  Raghuramaiah:  The  main
 question  relates  to  reports  of  con.
 centration  of  some  Pakistan  armed
 forces  on  the  East-Bengal  border.
 My  hon.  friend  may  table  a  separate
 question  if  he  wants’  information
 about  any  other  front,

 sti  बागड़ी;  क्‍या  यह  सत्य  कि  इन
 पाकिस्तानी  सेनाओं  को  वहां  भजने  में  अमरीका
 के  सैनिकों  का  भी  हाथ  है  श्र  नगर  यह  सत्य
 है  तो  क्‍या  अमरीका  गवर्नमेंट  से  भी  कुछ
 इस  विषय  में  बातचीत  की  गई  है  ?

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  whether  the  Govern-
 ment  of  the  USA  has  any  hand  in
 that,  whether  our  Government  have
 any  information  about  that,  and
 whether  any  negotiations  have  been
 contemplated  with  the  US  Govern-
 ment.

 Shri  Raghuramaiah:  We  have  no
 information  of  that  kind.

 Shri  Dasaratha  Deb:  What  are  the
 particular  places  where  this  military
 concentration  is  taking  place?

 Shri  Raghuramaiah:  We  have  found
 some  accounts,  and  the  report  is  that
 some  of  the  forces  are  concentrated
 in  the  Jalpai  area  and  the  upper
 reaches  of  the  Feni  river.

 Shri  Hem  Barua:  We  have  been
 told  times  without  number  of  the
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 hon.  Prime  Minister  that  the  border
 is  well-protected,  and  at  the  same
 time,  we  have  been  told  by  the  hon.
 Home  Minister  that  it  is  not  possible
 to  protect  every  inch  of  the  border.
 Whatever  that  might  be,  may  we
 know,  since  Pakistan  has  poised  her
 military  forces  on  the  border,  whe-
 ther  we  have  taken  any  steps.  to
 protect  the  border  against  any  pos-
 sible  action  by  Pakistan?

 The  Prime  Minister  and  the  Minis-
 ter  of  External  Affairs  and  Minister
 of  Atomic  Energy  (Shri  Jawaharlal
 Nehru):  The  border  is_  perfectly
 well-protected.  Even  in  the  best-
 regulated  families  and  the  best-pro-
 tected  borders,  incidents  can  happen.

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  May  I  say  one
 thing  in  regard  to  what  the  hon.
 Member  has  said  about  me?  Either
 he  has  not  understood  me  correctly
 or  he  has  not  stated  the’  facts  cor-
 fectly

 Shri  Hem  Barua:  I  am  intellectu-
 ally  undeveloped.

 Shri  Lal  Bahadur  Shastri;  I
 merely  said  that  in  spite  of  all  neces-
 sary  precautions  that  we  might  take,
 sometimes,  a  few  individuals  might

 come  to  India  from  East  Bengal  to
 Assam,  because  they  are  adjacent
 areas,  and  there  are  various.  other
 matters  and  other  considerations  why
 they  come;  and  they  are  able  to  enter
 into  our  territory.  I  did  not  say  that
 the  border  was  not  protected.

 Shri  Tyagi:  I  am  afraid  a  misunder-
 standing  might  be  created  in  the  light
 of  the  reply  to  part  (b)  of  the  ques-
 tion.  Part  (b)  of  the  question  reads
 thus:  4

 “if  so,  the  steps  being  taken  to
 counter  the  situation?”

 The  hon.  Minister  has  said  that  the
 two  authorities  are  considering  to
 negotiate.  I  want  the  hon.  Minister
 to  clarify  one  thing.  Have  any  mili-
 tary  precuations  been  taken  against
 the  movements  on  the  other  side?
 That  is  usually  done;  I  do  not  want
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 the  hon.  Minister  to  divulge  any
 secrets,  but  I  only  want  whether  our
 Army  is  vigilant  about  it  or  not.

 Shri  Raghuramaiah:  The  answer  is
 ‘yes’.

 Shri  Hari  Vishnu  Kamath:  Conside-
 ring  the  importance  of  Defence  at
 this  time,  may  I  know  whether  in
 the  Defence  Minister’s  absence  the
 Prime  Minister  holds  charge  of  the
 portfolio  of  Defence?

 Mr.  Speaker:  It  is  for  the  Govern-
 ment  to  decide.  Next  question.

 Production  of  Iron  Ore

 +
 1523,  Sf  Shri  A.  K.  Gopalan:

 \  Shri  Umanath:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  annual
 production  of  iron  ore  has  reached
 only  2  million  tons  as  against  32  mil-
 lion  tons  planned  during  the  Third
 Five  Year  Plan  period;

 (b)  if  so,  what  are  the  reasons  for
 the  wide  gap;

 (c)  whether  there  are  any  proposals
 to  revise  the  target;  and

 (d)  if  not,  what  are  the  steps  con-
 templated  to  reach  the  target  of
 annual  production?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  (a)  to  (ad).  Excluding
 Goa,  actual  prceduction  in  the  first
 year  of  the  Third  Plan  (96l-62)  was
 just  short  of  3  million  tons,  against
 the  capacity  target  of  32  million  tons
 to  be  reached  before  the  end  of  this
 Plan  period.  Productiton  has  increas-
 ed  by  4  million  tons  since  1959-60.
 The  rate  of  increase  has  sufficed  to
 meet  all  ore  requirements  of  the  iron
 and  steel  industry  as  well  as  existing
 export  commitments.  The  production
 target  of  32  million  tons  can  be
 reached  within  this  Plan  period,  if  the
 expansion  of  facilities  for  moveinent
 of  ore  to  steel  plants  and  to  ports  for
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 exports  keep  pace.  There  is  no  pro-
 posal  to  scale  down  the  production
 targit

 Shri  A.  K.  Gopalan:  Is  it  a  fact  that
 ore  has  accumulated  in  several  places
 in  the  mining  area  because  of  non-
 purchase  by  the  STC?  If  so,  what
 are  the  reasons  thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  It  is  admitted
 that  here  and  there  some  ores”  are
 lying  undisposed  of.  There  are  seve-
 ral  causes  for  that.  Sometimes  there
 is  imbalance  in  the  movement  of
 wagons  and  at  others,  there  is  not
 quick  action  by  STC  to  remove  the
 jron  ore.  All  these  questions  are
 receiving  the  active  consideration  of
 Government.  I  do  not  think  there
 will  be  much  surplus  lying  undis-
 posed  of  in  the  mine  areas.

 Shri  A.  K.  Gopalan:  What  is  the
 amount  ear-marked  for  mechanisa-
 tion  and  is  it  in  keeping  with  the
 demand  for  mechanisation?  If  not,
 what  steps  are  taken  to  meet  _  this
 demand?

 Shri  K.  9.  Malaviya:  If  the  hon.
 Member  tables  a  separate  question
 with  regard  to  the  general  mechani-
 sation  schemes  of  Government  as  re-
 gards  iron  ore  mines,  I  will  be  able
 to  answer.

 SHORT  NOTICE  QUESTION
 Indians  Injure@  in  Nepal  Forces

 Clash  with  Rebels

 +
 S.N.Q.  No.  |  Shri  Bibhuti  Mishra:

 18.  ‘Shri  Ram  Ratan  Gupta:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  Government  of  India’s
 attention  has  been  drawn  to  news-
 item  appearing  in  the  Times  ‘of  India
 dated  the  llth  June,  962  under  the
 caption  “l2  Reported  Injured—Nepal
 Forces  Clash  with  Rebels”;

 (b)  whether  it  is  a  fact  that  three
 labourers  working  in  a  jungle  on  the
 Indian  side  of  the  border  were  in.
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 jured  by  stray  bullets  and  that  they
 were  taken  to  Bettiah  Hospital;  and

 (c)  if  so,  what  further  precuation-
 ary  measures  Government  propose  to
 take  to  guard  Indian  border  from
 cleshes  of  Nepal  Forces  and  Nepal
 rebels?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir

 (b)  One  Indian  national,  working
 as  a  labourer  on  the  Indian  side  of
 the  border,  was  injured  by  a  stray
 bullet.  He  was  taken  to  Bettiah
 Hospital,  where  he  is  receiving  treat-
 ment.

 (c)  The  State  Governments  con-
 cerned  have  posted  additional  'armed
 police  where  necessary,  and  steps
 have  also  been  taken  to  maintain
 strict  vigilance  on  the  Indo-Nepal
 border.

 श्री  विभूति  मिश्र  :  क्या  यह  सही  हैं  कि
 जब  में  नेपाली  कांग्रेस  का  झगड़ा  हुआ  है
 तब  से  तीन  बार  यह  लोग  चम्पारन  जिले
 में  आदिपुर  थाने  में  घुस  गये,  यह  दूसरा  वाक्या
 है,  सौर  रक्सौल  में  एक  मकान  में  विस्फोट  हो
 गया  है  जिस  से  वहां  के  लोगों  को  चोट  लगी
 और  वहां  भय  हो  गया  है  ।  कया  इसे.  देखते

 हुए  केन्द्रीय  बार्डर  की  सुरक्षा  का  प्रबन्ध
 करेगी  ?

 प्रधान  मंत्री!  तथा  बंदिशें-कार्य  मंत्री
 तथा  अणु  शक्ति  मंत्री  (श्री  जवाहरलाल
 नेहरू)  :  कोई  खास  हादसा  नहीं  हुआ  और
 कोई  भय  की  बात  नहीं  है  ।  एक  गोली  चल
 जाय  तो  लोगों  को  डरना  नहीं  चाहिये  ।

 श्री  प्रिय  गुप्त  :  डर  नहीं  है  तो  श्राप  क्या
 करेगे  ?

 श्री  जवाहरलाल  नेहरू  :  में  क्या  करूंगा  ?
 दो  आ्रादमी  लड़  रहे  हैं  वापस  मे  तो  उन  को
 रोकेंगे  लड़ने  से,  अगर  हमारी  जमीन  पर  हैं  ।
 लेकिन  यह  वाक्या  हुआ  नेपाल  की  जमीन
 पर  ।  वहां  एक  दूसरे  पर  गोली  चलाने  से
 एक  गोली,  एक  ट्र  बुलेट  कहा  है,  वह  सरहद

 ॥।



 II305  Oral  Answers

 के  इस  पार  भाई  और  एक  आदमी  के  लग  गई।
 हम  ने  छतराज  किया  है  कि  यह  नहीं  होना
 चाहिये,  अगर  आप  लोगों  को  गोली  चलानी

 हो  तो  समझ  कर  चलानी  चाहिये  n  लेकिन
 इस  में  चम्पारन  जिले  में  कोई  तहलका  मच
 जाय,  यह  मेरी  समझ  में  नहीं  कराता  है  1

 श्री  विभूति  मिथ  :  क्या  स्टेट  गवर्नमेंट
 में  इतने  बड़  नेपाली  बार्डर  को  गार्ड  करने  की
 ताकत  है  या  केन्द्रीय  सरकार  उस  को  कुछ
 मदद  करने  के  लिये  तैयार  है  ?

 श्री  जवाहरलाल  नेहरू  :  गार्ड  करने  की
 ताकत  उन  में  है।  लेकिन  जैसे  मानवीय  होम
 मिनिस्टर  ने  कहा  था,  गार्ड  इस  तरह  से  नहीं
 होता  कि  एक  एक  गज  पर  एक  आदमी  खड़ा
 रहे,  कोई  हमला  उस  पर  नहीं  हो  रहा  है  ।  दो
 आदमी  या  दो  छोटे  गिरोह  लड़ने  लगते  हैं
 बीच  में,  तो  उन  को  रोका  जाता  है  जहां  तक

 हो  सकता  है,  लेकिन  थोड़ी  देर  वह  लड़  लेते

 हैं ।
 Shri  Hem  Barua:  In  view  of  the

 fact  that  this  is  not  the  first  time
 that  an  incident  of  this  sort  has
 occurred—on  previous  occasions  also,
 Nepalese  armed  policemen  entered
 our  territory—and  that  this  has  been
 geared  up  by  the  vitriolic  statements
 of  Dr.  Tulsi  Giri,......

 Mr.  Speaker:  Order,  order.  He
 should  put  the  question.

 Shri  Hem  Barua:......  may  I  know
 whether  the  Government  have  taken
 steps  to  protect  at  least  the  vulnera-
 ble  points  in  this  Indo-Nepalese
 border?

 Shri  Jawaharla!  Nehru:  Nothing
 here  has  happened  in  India.  It  has
 all  happened  in  Nepal,  except  that
 a  stray  bullet  has  come  across.  the
 border  and  hit  somebody.  I  do  not
 quite  see  what  the  hon.  Member  ex-
 pects  the  Government  to  do  except,
 of  course,  to  point  out  to  them  that
 they  should  learn  shooting  straight.

 Shri  Hem  Barua:  May  I  submit  that
 I  am  putting  it  against  a  wider  pers
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 pective?  There  have  been  incidents
 of  this  kind  before.

 Mr.  Speaker:  He  made  a  mistake
 in  putting  it  against  a  wider  perspec-
 tive.  The  question  is  limited  here.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Canteens  for  Government  Employees
 11519.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  has  decid-
 ed  to  subsidise  canteens  for  Govern-
 ment  Employees;  and

 (b)  if  so,  what  is  the  estimated
 initial  and  recurring  expenditure  to
 be  incurred  on  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chand-
 rasekhar):  (a)  Yes.

 (b)  The  details  are  being  worked
 out

 Practical  Training  Stipends  to
 Engineering  Graduates

 "1522.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 practical  training  stipend  scheme  for
 fresh  graduates  in  Engineering  and
 other  technical  subjects  has  of  late
 evoked  very  poor  response;  and

 (b)  if  so,  whether  it  is  proposed
 to  abandon  the  scheme?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  The  Practical
 Training  Stipend  Scheme  is  still  ser.
 ving  an  useful  purpose;  so  the  ques-
 tion  of  abandoning  the  scheme  does
 not  arise.

 Sale  of  Assets  of  Foreign  Firms
 1524,  Shri  Tyagi:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  Government  are

 aware  of  the  general  trend  of  foreign
 firms  in  India  to  sell  their  assets  and
 shares  to  Indians;  and
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 (b)  whether  these  shares  are  fet-
 ching  prices  more  than  even  their
 dissolution  price?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Remittances  by  way  of
 sale  proceeds  of  shares  and  assets  of
 foreign  firms  in  India  have  shown  a
 downward  trend  in  the  last  few
 years  and  have  come  down  from  an
 annual  average  of  Rs.  8l0  lakhs
 during  955.57  to  an  annual  average
 of  Rs.  200  lakhs  during  1959-61.

 (b)  The  Reserve  Bank  of  India
 ensures  that  the  prices  are  not  arti-
 fically  inflated.

 चकेरी  हवाई  ्  पर  विमानों  को  क्षति

 +१५२५.  शी  प्रकाशकों  शास्त्री  :  क्या
 7प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कानपुर  के
 चकेरी  हवाई  अड्डे  पर  खड़े  दो  डकोटा  विमान
 आंधी  में  बिना  पाइलट  के  चल  पड़े  और  आगे
 जाकर  टकरा  गये  ;

 (@)  यदि  हां,  तो  इस  से  कितनी  धन
 और  जन  की  हानि  होने  का  अनुमान  लगाया
 गया  है  ;

 (ग)  दोनों  विमानों  को  कितनी  क्षति

 पहुंची  ;  और

 (घ)  क्‍या  ऐसी  कोई  व्यवस्था  नहीं  की
 गई  थी  कि  वे  आंधी  मैंने  स्थान  पर  से  न
 हिल  सकें  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री
 ले०  रधुरामंय।)  :  (क)  से  (घ)  भारतीय
 वायु  सेना  के  दो  डकोटा  विमानों  को  आंधी
 में  नुक्सान  पहुंचा  था  ।  इस  में  कोई  जन  हानि
 नहीं  हुई  ।  घटना  की  छान-बीन  के  लिये
 कोर्ट  आफ  इन्क्वायरी  स्थापित  की  गई  है  ।
 दुघंटना  के  परिणामस्वरूप  क्षति  की  मात्रा
 और  उससे  सम्बन्धित  विस्तरण,  कोर्ट  श्राफ
 इन्क्वायरी  की  रिपोर्ट  के  प्राप्त  होने  पर  ही
 पता  लग  सकेंगे  ।

 चुनाव  पोस्टरों  की  प्रदर्शनी

 #१५२६.  श्री  कि०  पटनायक  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  चुनाव  पोस्टरों
 की  एक  नुमाइश  लगाई  है  ;

 (ख)  यदि  हां,  तो  क्‍या  इसको  ग्राम
 प्रदान  के  लिये  खोला  जायेगा  ;

 (ग)  क्‍या  इसमें  कुछ  पोस्टरों  को

 अनुचित  चिन्हित  किया  गया  है  ;  और

 (घ)  क्‍या  पोस्टरों  झ्र ौर  प्रचार  पत्रों
 के  संग्रह  के  लिये  सरकारों  के  अलावा  राज-
 नीति  दलों  को  भी  लिखा  गया  था  ?

 गृह-कार्य  मंत्री  (श्री  लाल  बहादुर
 शास्त्री)  :  (क)  और  (ख)  २  से  ११  जून,
 १६६२  तक  विज्ञान  भवन  में  चुनाव  पोस्टरों
 की  एक  प्रदर्शनी  की  गई  ।  वह  (प्रदर्शनी)  ५
 से  ११  जून  तक  प्राम  जनता  के  लिये  खुली
 थी  1

 (ग)  जी  नहीं  ।

 (घ)  केन्द्रीय  सरकार  ने  राजनैतिक
 दलों  तथा  व्यक्तियों  से  एक  प्रैस  नोट  के  द्वारा
 अनुरोध  किया  था,  कि  वे  हाल  वे!  अम  चुनाव
 में  प्रयोग  किये  गये  पोस्टर  तथा  हँडबिल
 ग्रादि  सम्बन्धित  जिलों  के  जिला  मजिस्ट्रेटों
 को  भेजें  ।

 Excise  Duty  on  Cotton  Yarn  for
 Hosiery

 #1527,  Shri  Hari  Vishnu
 Will  the  Minister  of
 pleased  to  state:

 Kamath:
 Finance  be

 (a)  whether  it  is  a  fact  that  excise
 duty  has  recently  been  levied  on  cot-
 ton  yarn  used  for  hosiery  industry;

 (b)  whether  in  view  of  this  Gov-
 ernment  propose  to  lift  the  Central
 as  well  as  local  sales  taxes  from  the
 hosiery  goods  as  in  the  case  of  cloth;
 and
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 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R,  Bhagat):
 (a)  Central  Excise  duty  on  cotton
 yarn  is  not  a  new  levy;  it  was  im-
 posed  with  effect  from  the  lst  March,
 ]96l  under  the  Finance  Act;  96]

 (b)  and  (c).  Under  the  Constitu-
 tion  the  levy  of  tax  on  sales  or  pur-
 chase  within  a  State  is  in  the  States’
 field  of  taxation.  Administration  of
 Central  sales  tax  as  also  the  power
 to  grant  exemption  under  it,  have
 been  delegated  to  the  States.  Any
 decision  to  do  away  with  sales  tax
 cr  to  agree  to  levy  of  additional  ex-
 cise  duty  in  lieu  of  it  as  in  the  case
 of  cloth  has  to  be  taken  by  State
 Governments  alone.

 Coal  Transportation  by  River-cum-
 Road

 *1528,,  Shrimati  Sarojini  Mahishi:
 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  what  arrangements  have  been
 made  to  move  3.5  million  tons  of  coal
 by  the  river-cum-road  transport;  and

 (b)  whether  any  calculations  have
 been  made  about  the  additional  costs
 involved  in  transporting  coal  by  these
 methods?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D,  Malaviya):  (a)  and  (b).
 It  is  proposed  to  move,  in  the  long
 term  plan,  3.5  million  tons  of  coal
 from  the  Bengal/Bihar  coalfields  to
 the  States  in  the  North  by  the  road-
 cum-river  route.  Details  of  the
 scheme,  including  its  economics,  are
 being  worked  out.  The  cost  of  trans-
 porting  coal  by  this  method  is  un-
 doubtedly  expected  to  be  higher  than
 ig  the  movement  were  by  rail;  but
 since  there  is  a  large  unsatisfied  de-
 mand  for  coal,  it  is  expected  the  con-
 sumer  will  take  supplies  by  the  road-
 cum-river  route  inspite  of  the  higher
 cost.
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 Coal  Transportatien  in  U.P.  by  River
 Barges

 #1529,  Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.P.  Government  have  launcheg  a
 scheme  to  transport  coal  by  river
 barges  in  collaboration  with  Central
 Government;

 (b)  the  practicability  of  the  scheme
 in  the  rainy  season  when  the  rivers
 are  covered  with  pontoon  bridges;
 and

 (c)  the  details  of  the  scheme?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D,  Malaviya):  (a).  Govern-
 ment  of  India  have  under  considera-
 tion  a  scheme  of  movement  of  coal
 by  road-cum-river  route  from  the
 Bengal  /Bihar  coalfields  to  certain
 districts  of  U.P.  Studies  in  this  regard
 are  being  made  in  close  collaboration
 with  the  State  Governments  con-
 cerned.

 (b).  The  scheme  is  certainly  practi-
 cable  in  the  rainy  season  when  there
 are  mo  pontoons.

 (c).  Details  of  the  scheme  are  being
 worked  out.  Tentatively,  the  proposal
 is  to  move  about  .5  million  tons  of
 coal  by  road  from  the  Bengal  /Bihar
 coalfields  to  Bakhtiarpur,  Monghyr
 and  Bhagalpur  on  the  Ganga.  From
 these  points,  the  movement  will  be
 by  the  Ganga  river  to  Allahabad  and
 by  the  Ghagra  river  to  Barhaj.  A
 survey  of  both  the  river  and  road:
 routes  is  presently  in  hand,  and  a
 final  decision  on  the  scheme  is  ex-
 pected  within  about  a  fortnight.

 Scrap  Export  Policy

 (  Shri  Kapur  Singh:
 3  Shri  Himmatsinghji:

 *I530.5  Shri  P.  K.  Deo:
 [  Shri  Raghunath  Singh:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  whether  the  Bombay  High
 Court  in  arecent  judgment  while
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 declaring  the  levy  of  heavy  melting
 scrap  on  scrap  export  illegal,  has
 pointedly  observeq  that  the  purpose
 of  the  Imports/Exports  Control  Act
 and  Exports  (Control)  Order  is  not
 to  procure  and  make  available  locally
 to  any  person  goods  from  the  local
 market;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  redraft  such  Scrap  Export
 Policy  removing  all  such  illegalities?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a).  Yes,  Sir.

 (b)  The  whole  matteris  under  con-
 sideration,  but  meanwhile  the  condi-
 tions  which  the  Bombay  High  Court
 found  invalid  have  been  withdrawn.

 Transportation  of  Coal  to
 Maharashtra

 *53l.  Shri  Kajrolkar:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state  what  efforts  have  been
 made  for  the  speedy  transportation
 of  coal  and  coke  to  Maharashtra
 State?

 The  Minister  of  Mines  an@  Fuel
 (Shri  K.  D,  Malaviya):  Government
 are  taking  various  measures  to  meet
 the  increasing  demands  of  coal  from
 all  parts  of  the  country  including
 Maharashtra.  The  important  mea-
 sures  are  (i)  movement  of  an  addi-
 tional  l  million  tons  of  coal  by  the
 rail-cum-sea  route  for  the  States  in
 Western  and  Southern  India  includ-
 ing  Maharashtra,  (ii)  creation  of  coal
 dumps,  (iii)  movement  of  coal  in
 block  rakes  in  heavier  type  of  wagons
 (iv)  increasing  the  production  in  the
 Central  India  coalfields  to  the  maxi-
 mum  extent  possible  to  avoid  long
 haulage;  from  the  Bengal/Bihar  coal-
 fields,  (v)  loading  of  coal  wagons  on
 Sundays  and  holidays,  (vi)  installa-
 tion  of  bunkers  and  (vii)  transport-
 ing  some  coal  by  the  river  and  road
 for  short  distances  in  North  India  so
 that  wagons  for  distant  consumers
 may  be  released.  All  these  measures
 will  speed  up  the  supplies  to  distant
 States  like  Maharashtra.

 Ex-Governor  of  Reserve  Bank  of
 India

 *1532,  Shri  Ram  Ratan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  ex-Governor  of
 Reserve  Bank  of  India  has  joined  any
 private  firm  as  an  Adviser  or  Direc-
 tor;  and

 (b)  if  so,  whether  he  sought  any
 permission  of  Government?

 The  Ministery  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  and  (b).
 Under  the  existing  rules,  prior  per-
 mission  of  the  Government  is  neces-
 sary  for  acceptance  of  commercial
 employment  only  during  the  first  two
 years  after  retirement.  The  ex-Gov-
 ernor  of  the  Reserve  Bank  retired
 from  Government  service  with  effect
 from  28th  February  1957.

 He  has  taken  up  employment  as
 Managing  Director  with  a  commercial
 firm  in  Madras  but  Government  have
 no  precise  official  knowledge  in  that
 regard.

 Sales  Tax  on  Foodgrains

 1533,  J  Shri  P.  6.  Borooah:
 ‘Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs.
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 foodgrains  dealers  of  Delhi  at  a  con-
 vention  held  on  Sunday,  the  3rd  June,
 1962,  demanded  the  withdrawal  of
 sales  tax  on  all  foodgrains;  and

 (b)  if  so,  what  is  Government's  de-
 cision  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  It  was  reported  in  the
 press  that  a  convention  of  foodgrain
 dealers  of  India  (and  not  of  Delhi
 alone)  was  recently  held  i,  Delhi
 demanding  withdrawal  of  sales  tax  on
 foodgrains.  In  the  Union  territory
 of  Delhi,  no  sales  tax  js  levied  on
 foodgrains.
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 Southern  Zonal  Council

 *1534,  Shri  Umanath:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  proposals  for  construct-
 ing  a  dam  at  Hoganakkal  was  dis-
 ‘cussed  at  the  recent  meeting  of  the
 Southern  Zonal  Council;

 (b)  if  so,  whether  any  decision  was
 reacheg  and  the  details  thereof;

 (c)  if  replies  to  parts  (a)  and  (b)
 above  be  in  the  negative,  whether
 any  settlement  has  been  reached  be-
 tween  Madras  and  Mysore  Govern-
 ments  on  the  construction  of  this
 dam;

 (0)  if  so,  what  are  the  terms  of
 the  settlement;  and

 (e)  if  no  settlement  has  bean  reach-
 ed,  the  differences  that  stand  in  the
 ‘way  and  action  Government  propose
 to  take  to  resolve  them?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shrj  Datar):  (a).
 No.

 (b),  Does  not  arise.
 (c)  to  (e).  Informatian  is  being  col-

 ‘lected  from  the  Governments  of
 Madras  and  Mysore  and  will  be  laid
 on  the  Table  of  the  House.

 क्षेत्रीय  परिषदें

 #१५३५.  श्री  प्रकाशवोर  शास्त्रों  :  क्या

 जह-कार्य  मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्षेत्रीय  परिषदों  के  अधिकार
 बढ़ाने  के  कार्य  में  और  कितनी  प्रगति  हुई
 है

 (ख)  जब  तक  क्षेत्रीय  परिषदों  में  क्या

 कुछ  सं  सम्मत  निश्चय  भी  हुए  हैं  ;  यदि  हां,
 तो  उनका  क्या  ब्योरा  है,  तथा  उन्हें  कार्यान्वित
 करने  के  लिपे  कौन  से  कदम  उठा ग्रे  गये  हैं  ;
 और

 (ग)  सरकार  किन  किन  विषयों  की
 क्षेत्रीय  परिषदों  के  अधिकार  क्षेत्र  में  लाना
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 चाहती  है,  और  ऐसा  करने  में  क्या  कठिनाइयां
 कै? हैं

 गृह-कार्य  मंत्री  (अं  लाल  बहादुर
 शास्त्री  )  :  (क)  क्षेत्रीय  परिषदों  (  Zonal
 Councils  )  के  कामों  का  ब्यौरा  राज्य
 पुनर्गठन  अधिनियम  १६५६  में  दिया  गया
 है  ।  फिलहाल  इन  परिजनों  के!  अधिकार
 बढ़ाने  का  कोई  प्रस्ताव  सरकार  के  विचाराधीन
 नहीं  है  ॥

 (@)  ग्रोवर  (ग)  प्रश्न  ही  नहीं  उठते  ।

 Purchase  of  M.LG.  Jet  Fighters  from
 Soviet  Union

 *1536,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  con-
 cluded  the  consideration  and  exami-
 nation  of  the  proposal  to  purchase
 MIG  jet  fighters  from  the  Soviet
 Union;  and

 (b)  if  so,  what  decision  has  been
 reached?

 The  Minister  of  State  in  the  Minis-
 of  Defence  (Shri  Raghwramaiah):
 (a).  No,  Sir.

 (b).  Does  not  arise.

 Coal  Policy
 #1537,  Shrj  P,  C.  Borooah:  Will  the

 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  res-
 presentatives  of  the  coal  industry  in
 the  country  had  been  invited  to  dis-
 cuss  afresh  the  coal  policy  with  his
 Ministry’s  officials  on  the  7th  June,
 ‘1962;

 (b)  if  so,  the  main  demands  of  the
 industry  pressed  in  the  course  of  dis-
 cussions;  and

 (c)  what  is  the  Governmet’s  view
 thereon?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes.  Re-
 presentatives  of  the  Coal  industry
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 were  invited  to  discuss  various  pro-
 blems  pertaining  to  coal  production
 ang  to  consider  ways  of  overcoming
 them.

 (b)  The  main  demands  of  the  in-
 dustry  were—

 (i)  better  transport  for  coal
 should  be  provided;

 (ii)  power  shortage  should  be
 met;

 (iii)  there  should  gq  flat  increase
 in  the  prices  of  all  grades  of
 coal  as  against  Government’s
 proposal  to  give  higher  in-
 crease  in  the  superior  grades.
 They  also  suggested  that  the
 prices  of  Grade  II  coal]  should
 not  be  ceiling  prices,  but  fix-
 ed  ones.

 (c)  Government  are  undoubtedly
 taking  necessary  steps  to  overcome
 shortages  in  transport  and  power.  It
 was,  however,  not  possible  to  accept
 the  industry’s  request  that  the  in-
 crease  in  prices  should  be  uniform
 for  all  grades  and  that  prices  of
 Grade  II  coals  should  not  be  convert-
 ed  into  ceiling  prices.

 Cashew  Fruit

 3294.  Shri  M.  K.  Kumaran:  Will
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 ‘state:

 (a)  whether  the  cashew  fruit  con-
 tains  properties  of  high  nutritional
 and  medicinal  value;

 (b)  if  so,  what  are  they;  and

 (c)  whether  any  attempt  has  been
 made  to  utilise  them?

 The  Minister  of  Scientific  Research
 ang  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Mature  cashew
 apple  is  found  to  be  rich  in  glucose
 and  vitamine  ‘C’.  Small  quantities  of
 carotene,  thiamine  ang  riboflavine  are
 zalso  contained.

 (c)  The  Central  Food  Technologi-
 cal  Research  Institute,  Mysore  has
 devised  methods  for  making  Cashew
 apple  juice,  concentrate  rich  in  vita-
 min  ‘C’,  syrups,  cordial,  candy,  jam
 and  chutney;  ang  demonstrated  them
 before  interested  parties,

 Vinegar  from  Neera

 3295.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  hether  it  is  a  fact  that  work
 has  been  taken  up  for  preparation  of
 vinegar  from  neera;  and

 (b)  if  so,  the  progress  made  therein?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Yes,  Sir.  The
 Central  Food  Technological]  Research
 Institute,  Mysore,  is  working  on  this
 process  ang  has  reduced  the  time  of
 fermentation  to  5  days  from  2  to  3
 months  in  the  traditional  method.  Ex-
 periments  are  in  progress  to  shorten
 the  period  further,

 Grants  for  Education  of  Handicapped
 in  Uttar  Pradesh

 3296.  Shri  Sarjoo  Pandey:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  the  voluntary  or-
 ganisations  working  in  the  field  of
 education  for  the  handicapped  in
 Uttar  Pradesh  which  have  been  given
 grants  during  1960-61,  and  1961-62;

 (b)  the  amount  sanctioned  to  each;
 and

 (c)  the  purpose  for  which  it  was
 given?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (c).  A  state-
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 ment  giving  the  requisite  information  is  laid  on  the  Table

 STATEMENT

 Name  of  Voluntary  or-  Amount
 ganisation  Year  sanctioned  Purpose  Remarks

 I  2  3  4  5

 Rs.
 oo  School  for  the  Deaf,  ‘1961-62,  4,340  Purchase  of  group  This  is  the  second

 Lucknow.

 2.  Training  College  for  Do.
 Teachers  of  the  Deaf.
 Lucknow.

 13,000  Construction  of  This  is  the

 instalment  of  total
 grant-in-aid  of  Rs.
 I3,000/-  sanctioned
 for  this  purpose
 during  1957-58.

 hearing  aids.

 second
 instalment  of  total
 grant-in-aid  of  Rs.
 33,000/-  sanctioned
 tor  this  purpose
 during  1959-60.

 building.

 No  grant  was  sanctioned  to  the  voluntary  organisations  for  the  handicapped  in  Uttar
 Pradesh  during  960-6I.

 Geological  Survey  of  U.P.

 3297.  Shri  Sarjoo  Pandey:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 eq  to  state:

 (a)  whether  any  geological  survey
 of  mineral  resources  has  been  carried
 out  in  the  State  of  U.P.  during  96l-
 62;

 (b)  if  so,  areas  where  such  survey
 is  being  carried  on;  and

 (c)  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Mines  and  Fuel  (Shrj  Hajar-
 mavis);  (a).  Yes,  Sir.

 (b),  The  areas  where  surveys  were
 carried  out  are  Chamoli,  Mirzapur
 and  Dehra  Dun  districts.

 (c),  The  details  of  the  investiga-
 tions  carried  out  by  the  Geological
 Survey  of  India  are  as  follows:

 Chamoli:  Large  scale  mapping
 for  copper  and  lead  mineral-
 ised  zones  has  been  carried
 out,  An  area  of  6.63  sq  kms.
 was  mappeq  on  31,680  and
 1:2400,  scales.  This  mapping
 revealeq  the  presence  of  stib-

 nite  (antimony  mineralisa-
 tion  at  Thala-Pokhri  area.
 Malachite  stains  have  been
 noticed  near  Kha]  and
 Nagdhar.

 Mirzapur;  Drilling  for  coa]  in  the
 Mirzapur  part  of  Singrauli
 coalfield  has  been  carrieq  out.
 Researves  are  tentatively  ex-
 pected  to  be  of  the  order  of
 800-1000  million  tonnes.  Ex-
 act  figures  will  be  known
 when  the  contouring  of  this
 part  of  the  field  is  completed.

 Dehradun:  Investigation  of  base
 metal  ores  in  the  Khalsi  and
 surrounding  areas  has  not
 yielded  encouraging  results.

 Naval  Aerodrome  in  Trivandrum

 3298.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Defence  be  pleased  to.
 state:

 (a)  whether  it  is  qa  fact  that  survey
 and  other  preliminary  works  were
 done  towards  acquiring  a  large  area
 of  land  at  Kazhakkootam  in  Trivan-
 drum  District  in  Kerala  in  order  to
 construct  a  naval  aerodrome  there;
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 (b)  whether  it  is  a  fact  that  the
 idea  of  constructing  an  aerodrome
 there  has  been  given  up;  and

 (c)  if  so,  whether  the  people  of  the
 locality  have  been  informeg  about  it?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 (a).  No,  Sir.  Only  a  preliminary  re-
 connaissance  was  carried  out  to  assess
 the  suitability  of  the  site  for  locating
 the  Fleet  Requirement  Unit  of  the
 Navy.

 (b)  No  decision  has  so  far  been
 taken  in  regard  to  the  location  of  the
 Fleet  Requirement  Unit

 (c)  Does  not  arise.

 Pension  Cases  of  Military  Men

 3299.  Shri  Hem  Raj:  Wil]  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  military  men
 whose  cases  for  restoration  of  pen-
 sions  were  pending  till]  the  30th  April,
 1962,  State-wise;

 (b)  the  main  causes  of  the  delay  in
 the  finalisation  of  these  cases;  and

 (c)  the  steps  Government  have
 taken  or  propose  to  take  to  remove
 ‘them?

 The  Minister  of  State  in  Ministry
 of  Defence  (Shri  Raghuramaiah):
 (a).  The  required  information  avail-
 able  in  respect  of  cases  which  were
 pending  with  the  Controller  of  De-
 fence  Accounts  (Pensions)  as  on  3151.
 May,  962  is:

 No.  of
 State  pending

 cases

 Punjab  6
 Delhi  I
 Madhya  Pradesh  4
 Andhra  Pradesh  7
 Maharashtra  2
 Rajasthan  5
 Uttar  Pradesh  ६0
 Jammu  &  Kashmir  I

 67

 Pensions  are  withheld,  forfeiteq  or
 reduced  because  of  conviction,  grave
 misconduct  and  political  offences.  Of
 the  above,  37  cases  are  in  this  cate-
 gory,  Payment  of  pensions  is  also  sus-
 pended  where  the  pensioners  have
 not  drawn  their  pensions  for  more
 than  a  year.  The  number  of  cases
 pending  restoration  in  this  category
 is  30.

 (b)  Pensions  withheld  because  of
 grave  misconduct,  etc.,  can  be  restor-
 ed  by  local  military  authorities  but
 they  have  to  obtain  the  views  of  the
 State  Government  authorities  before
 doing  so.  Restoration  of  pensions
 stopped  because  the  pensioners  have
 not  drawn  their  pensions  for  over  a
 year,  are  delaycd  mainly  for  want
 of  complete  documents  required  un-
 der  the  rules,  either  from  the  pen-
 sioners  themselves  or  from  the  Pen-
 sion  disbursing  officers  who  are  under
 the  administrative  control  either  of
 the  State  Governments  or  of  the
 Posts  &  Telegraph  Department.

 (c),  Restoration  of  pension  with-
 held  because  of  grave  misconduct,
 etc.,  requires  consultation  with  the
 State  authorities  which  naturally
 takes  time.  As  for  pensions  which
 have  been  stopped  because  the  pen-
 sioners  did  inot  draw  their  pensions
 for  more  than  a  year,  the  CDA(P)
 is  being  requested  to  expedite  finall-
 sation.

 Cement  Factories  in  Kerala

 3300.  Shri  M.  K.  Kumaran:  Will
 the  Minister  of  Steel  and  Heavy  In-
 dustries  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  98  on  the  3lst  May  962  and
 state:

 (a)  whether  Government  have
 received  any  proposal  to  set  up
 cement  factories  in  private  sector  in
 Kerala;

 (b)  if  so,  whether  it  has  been  consi-
 dered;  and

 (c)  the  reasons  for  not  selecting
 Kerala  in  this  regard?
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 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  For  obvious  reasons  the  Central
 Government  itself  does  not  sponsor
 ndividual  private  sector  projects  in
 the  various  States.  Targets  are  set
 under  our  Five  Year  Plans  and  the
 size  of  the  un-filled  capacity  is  known
 Intending  private  investors  apply  for
 licences  under  the  Industries
 (Development  &  Regulation)  Act,
 95l.  These  are  dealt  with  on  merits
 in  consultation  with  State  Govern-
 ments  concerned.  It  is  understood
 that,  at  present,  there  are  not  adequate
 sources  of  lime  in  Kerala  on  which  a
 cement  plant  can  be  based.

 Scholarships  to  Scheduled  Caste
 Students  of  U.P.

 3303.  Shri  Sarjoo  Pandey:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  number  of  Central
 Government  scholarships  awarded  to
 the  Scheduled  Caste  students  of  Uttar
 Pradesh  durng  96l-62;  and

 (b)  the  total  value  of  the  scholar-
 ships?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  15,984.

 (b)  Rs.  74,06,000.

 Territorial  Army
 3304.  Shri  Warior:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:

 (a)  the  number  of  Territorial  Army
 Officers  who  have  put  in  more  than
 8  years  of  full  paid  service;  and

 (b)  how  many  of  them  have  got
 promotion  to  the  rank  of  Lieutenant
 Colonel  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 (a)  7  Territorial  Army  Officers  have
 completed  8  years  of  full  paid  service
 inclusive  of  full  time  commissioned
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 service  in  the  regular  forces  andjor
 commissioned  service  in  the  Indian
 Territorial  Forces.  Auxiliary  Forces
 (India)  etc.  rendered  by  them  prior
 to  joining  the  Territorial  Army.

 (b)  One  officer  has  received  promo-
 tion  to  the  rank  of  Lt.-Col.  The
 other  six,  who  are  junior  to  him,  will
 be  considered  for  promotion  when
 corresponding  officers  in  the  Regular
 Army  i.e.  those  of  944  Commission
 come  up  for  promotion  to  the  rank  of
 Lt.-Col.

 Territorial  Army  Officers
 3305.  Shri  Warior:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:

 (a)  the  number  of  Territorial  Army
 Officers  at  present  who  have  put  in
 more  than  8  years  of  full  paid  ser-
 vice;

 (b)  whether  all  such  officers  are
 entitled  to  pension  benefits;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  Raghuramaiah):
 (a)  7  Territorial  Army  Officers
 have  completed  8  years  of  full  paid
 service  inclusive  of  full  time  commis-
 sioned  service  in  the  regular  forces
 andlor  commissioned  service  in  the
 Indian  Territorial  Forces,  Auxiliary
 Forces  (India)  etc,  rendered  by  them
 prior  to  joining  the  Territorial  Army.

 (b)  and  (c).  Territorial  Army
 Officers  are  entitled  to  terminal
 gratulty  at  the  rate  of  half  a  month’s
 pay  for  each  aggregate  year  of  em-
 bodied  service  in  the  Territorial
 Army,  subject  to  a  maximum  of  nine
 months’  pay,  provided  that  they  have
 completed  a  minimum  of  four  years
 of  aggregate  embodied  service.

 Juvenile  Delinquency  Centres
 3306.  Shrimati  Laxmi  Bai:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  total  number  of  children  in
 juvenile  delinquency  centres  (junior
 certified  schools);
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 (b)  their  State-wise  and  sex-wise

 break-up;  and

 (c)  total  financial  aid  given  by
 Central  Government  to.  different
 States  for  this  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  to  (c).  Re-
 quisite  information  is  being  collected
 from  the  States|Union  territories  and
 will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Cement  Factory  in  Yerraguntla,
 Andhra  Pradesh

 3307.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  86]  on
 the  23rd  May,  962  and  state:

 (a)  the  date  on  which  permission
 Was  granted  for  the  A.C.C.  to  set  up
 a  cement  factory  in  Yerraguntla;

 (b)  the  date  on  which  A.C.C.  in-
 formed  Government  of  their  inability
 to  set  up  the  factory  and  their  reasons
 for  doing  so;

 (c)  whether  Government  were
 satisfied  with  the  justification  of  the
 AC.C.  in  not  installing  the  factory;

 (d)  whether  any  agreement  regard-
 ing  the  installation  of  the  factory
 Was  arrived  at  between  Government
 and  the  A.C.C.  in  default  of  which  a
 penalty  could  be  imposed  on  them;
 and

 (e)  if  so,  the  action  taken  by  Gov-
 ernment?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  3th  February,  1956.

 (b)  and  (c).  In  959  the  Associat-
 ed  Cement  Companies  Ltd.  intimated,
 in  their  progress  report,  that  they  had
 completed  limestone  proving  work
 and  had  also  purchased  land.  They
 also  reported  at  that  time  that  on
 account  of  over  production  of  cement
 in  the  country,  they  would  be  com-
 pelled  to  keep  some  of  their  sanc-
 tioned  projects  in  abeyance.  Early
 in  96]  when  a  review  was  made  of

 the  progress  of  the  licensed  schemes,
 they  reported  that  as  they  had
 already  in  hand  other  projects  with
 higher  priority  for  implementation,
 they  did  not  think  that  it  would  be
 possible  for  them  to  take  up  the
 Yerranguntla  cement  project  before
 1964.  In  line  with  Government’s
 stand  that  industrial  licences  relating
 to  schemes  which  were  not  likely  to
 be  completed  during  the  Third  Plan
 period  should  be  revoked  and  not
 kept  pending  indefinitely,  the  firm
 were  advised  to  surrender  the  licence,
 and,  if  necessary,  apply  for  it  later
 when  they  were  in  a  position  to  im-
 plement  the  scheme,  The  firm  ac-
 cordingly  surrendered  the  licence  in
 July,  96l  and  it  was  treated  as
 cancelled.  Arrangements  are,  how-
 ever,  in  train  for  licensing  another
 party  for  setting  up  a  cement  factory
 in  this  location.

 (da)  No,  Sir.

 (e)  Does  not  arise.

 College  Library  Service

 3308.  Shri  Mallick:  Wil]  the  Minister
 of  Education  be  pleased  io  state  what
 steps  have  been  taken  by  Govern-
 ment  to  standardise  college  librarv
 service  throughout  the  country  by
 implementing  the  recommendations
 made  by  the  University  Grarts  Com-
 mission  i.e.,  fixing  M.A.  with  diploma
 in  library  service  as  minimum
 educational  qualification  for  college
 librarianship  and  giving  the  same
 status  to  college  librarians  and
 lecturers?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  A  statement  is  laid
 on  the  Table  of  the  House
 [See  Appendix  IV,  annexure  No.  49]

 Education  of  Girls  and  Women  in
 Orissa

 330.9  Shri  Ulaka:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  amount  allocated  by  the
 Government  of  India  during  Third’
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 Five  Year  Plan  period  to  the  Orissa
 Government  for  Education  of  girls  and
 ‘women;

 (b)  whether  any  new  schemes  have
 been  formulated  for  the  expansion  of
 the  education  of  girls  and  women  in
 Orissa;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):  (a)  to  (c).  A
 statement  is  laid  on  the  Table.
 {See  Appendix  IV,  annexure  No.  50].

 Geological  Survey  in  Orissa
 3310.  Shri  Ulaka:  Will  the  Minister

 of  Mines  and  Fuel  be  pleased  to  state:
 (a)  whether  any  geological  curvey

 of  mineral]  resources  was  carried  out
 in  Orissa  during  the  Second  Five
 Year  Plan  period;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Mines  and  Fuel  (Shri  Hajar-
 nmavis):  (a)  and  (b).  A  statement
 showing  the  details  of  the  work
 carried  out  by  the  Geological  Survey
 of  India  and  the  Indian  Bureau  of
 Mines  is  laid  on  the  Table.
 {See  Appendix  IV,  annexure  No.  51).

 District  Gazetteers  of  Orissa
 33l].  Shri  Ulaka:  Will  the  Minister

 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  the  amount  of  grant  given  by
 the  Government  of  India  to  the  Gov-
 ernment  of  Orissa  for  compilation
 and  printing  of  District  Gazetteers
 during  the  year  1961-62;  and

 (b)  the  financial  assistance  proposed
 to  be  given  during  1962-63?

 The  Deputy  Minister  in  the  Minis_
 ter  of  Scientific  Research  and  Cul-
 tural  Affairs  (Dr.  M.  M.  Das):  (a)
 Rs,  6,000  were  given  to  the  Govern-
 ment  of  Orissa  during  1961-62,  as
 central  grant-in-aid  for  compilation
 of  District  Gazetteers.  As  no  Dis-
 trict  Gazetteer  was  published  during
 the  year,  no  grant  for  printing  was
 given.

 (b)  During  1962-63  the  central
 grant-in-aid  to  the  Government  of
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 Orissa  would  be  40  per  cent  of  the
 expenditure  incurrei  by  the  State  on
 the  compilation  and  printing  of  Dis-
 trict  Gazetteers.  The  grant  for  com-
 pilation  is  subject  to  a_  ceiling  of
 Rs,  6,000  per  volume.

 Schoo]  Hostels  in  Orissa

 3312.  Shri  Ulaka:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  sanctioned  any  loan  to
 the  Orissa  Government  for  construc-
 tion  of  school  hostels  during  the
 period  from  April.  958  to  March,
 ‘1962;  and

 (b)  if  so,  the  total  amount  sanc-
 tionej  for  each  institution  during  the
 aforesaid  period?

 ©  The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes  Sir,  during
 1960-61.

 (b)  A  total  amount  of  Rs.  .20
 lakhs  was  given  as  loan  to  the  State
 Government.  Institution-wise  distri-
 bution  was  to  be  made  by  the  State
 Government  and  as  such  the  Govern-
 ment  of  Indig  do  not  have  _infor-
 mation  about  the  particular  institu-
 tions.

 Development  of  Sanskrit  in  Orissa
 333.  Shri  Ulaka:  Will  the  Minister

 of  Education  be  pleased  to  state:
 (a)  the  names  of  voluntary  organi-

 sations  which  were  given  grants  from
 April,  957  to  March,  962  for  the
 development  of  Sanskrit  in  Orissa;
 and

 (b)  the  amount  sanctioned  to  each
 of  them  during  the  aforesaid  period?

 The  Minister  of  Education  (Dr.
 हू.  L.  Shrimali):  (a)  and  (b).
 Dadhi  Baman  Sanskrit  Vidya-  Rs.

 laya,  Kural  500
 Parlakimedi  Sanskrit  College,

 Ganjam  16,250
 Mec  Michacl  Sanskrit  Tol,

 Aska  2,000
 Shri  Raghunath  Jew  Tol,  Sali-

 pur,  Cuttacl  650
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 Social  ang  Child  Welfare  Schemes  in
 Orissa

 3314,  Shri  Ulaka:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  any  special  interest  is
 being  taken  by  the  Union  Govern-
 ment  for  the  expansion  of  Social  and
 Child  Welfare  Schemes  in  Orissa
 especially  in  rural  area  during  the
 Third  Five  Year  Plan  period;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  amount  allocated  for  each
 scheme?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir

 (b)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  House

 STATEMENT

 Government  of  India  have  agreed
 to  assist  the  State  Government  in
 the  Third  Five  Year  Plan,  with  effect
 from  1962-63.  on  a  50  per  cent  basis,
 in  respect  of  schemes  relating  —  to
 welfare  of  women,  children  und  the
 handicapped.

 2.  The  Central  Government  have
 also  sponsored  a  scheme  under  the
 Social  and  Moral  Hygiene  and  After
 Care  Programme.  Two  State  Homes
 and  seven  District  Shelters  for  per-
 sons  discharged  from  correctional  and
 non-correctional  institutions  have
 been  es-tablisheq  in  Orissa  State
 under  this  scheme.  Fifty  per  cent  of
 the  actual  expenditure  under  the
 scheme  is  met  by  the  Central  Gov-
 ernment.

 3.  Government  of  India  also  pro-
 pose  to  start  a  Demonstration  Project
 on  Integrated  Child  Welfare  Services
 in  a  selected  Block  of  Orissa  State
 during  the  Third  Five  Year  Plan  at
 a  total  expenditure  of  about  Rs.  5
 dacs  over  the  plan  period.

 05  (Ai)  LSD—3.
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 Scrap  Committee
 f  Shri  Kapur  Singh:

 |  Shri  Himmatsinhji: 38I5.  <  Shri  P.  K.  Deo:
 |  Shri  Raghunath  Singh:
 [  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  the  major  recommendations  of the  Scrap  Committee  whose  report was  under  consideration  of  Govern-
 ment  for  a  good  length  of  time;

 (b)  whether  it  is  the  intention  of
 Government  to  implement  immediate-
 ly  all  the  major  recommendations  of
 the  Committee:  and

 (c)  whether,  in  the  opinion  of
 Government,  the  implementations  of
 the  =  Committec’s  rccommendations
 will  result  in  the  maximum  utilization
 of  the  country's  scrap  surplus?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  ©.  Subramaniam):
 fa)  to  fo)  The  Scrap  Committee's
 Report  is  being  examined  and  Gov-
 ernment’s  decisions  will  be  announc-
 ed  shortly,

 Scrap  Export
 =  Shri  Kapur  Singh:

 Shri  Himmatsinhji:
 Shri  P|  K.  Deo:
 Shri  Raghunath  Singh:
 Shri  Narasimha  Reddy:
 Shri  Tan  Singh:

 3316.  ५

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  whether  the  1962-63  policy
 permitting  import  of  finished  —  steel
 against  export  of  scrap  has  stipulated
 that  the  scrap  exported  should  have
 earned  an  average  minimum  export
 price  of  2  per  metric  ton  f.o.b.  for
 being  considere  for  grant  of  import
 licence  for  finished  steel;

 (b)  if  so,  what  are  the  advantages
 of  the  condition;
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 (c)  whether  Government  have
 been  apprised  that  the  export  price
 of  scrap  has  very  steeply  declined  in
 the  recent  months  and  that  the  price
 now  fetched  does  not  average  above
 £9  per  metric-ton  f.0.b.

 (d)  whether  it  has  been  urged  that
 the  condition  of  the  current  barter
 scrap  policy  insisting  on  an  average
 export  earning  of  £l2  per  metric  ton
 f.o.b.  should  be  realistically  lowered
 to  £9  per  metric  ton  f.0.b.;  and

 (९)  if  so,  action  taken  in  the
 matter?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  to  (e).  In  the  public  notice
 relating  to  export  of  scrap  on  barter
 basis,  it  has  been  laid  down  that
 scrap  exported  should  fetch  a  price  of
 £2  f.o.b.  per  metric  ton.  This  condi-
 tion  has  been  imposed  to  prevent  ex-
 ports  at  low  prices.  Some  represen-
 tations  have  been  received  that  the
 price  fixed  is  on  the  high  side.  The
 matter  is  under  consideration.

 Indian  Institute  of  Management

 JS  Shri  S,  6.  Samanta:
 ‘3317. 4  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  two  Indian  Institutes  of
 Management  are  proposed  t9  be  set  up
 very  soon;

 (b)  if  so,  where  they  will  be  tocated:

 (९)  who  will  be  in-charge  of  these
 Institutes;  and

 (d)  how  the  recurring  cxpenditure
 will  be  met?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Prof.  Mumayur
 Kabir):  (a)  Yes,  Sir.

 (b)  Calcutta  and  Ahmedabad.
 (c)  The  Institutes  are  registered

 under  the  Societies  Registration  Act
 and  Boards  of  Governors  have  beuwn
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 set  up  for  their  administration  ana
 management.

 (d)  By  grants  from  the
 Government.

 Central

 Administrative  Board  of  International
 Association  of  Universities

 (  Shri  S.  C.  Samanta:
 3318.  <  Shri  Subodh  Hansda.

 |  Shri  M,  L.  Dwivedi:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  the  fifteenth  meeting  of

 the  Administrative  Board  of  tlhe  In-
 ternational  Association  of  Universities
 was  held  in  Delhi  recently,

 (b)  If  so  ,who  inaugurated  it:
 (c)  whether  the  Board  decided  to

 hold  a  seminar  on  education  in  India:
 and

 (d)  if  so,  when  and  wheeo  the
 seminar  is  going  to  be  heid”

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir

 (9)  The  meetings  of  the  Adminis-
 trative  Board  were  not  open  to  the
 public  and  there  was  no  inaugural
 function.

 (c)  and  (d).  According  to  the  infer-
 mation  available,  the  Stand‘ng  Com-
 mittee  of  the  Inter-University  Board
 of  India  organised  a  Seminar  on
 February  2  and  13,  1962  a4;  Madras
 under  the  joint  auspices  of  the  Inter..
 national  Association  of  Untvcrsities,
 the  Inter-University  Board  of  India
 and  the  India  International  Centre.
 Subjects  discusseq  at  the  seminar  were
 (i)  Access  to  Universities  and  (ii)
 Higher  Education  in  relation  to  Seciat
 and  Economic  Development.

 National  Science  Museum  in  New
 Delhi

 (  Shri  Subodh  Hansda:

 5
 '  Shri  S.  C,  Samanta:

 319.  <  Shrj  Shree  Narayan  Das:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Scieatifte  Re-
 search  and  Cultural  Affairs  te  pleasc&
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 to  state:

 (a)  whether  there  is  any  proposal  to
 establish  a  National  Science  Museum
 in  Delhi;

 (b)  if  so,  whether  any  preliminary
 work  has  been  done  in  this  regard;

 -(c)  whether  Delhi  hag  finally  been
 chosen  for  the  location  of  this
 museum;  and

 (d)  the  estimate  of  the  expenditure
 to  be  incurred  on  this  schem»?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (c).  The  Hon’ble  mem-
 bers’  attention  is  drawn  lo  reply  given
 to  Starred  Question  No.  94  cn  77
 February,  1961.

 (b)  ang  (d).  A  Committe2  is  being
 set  up  to  work  out  the  detiils  of  the
 Scheme.

 त्रिपुरा  प्रशासन  के  हिन्दी  प्रकाशन

 2  श्री  म०  ला०  त्रिवेदी  :
 |  श्री  स०  चे  सामन्त

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 ३३२०.

 (क)  त्रिपुरा  प्रशासन  ने  १६५७  से
 १६६१  तक  अंग्रेजी  में  कितने  प्रकाशन  निकाले
 ्र  उनमें  से  कितने  हिन्दी  मे  निकाले  हैं  ;
 और

 (ख)  जो  प्रकाशन  अभी  हिन्दी  में  नहीं
 निकाले  गये  हैं  उनके  बारे  में  सरकार  उन्हें
 हिन्दी  में  छापने  के  लिये  क्या  कदम  उठा  रही
 है?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (श्री
 दातार)  :  (क)  ६७  प्रकाशन  अंग्रेजी  में
 निकाले  गये  और  हिन्दी  में  कोई  नहीं  निकाला
 गया  I

 (ख)  त्रिपुरा  में  ग्राम  लोगों  को  हिन्दी
 की  जानकारी  कम  है।  इसलिये  इन  प्रकाशनों
 को  हिन्दी  में  भी  निकालने  में  व्यर्थ  का  खर्चा
 होगा  ?

 Burmese  Representation  of  Books  to
 Banaras  Sanskrit  University

 332l.  Shri  Raghunath  Singh:  Wil)  the
 Minister  of  Scientific  Research  and
 Cultural]  Affairs  be  pleased  to  state
 whether  it  is  a  fact  that  Burmese  Gov-
 ernment  presented  a  set  of  00  volumes
 of  the  pali  Tripatak  to  Sanskrit  Uni-
 versity  of  Varanasi  on  6th  April,  1962?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  According  to  available  in-
 formation,  it  was  not  the  Burmese
 Government,  but  the  Sangh  Nayak  of
 the  Rangoon  Monastery  who  presented
 00  copies  of  complete  Tripataka  liter-
 ature  to  the  Sanskrit  University,
 Varanasi  on  the  occasion  of  its  4th
 Convocation.

 College  of  Medical  Sciences,  Banaras
 Hindu  University

 3322.  Shri  Shree  Narayan  Las:  Wil!
 the  Ministcr  of  Education  be  pleased
 to  state:

 (a)  whether  the  consideration  of  the
 question  of  provision  of  funds  fcr  the
 development  of  the  Hospital  ic  be
 attached  to  the  College  of  Mc  aical
 Sciences  of  the  Banaras  Hindu  Uni-
 versity  has  been  finalised;  and

 (b)  if  so,  the  nature  of  =  decisions
 taken?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Survey  of  India  Employces

 3323.  Shri  S.  M.  Banerjee:  Wii!  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  rcfer
 to  the  reply  given  to  Unstarrc  3  Qucs-
 tion  No.  3273  on  the  3th  Apvil,  96]
 and  state:

 (a)  the  total  number  of  employzes
 made  permanent  in  96l  and  ‘1962,  in
 the  Survey  of  India;  and

 (b)  the  total  number  of  employees
 likely  to  be  made  permanent  in  2Af3?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir)

 96r  7962
 (a)  Class  IIT  23  97

 Class  IV  96  147,
 (b)  Class  I]  203

 Class  IV.  275
 Approach  Road  to  Deputy  Surveyor

 General’s  Estate,  Dehra  Dan

 3324.  Shri  S.  M.  Banerjee:  Wii  the
 Minister  of  Scientific  Researcn  aud
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No,  3275  on  the  3th  April  96]  and
 state:

 (a)  whether  the  approach  icug  frum
 the  gate  to  residential  quaric-s  in
 Deputy  Surveyor  Gencral’s  Es.ate,  i7
 E.C.  Road.  Dehra  Dun,  has  sive  been
 made  pucca;  and

 (b)  if  not,  the  reasons  ‘therefor?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Ut  is  reported
 that  the  work  is  in  progress  and  is  cx
 pected  to  be  completed  shortly.

 रेत  से  सोना

 ३३२५.  श्री  विभूति  मिश्र:  क्या  खान
 और  इबत  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक
 २०  अप्रैल,  १६६२  के  'हिन्दुस्तान'  में  प्रकाशित
 “नाले  में  सोने  के  कण  बड़े  परिमाण  में  प्राप्त”
 समाचार  की  ओर  अर्पित  हुसना  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस
 बारे  में  अब  तक  कोई  जांच  कराई  है  कि  वहां
 पर  किस  मात्रा  में  सोना  और  तांबा  मिलने
 की  आशा  है  ;  और

 (ग)  आगे  सरकार  कौन  सी  कार्यवाही
 करने  जा  रही  है  ?

 खान  और  इंधन  मंत्रालय  में  उप मंत्रो
 (श्री  हज़र नवीस)  :  (क)  जी  हां।
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 (ख)  तथा  (ग)  भारतीय  भूगर्भीय
 सर्वेक्षण  विभाग  द्वारा  किये  गये  अन्वेषणों
 के  परिणाम  से  यह  मालूम  हुआ  है  कि  पाये
 जाने  वाले  सोने  और  तांबे  का  आर्थिक  दृष्टि
 से  कोई  महत्व  नहीं  है  |  शत:  अग्रिम  कार्य-
 वाही  करने  का  विचार  नहीं  है  ।

 Officers  on  Deputation  in  Manipur  and
 Tripura

 3326.  Shri  Rishang  Meishing:  Wil
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  officers  on  de-
 putation  under  the  administration  cf?
 Manipur  and  Tripura  as  on  the  ४
 April,  ‘1962;

 (9)  the  capacities  in  which  the  offi-
 cers  have  been  on  deputation;

 (c)  whether  Government  have  ay
 policy  to  replace  the  depiled  officers
 by  local  men;  and

 (d)  if  so,  the  steps  taken  to  this  end?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 360  in  Manipur  and  90  in  Tripura.

 (b)  Two  statements—one  in  respect
 of  Manipur  and  the  other  in  respect

 of  Tripura  are  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  52].
 rc)  wherever  possible  local  men

 are  given  chances  of  promdiion  to  fill
 in  senior  posts.  Due  however  to  the
 death  of  suitable  personnel  olticers
 have  to  be  sent  on  deputation.

 (d)  Arrangements  for  training  of
 officers  and  awarding  of  stipends  ६0  the
 local  students  have  been  maie  and
 will  be  made  to  have  an  adequate  num=
 ber  of  officers  to  replace  the  deputat-
 ionists  as  far  as  possible.

 शांतिकार्य  के  लिये  विदेशों  में  भारतीय
 से  निक

 ३३२७.  श्री  कृष्ण  देव  त्रिपाठी  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  क  गे
 कि  :

 (=)  विदेशों  में  किस  देश  में  कितने
 भारतीय  सैनिक  इस  समय  भारत  सरकार
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 द्वारा  भ्रन्तर्राष्ट्रीय  शान्ति  कायम  रखने  के
 लिये  तैनात  हैं  ;

 (ख)  इन  देशों  में  कितने  भारतीय
 सैनिक  मारे  गये  हैं  कौर  जख्मी  हुये  हैं  ;  कौर

 (ग)  इन  सैनिकों  के  वेतन,  उनके  आने
 जाने  तथा  विदेशों  में  निवास  पर  शब  तक
 कितना  व्यय  हुआ  हैश्नौर  उस  में  भारत  सरकार
 ने  कितना  खर्च  किया  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री
 रघुरामंया)  :  (क)  भारतीय  सेविवर्ग
 इस  समय  हिन्द  चीनी,  गाजा  और  कांगो  में
 सेवा  कर  रहे  हैं।  उन  देशों  में  उनकी  जनशक्ति
 ऋमऋ:  ३६४,  १२४६  और  ५६६३  है

 (ख)  १४५  सेविवर्ग  संग्राम  में  मारे  गये
 हैं,  कौर  ८२  घायल  हुए  हैं।  यह  सभी  कांगो
 में  ही हताहत  हुए  ।  जो  दुर्घटना ग्र ों वश  मारे
 गये  ।  घायल  हुये  उन  की  संख्या  निम्नलिखित
 है  —

 मारे  घायल
 गये

 पद-चीनी  ‘6  3
 गाजा  (एक  आत्म  हत्या

 की  घटना  समेत  )  3  ot

 मांगों  &  ३१

 २,  ३  और  ४५  क्रमश:  प्राकृतिक  कारणों
 से  हिन्द-चीनी,  गाजा  और  कांगों  में  मर
 मये  ।

 (ग)  एक  विवरण  सभा  पटल  पर  रखा
 गया  है  t

 विवरण
 हिन्द  चीनी  में  हमारे  सेविवर्ग  दो  भागों

 में  विभक्त  हैं  7  एक  वह  जो  अन्तर्राष्ट्रीय
 सचिवालय  में  काम  कर  रहे  हैं,  कौर  दूसरे
 बह  जो  राष्ट्रीय  मण्डल  के  साथर  संलग्न  हैं  ।
 जहां  तक  पूर्वोक्त  का  सम्बन्ध  है,  इन  पर  सारा
 खर्च  सांझे  खाते  से  होता  है  अरन्य  के  लिये

 खर्च  का  भार  हम  उठाते  हैं,  जो  वैसे  भी  हम
 ही  उठाते,  यदि  वह  भारत  में  सेवा  कर  रहे
 होते  ।  सारा  अतिरिक्त  खर्च  सांझे  खाते  से

 होता  है  ।

 गाजा  में  अनन्‍्तर्राष्ट्रीयी  संकटकालीन
 सेना  के  सम्बन्ध  में  भारत  सरकार  द्वारा  किया
 खर्च  अन्तर्राष्ट्रीय  संघ  के  निम्नलिखित  निर्णय
 के  अनुसार  सदस्य  देशों  द्वारा  सहन  किया
 जाता  है  ।

 (अर)  पहले  छे  मास  में  :  मूल  वेतन  के
 अतिरिक्त  एक  विशेष  सैनिक  भत्ता  कसी
 देश  की  सैनिक  टुकड़ी  के  सदस्यों  को  अन्यथा-
 प्रिय  संकटकालीन  सेना  में  उनकी  सेवा  के
 उपलक्ष्य  में  ।

 (ब)  पहले  छे  मास  के  पश्चात्‌  सभी
 अतिरिक्त  और  असाधारण  खर्च,  जो  सैनिक
 दल  भेजने  वाले  देशों  को,  अपनी  सेनायें  भेजने
 के  विषय  में  करना  पड़ता  है  ।

 अपने  कांगों  भेजे  सैनिकों  के  विषय  में
 उन  पर  प्राय:  उसी  तरह  खर्च  उठता  है,  जैसे
 गाजा  में  भेजे  सैनिकों  पर  ।  अन्तर  केवल
 इतना  है  कि  शादी  से  सभी  अतिरिक्त  और
 असाधारण  किया  गया  खर्च,  अन्तर्राष्ट्रीय-संघ
 द्वारा  वापस  लिया  जा  सकता  है।

 भारत  सरकार  द्वारा  ३१  मार्च  ९६२
 तक  इस  तरह  पहले  किये  कुल  खर्च,  जिनका
 कुछ  भाग  भारत  सरकार  को  ही  सहन  करना
 पड़ेगा,  निम्नलिखित  हैं  im

 कुल  खच  भाग  जो
 भारत  सरकार

 को  सहन
 करना  पड़ेगा  |

 लाख  लाख

 रुपये  रुपये
 (लगभग  )  (लगभग  )

 हिन्द-बीनी  १६१.  ५६  ५७  रे
 गाजा  ३३४.७६  १६६.  ०८

 मांगों  १८४,  ०७  ६,६५



 (21337  Written  Answers

 Medium  of  University  Education
 3328.  Shri  Umanath:  Wil]  tae  Minis-

 ter  of  Education  be  pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  have  received  the  re-
 actions  of  the  Universities  to  the  report
 of  the  Working  Group  constituted  by
 the  Commission  to  go  into  the  question
 of  the  steps  to  be  taken  towards  a
 change  of  medium  of  instruction  into
 Tegiona]  languages;  and

 (b)  if  so,  when  the  meeting  of  the
 Vice-Chancellors  proposed  by  the
 University  Grants  Commission  is  due
 to  be  held  to  discuss  this  quesiion?

 The  Minister  of  Education  (Dr.  K.  l.
 Shrimali):  (a)  Yes,  Sir,  from  twenty-
 three  Universities.

 (b)  In  October,  1962.

 Tented  Schools  in  New  Wclhi
 3329.  Shri  Bhagwat  Jha  Azad:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  New  Delhi  Munici-
 pal  Committee  is  proposing  to  sanction
 more  tented  schools  in  New  JDethi;
 and

 (b)  whether  Government,  in  view
 of  the  great  opposition  tu  tented
 schools,  propose  to  advise  this  civic
 body  to  refrain  from  this  proposal?

 The  Minister  of  Educatioa  (Dr.  K.
 L  Shrimali):  (a)  Yes,  Sir.

 (b)  Opening  of  schools  in  tented
 accommodation  is  an  interim  measure
 only,  rendered  necessary  by  need  for
 rapid  expansion  of  educational  ficili-
 ties.  The  Committee  proposes  te  con-
 struct  school  buildings  for  these
 schools  85  soon  as  it  gets  land  for  the
 purpose.

 ;  Visit  of  Russian  Oil  Experts

 3330  Jf  Shri  P.  6.  Borooah:
 «  \  Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  Russian  Oil  Experts  arrived  recent-
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 ly  in  India  to  study  the  overall  ezono-
 mics  of  the  fuel  industry  in  the  ccun-
 try;  and

 (b)  if  so,  what  was  the  result  of
 their  study  tour?

 The  Minister  of  Mines  an j  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.
 The  team  had  come  to  study  cil  in
 all  its  aspects.

 (b)  Their  report  is  awaited.

 Cattle  Lifting  in  Border  Regions  of
 Tripura

 333  J  Shri  Biren  Dutta:
 ‘|  Shri  Dasaratha  Deb:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  cattle  lifting  cases
 in  all  the  border  regions  of  Tripura
 during  March,  964  and  March,  ‘1962;

 (b)  the  number  of  cattle  lifted  by
 Pakistanis  during  that  period;  ana

 (c)  what  measures  Governinent  have
 taken  to  stop  cattle  lifting?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar);  (a)
 09  cases,

 (by  197.

 (c)  (l)  Movement  of  cattle  from
 the  border  areas  of  Tripura  to  any
 place  across  the  border  has  been  pro-.
 hibited  under  the  West  Bengal  Security
 Act  1950,  as  extended  to  Tripura;

 (2)  Patrolling  of  the  border  has  been
 intensified.  Forest  Guards  have  been
 instructed  to  keep  a  watch  on  cases
 of  cattle  lifting.  Village  Resistence
 parties  have  also  been  formed  in  the
 border  villages  who  also  patrol  the
 border  areas  from  time  to  time  accom-
 panies  by  the  Police  Worce.

 (3)  Protests  in  regard  to  cattle
 lifted,  are  being  lodged  with  the
 Pakistani  Authorities  and  demands
 made  for  the  return  of  the  cattle  In
 the  monthly  meetings  of  the  District
 Officers  of  Tripura  and  East  Pakistan
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 information  regarding  the  gangs  sus-
 pected  of  cattle  lifting,  is  being  ex-
 changed  in  order  to  enable  Pakistan
 authorities  to  prevent  such  crimes  by
 their  nationals.

 Bhojpuri  Music

 3332.  Dr.  Mahadeva  Prasae:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  nrmber  of  peopie  whose
 mother  tongue  is  Bhojpuri;  and

 (b)  the  details  of  the  efforts  made
 for  the  collection,  compilation  ord  pre-
 servation  of  Bhojpuri  music?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  2164,  according  to  95l
 Census.  (Figures  for  96l  Census  are
 still  being  tabulated).

 (b)  The  Sangeet  Natak  Akademi
 has  a  programme  for  the  coliection,
 compilation  and  recording  of  Folk
 music  in  the  country  which  will  in-
 clude  Bhojpuri  also.  At  the  moment,
 the  Akademi  has  about  an  hour’s  re-
 cordings  of  Bhojpuri  music.

 Public  Sector  Projects
 3333.  Shrj  Rameshwar  Tuntis:  wi

 the  Minister  of  Steel  ang  Heavy  In-
 dustries  be  pleased  to  state:

 (a)  the  number  of  persons  engaged
 in  the  public  sector  projects  under  his
 Ministry;  and

 (b)  the  wage  scales  of  jeh-ur  and
 management?

 The  Minister  of  Steel  and  Heavy  In-
 dustries  (Shri  C.  Subramaniam):  (a)
 and  (b).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Development  of  Tribal  Culture  in
 Tripura

 3334.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  t»  ‘state:

 (a)  whether  Government  have  any
 scheme  to  develop  Tribal  culture  such
 as  dance,  songs  etc.  in  Tripure:

 (b)  whether  atry  fund  has  been  pro-
 vided  for  that  purpose;  and

 (c)  whether  Government  propose  to
 open  a  school  in  Tripura  where  culti-
 vation  of  Tribal  dances,  songs  etc.
 would  be  made?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  No,  Sir.

 Rehabilitation  of  Tribals  in  Tripura
 3335.  Shri  Dasaratha  Deb:  Wil]  the

 Minister  of  Home  Affairs  bc  pleased
 to  state:

 (a)  whether  any  portion  of  cuitur-
 able  reclaimable  land  has  been  set
 aside  exclusively  for  the  renabilitaticn
 of  tribal  people  in  Tripura  as  it  wos
 done  in  the  past  by  the  Maharaja  of
 Tripura;

 (b)  if  not,  how  the  large  number
 of  tribal  jhumias  who  nave  been  still
 engaging  in  Jhum  cultivation  could  be
 settled  on  land;  and

 (c)  if  SO,  the  names  of  the  aiéas,
 and  the  acreage  in  such  areas?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shrimati  Chandra-
 sekhar):  (a)  and  (b).  No  _  difficulty
 was  experienced  in  finding  lands  for
 tribal  people  out  of  Government  khas
 land  and  therefore  no  land  hag  Leen
 set  aside  so  far  besides  the  areas  re-
 served  by  the  late  Ruler.  However,
 the  question  of  earmarking  some
 lands  for  jhumias  is  under  examin-
 ation.  It  is  proposed  to  complete  the
 settlement  of  all  Jhumia  families  py
 the  end  of  the  Third  Plan  period.

 (c)  Does  not  arise.

 जनगणना

 ३३३/६-  शी  प्रकाश वीर  शास्त्री  :  क्‍या

 एहि-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  १६६१  की  जनगणना  के
 मोटे-मोटे  आंकड़े  एकत्रित  कर  लिये  गये
 हैं  ;
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 (ख)  यदि  हां,  दो  क्‍या  इन  में  पंजाब
 के  भाषा  सम्बन्धी  आंकड़े  भी  सम्मिलित
 हैं;

 (ग)  पंजाब  में  हिन्दी  और  पंजाबी
 बोलने  वालों  की  क्रमश:  कितनी  संख्या  है  ;
 कौर

 (4)  हिन्दी  और  पंजाबी  के  अतिरिक्त
 भी  क्‍या  पंजाब  में  किसी  भाषा  को  बोलने
 वाले  रहते  हैं,  यदि  हां,  तो  उनकी  पृथक्‌-पृथक्‌
 कितनी  संख्या  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्रीमती
 चअन्द्रशेश्र)  :  (क)  जी  हां  1

 (ख)  मत  भाषा  के  आंकड़े  १६६१
 की  जनगणना  में  एकत्रित  किये  गये  हैं  ।

 (ग)  और  (घ).  १६६१  की  जनगणना
 में  इकट्ठे  किये  गये  मातृ  भाषा  के  आंकड़ों  पर
 अभी  कार्यवाही  की  जा  रही  है।  इसमें  न  केवल
 हिन्दी  और  पंजाबी  ही  सम्मिलित  होगी,
 अपितु  मातु  भाषाओं  के  रूप  में  लिखाई  गई
 अन्य  भाषायें  भी  होंगी  ।

 Agencieg  for  Distribution  of
 Oil

 Indian

 3337.  Shri  Venkatasubbaiah:  ‘Will
 the  Minister  of  Mimes  and  Fue)  be
 pleased  to  state:

 (a)  whether  the  Indian  Oil  Com-
 Peny  is  appointing  Co-onerative  In-
 stitutions  or  private  peopte  for  distri-
 bution  of  oil  and  oil  products;  and

 (b)  the  State-wise  figures  of  the
 number  of  distribution  agencies,  both
 .0-operative  and  private,  and  their
 area  of  operation?

 The  Deputy  Minister  i  the  Ministry
 of  Mines  and  Fuel  (Shri  Hajarnavis):
 (a)  In  the  distribution  of  oi]  q@d_  oil
 products,  the  Indian  Oil  Company  gives
 the  highest  preference  t  Co-oper-
 atives,  then  to  Institutions  like  Cuor-
 porations  etc.  and  in  exceptional  cir-
 cumstances  distribution  is  entrusted  to
 suitable  individuals.
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 (b)  Such  agencies  exist  at  present
 for  distribution  of  Keroseny  only  and
 a  statement  of  their  area-wise  opera-
 tion  is  laid  on  the  Table  o:  the  House.
 [See  Appendix  IV,  annexure  No.  53).

 Pakistani  National:
 3338.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  the  number  of  cases  filed
 against  Pakistani  nationals  in  Assam,
 West  Bengal,  Jammu  and  Kashmir,
 Tripura  and  Manipur  during  952—
 962  who  crossed  the  border  without
 any  permit,  certificate  or  visa?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 information  is  being  coliected  and  w:I
 be  laid  on  the  Table  of  the  House,  as
 soon  as  it  is  available.

 Common  Industrial  Financial  Agency
 3339.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 common  industria!  financial  agency
 for  Punjab,  Delhi  and  Himachal  Pra-
 desh  has  been  formed;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 Punjab  Financial  Corporation  was
 established  by  the  Government  of
 Punjab  under  the  State  Financial
 Corporation  Act,  95l  to  provide
 finance  to  medium  and  smal]  scale
 industries  in  the  Punjab  State.  Its
 jurisdiction  was  extended  to  serve  the
 needs  of  the  Union  Territory  of  Delhi
 in  terms  of  an  agreement  between  the
 State  of  Punjab  and  Delhi  Adminis-
 tration  in  the  year  1957.  In  accord-
 ance  with  an  agreement  entered  into
 between  the  State  of  Punjab  and
 Delhi  Administration  and  the  Adminis-
 tration  of  Himachal  Pradesh  on  the
 9th  May,  962  its  jurisdiction  is  now
 being  extended  to  Himachal  Pradesh.
 A  copy  of  the  agreement  is  laid  on
 the  Table  of  ‘the  House.  [See  Appen.
 dix  IV,  annexure  No.  64).
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 Mutual  Assistance  Pool  of  Insuraace
 Companies

 3340.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  insur-
 ance  companies  in  the  country  have
 created  a  pool  for  mutual  assistance
 to  compensate  for  any  loss  in  business
 to  an  individual  insurance  company;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  effect  it  will  have  on  the

 evil  of  rebating  in  business?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  Although
 the  Executive  Committee  of  the  Gene-
 ra]  Insurance  Council  has  proposed  to
 set  up  a  mutual  assistance  pool,  it  has
 not  yet  come  into  being.  This  pool  is
 proposed  as  a  voluntary  effort  by  the
 insurance  industry  to  put  its  house  in
 order  and  is  aimed  at  creating  con-
 fidence  and  partly  compensating  loss
 of  business  which  may  occur  to
 insurers  if  they  completely  abstain
 from  the  alleged  malpractices  in  the
 industry  and  diversion  of  business
 from  one  to  another.  The  Execu-
 tive  Committee  has  asked  _  the
 insurers  to  give  their  consent  to  the
 proposal.  The  reaction  of  the  insurers
 is  not  yet  known.  It  is  yet  too  early
 to  judge  the  effects  of  the  proposal  in
 detail.

 जैसलमेर  में  तेल  की  खोज

 (श्री  बैरवा
 ३३४९१.  |  श्री  सुबोध  हंसना

 श्री  चंडक

 [ डा०  ल०  म०  सीधी  :

 क्‍या  खान  और  इंधन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  जैसलमेर  क्षेत्र  (राजस्थान)  में
 तेल  की  संभावनाओं  की  खोज  के  लिये
 तेल  एवं  प्राकृतिक  गैस  आयोग  के  साथ  फ्रेंच

 पेट्रोलियम  इन्स्टीट्यूट  का  करार  कब  संपन्न

 हुआ  था  ;

 (ख)  इस  करार  के  श्रुतांत  बनाई
 गई  योजना  का  संक्षिप्त  विवरण  क्‍या  है  ;

 (ग)  योजना  पर  कुल  कितना  धन  व्यय
 होने  का  अनुमान  है  और  उसमें  विदेशी  मुद्रा
 की  लागत  क्या  होगी  ;  और

 (घ)  इस  योजना  को  कार्यान्वित  करने
 मेंगनी  तक  क्या  प्रगति  हुई  हैं  ?

 खान  और  ई हुस्न  मंत्री  (को  के०  दे०

 मालवीय)  :  (क)  करार  पर  १२  सितम्बर,
 १६६१  को  हस्ताक्षर  हुए  थे  ।

 (ख)  इस  करार  के  ग्रन्तर्गत  तेल  एवं
 प्राकृतिक  गैस  आयोग  के  तकनीकी,  प्रशासन
 ब्रोकर  वित्तीय  नियन्त्रण  के  अधीन  तेल  एवं
 प्राकृतिक  गैस  श्रायोंग  और  फ्रैंच  पैट्रोलियम
 इन्स्टीट्यूट  एक  इंडो-फ्रैंच  एक्सप्लोरेशन  टीम
 (Indo-French  Exploration  Team)
 के  निर्माण  और  कार्यान्वित  करने  में  सहयोग
 देंगे  -  सहयोग  की  अवधि  तीन  साल

 की  होगी  परन्तु  उसमें  यह  उपबन्ध  है  कि  पहले
 साल  की  समाप्ति  के  बाद  किसी  तरफ  से  भी
 दो  महीनों  का  नोटिस  देकर  करार  को  समाप्त
 किया  पा  सकेगा  ।  इस  योजना  के  कार्यक्षम
 के  अन्तरगत  दो  भूकम्पीय  दल,  जिसमे  से  एक
 दल  तीन  साल  के  लिये  और  दूसरा  दल  दो
 साल  के  लिये;  दो  गहरे  व्यसन  खनक  (Rig,)
 जिसमें  से  एक  २१  महीनों  और  दूसरा
 १२  महीनों  के  लिये  ;  और  एक  संरचनात्मक
 व्यसन  खनक  ३३  महीनों  के  लिये  कार्य  पर
 लगाये  जायेंगे  ।

 (ग)  इस  परियोजना  में  लगाये  जाने

 बाले  रूपी  व्यय  (Rupee  Expenditure)  की
 कब  तक  ग्ननुमान  नहीं  लगाया  गया  है  ।
 करार  के  अन्तर्गत  फ्रांस  सरकार  चार  करोड़
 रुपये  के  बराबर  विदेशी  विनिमय  का  प्रबन्ध
 करेगी

 (घ)  फ्री  फ़ैद्गोलिग्श्र  इन्स्टीट्यूट  के
 दो  विशद्येषत्ञ  आदत  सें  पहुंच  बुके  हैं  श्औौर  R-
 तकनीकी  दित्ता  का  eT  कर  २  हैं  +
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 जैसलमेर  में  तेल  की  खोज  को  शुरू  करने

 लिये  कदम  उठाये  जा  रहे  हैं  |

 Skeletal  Remains  of  Harappa

 3342.  Shri  P,  K.  Deo:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  whether  anthropological  re-
 search  has  been  done  on  the  260
 skeletal  remains  of  Harappa  in  posses-
 sion  of  the  Anthropological  Survey
 of  India;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  The  earliest  population  of
 Harappa  was  long-headed  and  sturdy
 in  build,  with  pronounced  cye-brow
 tidges,  receding  forehead  and  broad
 nose  with  depressed  root.  A  later
 phase  shows  along  with  these  earlier
 people  others  who  were  distinctly
 round-headed.  In  the  decaying  phase
 of  the  culture,  skeletons  of  people
 similar  to  the  earlicst  phase  have  been
 discovered.

 Central  Institute  of  English,
 Hyderabad

 3343.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Education  be  pleased  to
 ‘state:

 (a)  what  are  the  main  recommen-
 dations  of  the  committee  set  up  by
 Government  to  review  the  work  and
 progress  of  the  Central  Institute  of
 English,  Hyderabad;  and

 (b)  whether  any  action  has  been
 taken  on  those  recommendations?

 The  Minister  of  Education  (Dr.  K.  U.
 Shrimali):  (a)  and  (b).  A  statement

 is  laid  on  the  Table  of  the  House.
 {See  Appendix  IV,  annexure  No,  55].

 Foreign  Capital  Investments
 In  India

 3344.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Fimance  be  pleased  to
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 state:

 (a)  what  was  the  volume  of  foreign
 capital  invested  in  India  upto  the  end
 of  1961;  and

 (b)  what  is  the  future  programme
 cf  Government  in  respect  of  foreign
 participation  in  the  capital  structure
 of  our  Third  Five  Year  Plan?

 The  Minister  of  Finance  (Shri
 Mararji  Desai):  (a)  The  latest  date
 upto  which  information  has  been
 compiled  is  3lst  December,  1959.  The
 total  amount  of  foreign  investments
 in  India  as  on  that  date  was  Rs.  60.7
 crores.  The  figures  as  on  the  3lst
 December,  960  are  expected  to  be
 available  shortly.

 (b)  The  Third  Five  Year  Plan
 envisages  foreign  participation  in  the
 private  sector,  both  in  the  form  of
 loans  and  equity  capital  of  the  order
 of  Rs.  300  crores.

 हवाई  ब्य  के लिये  ली  गई  जमीन  किसानों
 को  लौटाना

 ३३४५.  श्री  सर  पाण्डेय:  क्या  प्रतिरक्षा
 मंत्रो  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  शहबाज कुली  (जिला  गाजीपुर,
 उत्तर  प्रदेश  )  हवाई  ग्रेटर  के  लिये  जिन  किसानों
 की  जमीन  ले  ली  गईं  थी  उसे  उनको  वापसी
 का  प्रश्न  क्‍या  विभाग  के  विचाराधीन  है  ;

 ख)  क्या  स्थानीय  किसानों  ने  अपनी
 जमीन  की  वापसी  के  लिये  कोई  अभ्यावेदन
 भेजा  है  ;  और

 (ग)  यदि  हां,  तो  उस  पर  क्या  कार्यवाही
 ही  रही  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री
 रघ्रामंया)  :  (क)  जी  नहीं  ।

 (ख)  कोई  ऐसा  अभ्यावेदन  पत्र  प्राप्त
 नहीं  हुआ  ।

 (ग)  प्रश्न  नहीं  उठता



 43347  Written  Answers  JYAISTHA  28,  884  (SAKA)  Written  Answers  7734 8

 दिल्‍ली  राज्य  संस्कृत  विश्व  परिषद्‌

 ३३४६.  श्री  भक्त  दर्शन  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २२  मई,
 १६६२  को  दिल्‍ली  राज्य  संस्कृत  विश्व  परिषद्‌

 की  ओर  से  संस्कृत  के  अ्रध्यापकों  के  एक  शिष्ट-
 मंडल  ने  उनसे  भेंट  की  थी  ;

 (ख)  यदि  हां,  तो  उस  शिप्टमंडल  ने
 उनके  समक्ष  अपनी  कौन-कौन  सी  मांगें  रखीं  ;
 ग्रोवर

 (ग)  उन  मांगों  के  बारे  में  क्या  निर्णय
 किया  गया  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली  )  :

 (कर)  जी  हां  ।

 (ख)  उनकी  मांगे  निम्नलिखित  थीं  oc

 (१)  संस्कृत  अध्यापकों  के  पद  के  लिये
 जो  योग्यतायें  निर्धारित  हैं  उनमें
 अंग्रेजी  की  योग्यता  सम्मिलित
 नहीं  होनी  चाहिये

 (२)  प्रशिक्षित  शास्त्रियों  को  ग्यारहवीं
 कक्षा  पढ़ाने  दी  जाये  और  उन्हें
 उत्तर-स्नातक  अध्यापकों  का
 २५०--४७०  रु०  का  वेतन-
 मान  स्वीकृत  किया  जाये  ;

 (३)  पश्चिमी  पंजाब  कौर  सीमान्त
 प्रान्त  वाले  शास्त्रियों  को  १७०--
 ३८०  रु०  का  वेतन  मान  स्वीकृत

 किया  जाये  ;

 (४)  उच्च  माध्यमिक  परीक्षा  के
 संस्कृत  के  प्रश्न-पत्र  संस्कृत  में
 बनाये  जाने  चाहियें  ;  और

 (५)  सातवीं  कक्षा  की  संस्कृत  पाठ्य-
 पुस्तक  बहुत  कठिन  है,  श्र  उसके
 स्थान  पर  कोई  अन्य  पुस्तक  लगा

 जा  1

 (ग)  मांगों  पर  विचार  किया  णा

 Reorganisation  of  Steel
 Administration

 £347.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  Government  are  cont-
 templating  reorganizing  and  stream.
 lining  the  Steel  administration  in  the
 public  sector;  and

 (b)  if  so,  what  are  the  lines  of
 reoricntation?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C,  Subramaniam):
 (a}  and  (b).  The  matter  is  under
 active  consideration.

 Public  Schools
 3348.  Shri  Rishang  Keishing:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  public  schools
 in  the  country  uptodate;

 (b)  whether  these  schools  can
 exchange  teachers  with  foreign  coun-
 trics  without  the  consent  and  know-
 ledge  of  the  Government  of  India;
 and

 (c)  if  so,  the  names  of  the  schools
 and  the  names  of  the  foreign  coun-
 tries  with  which  exchange  of  teachers
 nas  taken  place  during  960-6l  and
 ‘1961-62.

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Full  Members—25

 Associate  Members—2

 (b)  and  (c).  Information  is  being
 coilecteqd  and  will  be  laid  on  the
 Table  of  the  House.

 घरेलू  नौकरों  का  पंजीयन

 ३३४६.  क्रि  भक्त  दर्शन  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  व
 नई  दिल्ली  की  पुलिस  ने  घरेलू  कर्मचारियों
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 की  रजिस्ट्री  कराने  के  कार्य  में  इस  बीच

 कुछ  तेजी  कर  दी  है  ;

 (ख)  यदि  हां,  तो  यह  किन  कारणों  से
 किया  गया  है  ;  शर

 (ग)  इस  काय  में  कहां  तक  सफलता
 मिल  रही  है  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी
 दातार)  :  (क)  हां।

 (ख)  यह  प्रान्दोलन  सन्दहात्मक  चरित्र-
 वाले  घरेलू  कर्मचारियों  द्वारा  या  उनकी
 सहायता  से  की  जाने  वाली  चोरी  की  घटना झर ों
 को  कम  करने  के  विचार  से  चलाया  गया  है  ।

 (ग)  यह  जानने  में  कि  आन्दोलन  का
 क्या  परिणाम  होगा  कुछ  समय  लगेगा  |

 महिला  हमको  ठोस  की  सलाया  यात्रा

 ३३५०.  श्री  भक्त  दर्शन  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  इन  जाड़ों
 में  एक  भारतीय  महिला  हाकी  टीम  को  मलाया
 भेजने  का  निश्चय  किया  गया  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  क्‍या
 कार्यक्रम  निश्चित  किया  गया  है  ;  और

 (ग)  इस  कार्य  के  लिये  अखिल  भारतीय
 महिला  हाकी  एसोसियेशन  को  किस  प्रकार
 की  सहायता  व  सुविधायें  दी  जा  रही  हैं  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली  )  :

 (क)  जी  नहीं  ।

 (ख)  और  (ग).  प्रश्न  नहीं  उठता

 Amenities  in  Government  Servants’
 Colonies,  Delhi

 3351,  Shri  Balmiki:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  what  steps  have  been  taken  by
 the  Government  to  provide  basic
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 amenities  like  a  community  hall,  a
 shopping  centre,  a  children’s  park
 and  a  reading  room  for  the  Govern-
 ment  servants  residing  in  Clive
 Square,  Lawrence  Square,  Taylor
 Square,  Tughlak  Place,  Lake  Square,
 Reading  Road  Etc?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  The  area  in  which
 these  localities  fall  is  ripe  for  re-
 development  and  the  re-development
 plan  provides  for  all  the  necessary
 amenities.

 सोमानी  सड़क  निर्माण  कार्य

 [थी  ब्रह्मजीत  सिंह  :
 '

 ३३५२.  /  भरी  बड़
 [हि  कछवाय  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  HERI Se  में  डायरेक्टर  जनरल,
 बोडो  रोड  आर्गनाइ  जेशन  का  कितनी  लम्बी
 सड़क  बनाने  का  लक्ष्य  था

 (ख)  क्या  उस  लक्ष्य  की  पति  हो  गई

 (ग)  उक्त  संगठन  ने  क्या  धन  खर्च
 किया  ;  और

 (घ)  उसने  कहां-कहां  सड़कें  बनाई
 +  7 a!

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (श्री
 रघु रामया)  (क),  (ख)  तथा  (घ).
 सूचना  प्रकट  करना  लोक  हित  में  नहीं  है  ।

 (ग)  लगभग  ४१.३३  करोड़  रुपये  ।

 Geological  Survey  of  Minerals
 In  Gujarat

 (  Shri  D.  J,  Naik:
 3353.  4  Shri  Chhotubhai  Patel:

 Shri  P.  R.  Patel:
 Will  the  Minister  of  Mines  ang  Fuel

 be  pleased  to  state:
 (a)  whether  Geological  survey  of

 hilly  regions  in  the  Districts  of  Pan-
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 chamahals,  Baroda  and  Broach  in
 Gujarat  which  abound  in  valuable
 minerals,  has  beer  undertaken;  and

 (b)  if  so.  the  result  thereof?
 The  Deputy  Minister  in  the  Minis.

 try  of  Mines  and  Fuel  (Shri  Hajar-
 navis):  (a)  Yes,  Sir.

 (b)  As  a  result  of  survey  under-
 taken  by  the  Geological  Survey  of
 India  the  occurrences  of  the  following
 iminerals  have  been  recorded:

 Panchmahals  district:  Clay,  Manganese,
 Lead  and  Limestone  e

 Baroda  district  :  Copper,  Fluorite,  Man-
 ganesc,  Limestone,  Talc
 and  Barytcs.

 9 Broach  district:  Limestone,  Lignite,  Ca'cite
 Clay  and  Gypsuin.

 Survey  of  Little  Rann  of  Kutch
 (  Shri  D.  J.  Naik:

 3354.  «  Shri  Chhotubhai  Patel:
 |  Shri  P.  R.  Patel:

 Will  the  Minister  of  Mines  and  Fuel
 ‘be  pleased  to  state:

 (a)  whether  the  large  scale  survey
 of  Little  Rann  of  Kutch  has  been
 completed;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Mines  and  Fuel  (Shri
 Hajarnavis):  (a)  and  (b).  The  Geo-
 logical  Survey  of  India  carried  out
 well  inventory  and  groundwater
 investigations  in  the  Little  Rann  area.
 The  area  is  composed  of  Recent  and
 Tertiary  sediments  overlying  Jurassic
 sediments  except  in  “belts”  where
 Jurassic  sediments  are  exposed.
 Flowing  wells  have  been  constructed
 by  State  Government  in  these  “belts”
 and  the  quality  of  groundwater  is
 generally  poor.  Due  to  the  high
 salinity  of  groundwater,  several  brine
 wells  have  been  constructed  for  salt
 manufacture.  Dug  wells  located  near
 ponds  form  the  chief  source  for
 meeting  domestic  requirements.

 Writers’  Pension  in  Orissa
 3355.  Shri  Mohan  Nayak:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  how  many  persons  are  getting
 writers’  pension  in  the  State  of  Orissa
 at  present;  and

 (b)  names  of  such  persons  and  how
 much  money  they  are  getting  indi-
 vidually?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Five.

 (b)  The  names  of  the  recipients  are
 given  below  but  it  would  not  be  fair
 to  them  to  state  the  amount  each
 receives.  The  maximum  paid  to  any
 one  under  this  scheme  is  Rs.  150.  p.m.

 (i)  Shri  Damodar  Shastree  from
 December,  956

 (ii)  Smt.  Aparna  Devi  from
 August,  1957.

 (ii)  Shri  Nagandra  Kumar  Ray
 from  June,  ‘1958.

 (iv)  Shri  Golak  Chandra  Pradhan
 from  August.  958.

 (v)  Shri  D.  V.  Krishna  Rao  from
 March,  1960.

 Exploration  ang  Production  of  Oil
 3356.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gove
 ernment  has  been  drawn  to  a  U.  N.
 Publication  entitled  “Capital  Require.
 ments  of  Petroleum  Exploration  and
 Methods  of  Financing”:  and

 (9)  what  is  the  total  up  to  date
 capital  and  revenue  expenditure
 incurred  on  exploration  and  produc.
 tion  of  oil,  the  total  actual  yield  so
 jar  attained  and  the  capacity  per  day
 firmly  established?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (9)  (i)  Oil  India  Limited;
 The  total  Capital  expenditure  incur-

 red  by  Oil  India  Ltd.  upto  3lst  March,
 962  on  exploration  and  production  of
 oil  was  Rs.  22.08  crores  and  the  total
 revenue  expenditure  Rs.  9.35  crores.
 The  total  actual  yield  attained  upto
 the  end  of  May,  962  from  Nahor-
 katiya,  Hugrijan  and  Moran  was  0.3
 million  barrels  or  .68  million  tonnes.
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 The  production  capacity  firmly  estab.
 lished  at  present  is  about  2.3  million
 tonnes  per  annum  in  terms  of  weil
 head  potential.  This  may  increase  to
 3  million  tonnes  before  the  end  of
 1963.

 (ii)  Assam  Oil  Company  Limited:

 Assam  Oil  Company  Limited  have
 stated  that  it  will  take  considerabic
 time  and  effort  to  provide  the  infor-
 mation  regarding  the  total  up-to-date
 capital  and  revenue’  expenditure
 incurred  on  exploration  and  produc-
 tion  of  crude  oil.  A.O.C.  have,  how-
 ever,  indicated  that  the  total  expendi-
 dure  on  production  for  the  years  1959,
 960  and  96l  was  Rs.  2.37,46,867  and
 the  expenditure  on  prospecting  for
 959  was  Rs.  +14,94,278,  The  total  net
 yield  of  oil  attained  upto  30th  April,
 962  was  57.5  million  barrels  or  8.63
 million  metric  tonnes.  The  rate  of
 Froduction  as  at  30th  April,  962  was
 about  3,425,  Barrels  (514  metric
 tonnes)  per  day  which  is  expected  to
 decline  .gradually  to  about  2.300
 burrels  (345  metric  tonnes)  per  day
 by  1970.
 (iii)  Oil  and  Natural  Gas  Commis-

 sion:
 The  total  expenditure  incurred  by

 the  Oil  and  Natural  Gas  Commission
 upto  March,  962  is  Rs.  38.2  crores
 inc'uding  expenditure  other  than  of
 capital  nature  amounting  to  Rs.  24.76
 crores.  The  total  quantity  of  crude
 oil  produced  from  the  Ankleshwar
 field  upto  3lst  May,  962  in  the  course
 of  the  trial  production  of  the  wells  is
 77,182  tons.  This  represents  the  total
 crude  oil  production  of  the  Oil  and
 Natural  Gas  Commission  upto  3lst
 May,  1962.

 The  present  rate  of  production  of
 crude  oil  from  the  Ankleshwar  field
 during  the  process  of  trial  of  the  wells
 is  1,200,  tonnes  per  day.  The  regular
 daily  production  which  will  be  estab.
 lished  after  the  full  development  of
 the  Ankleshwar  field  cannot  be  esti-
 mated  on  a  firm.  basis  at  present.
 However,  it  will  be  very  much  higher
 than  the  present  trial  production  rate.
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 Cost  of  Drilling  Oil

 3357.  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state  what  is  the  average  cost  of
 drilling  oi]  per  metre  in  India  and
 how  it  compares  with  costs  incurred
 in  other  comparable  oil  producing.
 countries?  L!

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  The  actual
 cost  of  drilling  per  metre  in  Nahor-
 kat:ya  during  96]  was  Rs.  374  and
 that  in  Moran  Rs.  442.9.  The  actual
 cost  of  drilling  per  metre  by  Assam
 Oi:  Company  was  Rs.  808  for  1957,
 Rs,  806  for  958  and  Rs.  846  for  1959.
 The  Oi]  and  Natural  Gas  Commission
 is  engaged  in  the  analysis  of  the  cost
 of  driiling  in  the  different  structures.
 The  cost  of  drilling  depends  upon  a
 number  of  factors  e.g.,  the  nature  of
 the  structure,  depth  to  which  a  well
 is  drilled  and  the  type  of  Rig  used
 for  drilling.  It  also  varies  according
 to  whether  the  drilling  is  of  explora-
 tory  nature  or  is  carried  out  in  an
 established  field  for  production  pur-
 pose.  This  is  true  in  regard  to  dril-
 ling  operations  in  other  countries  also.
 The  average  cost  of  drilling  even  if
 it  were  worked  out  for  a  country  as
 a  whole  would  not  reflect  the  norm
 to  which  the  cost  of  drilling  should
 approximate.

 Konkani

 3358  Jf  Shri  Shree  Narayan  Das: ves  Shri  Koya:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  or  any
 proposal  for  the  inclusion  of  Konkani
 as  the  fifteenth  language  in  the  Eighth
 Schedule  to  the  Constitution;  and

 (b)  if  so,  the  action  taken  thereonf

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No.

 (b)  Does  not  arise.
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 केंद्रीय  आपातकालीन  सहायता  संगठन

 ३३५६९.  श्री  सरजू  पाण्डेय  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  आपातकालीन
 सहायता  प्रशिक्षण  संस्था  के  दफ्तर  में  कुछ
 पद  खाली  पड़े  हुए  हैं  ;  और

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण
 है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (श्री
 दातार)  :  (क)  जी  हां  ।

 (ख)  चार  पद,  जिनमें  एक  राजपत्रित
 श्रेणी  Il  सम्मिलित  है,  बचत  की  दृष्टि  से
 स्थगित  रखे  जा  रहे  हैं  ।  शेष  पांच  पदों  को
 भरने  के  लिये  कार्यवाही  की  जा  रही  है  ।  इनमें
 से  तीन  पद  उपयुक्त  योग्यता  प्राप्त  व्यक्तियों
 के  न  मिलने  के  कारण  नहीं  भरे  जा  सके  ।

 Displaced  Persons  in  Ramunni  Nagar
 Colony,  Tripura

 3360.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleascd
 to  state:

 (a)  how  many  families  of  displaced
 persons  have  been  rehabilitated  at
 9.  M.  Ramunni  Nagar  Colony  in  Tri-
 pura;

 (b)  what  is  the  amount  of  loan  and
 average  of  land  that  each  displaced
 person’s  family  is  entitled  to  get
 under  the  said  colony  scheme;

 (c)  whether  the  loan  has  been  fully
 Paid  to  each  family  and  the  full  quota
 of  land  that  each  family  was  entitled
 to  get  has  been  allotted  to  cach  of
 the  family  in  the  said  colony;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (da).  Material  is  being  collected  and
 will  be  placed  on  the  Table.

 JYAISTHA  28,  884  (SAKA)  Written  Answers  11356

 Border  Police  Outpost  at  Jalaiya  in
 Tripura

 336l.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  very
 recently  the  tent  of  border  police  out-
 post  situated  at  Jalaiya  in  Tripura
 near  Pakistan  border  had  been  _  set
 on  fire  by  some  Pak.  national;

 (b)  if  so,  what  are  the  casualties;
 and

 (c)  whether  any  miscreant  was
 detected  or  arrested  in  this  respect?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 On  the  night  of  5th  May  1962,  a  new-
 ly  constructed  barrack  and  not  a  tent
 at  the  Jalaiya  border  outpost  was  set
 on  fire  by  some  unknown  miscreant.
 The  case  is  under  investigation  by  the
 Police.

 (b)  None.

 (c)  None  so  far.

 Tulsibati  Girls’  Hostel,  Agartala
 3362.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  number  of  tribal  girls
 at  present  staying  at  Tulsibati  Girls’
 Hostel,  Agartala  as  boarders;  and

 (b)  the  type  of  amenities  extended
 to  them  by  Government?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  8.

 (b)  Besides  a  free  seat  and  light
 they  are  granted  a  stipend  @  Rs.  .25
 nP  per  day  per  boarder.  News
 Papers,  Magazines  and  periodicals  are
 also  provided  free  of  cost.

 Hostel  Facilities  for  Tribal  Girl
 Students  in  Tripura

 3363.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  tribal  girl  stu-
 dents  who  are  enjoying  hostel  facilities.
 at  present  in  Tripura;  and
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 (b)  the  names  of  the  hostels  where
 girl  students  are  staying?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali)  (a)  12.

 (b)  (i)  Boarding  house  attached  to
 M.T.  Girls’  Higher  Secondary  School,
 Agartala.

 (ii)  Boarding  House  attached  to
 Belonia  Girls’  High  School,  Belonia.

 Tribal  Boarding  Hostels  in  Tripura

 3364.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  Tribal  Boarding
 Homes  (Hostels)  are  at  present  under
 construction  in  Tripura;

 (b)  if  so,  the  localities  where  the
 same  are  being  constructed;

 (c)  whether  those  hostels  are  meant
 for  the  students  of  secondary  or  higher
 secondary  schools  or  primary  schools;
 and

 (d)  the  approximate  number  of  stu-
 dents  who  are  expected  to  be  accom-
 modated  in  these  hostels?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (d).  The  re-
 quired  information  is  being  collected
 from  the  Tripura  Administration  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  in  due  course.

 Iron  Ore  Production  in  Eastern  Zone

 3365.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  what  is  the  present  production
 of  private  owned  ore  mines  in  the
 Eastern  Zone;  and

 (b)  what  is  the  total  iron  ore  pro-
 duction  of  captive  mines  worked  by
 the  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajar-
 navis):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  early  as

 ‘possible.
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 बरेली  में  पाकिस्तानी  जासूस  की  गिरफ्तारी

 ३३६६:  श्री  भक्त  दर्शन  :  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 गुप्तचर  विभाग  ने  बरेली  में  पाकिस्तान  के
 एक  ऐसे  गुप्तचर  की  गिरफ्तारी  की  है  जो  वहां
 की  वायुसेना  का  एक  उच्चाधिकारी  बताया
 जाता  है  और  जो  भारत  के  विभिन्न  फौजी
 अड्डों  में  घूम-घूम  कर  सूचनायें  एकत्र  क्रिया
 करता  था  $

 (@)  क्‍या  इस  तरह  के  कोई  और  भी
 व्यक्ति  गिरफ्तार  किय  गय  हैं  ;  और

 (ग)  भविष्य  में  इस  तरह  की  हरकतों
 से  बचाव  व  रोकथाम  के  लिये  कौन-कौन  से
 विशेष  कदम  उठाय  गय  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (भी
 रघुरामंया)  :  (क)  पाकिस्तानी  वायुसेना  के
 स्क्वैश  लहर  पद  के  एक  अफसर  को  वीजा
 की  दातों  भंग  करने  के  अपराध  में  बरेली  जाने
 के  लिये  २२-५-६२  को  गिरफ्तार  किया
 गया  था  ;  उसे  उत्तर  प्रदेश  में  बदाऊं  जिला  में
 मढोली  गांव  में  जाने  के  लिये  १४  दिन  के  लिये
 वीजा  की  स्वीकृति  दी  गई  थी  ।  मामला
 अ्रसनिक  श्रमिकों  द्वारा  जांच  अधीन
 है।

 (ख)  जी  नहीं  ।

 (ग)  चूंकि  आवश्यक  सावधानी  बर्ती
 जा  रही  है,  कोई  विशष  पग  उठाने  की  आवश्यकता
 नहीं  समझी  गई  ।

 Political  Sufferers
 3367.  Shri  Biren  Dutta:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  applications  for  Poli-
 tical  Sufferer’s  aid  have  been  received
 by  Tripura  Administration  during  the
 period  from  958  to  ‘1962;
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 (b)  what  is  the  number  of  appli-
 cants  who  suffered  imprisonment  in
 Andamans;

 (c)  how  many  appsxcants  have  re-
 ceived  aid  upto  March,  ‘1962,  and

 (d)  what  is  the  amount  given  to
 each  of  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Sri  Datar):  (a)
 279.

 (b)  2.
 (c)  and  (d)  ]  applicants  have  so

 far  been  given  grants  ranging  from
 Rs,  100/-  to  Rs.  1,500.  The  other
 applications  are  still  under  considera-
 tion  of  the  Political  Sufferers  Relief
 Committee,  Tripura.

 Iron  Ore  Mines  in  Orissa
 3368.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Mines  &  Fuel
 be  pleased  to  state:

 (a)  what  is  the  total  investment
 made  till  now  by  the  Government  of
 Orissa  and  India  7  prospecting,
 mechanisation  and  operation  of  Iron
 Ore  Mines  in  Orissa;

 (b)  what  is  the  total  foreign  ex-
 change  involved;  and

 (c)  what  is  the  total  foreign  cx-
 change  further  required  by  the  end
 of  the  Third  Five  Year  Plan  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajar-
 navis):  (a)  to  (०).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  early  as
 possible.
 Home  Minister’s  Discretionary  Grant

 3369.  Shri  Man  Sinh  P.  Patel:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  how  many  institutions  and  per-
 sons  were  given  grants  from  the  Home
 Minister’s  Discretionary  Grant  during
 the  last  year;

 (0)  whether  any  application  or  re-
 quest  for  such  grant  was  rejected;
 and

 (c)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
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 8  institutions  and  588  persons  during
 the  year  1961-62.

 (b)  and  (c).  Those  applications
 which  did  not  satisfy  the  require-
 ments  of  the  rules  governing  dis-
 bursements  from  the  Discretionary
 Grant  did  not  qualify  for  assistance
 from  such  grant.

 Pay  Scales  of  H.P.  Employees
 3370.  Shri  Mohammad  Elias:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  it  is  a  fact
 that  the  pay  scales  of  the  Himachal
 Pradesh  Administration  employees
 are  not  at  par  with  the  pay  scales  of
 the  Punjab  State  Government  emplo-
 yees  despite  the  recommendations  of
 the  Pay  Commission  and  the  instruc-
 lions  of  the  Union  Home  Ministry  for
 bringing  at  par  the  pay  scales  in
 Himachal  with  Punjab  scales?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  pay  scales  of  the  posts  in  the
 Himachal  Pradesh  Secretariat  and  a
 few  posts  concerned  with  Secretariat
 work  in  the  Directorates  have  follow-
 ed  the  pattern  obtaining  under  the
 Delhi  Administration,  which  follows
 by  and  large  the  Central  Govern-
 ment’s  pattern.  The  pay  scales  of
 other  posts  under  the  Administration
 followed  the  Punjab  pattern  even
 prior  to  the  recommendations  of  the
 Pay  Commission  except  certain  posts
 which  were  sanctioned  on  Central
 Government  scales  on  ad  hoc  basis.
 As  a  result  of  the  Pay  Commission’s
 recourmendations  these  posts  were
 brought  on  to  the  Punjab  scales.
 Report  of  the  Hindu  Religious  Endow-

 ments  Commission

 |  Shri  D.  C.  Sharma:
 3373.  <  Shri  Hari  Vishnu  Kamath:

 |  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  the  Hindu  Religious
 Endowments  Commission  has  submit-
 ted  its  report;

 (b)  if  so,  what  are  its  broad  recom-
 mendations;  and
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 (c)  the  steps  taken  te  implement
 the  same?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibudhendra
 Mishra):  (a)  Yes,  Sir.  The  report  has
 been  submitted  on  3lst  May,  1962,

 (b)  and  (०).  The  Report  is  being
 printed  and  is  under  examination  by
 Government  and  it  will  be  placed
 on  the  Table  of  the  House  when  print-
 ed  copies  are  available.

 Sucide  of  a  Clerk  in  P.M.’s  Sectt.

 3374  Jf  Shri  D.  0.  Sharma:
 \  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  clerk  in  the  Prime
 Minister’s  Secretariat  committed  sui-
 cide  by  jumping  from  the  fourth  floor
 of  his  office  in  South  Block,  New
 Delhi  on  the  Ist  June,  1962;

 (b)  whether  any  enquiries  have
 ,  winde  in  this  regard;  and

 (c)  if  so,  the  result  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  Yes.

 (c)  Enquiries  held  in  this  regard
 revealed  that  Shri  Santokh  Singh,  a
 Lower  Division  Clerk  in  the  Prime
 Minister’s  Secretariat,  committed  sui-
 cide  because  of  severe  depression
 brought  about  by  indifferent  health
 and  mental  trouble.

 Iron  Ore  Smelting  Techniques  Study
 Team

 3375.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  a  team  of  Indian  tech-
 nical  experts  is  proposed  to  be  sent
 to  East  Germany  and  Norway  to
 study  iron  ore  smelting  techniques  in
 those  countries;

 (b)  if  so,  when;  and
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 (c)  what  will  be  the  composition  of
 the  team?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  .C  Subramaniam):
 (a)  to  (c).  Government  have  already
 approved  the  deputation  of  a  team
 of  observers  to  East  Germany  and
 Norway  to  observe  briquetting,  coking,
 smelting  and  other  tests  based  on
 Salem  Iron  Ore  and  Neyveli  Lignite.
 The  deputation  will  also  visit  West
 Germany  to  observe  the  working  of
 Low  Shaft  Furnaces.  The  deputation
 is  scheduled  to  leave  India  by  the
 middle  of  June  1962.  The  composi-
 tion  of  the  team  is  as  below:—

 l.  Shri  C.  V.  S.  Mani,  Deputy
 Secretary  to  the  Govt.  of  Madras.

 2.  Shri  R.  P.  Sinha,  Deputy
 Chief  Engineer,  Central  Design
 Bureau,  Hindustan  Steel  Limited,
 Rourkela  (Orissa).

 3.  Shri  D.  N.  Sibal,  Executive
 Engineer,  Neyveli  Lignite  Cor-
 poration,  Madras.

 Semisiar  on  Secondary  Education

 3376.  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 All  India  Secondary  Teachers’  Federa.
 tion  organised  its  two  day  seminar  on
 the  “Pattern  of  the  Secondary  Educa-
 tion  in  India”  towards  the  end  of  May,
 962  at  Calcutta;

 (b)  if  so,  what  recommendations
 were  made  therein  to  improve  the
 pattern  of  secondary  education  in
 India;  and

 (c)  what  decisions  Government
 have  taken  to  modify  the  present  pat-
 tern  in  the  light  of  these  recommenda-
 tions?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  an-
 nexure  No.  56].
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 (c)  The  recommendations  have
 been  noted  and  will  be  given  due
 consideration  in  any  scheme  of  reor-
 ganization  of  the  pattern.

 Seizure  of  Currency  Notes  Etc.,  from
 a  Chinese  Woman

 3377,  Shri  P.  K.  Deo:  Will  the  Mi-
 nister  of  Finance  be  pleased  to  state:

 (a)  whether  currency  notes  worth
 Rs.  66,000  and  some  liquor  bottles
 have  been  seized  from  a  Chinese
 woman  in  Bombay  lately;  and

 (b)  if  so,  details  therefor?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  and  (b).  No  such
 seizure  has  been  made  by  the  Cus-
 toms  authorities.  It  is,  however,  un-
 derstood  that  the  Bombay  Police
 authorities  raided  the  premises  of  one
 Mrs.  Chang  Gow-Giw  in  Bombay  and
 seized  three  bottles  of  brandy  and
 also  Indian  currency  amounting  ‘9
 Rs.  66,000  and  that  Mrs.  Chang  was
 arrested  on  3lst  May,  1962,  for  being
 in  possession  of  foreign  liquor  with-
 out  a  permit  under  the  Prohibition
 law.  The  Bombay  Police  are  carry-
 ing  on  further  investigation.

 Liquor  Consumption  in  Delhi
 3378.  Shri  G.  Mohanty:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  what  steps  Government  have
 taken  to  check  the  abnormal  increase
 in  liquor  consumption  in  Delhi  during
 the  lasi  five  years?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  Tne
 following  measures  have  been  adopted
 by  the  Delhi  Administration  towards
 gradual  prohibition  in  Delhi  during
 the  last  five  years:—

 ()  Reduction  in  the  number  of
 country  liquor  shops  from  7  to  2  and
 removal  of  the  remaining  two  shops
 to  remote  locaties.

 (ii)  Reduction  in  the  —  saleable
 strength  of  country  liquor  from  20
 degrees  under  proof  to  50  degrees
 under  proof.

 (iii)  Imposition  of  quantitative  res-
 triction  in  the  case  of  country  liquor

 vends  by  not  allowing  the  licensees  to
 sell  more  than  1,20,000,  gallons  (545,515.
 litres)  during  the  year  1962-63.

 (iv)  Public  drinking  in  restaurants
 and  dhabas  etc.  of  both  foreign  and
 country  liquor  has  been  prohibited.

 (v)  The  sale  and  consumption  of
 foreign  liquor  in  cinemas  and  rail-
 way  refreshment  rooms  has  been  pro-
 hibited.

 (vi)  Licensing  the  sale  of
 foreign liquor  in  clubs  and  restricting  the

 consumption  therein  by  members  only.
 (vii)  Confining  the  consumption  of

 foreign  liquor  in  hotels  to  the  resi-
 dents  of  the  hotel  in  their  rooms  only.

 (viii)  Reduction  in  the  limit  of
 retail  sale  to  an  individual  from  2
 quart  bottles  to  one  litre.

 (ix)  Reduction  in  the  limit  of  pos-
 session  of  an  individual  to  one  litre  of
 foreign  liquor.  Previously  a  person
 could  possess  any  quantity  of  foreign
 liquor  for  his  bonafide  consumption.

 (x)  Introduction  of  37  dry  days  in
 a  year.

 (xi)  Prohibiting  the  sale  of  country
 liquor  and  foreign  liquor  to  persons
 below  the  age  of  25  years.

 (xii)  Prohibiting  the  employment  of
 children  and  women  on  the  premises
 licensed  for  the  consumption  of  liquor.

 (xlii)  Reduction  in  the  sale  hours.
 (xiv)  Enhancement  of  punishinent

 for  repeated  offences  and  prescribing
 8  minimum  punishment  for  illicit  dis-
 tillation.

 (xv)  Increase  in  the  rates  of  duty
 cle.

 Steel  Plant  in  Mysore
 3379.  Shri  Chandriki:  Will  the  Mi-

 nister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  people  of  Bellary  district  in
 Mysore  State  are  consistently  demand-
 ing  erection  of  a  steel  plant  in  their
 district  because  the  most  superior
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 quality  ore  available  in  India  today
 is  from  that  district;

 (b)  if  so,  whether  Government  pro-
 pose  to  erect  any  steel  plant  in  that
 district  in  the  Third  Five  Year  Plan
 period;

 (c)  how  many  stcel  plants  are  we
 going  to  have  in  the  Third  Five  Year
 Plan  period;  and

 (d)  whether  any  sites  have  been
 selected  for  the  location  of  such  plants?

 Whe  Minister  of  Stee]  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  Yes,  Sir.

 (b)  to  (9).  During  the  Third  Plan
 Period,  it  is  proposed  to  set  up  a  new
 steel  plant  at  Bokaro.  The  question
 of  setting  up  a  pig  iron  plant  based
 on  Neyveli  Lignite—representiny  an
 initial  stage  in  the  establishment  of  a
 steel]  plant  in  the  Southern  regicn  is
 at  present  under  the  consideration  of
 a  Techical  Committee,  who  are  ex-
 pected  to  report  on  a  suitable  location
 for  the  plant  as  well.  A  similar  Com-
 mittee  is  examining  the  technical  and
 economical  feasibility  of  setting  up  a
 pig  iron  or  stcel  plant  based  on  the
 iron  ores  of  Bellary  district

 सेवानिवृत्त  सूब्रेदार-मेजरों  के  लिये  महंगाई
 भत्ता

 ३३८०,  शो  युद्धवीर  सिह  चौधरी:
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अवकाश
 प्राप्त  सूबे  दार-म  घरों  को  अन्य  फोजी  पेंशदरों
 के  समान  व  तन  के  साथ  कोई  महंगाई  भत्ता
 नही  दिया  जाता,  और

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण
 हँ  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (शो
 रघु रामया)  :  (क)  वस्त्र  सैनिकों  के
 पेंशनरों  को  महंगाई  भत्ते  के  तौर  पर  कोई
 भत्ता  पेंशनों  क ेसाथ  नही  मिलता।  तदपि  छोटी
 पेंशनों  पर  उन  पेंशनरों  को  अ्रस्थायो  वृद्धियाँ
 देय  हैं  जिन्हें  पेंशन  संबंधी  पुराने  नियमों  के
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 प्रधान  ११२  रुपये  ५०  नये  पैसे  तक  मासिक
 पेंशनों  मिलती  हैं।  चूंकि  इन  ग्र स्थायी  वृद्धि पों
 का  अधिकार  पेन्शन  के  दर  के  आ्राधार  पर
 निर्धारित  किया  जाता  है,  न  कि  शप् रास् पद  के
 ग्रन्थकार  पर,  ऐसे  सूबेदार  मेजर  अस्थायी

 वृद्धों  के  भ्रमणकारी  हैं,  जिन्हें  ११२  रुपये  ५०
 नये  पैसे  से  कम  मासिक  पेन्शन  मिलती  है  ।

 (ख)  उपरोक्त  स्पष्ट  की  गई  स्थिति
 के  समक्ष,  प्रश्न  नहीं  उठता  ।

 सवस्त्र  सेना  के  पेंशनर

 ३३८१.  श्री  पुद्धबीर  सिह  चौधरी  :
 क्‍या  प्रतिरक्षा  कतरी  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  हे  कि  पेंशन  प्राप्त

 भूतपूर्व  सैनिकों  को  प्रतिमास  पेंशन  नहीं
 मिलती  अपितु  तीन  मास  या  उससे  भी  अ्रधिक
 समय  में  मिलता  है  ;  प्रौढ़

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण
 है?

 प्रतिरक्षा  मंत्री  (भी  कृष्ण  मेनन)  :  (क)
 ग्र धिक् तर  हालतों  मे  सशस्त्र  सेनाग्र ों  के
 पेंशनरों  को  पेन्शन  की  ग्र दाय गी  त्रैमासिक  की
 जाती  है

 (ख)  (१)  जहां  पेंशनों  मासिक  भी
 दी  जाती  हैं,  पेन्शनर  अपनी  पैरों  लेने  के
 लिये  सद।  समय  पर  नहीं  राते,  वरन  दो  तीन
 मास  की  पेन्शन  इकट्‌ठी  लेना  पसन्द  करते  हैं,
 क्योंकि  इस  तरह  पेन्शन  देने  वाले  कार्यालयों
 को  जाने  आने  की  यात्रा  में  उन  का  खर्च  बच
 जाता  है।  जैसा  कोई  साक्ष्य  नहीं  कि  थोड़ी
 पेन्शन  पान  वाल  पेन्शनर  अपनी  पेन्शन  मासिक
 पाना  पसन्द  करेंगे  |

 (२)  जि मासिक  पेन्शन  पाने  वाले
 पेंशनरों  की  संख्या  कुछ  लाख  है  ।  वह  खजानों
 प्रौढ़  डाकखानों  से  पेनणनें  पाते  हैं  ।  अगर
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 तरिमात्षिक  के  स्थान  भ्र दाय मो  मालिक  कर  दी

 गई  तो  उन  कार्यालयों  का  पदाने  देने  का  काम

 दूं  आगे  त  तान  चुना  बढ़  जावेगा  ।  वहू  इस
 का  सामना  न  कर  सकेंगे,  ओर  पारे गाम
 स्वरूप  वसंत  पेन्शन रां  के  लिये  नदी  गंभीर

 काठेन,ईथा  दा  कर  देगा  ।

 Sainik  Samachar

 (  Shri  A.  ९.  Raghavan:
 3382.  <  Shri  Pottekkatt:

 |  Shri  Warior:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  languages  in  which  ‘Sainik
 Samachar’  is  issued  and  its  c'rculation
 figures;

 (b)  the  cost  incurred  for  each  eai-
 tion;  and

 (c)  whether  there  is  any  proposal  to
 publish  a  Malayalam  edition  of  the
 same?

 The  Minister  of  State  in  the  Minis-
 try  of  Defenc2?  (Shri  Raghuramaiah):
 (a)  “Sainik  Samachar”  is  publisacd  in
 nine  languages,  namely,  English,
 Hindi,  Roman-Hindi,  Urdu,  Punjabi,
 Marathi,  Tamu,  Telugu  and  Gorkhali.

 The  language-wise  circulation  figures
 for  the  issue  dated  June  17,  !952,  ure:

 English.  2,950
 Urdu.  १53
 Hindi.  4,676
 Punjabi.  2,256
 Roman  Hindi.  49
 Tamil.  647
 Telugu.  263
 Marathi.  §8]
 Gorkhali.  643

 Total.  43.288

 (b)  Accounts  of  expenditure  for
 each  edition  are  not  maintained  se-
 parately.  The  total  expenditure  on
 production  of  the  journal  during  1961-
 62  was  Rs.  5:3l  lakhs  (approximately).
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 (c)  Yes,  Sir,  a  proposal  to  publish
 @  Malayaiam  edition  is  under  con-
 sideration.

 Census  of  Ex-Servicemen

 {  Shri  A.  V.  Raghavan:
 3383.  <  Shri  Pottekkatt:

 [  Shri  Warusor:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  there  ig  any  proposal

 to  conduct  a  census  of  the  ex-service-
 men  of  ihe  country;  and

 (b)  whether  Government  has  any
 information  regarding  the  number  of
 unemployed  ex-servicemen,  district-
 wise?

 Tire  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 (a)  No,  Sir.

 (b)  No,  Sir.  However,  the  infor-
 mation  regarding  the  number  ०  ex-
 servicemen  borne  on  the  Live  Regis-
 ters  of  the  Employment  Exchanges
 seeking  employment  assistance  as  on
 3ist  December,  496]  is  available  with
 the  Government,  State-wise  (not  Dis-
 trict-wisc)  and  has  already  been  sup-
 plied  in  reply  to  Unstarreq  Question
 No.  2599  on  the  5th  June,  1962  in  ihe
 Lok  Sabha.

 Aid  from  PL-480  Funds  to  Leather  ke-
 search  Institute,  Guindy

 J  Shri  A.  K.  Gopalan: 3383.  i‘.  Shi  Umanath:
 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairg  be  picased
 to  state:

 (a)  whether  the  Central  Leather
 Research  Institute  situated  in  Guindy
 ig  to  get  any  aid  from  PL  460  funds,
 for  any  of  its  schemes  of  fundamenta:
 research:

 (b)  if  so,  the  amount  spread  over  and
 the  conditions  thereof;  and

 (c)  what  are  the  schemes  for  which
 it  is  to  be  utilised?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir

 (b)  Two  grants,  Rs.  1.81  lakhs  aid
 Rs.  1:28  lakhs,  spread  over  a  period  of
 five  years  have  been  made.  The  cun-
 ditions  are  broadly:

 (i)  payments  to  be  made  _  ha'f-
 yearly;

 (i  reports  to  be  submitted  half-
 yearly;

 (ii)  accredited  represeatatives  of
 the  Government  of  the  United
 States  of  America  will  have
 access  to  the  Institute  to  sec
 the  progress  of  the  schemes:

 (iv)  The  public  in  U.S...  will  be
 granted  all  benefits  of  any
 patentable  results  irom  these
 schemes  and  an  iircvocable,

 non-transferable  world  license,
 free  of  royalty,  will  be  given  to
 the  U.S.  Government  in  this
 regard.  Rights  to  patents  out-
 side  U.S.A.  will  be  in  accord-
 ance  with  the  policy  of  the
 Council  of  Scientisic  and  In-
 dustrial  Research.

 (v)  The  U.S,  Government  may  cc-
 cide  in  what  manner  results  of
 research  and  informatian  re-
 garding  schemes  which,  in  the
 opinion  of  the  U.S.  Depart-
 ment  of  Agriculture,  are  not
 patentable  in  the  U.S.A.,  may
 be  published  in  that  county.
 Publication  outside  USA.
 shall  be  in  accordance  w:ith
 the  policy  of  the  Counesl  of
 Scientific  and  Industrial  Re-
 search.

 (c)  The  schemes  are—
 (i)  Studies  on  the  mode  of  re-

 action  of  polyphenolic  tanning
 compounds  with  hide  proteins
 (collagen)  to  obtain  funda-
 mental  information  for  de-
 veloping  heavy  leather  with
 improved  properties.

 (ii)  Studies  of  the  inter-relation  of
 the  hide  quality  with  rate  cf

 JUNE  18,  962  Written  Answers  I370

 tanning  and  efficiency  ०  tan-
 ning  to  obtain  information  for
 use  in  developing  improved
 process  for  making  leather.

 Bauxite  in  Katni)  Madhya  Pradesh
 Shri  A.  K.  Gopalan: 3385. 85

 3  Shri  Umanath:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  742  on  tne
 26th  April,  96l  and  state:

 (a)  whether  further  investigations
 as  to  the  fuel  valuation  of  bauxite  de-
 posits  at  Katni  in  Bhopa]  have  heen
 completed;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Mines  and  Fuel  (Shri  Hajarnavis):
 (a)  The  Geological]  Survey  of  India
 has  not  carried  any  further  invest:-
 gation  for  finalised  valuation  of  bau-
 xite  deposits  at  Katni.

 (b)  Does  ndt  arise.

 Reviewing  Committee  of  the  Zoolugical
 Survey  of  India

 3386.  Shri  Basumatari:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  io  state:

 (a)  whether  Government  havc  ie-
 ceived  the  report  of  the  Reviewing
 Committee  on  working  of  the  Zoologi-
 cal  Survey  of  India;  and

 (b)  if  so,  what  are  the  main  recem-
 mendations?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Cheetham  Committee’s  Intezim  Report
 on  Survey  of  India

 3387.  Shri  Basumatari:  W:lL  ४८
 Minister  of  Scientifir  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  what  are  the  main  rec»mmend-
 ations  in  the  interim  report  of  tk?
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 Committee  under  the  Chairmanship  of
 Major-General]  Cheetham  constituted
 to  assess  the  work  of  the  Survey  of
 India;

 (b)  how  many  of  them  inave  been
 accepted;  and

 (c)  how  many  of  them  ae  being
 implemented  so  far?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (c),  The  main  recom-
 mendations  concern:

 (i)  strengthening  of  the  Depart-
 ment  by  the  immediaie  ac-
 dition  of  four  field  parties  fo:
 priority  survey  work;

 (ii)  provision  of  transport  to  field
 parties;  and

 (iil)  supply  of  modern  cqtupment
 required  for  precision  werk

 These  recommicndatians  have  reen
 acccpted  and  are  being  impieracnied.

 Inventions
 3388.  Shri  Basumatari:  Will  the

 Minister  of  Scientific  Kesearri  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  what  inventions  have  been  re-
 ported  during  the  year  96l-62  to  the
 National  Research  Development  Cor-
 poration  of  India;

 (b)  the  names  of  the  scientists  who
 have  made  the  inventions;  and

 (c)  the  names  of  the  institutions  and
 laboratories  where  the  inventions  heve
 been  made?

 The  Minister  of  Scientific  Rcsearch
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (c).  A  statement  giving
 the  available  information  is  laiq  cn
 the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  57].

 Commercial  Development  of  Processes
 3389.  Shrj  Basumatari,  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  what  licence  agreements  have
 been  negotiated  for  the  commercial
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 development  of  processes  during  96l-
 62  by  the  National  Research  Develop-
 ment  Corporation  of  India;  and

 (b)  who  are  the  parties  negotiating
 the  agreements?

 The  Minister  of  Scientific  Res?arch
 and  Cultura]  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  A  statement  giv-
 ing  the  required  information  is  laid
 on  the  Table  of  the  House  [See
 Appendix  IV,  annexure  No.  58].

 Reviewing  Committee  for  Botanical
 Survey  of  India

 3390.  Shri  Basumatari:  Will  =the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  what  are  the  main  recommend-
 auons  of  the  Report  of  the  Reviewing
 Committee  for  the  Botanical  Survey  of
 India;

 (b)  how  many  of  them  have  been
 accepted  by  Government;  and

 (c)  how  many  of  them  are  beng
 implemented  so  far?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (०).  A  statement  giv-
 ing  main  recommendations  of  the
 Reviewing  Committee  and  the  present
 position  in  respect  thereof  35  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  59].

 Juvenile  Delinquency

 339l.  Shrimati  Laxmi  Bai:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  any  report  has  teen
 published  by  Government  regard:ng
 juvenile  delinquency  of  children  since
 passing  of  the  Children  Act,  1980:  and

 (b)  if  so,  number  of  such  boys  and
 girls  State-wise?

 The  Deputy  Minister  in  the  “linistry
 of  Home  Affairs  (Shrimati  Chandra-
 sekhar):  (a)  Although  no  separate  re-
 port  has  been  published  regarding
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 juvenile  delinquency,  yet  juvenile  de-
 linquency  statistics  are  given  in  the
 publication  “Crime  in  India  +=-1959",
 which  has  been  brought  out  in  Wel,
 ie,  after  the  passing  of  the  Children
 Act,  1960.

 (b)  This  information  will  se  found
 on  page  l4  of  the  above-mentioned
 publication,  copies  of  which  have  al-
 ready  been  placed  in  ‘he  Parliament
 Library.

 National  Integration  Counci{

 3393,  J  Shri  D.  C.  Sharma,
 “\.  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  National  Integri-
 tion  Council  met  in  New  Nethi  —  re-
 cently;

 (b)  if  so,  the  main  resoluitons  passed
 and  recommendations  made;  av.

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  implement  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  cn)
 Yes,  on  June  2  and  3,  (962.

 (b)  A  copy  of  the  proceedings  of
 the  meeting  hag  been  laid  cn  the
 Table  of  the  House  by  the  Prime
 Minister  on  l5th  June,  1962.

 (c)  The  attention  of  the  autho)  :ties
 concerned  is  being  invited,  where
 necessary,  to  the  recommendations  and
 reports  of  action  taken  by  them  will
 be  obtained.  The  Committees  ap-
 pointed  by  the  Council  to  deal  with
 problems  of  regionalism  and  commvrn-
 alism  and  to  evolve  a  code  of  conduct
 for  students,  teachers,  various  c¢du-
 cational  institutions  and  political
 parties  are  expected  to  report  to  the
 Council  at  its  next  meeting  to  be  held
 in  September,  or  October.

 Ss  d  Pay  Commission’s  8९९८०१४७७०१0 -
 ations  for  Delhi  School  Yeuachers

 3394.  Sari  Sivamurthi  Swamy:  Wil
 the  Minister  of  Education  be  pleased
 to  refer  to  the  statement  laid  on  the
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 Table  in  reply  to  Starred  Question
 No.  4  on  the  20th  March,  962  ond
 state:

 (a)  the  total  amount  of  aid  asked
 for  by  the  Delhi  Municipa]  Corporation
 to  meet  the  expenditure  jn  account  of
 payment  of  arrears  to  their  teachers
 ac-ording  to  the  recommendations  of
 the  Second  Pay  Commission  with  fect
 from  the  Ist  July,  1959;

 (b)  the  total  amount  of  atd  sanc-
 tioned  by  Government  to  meet  the  ex-
 penditure  for  that  purpose  tor  the
 periods  1959-60,  1960-61  and  196 !-62
 separately;

 (०)  the  date  when  the  aid  has  bcen
 authorised  and  the  Delhi  Manic  ipal
 Corporation  informed  by  the  Govern-
 ment  of  India;  and

 (d)  what  is  Government’s  inturma-
 tion  on  whether  the  actual  recipiemts
 have  received  the  payment  of  errears
 or  not?

 The  Minist'r  of  Education  (Or.  KK.  L.
 Shrimali):  (a)  No  grant,  specifically
 for  the  payment  of  arrears  to  the
 teachers,  was  asked  for  by  the  Cor-
 poration,

 (b)  and  (c).  Do  not  arise.

 (d)  Payment  of  arrears  in  all!  cases
 is  likely  to  be  completed  by  the  end
 of  this  month.

 छात्रों  को  छुट्टियां

 ३३६५.  शी  प्रकाझाबीर  झा स्त्री:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सामान्यतया  वर्ष  में  छात्रों  के
 पढ़ने  ग्रोवर  अ्रबकाश  के  दिनों  का  (क्या  अ्रनुपात
 है;

 (@)  क्‍या  कुछ  अवकाश  के  दिलों  में
 कमी  करने  की  भी  सरकार  सोच  रही  है  ;

 (ग)  किन्हीं  राज्य  सरकारों  ने  इस
 सम्बन्ध  में  क्या  कोई  योजना  बनाई  है  ;  धौर
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 (&)  अवकाश  के  दिनों  में  भी  विद्या-
 क्यों  के  समय  का  सदुपयोग  हो  सके  क्या  इस
 पर  कुछ  विचार  हो  रहा  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  भ्रौमाली):
 (क)  से  (घ).  सूचना  एकत्र  की
 जा  रही  है  सौ  प्राप्त  होने  क  बाद  उस  पर
 विचार  किया  जायेग।  i  सरकार  क  विचारों
 सेहत  यह  सूचना  सभा-पटल  पर  रख  दी
 जायेगी

 जीवन  बीमा  निगम  को  शोर  से  ऋणों  का
 दिया  जाना

 ३३६६.  श्री  प्रकाश वीर  श्ञास्त्री  :  क्‍या
 थिति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गृह-काय॑
 निर्माण  श्रौर  बन्धक  (हाउसिंग  एंड  मोड़ेंगे  )
 a  लिये  जीवन  बीमा  निगम  द्वारा  लग  भ्र वध
 ढंग  से  प्राइवेट  एजेंटों  क  एक  गिरोह  द्वारा
 स्वीकृत  ।करे  जा  रहं  हैं  जो  दो  प्र/तशत  भ्रनुचित
 धन  वसूल  करते  हैं  ;  शर

 (ख)  सरकार  इसे  फ़ेकने  के  लिये
 क्या  कार्यवाही  कर  रही  है  ?

 वित्त  मंत्री  (थी  मोरारजी  देसाई)  :

 (क)  जी  नहीं  ।

 (ख)  यह  सवाल  दा  ही  नदीं  होता  ।

 Judicial  Officerg  of  &x-Saurashtra
 State

 3397.  Shri  Jashvant  Mehta:  Will
 the  Minister’  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Judicial  Officers  of  the  Ex-Saurashtra
 State  for  equation  of  their  services;

 (b)  if  50,  what  steps  have  been
 taken  by  Government  09n  their  re-
 presentation;

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  have  already  taken  a  decis-
 ion  in  this  respect;  and

 (d)  if  so,  what  are  the  reasons  for
 delay  in  implementing  the  <iecisicns?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Daiar):  (a)
 Yes.

 (b)  and  (c).  Orders  were  passed  hy
 the  Government  of  India  on  the  basis
 of  the  advice  of  the  Central  Advisoiy
 Committee  and  communicated  to  the
 Government  of  Bombay  on  the  59
 March,  1960.

 (d)  Information  is  being  coilecied
 from  the  Governments  of  Maharashtra
 and  Gujarat.

 Naval  Dockyard  Expansion
 Bombay

 J  Shri  A.  K.  Gopalan
 \  Shri  {mbiehibava:

 Scheme,

 3398.

 Will  the  Minister  of  Defences  be
 pleased  to  state:

 (a)  whether  the  Office  of  the  Com-
 mander  Works  Engineers,  Naval
 Dockyard  Expansion  Scherne,  Bombay
 is  going  to  be  handed  over  to  the
 Office  of  the  Garrison  Engineer,  (Naval
 Unit);

 (b)  if  so,  what  will  be  the  position
 of  the  employees  working  in  the  Naval
 Dockyard  Expansion  Scheme  at
 present;

 (c)  whether  the  employees  cf  the
 Naval  Dockyard  Expansion  Scneme  are
 permanent  or  temporary;  and

 (d)  if  permanent,  whether  they  are
 given  all  the  benefits  admissible  to
 Central  Government  Employees?

 The  Minister  in  the  Ministry  of
 Defence  (Shri  Raghuramaiah):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  They  are  of  both  categories.
 (d)  Yes,  in  the  case  of  such  em-

 ployees  as  are  permanent.
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 National  Integration  Conference

 J  Shri  A.  K.  Gopalan:
 3399.  \.  Shri  Imbichibava:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  Lave  pub-
 lished  the  proccedings  of  the  National
 Integration  Conference  held  in  New
 Delhi  in  September,  1961;

 (b)  if  not,  whether  there  is  ६79
 proposal  to  publish  ful)  details  of  the
 Conference  or  some  brief  point;  for
 educating  the  masses;  and

 (c)  if  so,  the  full  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  and  (c).  A  copy  of  tiie  state-
 ment  issued  on  behalf  of  tie  National
 Integration  Conference,  embodying  its
 conclusions  and  recommendations,  was
 laid  on  the  Table  of  the  Lok  Sapha  on
 20th  November,  1961.  Extensive  pub-
 licity  is  being  given  to  the  statement
 in  English  and  Hindi,  aid  in  the
 respective  regional  languayes.

 ख़्याल  स्मारक

 ३४००.  श्री  भक्त  दर्शन  :  कया  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  वर्ष
 पहले  हिमाचल  पिता  हग  संध्या,  दार्जिलिंग
 के  असि पल  मेजर  एन०  डी०  जयाल  की
 भ्राकस्मिक  मृत्थु  के  बाद  जयाल  स्मारक  निधि
 स्थापित  करने  आर  स्मृति-प्री  तैयार  करने  का
 निश्चय  किया  गया  था  ;  कौर

 (ख)  यदि  हां  तो  इस  विषय  में  जब  तक
 क्‍या  प्रगति  हुई  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (भरी
 रघु रामे या)  :  (क)  जी  हां  ।

 (ख)  भारतीय  पर्वतारोहण  फाऊण्डेशन
 समेत  सभी  साधनों  से  इस  समय  तक  ख़्याल
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 स्मारक  निधि  में  कुल  लगभग  २४०००  रुपये
 प्राप्त  हो  चुका  है।  इस  के  अतिरिक्त  ४५०००
 रुपये  की  लागत  का  पर्व॑तारोहण  सम्बन्धी
 साज  सामान  भी  भारतीय  पर्वतारोहण
 फाऊण्डेशन  से  इस  निधि  को  प्राप्त  हुआ  है।
 इस  निधि  का  उद्देश्य  हे  पर्वताराहण  सम्बन्धी
 साजसामान  इकट्ठा  करके  भारतीय  अभियान
 दलों  को  वजहो  दरों  पर  किराये  पर  देना  ।
 केवल  ६१  मेंह,  अ्न्नपूर्गा  तृतीय नि  ay
 wear  देवी  माना  अभियान  दलों  तथा  पुष्प
 घाटी  में  बाई  की  पर्वतारोहण  समिति  के
 ग्रा रोहण  शिविर  और  अन्य  कई  छोटे  श्रारोडण
 दलों  को  इस  निधि  से  बहुत  से  पर्वतारोहण
 सम्बन्ध  सामान  और  साज़ सामान  से  लेस
 किया  गया  था  |  नवम्बर,  १६६१  मे  मनाली
 में  स्थापित  पश्चिमी  हिमालयन  पता  गुण

 स्कूल  का  पहला  प्रशिक्षण  क्रम  आयोजित
 करने  के  लिये,  पंजाब  सरकार  को  भी  श्वेता-
 रोहण  साजसामान  प्राप्य  किया  गया  था  |

 भारतीय  पर्वतारोहण'  नाम  की  हस्त-
 लिखित  पुस्तक  को  अन्तिम  रूप  दिया  जाने
 वाला  है,  जिसमें  कि  भूतपूर्व  मेजर  ख़्याल  दोर
 ग्रन्थ  विख्यात  पर्वतारोहियों  की  संक्षिप्त
 जीवनिएं  और  लेख  दिये  हैं,  ग्रोवर  अग  है
 कि  प्रकाशन  के  लिये  उसे  शी  त्र  ही  छापाखाना
 में  भेज  दिया  जायेगा  ।

 भारतीय  एवरेस्ट  दल

 ३४०१.  को  बेरवा  :  क्या  प्रतिरक्षा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  एवरेस्ट  पर  अभियान  के  लिये
 अब  तक  कितने  भारतीय  पव॑  तारो ही  दलों  को
 भेजा  जा  चुका  है  ;

 (ख)  इन  अभियानों  पर  कितना  न
 व्यय  हुमा है;  कौर

 (ग)  मेजर  जान  बाक्स  के  नेतृत्व  में
 हाल  के  अ्रभियान  के  विफल  होने  के  कारण
 कया  हैं  ?
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 प्रतिरक्षा  मंत्रालय  में  मंत्री  (६. ह  रघु-
 रामया)  :  (क)  कभी  तक  गे  भारतीय
 ग्र भि यान  एवरेस्ट  शिखर  पर  आरोहण  के
 लिय  भेजे  गये  हैं,  पहला  १६६०  और  दूसरा
 १६६२  में  ।

 (ख)  444  अभियान  पर  लगभग  ६
 लाख  पया  व्यय  हुजरा  था,  और  दूसरे  पर  भी
 शायद  ६  ही  लाख  रुपय  खर्चे  जाये  ।

 (ग)  अभियान  की  विफलता  का  एक
 मात्र  कारण  था,  मौसम  की  लगातार  खराबी  1

 २८६००  फूट  को  ऊंचाई  तक  (शिखर
 से  केवल  ४२८  फूट  कम)  पहुंचने  के  पश्चात्‌,
 चोटी  पर  पहुं  वे  दल  को  मौसम,  तेज  प्राणियों,
 अन्धा  कर  देने  वाले  तूफानों  कई  पार  मूल्य
 से  नीच  तापमान  में  अधिक  समय  तक  खुले
 में  रहने  आदि  से  संग्राम  करना  पड़ा  |  तथापि
 सिवाय  लौटने  के  उसके  लि  कोई  दूसरा
 रास्ता  नहों  रह  गया  था  |  अगर  वह  उलझें
 पांव  लौट  नहों  राते,  तो  चोटी  पर  पहुंचे  दल
 का  आ्राठवें  शिविर  तक  लौटने  तक  का  समय

 त  मिल  पाता  '  परिणामस्वरूप  वह  सातवें
 शिविर  तक  भी  उस  दिन  बहुत  विलम्ब  से

 अर्थात्  १०  बजे  रात  को  पहुंचें,  और  लगातार
 तीसरा  रात  उन्हें  २७६००  फूट  की  ऊचाई
 पर  व्यतीत  करनी  पड़ी,  जो  एक  ऐसा  ग्रुप भव
 था,  जिसकी  कि  पर्वतारोहण  में  मिसाल  नहीं
 मिलती  ।

 Cycle  challans  in  Delhi

 3402,  Shri  D.  0.  Sharma:  Wi!!  the
 Minister  of  Home  Affairs  «e  pleased
 to  state:

 (a)  the  number  of  cyclists  challaned
 in  Delhi  ang  New  Delhi  for  ~«t  carry-
 ing  lights  during  the  last  five  years;
 and

 (b)  what  amount  has  been  realised
 from  them  on  account  »f  imposition
 of  penalty?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Watar):  (a)
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 Number  of  cyclists  challaned  fcr  not
 carrying  lights  during  the  last  five
 years  is  as  follows:

 1957.  354
 1958,  47564
 1959.  63358
 1960.  24460
 96  3870
 962  (upto  31-5-1962).  3858

 (b)  Information  is  not  available.
 The  offence-wise  break-up  of  penel-
 ties  is  not  maintained.

 Strike  by  Central  Government
 Employees

 3403.  Shri  D.  C.  Sharma;  Will  the
 Minister  of  Finance  ne  pleased  io
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Government  employees  were
 detailed  for  duty  in  the  Central  Sccre-
 tariat  during  the  strike  of  the  Central
 Government  employees  in  July,  1960;

 (b)  if  so,  how  many;
 (c)  whether  it  is  a  fact  that  special

 bonus  /honorarium  was  paid  to  that
 staff;  and

 (d)  if  s0,  the  amount  so  paid?
 The  Minister  of  Finance  (Sbri

 Morarji  Desai):  The  information  is
 being  collected  and  will  be  laid  on  tne
 table  of  the  House  as  early  as  possible.

 Nursery  Schools  in  Government
 Colonies

 3404.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  children  of  the
 age  group  of  3  to  5  years  in  Govern-
 ment  colonies  like  Sarojni  Nagar,

 Netaji  Nagar,  Laxmj  Bai  Nagar,  Naroji
 Nagar,  Moti  Bagh  and  Kidwai  Magar,
 New  Delhi;

 (b)  whether  there  are  nursery
 schools  run  both  by  the  public  and
 the  Municipa]  authorities  in  these
 colonies;

 (c)  how  many  seats  are  aveilable  in
 those  schools  separately  in  the  private

 and  Government  run  schools;
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 (d)  whether  there  is  need  and  de-
 man”  for  more  such  nursevy  =  schools;
 and

 (e)  if  so,  what  are
 plans  in  this  regard?

 Government

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  About  5,500  children.

 (b)  Yes,  Sir.

 (ce)  Local  Bodies:  975.

 Government:  58.

 Private  Information  aot  available.

 (d)  Yes,  Sir.

 (e)  Brivatc  organisations  are  cn-
 couraged  to  oraganise  nursery  schools.

 State  Central  Library  ang
 Libraries  in  Orissa

 District

 3405.  Shri  Mallick:  Will  tac  Ministe:
 of  Education  be  pleased  to  state  what
 steps  have  been  taken  by  the  Govern-
 ment  of  India  to  establish  State  Ceon-
 tral  Library  and  District  Libraries  in
 Orissa  according  to  the  report  of  |  the
 Advisory  Committee  for  Libraries  of
 the  Government  of  India?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  State  Government  of
 Orissa  to  which  the  recommendation
 No.  2  of  Chapter  IV  of  the  report  of
 the  Advisory  Committee  for  Libraries
 was  forwarded  for  taking  necessary
 action  in  the  matter  have  made  a  plan
 provision  of  Rs  8.40  lakhs  for  de-
 velopment  of  library  service  in  the
 State  in  their  3rd  Five  Year  Plan  for
 following  schemes:—

 (a)  Starting  of  mobile  library
 units  in  Blocks.—Rs.  .00  lakh.

 (b)  State  and  city
 Rs.  0.40  lakhs.

 libraries.

 (c)  Construction  of  building  fur
 the  State  Library.--Rs.  2.00
 lakhs.

 (d)  Grants  to  village  library.—
 Rs.  5.00  lakhs.
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 Industrial  Management  Pool
 3406.  Shri  J.  B.  S.  Bist:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  for  increasing  the
 strength  of  the  Industrial  Manage-
 ment  Pool;

 (b)  whether  any  proposal  's  under
 consideration  to  convert  this  poc]  into
 a  service  like  Indian  Economic  Ser-
 vice  or  the  Indian  Statistical  Service;

 (c)  whether  the  services  of  the  Pool
 Officers  will  effectively  be  utilised  by
 the  various  public  undertakings  in  the
 top  and  middle  management  ‘evels;

 (d)  what  are  the  measures  proposed
 to  be  taken  by  the  Government  to
 ensure  that  reasonable  opportun'tices
 are  extended  to  the  Poo}  Officers.  to
 show  their  work  and  worth  in  these
 undertakings;

 (e)  what  is  the  method  propcsed  for
 transfer,  posting,  promotions  etc.  of
 these  officers  in  the  Managem-nt  Fool
 to  enable  sustained  interest  by  them
 in  their  workings;

 (£)  what  is  the  position  of  ५४९  In-
 dustrial  Management  Pool  Officers  in
 the  various  undertakings  vis-a-vis
 other  deputationists  from  other  Cen-
 tral  Services;  and

 (g)  whether  certain  percentage  of
 posts  in  the  various  public  under-
 takings  at  appropriate  levels  is  or  is
 proposed  to  be  reserved  for  !ndustrial
 Management  Pool  Officers?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No.

 (b)  No.

 (c)  Yes,  this  is  the  intention.

 (d)  At  present  such  reasonable  op-
 portunities  already  exist.

 (e)  The  Pool  Officers  are  posted  to
 those  undertakings  where  their  ser-
 vices  can  be  best  utilised  by  viitue  of
 their  qualification  and  experience.  The
 same  criteria  will  apply  to  their
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 transfers  from  one  undertaking  to
 another.  As  regards  promotions,  these
 will  be  entirely  on  the  basis  of  merit.

 (f)  The  deputationists  from  the  other
 Services  are  posted  in  these  unu-r-
 takings  for  specifieq  periods  and  on
 special  deputation  terms.  Officers  of
 the  Industrial  Management  Poo},  on
 the  other  hand,  are  intended  to  man
 the  senior  managerial  posts  in  the
 undertakings  without  ony  fixed  period
 of  deputation  and  their  conditions  of
 service  arg  as  laid  down  in  the  In-
 dustria]  Management  Pool  Scheme:

 (g)  No.

 Steel  Plant,  Neyveli

 3407.  Shri  Umanath:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  Government  propose
 to  assess  the  utility  of  the  various
 Aid  products  from  the  proposed  steel
 plant  based  on  Neyveli  lignite;

 (b)  if  so,  what  is  the  machinery
 arranged  for  the  assessment  and
 when  it  is  due  to  submit  its  report;
 and

 (c)  if  already  assessed,  what  are
 the  details  of  assessment?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C,  Subramaniam):
 (a)  to  (c).  An  assessment  will  be
 made  at  the  time  a  decision  is  taken
 to  set  up  a  stee]  plant  baseq  on  Ney-
 veli  Lignite.

 Report  on  Salem  Iron  Ore

 3408.  Shri  Omanath:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  refer  to  the  reply
 given  to  Starreq  Question  No.  29  on
 the  23rd  April,  962  and  state:

 (a)  whether  Government  have  re-
 ceived  the  sample  test  report  on
 Salem  Iron  Ore  from  East  Germany,
 Norway  and  Jamshedpur  on  the  eco-
 nomic  feasibility  of  establishing  a
 steel  plant;
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 (b)  if  so,  the  results  of  the  test  and
 any  other  points  stated  in  the  test
 report;  and

 (c)  the  results  in  relation  to  the
 purpose  for  which  the  samples  were
 sent?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  on  Subramaniam):
 (a)  to  (ce),  Preliminary  reports  on
 the  tests  conducted  in  East  Germany,
 Norway,  and  Jamshedpur  to  deter-
 mine  the  suitability  of  Salem  iron
 ore  for  production  of  iron  with  Ney-
 veli  Lignite  have  been  received,  These
 reports  have  confirmed  the  earlier
 indications  that  it  is  technically  feas.
 ible  to  produce  iron  with  Salem  iron
 ore  Lignite  coke  in  low  shaft  or  elec-
 tric  ffurnaces.  Further  tests  are  in
 progress,  which  would  throw  more
 light  on  the  technical  aspects  and
 would  also  help  to  determine  the
 economic  feasibility  of  the  project.

 Gurkha  Regiment
 3409.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state  whether  the  recruitment  to  our
 Gurkha  regiments  is  made  only  from
 the  people  of  Nepali  origin  perma-
 inently  residing  in  this  country  or
 from  Nepali  nationals  as  well?

 The  Minister  in  the  Ministry  of
 Defence  (Shri  Raghuramaiah):  From
 both,

 Oil  Pipeline
 3410.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Mines  and  Fuel  to  pleas-
 ed  to  state:

 (a)  the  number  of  pumping  and  re-
 peater  stations  which  have  so  far
 been  completed  in  connection  with
 the  pipeline-link  between  Digboi
 Oil  fleld;  and  Barauni  Oi]  Refinery;
 and

 (b)  how  much  of  pipeline  has  al-
 ready  been  laid?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a).  5  Pump
 Stations  and  8  Repeater  Stations  have
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 been  completed  so  far,  on  the  pipe-
 line-link  between  the  Nahorkatiya,
 Hugrijan  ang  Moran  oil  fields  and
 Barauni  Refinery.

 (b).  77.5  miles.

 Division  of  Assets  between  Maha-
 rashtra  ang  Gujarat

 (Shri  P.  R.  Patel:
 SAll.  <  Shri  D.  J.  Naik:

 [  Shri  Chhotubhal  Patel:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  details  of  assets  which  had
 been  divided  between  Maharashtra  and
 Gujarat  States  under  the  Bombay
 Reorganisation  Act;  and

 (b)  details  of  disputes  regarding
 division  of  assets  between  the  two
 States”

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a).
 The  Bombay  Reorganisation  Act,
 1980,  provides  the  manner  in  which
 assets  of  the  former  State  of  Bombay
 are  divisible  between  the  States  of
 Maharashtra  and  Gujarat.  The  de-
 tails  of  the  assets  have  to  be  worked
 out  by  the  two  State  Governments.
 The  Government  of  India  have  issued
 orders  in  respect  of  the  following  two
 cases  referred  to  them:

 qa)  Transfer  of  securities  of  the
 value  of  Rs.  0.00  crores  to
 the  Government  of  Gujarat
 from  the  Cash  Balance  In-
 vestmem  Account  of  the  State
 of  Bombay,

 (2)  Transfer  of  securities  of  the
 value  of  Rs.  4.20  crores  to
 the  Government  of  Gujarat
 from  out  of  the  share  of  the
 State  of  Maharashtra  in  the
 Cash  Balance  Investment  Ac-
 count  of  the  State  of  Bombay.

 (b).  According  to  the  information
 readily  available,  the  following  cases
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 of  dispute  have  been  referred  by  the
 State  Governments:—

 (dd)  Allocation  of  investments  in
 the  Sinking  anq  Depreciation
 Funds  etc.

 (2)  Allocation  of  recoveries  of
 advance  of  pay  and  T.A.  etc.
 made  to  the  Government  ser-
 vants  before  the  appointed
 day.

 (3  Apportionment  of  the  Port
 Reserve  Fung  ang  the  Port
 Development  Fund.

 Vawol  Well  (Gujarat)

 (Shri  P.  R.  Patel:
 3412.  <  Shri  D,  J.  Naik:

 |  Shri  Chhotubhai  Patel:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleaseg  to  state  whether  Vawol
 well  (Gujarat)  has  been  filled  up
 with  cement  and  if  so,  how  many
 bags  of  cement  were  used?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  No,  Sir.

 Coal  Supply  to  States

 f  Shri  P.  R,  Patel: 3413.
 |  Shri  D.  J.  Naik:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state  the  allotment  and
 supply  of  coal  of  different  varieties
 to  different  States  in  1960,  96l  and
 962  and  factors  governing  allotments
 and  supply?

 The  Minister  of  Mines  &  Fuel  (Shri
 छू,  D.  Malaviya):  During  1962,  the
 quotas  to  different  States  have  been
 revised  in  order  to  match  them  close-
 ly  with  the  rail  transport  capacity
 available.  It  was  felt  that  insteag  of
 fixing  a  quota  far  in  excess  of  the
 transport  capacity  available,  it  is  in
 the  interest  of  consumers  to  make  a
 realistic  allocation  which  can  be  ex-
 pected  to  be  actually  moved  so  that
 the  consumers  can  properly  plan  the
 working  of  their  units.  A  compara-
 tive  statement  indicating  the  quotas
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 allocateg  to  different  States  during
 1960,  96  and  962  and  the  des-
 patches  of  coal  to  these  States  dur-
 ing  960  and  96  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  an-
 nexure  No.  60].

 Lok  Sahayak  Sena  Training  Teams

 3414,  Shri  A,  K.  Gopalan:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  staff  of  the  Lok
 Sahayak  Sena  Training  Teams  is
 treated  as  Army  or  civilian  personnel;

 (b)  whether  the  Army  Act  as  well
 as  the  benefits  given  to  Army  per-
 sonnel  are  applicable  to  them;  and

 (c)  if  they  are  civilian  personnel,
 whether  the  recommendations  of  the
 Second  Pay  Commission  are  applica-
 ble  to  them?

 The  “inister  in  the  Ministry  of
 Defence  (Shri  K.  Raghuramaiah):
 (a).  The  staff  of  Lok  Sahayak  Sena
 Training  Teams  comprise  of  three
 categories  of  personnel,  viz.,

 (i)  Regular  Army  personnel,
 (ii)  Re-employed  ex-army  per-

 sonnel,  and

 (iii)  Non-combatants  un-enrolled.
 Those  coming  under  (i)  and  (ii)

 above  are  treated  as  Army  personnel
 anq  those  under  (iii)  are  civilians.

 (b).  The  Army  Actis  applicable  to
 Regular  Army  personnel  and  re-em-
 ployed  ex-Army  personnel.  While  the
 former  are  entitled  to  all  the  benefits
 of  Regular  Army  personnel,  the  latter
 are  re-employed  exclusively  for  ser-
 vice  with  Lok  Sahayak  Sena’  Train-
 ing  Teams  on  special]  terms  of  engage-
 ment.  Army  Act  does  not  apply  to
 non-combatants  un-enrolled;  nor  do
 they  get  all  the  benefits  given  to
 Army  personnel.

 (c).  Non-combatants  un-enrolled
 are  treated  in  the  same  manner  as
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 their  counterparts  in  the  Mfegular
 Army.  They  are  entitled  to  the  pay
 scales  but  not  to  all  the  benefits  of
 the  Secong  Pay  Commission’s  Report.

 Rourkela  Steel  Plant

 34I5.  Shri  G.  Mohanty:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleaseq  to  state:

 (a)  whether  the  report  of  the  En-
 quiry  Committee  constituted  in  Feb-
 ruary,  96l  to  investigate  into  the
 cicumstances  in  which  heavy  demur-
 rage  amounting  to  more  than  55  lakhs
 had  been  incurred  by  the  Rourkela
 Steel  Plant,  has  been  submitted  to
 Government;

 (9)  if  so,  whether  a  copy  of  the
 report  will  be  laid  on  the  Table;  and

 (c)  whether  the  amount  of  Rs,  .52
 lakh  out  of  this  demurrage,  attribut-
 ed  to  contractors  not  acting  accord-
 ing  to  their  terms  of  contract,  has
 been  fully  recovered  from  them?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  6.  Subramaniam):
 (a).  No,  Sir.

 (b).  Does  not  arise.

 (c),  As  against  Rs.  .52  lakhs  re-
 coverable  from  _  contractors,  an
 amount  of  Rs.  L1l  lakhs  has  been  re-
 covered  so  far.

 Stainless  Steel

 3416.  Shrimati  Sarojini  Mahishi:
 Will  the  Minister  of  Steel  and  Heavy
 Industries  be  pleased  to  state:

 (a)  the  number  of  parties  which
 have  aplied  for  licences  for  manufac-
 ture  of  stainless  steel;

 (b)  howmany  parties  have  been
 given  licences  and  for  what  amount;
 and

 (c)  if  there  are  large  numbers  of
 applications,  how  it  is  proposed  to
 dispose  them  of?

 Tne  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  29.



 4389  Written  Answers

 (b).  One,  namely  Tata  Iron  &  Stee’ Co.  Ltd.  Jamshedpur,  for  a  capacity of  20,000  tons  per  annum.
 (c)  The  remaining  applications  are

 under  consideration  by  an  Inter-
 Ministerial  Committee,  and  final  deci-
 sions  are  expecteg  to  be  taken  shortly.

 Nahorkatiya  Gases
 3417,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  five
 man  member  committee  has  been  ap-
 pointed  to  find  ways  for  proper  utli-
 sation  of  the  Nahorkatiya  gases;  and

 (b)  if  so,  what  are  the  terms  of
 reference  of  the  Cammittee?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviaya):  (a).  No  such
 Committee  has  been  set  up  by  the
 Government  of  India.

 (b).  Does  not  arise.

 Deputy  Assistant  Coal  Controller’s
 Office  Gauhati

 3418,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  office
 of  the  Deputy  Assistant  Coal  Con-
 troller,  Gauhati  is  proposed  to  be
 shifted  from  there  to  Calcutta;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  any  representations
 from  the  coal  interests  in  Assam  have
 been  received  by  the  Government
 against  this  decision;  and

 reaction (d)  if  so,  Goverment’s
 threto?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  to  (d).  An
 officer  of  the  rank  of  Deputy  Assist-
 sistant  Coal  Controller  is  at  present
 posted  at  Gauhati  and  has  his  office
 there.  There  is  no  proposal  to  shift
 the  said  office  to  Calcutta.  Certain
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 representations  have  undoubtedly been  received,  against  the  shifting,  but
 these  seem  to  be  based  on  incorrect
 appreciation  of  the  correct  position.

 Award  for  Small  Savings  to  States

 3419.  Shri  Kajrolkar:  Will  the
 Minister  of  Finance  be  pleaseq  to
 state:

 (a)  whether  Government  have  any
 u.tention  of  declaring  awards  for  the
 State  or  States  which  have  shown
 outstanding  performance  in  achieving small  savings  net  targets;  and

 (b)  whether  a  statement  will  be
 laid  on  the  Table  of  the  House  re-
 garding  the  performance  of  various
 States  in  achieving  smal]  savings  net
 targets  in  the  last  three  ears,  namely
 ‘1959-60,  1960-61  andg  96I-62?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a).  There  no
 scheme  under  consideration  at  pre-
 sent  for  the  grant  of  awards  to  States
 for  collecting  smal]  savings.

 (b)  No  State-wise  targets  were  fix-
 ed.  A  statement  showing  net  collec-
 tions  in  each  State  during  the  preced_
 ing  three  years  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No.  61].

 Implementation  of  |  Untouchability
 Offences  Act

 3420,  Shri  Kajrolkar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  8  statement  on  the  Table
 showing  the  amount  sanctioned  so
 far  for  implementation  of  Untoucha_
 bility  Offences  Act,  State-wise?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  The  responsibility
 for  enforcement  of  the  Untouchability
 (Offences)  Act,  955  is  that  of  the
 State  Governments.  No  grants  are
 given  for  implementation  of  the  Act.
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 Implementation  of  |Untouchability
 Offences  Act

 342l.  Shri  Kajroikar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  names  of  the  States
 which  are  fully  utlising  grants  sanc-
 tioneq  for  implementation  of  Untouch-
 ability  Offences  Act  19552,

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  The  responsibility  for
 enforcement  of  the  Untouchability
 (Offences)  Act,  955  is  that  of  the
 State  Governments,  No_-  grants  are
 given  for  implementation  of  the  Act.

 Geological  Survey  of  Kangra
 District

 3422  Sf  Shri  Ram  Ratan  Gupta:
 a  Shri  9.  C.  Sharma:

 Will  the  Minister  of
 Fuel  be  pleased  to  state:

 Mines  and

 (a)  whether  any  geological  survey
 has  been  undertaken  of  Kangra
 District  recently;

 (b)  if  so,  whether  silver  has  been
 found  in  the  area;  and

 (c)  details  of  the  items  discovered?
 The  Deputy  Minister  of  Mines  and

 Fuel  (Shri  R.  M.  Hajarnavis):  (a).
 Yes,  Sir.

 (b)  and  (c).  Old  mines  for  silver
 ore  were  recorded  at  Uchich  in  Par-
 bati  valley  in  Kangra  district.  De-
 taileq  investigation  of  the  area  is  in
 progress  and  the  results  will  be
 known  after  the  investigation  is  com-
 pleted.

 42.07  hrs.

 STATEMENT  BY  PRIME  MINISTER
 Firinc  sy  PAkIstANnr  ARMED  POLICE

 ON  EVACUEES  FROM  RAJSHAHI  Dis-
 TRICT—contd.

 Mr.  Speaker:  We  shall  now  pro-
 ceed  with  the  calling  attention  notice
 by  Shri  Hem  Barua  and  others,  which
 had  been  held  over  on  16-6-62,  for
 today.

 05(Ai)  LSD—5.

 JYAISTHA  28,  884  (SAKA)  by  Prime  Minister  ‘11392,

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  had  made  a  statement  on
 4th  June  on  the  unfortunate  commu-
 nal  incidents  in  West  Bengal  and
 Cast  Pakistan  in  the  months  of  March
 and  April.  I  had,  in  this,  referred  to
 the  Pakistan  Government’s  reply  to
 our  protest  Note  of  2th  May,  which
 had  as  good  as  admitted  that  there
 had  been  very  serious  disturbances  in
 East  Pakistan.

 There  has  jnevitably  been  some  ex-
 citement  and  a  certain  amount  of
 tension  on  our  side  of  the  border,
 mainly  in  the  second  week  of  May,
 after  the  stories  of  the  happenings  in
 the  East  Pakistan  districts  had  trick-
 Jed  through.  There  have  been  stray
 incidents  in  West  Dinajpur,  Jalpai-
 guri  and  Cooch  Behar,  but  the  State
 authorities  had  been  warned  to  be
 vigilant  and  they  have  handled  the
 situation  with  the  necessary  degree
 of  firmness,

 We  had  no  reports  of  any  serious
 trouble  in  East  Pakistan  after  the  last
 week  of  April  and  there  was  every
 reason  to  believe  that  in  the  month  of
 May,  generally,  tension  had  decreased
 and  the  movement  of  the  people  bet-
 ween  West  Bengal  and  East  Pakistan
 had  become  almost  normal.  Unfor-
 tunately,  there  has  been  a  recrudes-
 cence  of  serious  trouble  again  in
 Rajshahi  district  in  East  Pakistan.  But
 before  I  come  to  this,  I  wish  to
 place  before  the  House  certain  facts
 and  figures  for  the  whole  of  the  month
 of  May  which  were  not  available
 when  I  made  the  statement  on  June
 4.

 Earlier  in  May,  some  4,000  intend-
 ing  migrants  had  been  interviewed  by
 our  Rajshahi  office  (Assistant  High
 Commission).  The  latest  figures  that
 we  have  now  received  show  that  the
 demand  for  migration  certificates  in
 the  month  of  May  was  not  abnor-
 mally  high.  The  number  of  appli-
 cations  received  by  our  Deputy  High
 Commission  in  Dacca  in  May  totalled
 606  covering  793  persons.  By  way
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 of  comparison,  32  persons  had  ap-
 Plied  for  migration  in  April  and  530
 had  applied  in  March.  Our  Dacca
 office  has  granted  migration  certifi-
 cates  to  05  persons  in  May,  as  against
 952  in  April  and  3080  in  March.  I
 am  furnishing  these  figures  to  show
 that  the  statistics  for  May  are  not
 abnormally  high.

 Apart  from  the  migration  certifi-
 cates,  the  figures  of  the  normal  traffic
 through  the  Immigration  Check
 Posts  in  West  Bengal  are  even  morc
 interesting.  In  April,  11,664  Hindus
 had  come  into  West  Bengal  and
 13,015  had  left  West  Bengal  for  East
 Pakistan.  In  April  14,776  Muslims
 had  come  into  West  Bengal  and  14,264,
 (only  500  less)  had  gone  from  West
 Bengal  to  East  Pakistan.  These  are

 he  figures  for  the  month  of  April,
 when  the  Pakistan  Press  was  shout-
 Ing  about  massacres  in  Malda  and  the
 migration  of  thousands  of  Muslims
 from  West  Bengal  to  East  Pakistan.
 The  May  figures  are  still  more  signi-
 ficant—2,827  Hindus  have  come  from
 East  Pakistan,  and  8,408  have  gone
 across.  The  Muslim  traffic  figures
 show  that  13,053  Muslims  have  left
 West  Bengal  for  East  Pakistan  in  the
 month  of  May,  but  as  many  as  12,720
 have  come  across  from  East  Pakistan
 to  West  Bengal.  This  should  amply
 falsify  Pakistan’s  propaganda  that
 thousands  of  Muslims  had  fied  across
 the  Indian  border  because  of  tension
 in  India.  This  being  the  position  in
 May,  it  is  all  the  more  regrettable
 that  there  shoulq  have  been  trouble
 again  in  Rajshahi_  district  of  East
 Pakistan.  The  reports  we  have  re-
 ceived  from  West  Bengal  Govern-
 ment  say  that  on  5th  June,  at  about
 03:00  hours  in  the  middle  of  the  night
 while  about  600  Hindus,  Pakistan
 nationals,  mostly  santhals  and  Raj-
 banshis  of  villages  Gopalpur,  Joka,
 Sonamasha,  Manchalpara  and  Ekram-
 pur  were  about  to  cross  the  border  at
 Barabila,  Police  Station  Gomostapur
 (East  Pakistan),  without  travel  docu-
 ments,  Pakistan  Armed  Forces  sud-
 denly  opened  fire  on  them.  As  a  re-
 sult  of  this  firing,  a  one  year  old  female
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 child  and  another  girl  of  fourteen
 were  killed  on  the  spot  and  two  men
 and  six  women  were  injured.  About,
 300  persons  are  reported  to  have
 crossed  over  into  India.  The  rest  are
 reported  to  have  been  rounded  up  by
 the  Pakistan  forces.  Of  the  eight  in-
 jured  persons,  one  adult  male  and  a
 girl  of  eight  years  is  reported  to  have
 died  on  the  way  to  Malda  hospital.

 Strong  action  has  been  taken  by  the
 district  authorities  to  ensure  that  there
 are  no  repercussions  following  these
 unfortunate  events  on  our  side  of  the
 border  in  Malda  district.

 On  Saturday,  June  16,  the  Com-
 monwealth  Secretary  has  brought  all
 this  to  the  notice  of  the  Pakistan  High
 Commissioner  in  New  Delhi.  He  has
 protested  against  this  reported  conduct
 of  the  Pakistan  authorities  and  has
 expressed  concern  on  behalf  of  the
 Government  of  India  that  the  East
 Pakistan  authorities  should  take  such
 strong  measures  to  physically  prevent
 members  of  the  minority  community
 from  crossing  over  into  India,  when
 they  were  doing  this  in  some  obvious
 panic  as  a  result  of  lack  of  confidence
 in  the  authorities.

 The  West  Bengal  Government  have
 already  lodged  a  protest  with  East
 Bengal  authorities  and  our  Deputy
 High  Commissioner  in  Dacca  is  seeing
 the  Governor  of  East  Pakistan  today.

 I  might  add  that  this  morning  the
 Pakistan  High  Commissioner  saw  the
 Commonwealth  Secretary  here  in
 Delhi  and  he  gave  the  Pakistan  Gov-
 ernment’s  version  of  this  incident
 which  amounts  to  this.  The  East
 Pakistan  Government’s  version  is  that
 on  the  4th|l5th  night  police  outpost
 at  Charal  Panga  got  the  information
 that  a  large  mob  was  proceeding  to-
 wards  the  frontier.  Police  station
 Gomostapur  was  alerted  and  a  small
 police  patrol  was  sent  out  to  investi-
 gate.  The  mob  of  people  would  be  an
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 unlawful  assembly  in  law  as  it  stands
 in  this  region.  At  2.30  A.M.  the  police
 party  contacted  the  mob  and  challeng-
 ed  them  and  were  immediately  attack-
 ed  with  bows  and  arrows.  The  police
 fired  4  rounds,  in  self-defence  and  one
 person,  an  aboriginal,  was  apparently
 killed.  The  police  succeeded  in  round-
 ing  up  225  aboriginals.  They  have  no
 information  of  any  other  casualties.

 Mr.  Hilaly  said  that  he  had  been  ex-
 pressly  informed  that  the  communal
 situation  in  the  area  has  been  com-
 pletely  peaceful  after  the  incidents  in
 the  last  week  of  April.  There  was
 no  communal  background  to  the  pre-
 sent  incident,  in  that  neither  this
 group  of  Santhals  nor  any  of  their
 villages  had  been  attacked  by  any-
 body.  The  authorities  allege  that  they
 do  not  know  why  the  Santhals  were
 trying  to  go  over  the  border,  Mr.
 Hilaly  said  that  the  East  Pakistan
 Government  looked  upon  this  as  a
 normal  border  incident.

 I  am  told  that  two  days  ago  when
 this  matter  came  up  before  this  House
 some  concern  was  expressed  and  some
 situation  in  the  area  has  been  com-
 Deputy  High  Commissioner  in  East
 Pakistan  was  doing  when  this  was
 happening.  I  have  really  been  quite
 unable  to  understand  why  this  criti-
 cism  is  made.  The  Deputy  High  Com-
 missioner  lives  in  Dacca.  This  was  at
 Rajshahi  the  border  to  India.  There
 is  an  Assistant  High  Commissioner  in
 Rajshahi  headquarters.  Even  he
 could  not  know  and  did  not  know  till
 much  later  what  has  happened.  The
 only  persons  who  could  know  were
 the  West  Bengal  Government  because
 they  have  their  border  police,  etc.  and
 the  East  Pakistan  Government.  The
 West  Bengal  Government  communi-
 cated  to  us  immediately  and  we  got...

 Shri  Hem  Barua  (Gauhati):  That
 is  not  so.  The  Minister  of  State  in
 the  Ministry  of  External  Affairs,
 Shrimati  Lakshmi  Menon,  pointed  out
 the  other  day....
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 Mr.  Speaker:  Order,  order.

 Shri  Jawaharlal  Nehru:  The  West
 Bengal  Government  sent  us  a  message
 almost  immediately,  the  same  day,
 and  later,  that  is,  after  this,  along
 with  the  report.  What  I  mean  to  say
 is  that  the  Deputy  High  Commissioner
 cr  the  Assistant  High  Commissioner
 could  not  possibly  get  to  know;  it  is
 physically  not  possible  to  get  to  know
 what  has  happened  on  the  _  border
 unless  the  Pakistan  Government
 inform  them.  We  could  not,  in  the
 short  time,  within  a  day,  know  it,
 becausc  the  border  is  rather  a  remote
 place  and  this  thing  happened  in  the
 middle  of  the  night,  at  3  a.m.

 Shrimati  Renu  Chakravartty
 (Barrackpore):  Does  the  Prime
 Minister  know  that  for  the  last  three
 days,  from  Friday  onwards,  there
 have  been  about  a  thousand  evacuee
 iefugees  coming  into  Malda  town
 from  the  border  area,  and  may  I  know
 whether  the  Central  Government  was
 alerted  about  this  even  prior  to  the
 firing  itself,  and  if  that  was  so,
 whether  our  Deputy  or  Assistant  High
 Commissioner  living  in  Rajshahi  knew
 nothing  as  to  why  these  large  num-
 hers  of  people  are  migrating  to  India?

 Shri  Jawaharlal  Nehru:  I  do  not
 think  the  figure  of  my  hon,  friend—
 ,000—is  correct.

 Shrimati  Renu  Chakravartty:  it
 was  admitted  by  the  West  Bengal
 Government  itself.

 Shri  Jawaharlal  Nehru:  People  have
 been  coming  in.  I  think  it  will  be  a
 little  less.  Some  more  might  have
 come.  But  how  is  the  Deputy  High
 Commissioner  at  Dacca  to  know....

 Some  Hon.  Members:  Rajshahi.
 Shri  Jawaharlal  Nehru:...whether

 this  had  been  organised  at  night  or
 not?  It  is,  of  course,  illegal  to  come
 across  without  papers.

 Shrimati  Renu  Chakravartty:  Are
 we  to  take  it  that  there  was  actually
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 [{Shrimati  Renu  Chakravartty]
 no  basic  objective  or  reason  for  these
 people  to  come  across?  Or,  was  there
 really  some  recrudescence  of  trouble,
 because  about  600  to  1,000  is  the  num-
 ber  that  is  admitted  by  the  West
 Bengal  Government  itself.

 Shri  Jawaharlal  Nehru:  I  have
 already  read  the  statement  in  which
 I  said  that  the  only  reason  could  be
 that  there  has  been  a  state  of  panic
 as  to  what  might  happen  to  them,
 what  might  happen  there.  I  do  not
 know.  I  cannot  say  exactly  what
 additional  thing  happened  except  that
 there  is  a  general  fear  in  the  minds
 of  the  minorities  about  the  treatment.
 That  is  a  different  matter.  But  very
 recently  in  Rajshahi  district  some
 horrible  things  happened,  about  six
 weeks  or  a  month  ago.  That  is  admit-
 ted.  I  do  not  know  what  happened
 exactly  just  then.  My  information  is,
 the  Santhals,  chiefly,  held  meetings,
 rather  secret  meetings,  deciding  that
 many  of  them  will  come  over  in  the
 middle  of  the  night  so  as  to  escape
 any  detection;  this  is  one  of  them.
 They  started  and  came  away  at  3  a.m.
 What  I  mean  to  say  is,  I  cannot  under-
 stand  how  the  Deputy  High  Commis-
 sioner  or  the  Assistant  High  Commis.
 sioner  could  have  done  anything  in
 the  matter  on  this  night,  when  they
 came  over.

 Shri  Tyagi  (Dehra  Dun):  Have  they
 given  any  information  today?  It  is
 quite  a  few  days  now  since  all  this
 has  happened.  Have  the  Government
 consulted  or  contacted  them,  at  least
 by  wireless  message,  and  got  confir-
 mation  of  what  has  happened?

 Some  Hon.  Members  rose—

 Mr.  Speaker:  I  will  allow  some
 questions  to  be  put,  one  by  one.

 Shri  Tyagi:  Have  they  visited  those
 Places?

 Shri  Hem  Barua:  I  would  first  refer
 to  the  Prime  Minister’s  reference.  I
 just  remember  that  the  Minister  of
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 State  in  the  Ministry  of  External
 Affairs,  Shrimati  Lakshmi  Menon,  was
 saying  the  other  day  that  when  she
 saw  this  news  in  the  newspapers  she
 contacteq  that  Government  for  the
 information.  That  shows—what  a  sad
 commentary—the  way  our  govern-
 mental  machinery  functions.  (Inter-
 ruptions.)

 Mr,  Speaker:  Order,  order.

 Shri  Jawaharlal  Nehru  rose—

 Shri  Hem  Barua:  Sir,  I  have  not
 put  the  question.

 Mr.  Speaker:  Order,  order.
 Shri  Jawaharlal  Nehru:  In_  this

 particular  matter,  the  machinery
 functioned  with  extraordinary  speed
 and  efficiency.  Just  look  at  it.  The
 incident  happened  at  3  am.  on  the
 l5th  March.  The  matter  came  up
 before  this  House  on  the  l6th  morn-
 ing,  that  is)  roughly  about  26  to  27
 hours  later.  We  telephoned  and  we
 got  a  message—there  was  no  other
 way—from  West  Bengal,  which  was
 the  only  Government  to  know  about
 it,  and  it  telephoned  to  us  a  brief
 rnessage  which  was  read  out  to  the
 House  here.  The  very  next  day,  they
 sent  us  a  long  report.  In  answer  to
 Shri  Tyagi,  the  Deputy  High  Com-
 missioner  enquired  about  it  from
 Dacca  and  he  got  a  report  from  the
 Assistant  High  Commissioner  at  Raj-
 shahi  about  it.  And,  as  I  stated,  he
 is  going  to  see  the  Governor  today.
 He  has  reported  to  us.  I  do  not  see
 how  there  could  have  been  greater
 speed  about  it.  It  is  an  extraordinary
 speed,  I  should  say,  considering  that
 the  thing  happened....

 Shri  Hem  Barua:  I  discovered  this
 discrepancy  in  the  two  statements
 and  I  pointed  it  out.

 Shri  Jawaharlal  Nehru:  What  is
 the  discrepancy,  if  I  may  know?

 Shri  Hem  Barua:  The  Prime  Minis-
 ter  says  he  got  the  information  imme-
 diately,  but  Shrimati  Menon  said  she
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 got  the  information  first  from  the
 newspapers  and  then  she  contacted
 the  West  Bengal  Government.  That
 is  the  contradiction.

 Shri  Jawaharlal  Nehru:  On  the  6th
 morning,  there  was  something  in  the
 Newspapers  which  she  saw.  By  that
 time,  we  got  the  information  from
 the  West  Bengal  Government;  maybe
 an  hour  later,  I  do  not  know  the  exact
 time.  We  got  it,  in  fact,  if  I  remem-
 ber  right,  on  the  l6th  morning  a  little
 Jater,  at  about  l  o’clock.  Then  she
 came  to  me  and  said,  “I  have  just  got
 this  from  the  West  Bengal  Govern-
 ment”.  I  said,  please  place  it  before
 the  Parliament.

 Shri  Hem  Barua  _  rose—

 Mr.  Speaker:  Shri  Prakash  Vir
 Shastri.

 Shri  Hem  Barua:  I  have  not  put
 my  question;  I  only  pointed  out  the
 discrepancy.

 Mr.  Speaker:  Order,  order.  I  can-
 not  allow  him  to  go  on  like  that,

 Shri  Hem  Barua:  I  have  a  legiti-
 mate  right  to  put  my  question.

 Mr.  Speaker:  That  is  why  I  gave
 him  an  opportunity.

 Shri  Hem  Barua:  I  have  only  pointed
 out  the  discrepancy....

 Mr.  Speaker:  If  he  thought  that
 preferable,  what  could  I  do?

 Shri  Hem  Barua:  If  you  do  not  give
 us  protection....

 Mr.  Speaker:  I  am  always  giving
 him  protection.  (Interruptions).

 Shri  Hem  Barua:  I  have  only
 pointed  out  the  discrepancy;  that  is
 besides  the  question  I  wanted  to  put.

 Mr.  Speaker:  He  will  kindly  resume
 his  seat.

 JYAISTHA  28,  884  (SAKA)  by  Prime  Minister  I:400

 श्री  प्रकाश वीर  शास्त्रों  (बिजनौर)
 अ्रतश्यक्ष  महोदय,  पाकिस्तान  के  उस  भाग  में
 लाखों  की  संख्या  में  जो  हिन्दू  रह  रहे  हैं
 प्रौढ़  जो  पाकिस्तानी  व्यवहार  स  पर  शान  हो
 कर  भारत  की  शोर  तराशा  भरी  दृष्टि  से  देख
 रहे  हे  उन  सबको  ध्यान  में  रखते  हुए  में  प्रधान
 मंत्री  जी  से  एक  प्रश्न  जानना  चाहता  हूं  कि
 जब  नेहरू-लियाकत  पैक्ट  का  इस  समय  तक
 कोई  सुपरिणाम  नहीं  निकला  कौर  श्री  भी  इस
 प्रकार  के  दुर्व्यवहार  से  तंग  रखकर  हजारों
 की  संध्या  में  वह  भारत  बाने  को  उत्सुक  हैं
 तो  भारत  सरकार  इस  विषय  में  क्‍या  भन्ती
 निर्णय  लेना  चाहती  है  जिससे  कि  उनको  कुछ
 सन्तोष  प्राप्त  हो  सके  ?

 श्री  जवाहरलाल  नेहरू  :  मैंने  प्रभी
 ग्राहकों  बताया  हँ  कि  वाकया  यह  है  कि

 बहुत  कम  लोग  शाये  हैं  हालांकि  उनको  पूरा
 पूरा  मौका  हमारी  तरफ  से  बाने  का  दिया
 गया  ।  हमारी  तरफ  से  कोई  रुकावट  नहीं
 हुई  ।  मुमकिन  है  पाकिस्तान  की  तरफ  से  कोई
 रुकावट  कहीं-कहीं  हुई  हो  मगर  वह  भी  ज्यादा
 नहीं  कर  सकते  tv  wa  पाकिस्तान  में  कहा
 गया  कि  मुसलमान  काफी  तादाद  में  हिन्दु-
 स्तान  से  भाग  कर  बाये  ।  मैंने  आपको  पढ़
 कर  सुनाया  कि  मुसलमान  उसी  जमाने  में  यानी
 मार्च,  अप्रैल  और  मई  मे  कितने  पाकिस्तान
 से  हिन्दुस्तान  भ्राये  और  इसी  रोके  से  हिन्दू
 कितने  वेस्ट  बंगाल  से  पाकिनता  गये  उसी
 जमाने  में  यह  तो  जाहिर  है  कि  उन  नम्बरों
 में  वह  लोग  शामिल  नहीं  हैं  जो  कि  खुफिया
 तौर  से  बाये  हैं।  उन  का  अंदाज  करना

 मुश्किल  हूँ  7  खूफिया  तौर  से  कुछ  लोग
 राय  &  इसमें  कोई  शक  नहीं  है  लेकिन  वाकया
 यह  हैँ  कि  बहुत  ज्यादा  नहीं  आये  हैं  ।

 श्री  प्रकाश बीर  शास्त्री  :  मेरा  प्रश्न
 यह  था  कि  भविष्य  के  लिये  क्‍या  व्यवस्था  की
 जा  रही  हैं  ताकि

 Mr.  Speaker:  Order,  order.

 Shri  H.  P.  Chatterjee  (Nabadwip):
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 {Shri  H.  P.  Chatterjee]
 things  happened  in  Rajshahi  some  time
 back.  I  have  pointed  out  that
 thousands  have  come  over  here.  I  had
 received  information  and  in  my  per-
 sonal  visit....

 Mr.  Speaker:  He  should  come  to  his
 question.

 Shri  H.  P.  Chatterjee:  My  question
 is,  what  arrangement  was  made  by
 our  Government  to  see  that  they
 could  get  their  migration  certificates
 in  Rajshahi  and  not  go  to  Dacca,
 tecause  there  is  so  much  of  hindrance
 in  going  to  Dacca,  realising  money  and
 all  sorts  of  things?  What  arrange-
 ment  was  made  by  the  Deputy  High
 Commissioner  at  Rajshahi  to  give  them
 migration  certificates?

 Shri  Jawaharlal  Nehru:  I  am  sorry
 I  cannot  go  into  that.  I  do  not  know
 the  detailed  arrangements  that  had
 been  made  by  him  or  might  have
 been  made  by  him.  But  the  Assis-
 tant  High  Commissioner  interviewed
 these  people  and  a  large  number—
 about  a  thousand,  as  I  stated—were
 given  certificates  to  come  over  here.
 The  rest  did  not  come.  Whether  they
 were  asked  to  go  to  Dacca,  I  do  not
 know.  But  even  if  they  were  asked
 to  go  to  Dacca  and  they  did  not  come,
 it  shows  that  they  were  not  terribly
 keen  about  coming  to  India.

 Shri  H.  P,  Chatterjee:  How  ignorant
 is  he!  How  ignorant  is  our  Prime
 Minister!

 Shrimati  Renu  Chakravartty:  Sir,
 the  Amrita  Bazar  Patrika  points  out
 that  late  on  Friday  night  Shri  छू  P.
 Mukerjee,  the  Home  Minister  of  West
 Bengal  was  contacted  to  find  out
 exactly  the  number  of  people  dead
 but  he  could  not  say  anything  and
 yet  we  are  now  told  that  nine  dead
 bodies  have  been  hrought  to  Maljdu
 on  Friday  for  post  mortem  examina-
 tion.  It  is  a  statement  of  fact.  May
 {  know  whether  the  Central  Govern-
 ment  is  prepared  to  find  out  exactly
 what  the  situation  is,  find  out  how
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 many  have  been  killed  and  how  many
 have  been  injured?

 Shri  Jawaharlal  Nehru:  The  Central
 Government  cannot  find  out  anything
 there  except  through  the  agency  of
 the  West  Bengal  Government.  I  have
 read  the  West  Bengal  Government’s
 report  on  it.  We  sent  a  man  there
 to  find  out  what  happened,  two  days
 ago  or  three  days  ago.  Obviously,
 things  must  come  through  the  West
 Bengal  Government  who  has  got  the
 District  Magistrate  there,  the  govern.
 ment  machinery  there.

 Shrimati  Renu  Chakravartty:  I  am
 saying  about  his  figure  of  one  dead
 and  the  figure  given  here  that  nine
 dead  bodies  have  been  brought  for
 post  mortem  examination.

 Shri  Jawaharlal  Nehru:  Not  “one
 dead”,  the  figure  I  have  given  is  I
 think  “4  dead”.

 श्री  बड़े  (खरगोन)  :  क्‍या  माननीय
 प्रधान  मंत्री  यह  अपना  कर्तव्य  नहीं  समझते
 कि  पाकिस्तान  में  जो  हिन्दू  रह  गये  हैं  उनको
 प्रोटेक्शन  कौर  संरक्षण  दिया  जाय  और
 जितने  हिन्दू  वहां  से  इधर  भारत  में  आना
 चाहते  हैं  उनको  वहां  से  निकल  कर  आने  में
 प्रोटेक्शन  दिया  जाय  और  जब  वह  बतौर
 पर  जाते  हैं  तब  उनको  कुछ  मिलटरी  इरादी
 का  प्रोटैक्शन  दिया  जाय  ताकि  वह  सही
 सलामत  यहां  पर  ह:16  सकें  ?

 भ्रध्यक्ष  महोदय  :  पाकिस्तान  के  ग्रन्दर
 ही  उनको  प्रोटेक्शन  दिया  जाय  ?

 श्री  बड़  पाकिस्तान  के  बौडंर  पर
 प्रोडक्शन  दिया  ोय  ।  मेरा  कहना  है
 कि  हमारी  गवर्नमेंट  इस  तरह  से  क्‍यों  उन
 बेचारों  को  मरवाती  है  और  उनको  प्रोटेक्शन
 क्यों  नहीं  देती  है  ?  By  some
 arrangement  thcy  should  be  escorted

 to  our  areas.
 श्री  जवाहरलाल  नेहरू  :  मेरी  कुछ

 समझ  में  नहीं  आता  कि  उस  जमाने  में  होल-
 नाक  बातें  राजशाही  वगैरह  में  हुईं  श्र
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 उसी  के  साथ  होलनाक  बातें  मालदा  में  हुई
 हैं  हालांकि  उस  कदर  ज्यादा  नहीं  हुई  1,
 रा  जशाही  के  बाद  मुझे  सब  याद  नहीं  लेकिन
 कई  जिलों  में  यह  साम्प्रदायिक  झगड़े  हुये
 जिनमें  कि  इधर  मुसलमान  मारे  गये  ।  अब
 यह  एक  शर्म  की  बात  है  कि  ऐसो  बातें  पाकी-

 स्तान  में  हों  या  यहां  हों  ।  वहां  ज्यादा  होती
 हैं  मान  लिया  लेकिन  यह  चीज  महण  एक
 तराजू  में  नहीं  तोली  जानी  चाहिए  कि  किसने
 ज्यादा  बदतमीजी  या  खराब  बातें  की  हैं
 और  किसने  कम  की  हैं  ।  हम  तैयार  हैं  ।
 हमने  कोई  रुकावट  नहीं  डाली  वहां  स  लोगों
 के  आने  मे  लेकिन  माननीय  सदस्य  कहते  हैं
 कि  हमें  उनकी  मदद  करनी  चाहिए
 या  रक्षा  करनी  चाहिए  तो  हम  उनकी  रक्षा
 पाकिस्तान  में  जाकर  नहीं  कर  सकते  v
 अब  जो  वाकये  हुए  और  पाकिस्तान  के  बयान
 आप  देखें  में  ने पढ़  कर  सुनाया  कि  रात  को
 वहां  उस  जगह  बोबर  पर  लोगों  का  जमा  होना
 गैर  कानूनी  है  ।  श्व  रात  को  वहां  बौडंर
 पर  लोग  आये  कौर  इस  तरह  कानून  के
 खिलाफ  बात  उन्होंने  की  |  उसके  ऊपर  जब

 पुलिस  का  आउट  पोस्ट  गया  तो  उन्होंने
 उन  पर  कमानों  से  तीर  चलाये  जिस  पर  कि

 पुलिस  ने  गोली  चलाई  और  उसमें  चार  आदमी
 मरे।  हमारी  इत्तिला  यह  है  कि  दो  आदमी
 तो  उसी  वक्‍त  मरे  और  दो  जरा  बाद  में  मरे  ।

 श्री  बड़  :  अध्यक्ष  महोदय,  श्री  यह
 तीर  कमान  कहा  गया  है  कि  उन्होंने  चलाया
 तो  क्‍या

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  may  resume  his  seat.

 Shri  P,  R.  Chakraverti

 Shri  Bade:  Sir,  I  rise  to  a  point  of
 order.  I  seek  your  protection  on  this
 very  important  question.  On  _  this
 important  question,  Sir,  you  are  going
 on  hurriedly.  The  Prime  Maiunister
 was  rising  in  his  seat  to  reply  to  my
 question,  but  you  asked  him  to  sit
 down.
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 Mr.  Speaker:  Order,  order.

 Shri  Bade:  My  point  is  that  at  least
 some  time  should  be  given  to  put
 questions  on  this  important  question,
 on  this  burning  question  affecting  the
 whole  of  India.

 Mr.  Speaker:  Order,  order.

 Shri  Bade:  Otherwise,  Sir,  there
 will  be  repercussions.  हिन्दू  मुस्लिम  झग

 हो  सकते  हैं  ।

 Mr.  Speaker:  Order,  order.  Now
 the  point  of  order  is  going  the  other
 way.  He  should  now  resume  his  seat.

 श्री  बड़े  :  अगर  ऐसे  ही  यह  गड़बड़
 चलती  रही  तो  हिन्दुस्तान  मे  हिन्दू-मुस्लिम
 झगड़े  हो  सकते  हैं  लोगों  में  इससे  बड़ा  अ्रसन्तोष
 हे  1

 Shrimati  Renu  Chakravartty:
 हिन्दू  मुस्मिल  झगड़े  क्यों  होंगे  ?

 This  is  a  threat,  Sir.  We  want  to  eli-
 elt  information.

 श्री  बड़  :  मेरी  हाथ  जोड़  कर  विनती
 है  कि  इधर  घ्यान  दिया  जाय  ।

 भ्रध्यक्ष  महोदय  :  आप  अब  बैठ  जायें  1

 Shri  Raghunath  Singh  (Varanasi):
 Please  do  not  provoke.

 Mr.  Speaker:  Order,  order.  It  is
 very  regrettable  that  in  spite  of  my
 requests  so  many  times  hon.  Members
 do  not  resume  their  seats.  I  presumed,
 and  I  think  I  am  right,  that  the  hon.
 Prime  Minister  had  concluded  his
 answer  to  the  question  that  has  been
 put.  The  hon.  Member  suggested  in
 his  question  that  there  should  be
 police  escort  even  in  Pakistan  and
 then  on  the  border  our  police  should
 be  ready  to  receive  them.  That  would
 create  other  difficulties.  I  have  passed
 on  to  the  next  question.  Shri  P.  R.
 Chekraverti.

 Shrimati  Renuka  Ray  (Malda):  I
 have  been  trying  te  catch  your  eye.
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 Shri  U.  M.  Trivedi  (Mandsaur):
 Would  it  not  be  better  if  you  could
 kindly  suspend  the  rule  so  that  some more  persons  could  put  questions?

 Mr.  Speaker:  We  have  already  spent
 half  an  hour  on  this.

 Shri  U.  M.  Trivedi:  It  is  a  very
 important  question.

 Mr.  Speaker:  There  are  different
 methods  in  which  a  subject  can  be
 raised’  in  this  House  to  elicit  infor~
 mation.

 Shri  U.  M.  Trivedi:  It  is  going  on
 for  the  last  three  days.

 Mr.  Speaker:  They  have  received
 some  information  and  they  are  expect-
 ing  to  get  more  information

 Shri  U.  M.  Trivedi:  By  that  time
 this  session  would  be  over.

 Shrimati  Renu  Chakravartty:  We
 want  to  make  one  point  clear.  We
 did  not  discuss  it  here  so  that  there
 may  be  repercussions  among  the
 Hindus  and  Muslims.  That  is  not
 what  we  ever  wanted.  We  do  not
 want,  like  Pakistan,  there  should  be
 repercussions  on  the  minorities.

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  should  resume  her  seat.

 श्री  बड़े  :  माननीय  अध्यक्ष,  यह  ग़लत
 बात  है  ।  मैंने  इस  प्रकार  नहीं  कहा  है  ।

 (Interruptions)

 अध्यक्ष  महोदय  :  आर्डर,  आर्डर  |

 नथी  बड़े :  मैंने  यह  कहा  है  कि  बदी

 हाउस  में  इस  विषय  को  डिस्कस  करने  के

 लिए  टाइम  नहीं  दिया  थामेंगी,  तो  देस  में
 अदालती  बढ़ेगी  और  हिन्दू  मुस्लिम  पेन्शन
 बढया  ।  मैंने  यह  नहीं  कहा  कि  वह  होना

 ह  चाहिए.  ।  ऑनरेबिल  मेम्बर  हिन्दी  नहीं
 समझती  हैं  t

 Mr.  Speaker:-Order,  order.  ~  Would
 he  kindly  resume  his  seat  or  not?  He
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 now  says  that  he  never  intended  to
 say  that.  We  should  accept  that.
 Shrimati  Renu  Chakravartty  has.
 made  it  clear  as  to  what  their  inten-
 tion  was.  Shri  U.  M.  Trivedi  has  also
 made  it  clear  that  it  was  not  their
 intention  that  it  should  have  repercus-
 sions  on  the  minorities  or  create  some
 difficulties  for  them.  So,  this  is  over.
 We  will  now  take  up  the  next  item.
 Is  Shri  P.  R.  Chakraverti  present  in
 the  House?  No.  Shri  Vasudevan
 Nair.

 Shri  Vasudevan  Nair  (Ambala.
 puzha(:  Under  Rule  i97,  eee weet

 श्री  रामेशवरानन्द  (करनाल)  :  अध्यक्ष

 महोदय  ,
 अध्यक्ष  महोदय  :  आर्डर  आर्डर  |

 श्री  रासेहवरानन्द  :  में  ऑपसे  निवेदन

 करना  चाहता  हूं  कि  यह  जो  महत्वपूर्ण  विषय

 चल  रहा  है,  उसको  इस  तरह  से  गुस्से  में

 दबाने  का  यत्न  किया  जा  रहां  है।  यह  कहा

 जा  रहा  हे  कि  पाकिस्तान  में  गड़बड़  होती

 है,  हिन्दुस्तान  में  गड़बड़  होंती-  हँ  ।  क्या

 सरकार  इसका  कोई  उपाय  नहीं  सोच  सकती?

 आप  भी  बोलने  न  देकर  “आर्डर,  आडंबर'”  कहूँ
 कर  बिठा  देते  हैं  ।

 अध्यक्ष  महोदय  :  अब  मुझे  आपको

 बिठाना  ही  होगा,  क्योंकि  इसका  यहां  पर

 कोई  ताल्लुक  नहीं  है

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT

 PUBLIC  IMPORTANCE
 REPORTED  DECISION  OF  Pror.  J.  B.  S.

 HALDANE  TO  QUIT  THE  C.S.  AND  LR.
 Shri  Vasudevan  Nair:  Sir,  under

 rule  197.  I  call  the  attention  of  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a

 statement  thereon

 “The  reported  decision  of  Prof.
 J.  3:  8.  Haldane  to  quit  the  Coun-
 cil  of  Scientific  and  Industrial
 Research.”
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  Mr.  Speaker,  Sir,  in  reply
 to  a  Short  Notice  Question  on  12th
 June  962  I  said  in  Parliament:—

 (l)  Professor  Haldane  was  appoint-
 ed  Head  of  the  Genetics  and
 Biometry  Unit  with  a  small
 supporting  staff  as  from  Ist
 November  96l  and  he  and  his
 staff  had  drawn  tkeir  salary  in
 the  first  week  of  December
 1961,

 (2)  The  house  selected  by  Profes-
 sor  Haldane  has  been  secured
 and  is  being  repaired  according
 to  the  wishes  of  Professor
 Haidane,  and

 (3)  Office  accommodation  for  the
 Unit  has  been  provided  at  the
 Indian  Institute  of  Bio-Chemis-
 try  ang  Experimental  medicine.

 To  my  regret  and  surprise,  Profes-
 sor  Haldane  contradicted  this  in  the
 press  and  alleged  that  officers  of  the
 C.S.IL.R.  had  given  me  false  informa-
 tion  and  as  such  my  statement  in
 Parliament  was  false.  An  analysis  of
 Professor  Haldane’s  own  statement
 will  show  that  his  allegations  are
 completely  unjustified.

 Professor  Haldane  has  said  nothing
 about  my  first  observation  that  he
 knew  that  he  was  appointed  Head  of
 the  Genetics  and  Biometry  Unit  as
 from  Ist  November  96l.  He  has,
 therefore,  virtually  admitted  that  his
 earlier  remarks  to  the  press  that  he
 did  not  know  of  the  existence  of  the
 Unit  nor  when  he  was  appointed
 were  not  based  on  facts.

 Regarding  my  second  observation,
 Professor  Haldane  has  complained
 that  the  architects  have  not  carried
 out  his  wishes  in  details,  The  work
 carried  out  so  far  has  by  and  large
 been  in  accordance  with  his  wishes,
 and  where  there  have  been  differ-

 ences  between  him  and  the  architects,
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 we  have  instructed  them  to  conform
 to  his  wishes.

 Professor  Haldane  has  also  com-
 plained  that  only  five  rooms  are  being
 repaired  and  he  has  not  obtained  a
 plan  for  the  repairs  of  the  remaining
 part  of  the  House.  He  has  apparent-
 ly  forgotten  that  on  January  10,  1962,
 he  wrote  to  the  architects  that  he
 wanted  six  rooms  in  the  south  wing
 with  electric  lighting  and  water  and
 added  “I  am  quite  aware  that  the
 repair  of  the  north  wing  will  take
 some  time,  and  that  until  this  is
 done,  I  cannot  have  laboratory
 accommodation......

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Sir,  I  am  raising  a
 point  of  order.  You  have  repeatedly
 ruled  that  we  cannot  ask  any  ques-
 tions  about  minor  details  whether  the
 person  concerned  is  distinguished  or
 non-distinguished.  Our  time  is  being
 wasted  on  all  manner  of  details
 about  lack  of  water  and  electric
 amenity  to  some  distinguished  gentle-
 man,

 Shri  U.  M.  Trivedi:  Sir,  I  support
 the  point  of  order  raised  by  Shri
 Anthony......  (Interruption).

 Shri  Nath  Pai  (Rajapur):  Sir,  on
 the  point  of  order  raised  by  Shri
 Anthony,  may  I  submit  that  the
 matter  is  not  as  insignificant  as  Shri
 Frank  Anthony  thinks.  The  matter
 relates  to  how  we  treat  our  scientists.
 This  distinguished  scientist  adopted
 India  as  his  motherland  and  an  im-
 pression  is  likely  to  go  round  the
 world  that  we  cannot  provide  accom-
 modation  for  the  world’s  most  distin-
 guished  biologist.  We  want  a  full
 statement  and  want  to  be  satisfied
 that.  the  Government  has  done  all
 that  it  can  do.

 Mr.  Speaker:  Shri  Frank  Anthony
 was  not  present  the  other  day.  The
 matter  had  assumed  importance  in
 view  of  the  statement  made  by  the.
 hon,  Minister  here  in  response  to
 what  Professor  Haldane  had  said.
 The  press  had  also  commented  on
 that.  There  apparently  were  certaim
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 (Mr.  Speaker]
 contradictions  between  the  two  state-
 ments  und  therefore  it  had  assumed
 some  importance.

 Shri  Humayun  Kabir:  I  am  in  your
 hands,  Sir......  (Interruption).

 Mr,  Speaker:  Order,  order.
 Shri  Humayun  Kabir:  As  I  have

 stated,  the  statements  which  have
 been  made  by  Professor  Haldane  are
 not  justified.  I  was  quoting  from
 what  he  wrote  on  the  l0th  January
 1962,  namely:—

 “7  गा  quite  aware  that  the
 repair  of  the  north  wing  will  take
 some  time  and  that  until  this  is
 done,  I  cannot  have  laboratory
 accommodation.  I  wish  however
 to  emphasise  that  we  can  start
 work  as  soon  as  we  have  rooms
 available  for  offices  and  _  stores
 and  a  wall  or  fence  round  the
 garden.  Laboratory  facilities  are
 not  needed  in  the  early  stages  of
 genetical  research.”

 The  architects  have  reported  that
 half  the  building  should  be  ready
 within  three  weeks  and  plans  for  re-
 conditioning  the  remaining  rooms
 have  been  prepared,

 As  I  told  the  Parliament  on  the
 i2th  June,  1962,  possession  of  this
 house  was  handed  to  CSIR  only  on
 the  l6th  March,  1962,  and  to  renovate
 half  of  this  dilapidated  50-year  old
 house  within  three  months  cannot
 surely  be  regarded  as  a  sign  of
 lethargy  or  indifference  on  the  part
 of  the  officers  of  CSIR.

 Professor  Haldane  has  objected  to
 my  third  observation  that  office
 accommodation  has  been  provided  in
 the  Indian  Institute  gf  Bio-Chemistry
 and  Experimental  Medicine  and  com-
 plained  that  only  half  a  table  has
 been  provided  there  for  his  Adminis-
 trative  Officer  and  none  for  himself
 or  his  scientific  colleagues.  The
 House  will  remember  that  my  state-
 ment  was  in  reply  to  Professor
 Haldane’s  remark  in  the  Press  asking
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 CSIR  to  tell  him  the  address  of  his
 Unit.  I  may  add  that  the  Indian
 Institute  of  Biochemistry  and  Experi-
 mental  Medicine  has  not  only  provid-
 ed  accommodation  to  his  Adminis-
 trative  Officer  but  is  also  offering  the
 facilities  of  secretarial  and  accounts
 staff  to  the  Unit.

 I  ‘do  not  say  that  this  is  a  complete-
 ly  satisfactory  state  of  affairs  but  I
 would  like  to  point  out  that  this  is
 Professor  Haldane’s  own  choice,  He
 declined  our  offer  to  set  up  _  his
 laboratory  in  a  rented  flat  in  Calcutta
 and  preferred  to  work  in  his  own
 house  pending  the  renovation  of  the
 house  of  the  late  Surendranath
 Banerjee.  The  Indian  Institute  of
 Bio-Chemistry  anid  Experimental
 Medicine  is  itself  short  of  accommo-
 dation  and  Professor  Haldane  has
 himself  in  a  letter  of  the  24th  March
 96l  expressed  his  admiration  for  the
 work  of  this  Institute  and  said:—

 “IT  was  very  favourably  im-
 pressed  by  the  work  of  Dr.  Ray
 and  his  colleagues....The  success
 in  coping  with  overcrowding
 reminded  me  of  F.G.  Hopkin’s
 Laboratory  about  1920.  This  is  a
 very  high  compliment.”

 It  is  surprising  that  Professor  Hal-
 dane  should  pay  the  Institute  a  com-
 pliment  for  improvising  but  at  the
 same  time  be  so  impatient  with  the
 transitional  arrangements  which  have
 been  made  at  his  own  desire  pending
 renovation  of  the  house  intended  for
 his  laboratory.

 Professor  Haldane  has  complained
 that  officers  of  the  CSIR  have  given
 me  false  information  and  have  been
 thwarting  and  frustrating  him.  The
 facts  are  quite  the  contrary.  Many
 rules  and  procedures  have  been  dis-
 pensed  with  or  modified  to  accommo-
 date  him.  He  has  been  allowed  to
 draw  salaries  without  signing  a  pre-
 receipted  salary  bill.  He  and  _  his
 colleagues  have  been  exempted  from
 signing  forms  which  all  officers  have
 to  fill  on  appointment.  The  CSIR
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 also  offered  to  place  a  block  grant  at
 his  disposal  so  that  he  would  have
 ‘complete  freedom  to  operate  and
 administer  the  funds  of  his  Unit.  He
 was  told  that  he  could  appoint  his
 staff  on  contract  and  thus  obviate  the
 necessity  of  following  the  various
 procedures  of  a  departmental  set-up.

 It  will  thus  be  seen  that  Professor
 Haldane  chose  the  name  and  designa-
 tion  of  the  Unit  which  he  was  to
 direct,  chose  his  staff  to  man  the
 Unit,  chose  the  building  in  which  the
 Unit  was  to  be  housed,  chose  to  work
 in  his  own  house  instead  of  moving
 into  rented  accommodation  till  the  per-
 manent  building  of  the  Unit  was
 ready  and  announced  its  existence  to
 the  outside  world  even  before  the
 house  which  it  was  to  inhabit  was
 teady  for  occupation.  Only  one  in-
 stance  has  been’  reported  to  me  in
 which  the  CSIR  stood  in  the  way  of
 Professor  Haldane’s’  inclination  and
 this  has  nothing  to  do  with  scientific
 research.  During  the  last  General
 Elections  Prof.  Haldane  wanted  to
 campaign  for  certain  candidates,  and
 he  was  advised  against  it.

 On  the  basis  of  these  facts,  I  leave
 it  to  the  House  to  judge  whose  state-
 ments  are  correct  and  whose  other-
 wise.  Since  a  certain  amount  of  con-
 fusion  has  been  created  in  the  public
 mind  because  of  Prof.  Haldane’s
 various  statements  I  thought  Sir,  it
 would  be  fair  to  me  and  to  the  House
 to  place  before  it  these  detailed  facts.
 And,  if  you  wish,  a  completely  docu-
 mented  statement  can  be  placed  be.
 fore  the  House  at  a  future  date.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  Sir,  here  is  a  scientist  of
 international  reputation  who  has
 adopted  Indian  nationality,  who
 might  be  a  difficult  person  in  a  psy-
 ‘chological  sense,  but  who  is  having
 accusations  hurled  against  him  by  the
 Minister.  And  he  has  no  opportunity
 of  defending  himself.  It  is  a  very
 bad  precedent,  Sir.  I  wish  you,  Sir,
 as  the  custodian  of  the  liberties  of
 this  House,  and  the  privileges  and

 Public  Importance
 prerogatives  of  this  House,  to  lay
 down  some  rules  with  regard  to  this
 matter.  Here  is  a  Minister  who  is
 answering  the  charges  which  in  a
 very  rational  manner  an  internatio-
 nally  well-known  _  scientist  was
 making  against  the  Government,  and
 he  is  making  counter-charges  and
 laying  down....

 Mr.  Speaker:  Order,  order.

 Shri  H.  N.  Mukerjee:  And  that  man
 is  not  in  a  position  to  answer  these
 things.  This  is  extremely  undesir-
 able.

 Mr.  Speaker:  I  do  not  think  we
 should  pursue  this  controversy  any
 further.  (Interruptions).  Order,
 order.  I  would  request  hon.  Members
 to  leave  this  matter  just  where  it  is
 now.

 Shri  Frank  Anthony:  It  is  too
 much.

 Shri  Vasudevan  Nair:  May  I  make
 a  very  sensible  suggestion  to  the  Min.
 ister  which  you  should  kindly  allow.
 He  could  very  well  fly  to  Calcutta,
 which  is  not  far  off,  and  mect  Prof.
 J.  8.  S.  Haldane.  Why  did  the  Min-
 ister  not  do  that?  And  may  we  know
 whether  he  is  proposing  to  do  that?

 Mr.  Speaker:  Order,  order.  Al-
 ready  an  objection  has  been’  taken
 here  that  an  individual  case  should
 not  have  been  discussed  at  all.  That
 is  the  practice  normally.  It  was  only
 on  account  of  the  importance  of  that
 scientist  that  I  allowed  it  and  the
 Minister  made  a  statement.  As  the
 Minister  said,  Mr.  Haldane  had  rushed
 tv  the  press  and  said  that  all  that  was
 said  inside  the  Parliament  was  false,
 and  therefore  the  necessity  arose  that
 it  should  be  clarified.  Now,  if  it  had
 temained  in  the  press  that  the  Min-
 ister  had  made  a  false  statement,  was
 {t  justified?  Hon.  Members  should
 not  now  appear  as  if  they  were  ad-
 vocating  any  case.  We  should  leave
 it  there.  Both  the  statements  are
 there  and,  as  the  Minister  said,  Mem-
 bers  could  now  draw  their  own  con.
 clusions.  I  do  not  think  there  is  any



 I4I3  Calling  Attention
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 justification  that  we  should  now  put
 any  questions  on  it.  Let  these  state-
 ments  remain  as  they  are,  and  hon.
 Members  should  draw  their  own
 conclusions.  If  they  want  to  discuss
 it  with  the  Minister  or  give  him  some
 advice,  they  might  do  it.  But  it  would
 be  in  the  interests  of  all  that  it
 should  remain  where  it  is.

 Shri  Hem  Barua:  Sir,  I  rise  on  a
 point  of  order.

 Mr.  Speaker:  Yes,
 point  of  order?

 what  is  the

 Shri  Hem  Barua:  My  information
 is  this  that  Prof.  Haldane....

 Mr.  Speaker:
 of  order.

 This  is  not  a  point

 Shri  Hem  Barua:
 the  point  of  order.

 I  will  come  io

 Mr.  Speaker:  He  should  come  to
 it  straight.

 Shri  Hem  Barua:  The  hon.  Min-
 ister,  Shri  Humayun  Kabir,  made  a
 statement  through  the  Press  Informa-
 tion  Bureau  saying  that  he  had  been
 misquoted  by  the  press,  and  then
 that  the  office  was  handed  over,  not
 te  Prof.  Haldane  but  to....

 Mr.  Speaker:  What  is  the  point  of
 order?

 Shri  Hem  Barua:  The  point  of
 order  is  this.  When  the  House  is  in
 session,  when  there  is  an  apprehen-
 sion  that  the  Minister  has  been  mis-
 quoted,  the  Minister  should  bring  the
 matter  to  the  notice  of  the  hon.
 Speaker,  and  then  the  hon.  Speaker,
 after  consulting  the  proceedings,  the
 records  of  the  House  could  allow  him
 to  make  a  statement.  Here  he  does
 it  over  the  head  of  the  House  through
 the  P.I.B.

 Mr.  Speaker:  Misquoting  in  the
 press  is  quite  a  different  thing.  The
 hon.  Member  is  quoting  the  procedure
 where  something  happens  between  a
 Member  and  a  Minister;  if  there  is  a
 contradiction  and  the  Member  brings
 it  to  my  notice,  then  I  send  it  on  to
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 the  Minister,  and  if  the  Member
 feels  that  he  has  not  been  rightly
 quoted  or  something,  then  I  allow  him
 to  make  a  statement.  That  is  quite
 different.  There  is  no  point  of  order.

 Papers  to  be  laid  on  the  Table.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Sir,  just  one  request.

 Shri  Nath  Pai  (Rajapur):  I  also  want
 to  make  a  submission.

 Shri  U.  M.  Trivedi:  We  have  al-
 ready  discussed  Prof.  Haldane  for
 some  time.  But  there  is  a  very  big
 demonstration  outside  Parliament
 House  which  I  want  to  bring  to  your
 notice.  Their  complaint  is....

 Mr.  Speaker:  Order,  order.  The
 hon,  Member  may  kindly  resume  his
 seat.  As  to  what  is  happening  out-
 side,  I  should  not  be  concerned  with
 it.

 Shri  U.  M.  Trivedi:  I  am  not  con-
 cerning  myself  with  it,  Sir.  But  I
 am  making  only  one  request  to  you,
 and  that  is  that  the  hon.  the  Home
 Minister  should  be  directed  to  go  and
 listen  to  their  representations.

 Mr.  Speaker:  Order,  order.  I  have
 no  authority  to  direct  any  Minister
 to  go  and  do  a  thing  outside  the
 House.

 Mr.  Speaker:  Shri  Datar.
 to  be  laid  on  the  Table.

 Papers

 Shri  Bagri  (Hissar):  On  a  point  of
 order,....

 Mr.  Speaker:  There  is  no  point  of
 order.  Order,  order.  He  should  sit
 down.

 Shri  Bagri:  सारा  गुस्सा  मेरे  ऊपर  ही
 उतारेंगे  क्या?  «=  Interruptions.)  मेरी  बात
 भी  तो  सुन  लीजिये  v

 Mr.  Speaker:  Now,  when  one  thing
 has  been  finished  and  the  next  is  not
 taken  up,  there  cannot  be  any  point
 ef  order.  That  is  what  I  am  submit-
 ting  to  the  hon.  Member.  He  should
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 resume  his  seat.  Unless  there  _  is
 something  before  the  House,  there  is
 no  point  of  order.  The  previous  item
 in  the  agenda  has  been  finished.  The
 next  one  is  to  be  taken  up.  In  bet-
 ween  the  two,  there  cannot  be  any
 point  of  order.  That  was  what  I  was
 submitting.  मानीय  सदस्य  मेरी  बात  सुनें  तो

 समझ  जायेंगे  1  में  कोई  चीज़  नाजायज़  नहीं  कह
 रहा  हूं  7  एक  बात  खत्म  हो  ली  ।  दूसरी
 ग्रभी  शुरू  नहीं  हुई  ।  उन  दोनों  के  दरम्यान
 में  कोई  प्वाइंट  श्राफ  आडंबर  नहीं  हो  सकता  |
 प्वाइंट  आफ  आडर  उसी  पर  हो  सकता  है
 जो  चीज़  सामने  हो  और  उसके  सम्बन्ध  में

 वह  हो  ।  इसलिए  म॑  आपसे  कह  रहा
 था  कि  प्वाइंट  आफ  ब्रा डर  इस  वक्‍त  नहीं
 हो  सकता  ।

 श्री  बागड़ी  :  प्वाइंट  आफ  इन्फार्मेशन,
 सर  ।

 Mr.  Speaker:  There  is  no  such
 thing  as  point  of  information.  माननीय

 सदस्य  को  नहीं  चाहिये  कि  अपनी  जिह  पर
 रहे  I

 2°47  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ELEVENTH  REPORT  OF  THE  UNION
 Pusiic  SERVICE  CoMMISSION  AND
 MEMORANDUM  EXPLAINING  THE  REASONS

 FOR  NON-ACCEPTANCE  OF  THE  COoOM-
 MISSION’S  ADVICE

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers  (English  and
 Hindi  versions)  under  article  323()
 of  the  Constitution:—

 (i)  Eleventh  Report  0०  the
 Union  Public  Service  Commission
 for  the  period  Ist  April,  960  to
 3ist  March,  1961.

 Grants  (General)
 (ii)  Memorandum  explaining

 the  reasons  for  non-accetance  of
 the  Commission’s  advice  in  cases
 referred  to  in  the  above  Report.

 [Placed  in  Library,  See  No.  LT-99/
 62]

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  In  view  of  its  importance,
 I  request  that  time  be  found  for  dis.
 cussion  of  this  in  this  session.  This
 is  an  important  document.  We  may
 postpone  the  Hindu  Adoption
 (Amendment)  Bill  to  the  next  ses-
 sion.

 Mr.  Speaker:  That  request  is  now
 before  the  Minister.  It  is  for  the
 Minister  to  find  time  if  he  thinks  so.

 Shri  Hari  Vishnu  Kamath:  It  is  for
 the  House  to  find  time.

 Mr.  Speaker:  The  Minister  for
 Parliamentary  Affairs  is  there.

 Shri  Hari  Vishnu  Kamath:
 rot  here.  He  is  always  absent.

 He  is

 ‘12-48  hrs.
 CORRECTION  OF  ANSWER  TO

 STARRED  QUESTION  NO,  20
 The  Minister  of  State  in  the  Minfs-

 try  of  Home  Affairs  (Shri  Datar):
 Tne  correct  position  with  regard  to
 the  supplementary  Question  by  Shri
 C.  D.  Pande  on  Starred  Question
 No.  29  is  that  the  pay-scales  applt-
 cable  to  the  Indian  Police  Service
 have  been  revised  with  effect  from
 Ist  April,  1960.

 2°482  hrs,
 DEMANDS  FOR  EXCESS  GRANTS

 (GENERAL)  959-60—Contd.
 Mr.  Speaker:  Excess  Grants.  I

 learn  that  it  has  only  to  be  put  to
 the  vote  of  the  House.

 May  I  put  all  the  cut  motions  to.
 gether?

 Some  Hon.  Members:  Yes.
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 Mr.  Speaker:  I  will  now  put  ali  good  an  excess  on  the  grant  in
 the  cut  motions  to  the  vote  of  House.  respect  of  Himachal  Pradesh’  for

 the  year  ended  the  3lst  day  of
 All  the  cut  motions  were  put  and  March,  1960”.

 negatived.

 Mr,  Speaker:  The  question  is:  DEMAND  No.  57—MANIPUR

 “That  at  sum  of  Rs.  5,83,467  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Manipur’  for  the  year
 ended  the  3lst  day  of  March,  1960”

 “That  the  respective  excess
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 Order  Paper  be  granted  to  the
 President  to  make  good  the
 amounts  spent  during  the  year
 ended  the  3lst  day  of  March,  1960,  DEMAND  No.  93—COMMUNICATIONS.
 in  respect  of  the  following  de-  (INcLUDING  NATIONAL  HiGcHWwAys)
 mands  entered  in  the  second
 column  thereof:  “That  a  sum  of  Rs.  (14,44,837  be

 granted  to  the  President  to  make
 Demands  Nos.  2,  3l,  51,  55,  57,  93,  good  an  excess  on  the  grant  in

 97,  l,  122.”  respect  of  ‘Communications  (in-
 T  cluding  National  Highways)’  for he  motion  was  adopted.  the  year  ended  the  3lst  day  of

 [The  motions  for  Demands  for  Grants  March,  1960”.
 which  were  adopted  by  the  Lok
 Sabha  are  reproduced  below.—Ed.]  DEMAND  No.  97—OTHER  CivIL  WorKS

 DeMAND  No,  2—INDUSTRIES  “That  a  sum  of  Rs.  ,0,7,88l  be
 granted  to  the  President  to  make That  a  sum  of  Rs.  1,59,189,  be  good.  an  ‘excess  ow  the  grant  in

 granted  to
 tHe  Presieent

 to
 make  respect  of  ‘Other  Civil  Works’  for

 8००4
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 an  the  year  ended  the  395  day  of
 respect  o  ndustries’  for  the  year  March.  1960”. ended  the  3lst  day  of  March,  1960”.

 Dema  No.  3i_8  A  Demand  No,  ll—CapitaL  OuTLAY  oF EM  —SUPE  N  E EMAND.  NO.  RANNUATION  L  THE  MINISTRY  OF  EXTERNAL  AFFAIRS LOWANCES  AND  PENSIONS
 “That  a  sum  of  Rs,  3,45,979  be

 granted  to  the  President  to  make
 food  an  excess  on  the  grant  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  External  Affairs’  for
 the  year  ended  the  3lst  day  of
 March,  1960”.

 “That  a  sum  of  Rs.  6,75,986  be
 granted  to  the  President  to  make
 go0d  an  excess  on  the  grant  in
 respect  of  ‘Superannuation  Allow-
 ances  and  Pensions’  for  the  year
 ended  the  3lst  day  of  March,960”.

 DEMAND  No.  5l—CENsus  DemaAnpD  No.  22—Caprrat  OvuTLAY  oF
 “That  a  sum  of  Rs.  3,28,039  be  THE  MINISTRY  OF  HEALTH

 granted  to  the  President  to  make
 8008  an  excess  on  the  grant  in  “That  a  sum  of  Rs.  9,23,613  be
 respect  of  ‘Census’  for  the  year  granted  to  the  President  to  make
 ended  the  3lst  day  of  March,  1960”.  food  an  excess  on  the  grant  in

 respect  of  ‘Capital  Outlay  of  the
 DEMAND  No.  55—HIMACHAL  PRADESH  Ministry  of  Health’  for  the  year

 ended  the  3lst  day  of  March,  19607. “That  a  sum  of  Rs,  27,93,07l  be
 granted  to  the  President  to  make
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 2.49  hrs.
 *DEMANDS  FOR  EXCESS  GRANTS

 (RAILWAYS),  1959-60
 Mr.  Speaker:  We  take  no  discussion

 on  the  Demands  for  Excess  Grants  in
 respect  of  the  Budget  (Railways)  for
 1959-60.  Cut  motions  have  been  given
 already.
 Demanp  No,  3—PayMENTs  TO  WORKED

 LINES  AND  OTHERS
 Mr.  Speaker;  Motion  moved:

 “That  a  sum  of  Rs.  1,50,130,  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Payments  to  Worked
 Lines  and  others’  for  the  year
 ended  the  3lst  day  of  March,  1960”.

 DEMAND  No.  7—WorKING  ExPENSES—
 OPERATION  (FUEL)

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs,  28,71,248,  be

 granted  to  the  President  to  make
 80009  an  excess  on  the  grant  in
 respect  of  ‘Working  Expenses—
 Operation  (Fuel)’  for  the  year
 ended  the  3lst  day  of  March,l960”.

 DEMAND  No.  8—WorRKING  EXxPENSES—
 OPERATION—OTHER  THAN  STAFF  AND

 FUEL
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  21,77,473  be
 granted  to  the  President  to  make
 go0d  an  excess  on  the  grant  in
 respect  of  ‘Working  Expenses—
 Operation—Other  than  Staff  and
 Fuel’  for  the  year  ended  the  3lst
 day  of  March,  1960".

 Any  cut  motions  being  moved?
 AMOUNT  SPENT  ON  UNIFORMS,  CLOTHING

 AND  STORES  OF  RAILWAY  EMPLOYEES
 WORKING  IN  LOCO  SHEDS  AND  OPEN
 LINES
 Shri  Nambiar

 beg  to  move:
 “That  the  demand  for  an  excess

 grant  of  a  sum  of  Rs.  21,77,473,  in
 respect  of  ‘Working  Expenses—
 Operation  other  than  Staff  and
 Fuel’  be  reduced  by  Rs.  100.”  qd)

 (Tiruchirapalli):  I

 JYAISTHA  28,  884  (SAKA)  for  Excess  Grants  |  I420-
 (Railways)

 Sir,  from  the  Demands  for  Excess
 Grants,  it  is  seen  that  there  is  an
 Excess  Grant  in  Demand  No,  4.  It  is
 said  that  it  is  for  Ordinary  working
 expenses—Administration,  The  amo-
 unt  is  very  small  and  the  hon.  Deputy
 Minister  for  Railways  might  say  that
 there  cannot  be  much  objection  to  the
 grant  of  Rs.  76  for  administrative  pur-
 poses.  Though  the  amount  is  small,  we
 consider  that  there  is  a  principle  in-
 volved,  namely  that  in  the  matter  of
 administration,  generally  speaking,
 the  Railway  Administration  is  not
 very  efficient  while  dealing  with  the
 staff.

 The  railways  are  to  supply  uniforms
 to  the  staff  and  materials  to  the  loco-
 sheds  and  workshops.  Here  is  a
 Demand  for  an  Excess  Grant  of  a  few
 lakhs  of  rupees  for  the  supply  of  uni-
 forms.  I  submit  that  certain  sections
 of  the  railwaymen  only  are  supplied
 with  uniforms.  Even  this,  they  are
 not  regularly  supplied  with.  For
 instance,  the  pointsmen,  the  station
 masters  and  the  guards  who  have  to
 be  supliped  with  uniforms  do  not  get
 their  supplies  regularly.  Even  if  they
 get  their  supplies,  the  uniforms  do  not
 fit  in.  There  was  a  demand  that  in-
 stead  of  the  stitched  uniforms  being
 supplicd  to  them,  the  cloth  and  the
 stitching  charges  may  be  given  to
 them,  but  this  has  not  been  accepted.

 Sometimes,  the  pointsman  looks  like
 a  monkey  with  the  cap  that  he  _  is
 given,  which  never  suits  his  head.
 Similarly  also,  these  pointsmen  are
 given  jackets  which  will  suit  only
 ladies  ang  not  men.  While  travelling
 in  the  trains,  often  we  look  at  the
 pointsmen  standing  at  the  points  with
 their  monkcy-like  caps  and  jacket-like
 or  frock-like  dresses.  On  several  occa-
 sions,  we  have  demanded  that  these
 pointsmen  and  other  staff  should  be
 given  cloth  and  the  stitching  charges.
 I  would  request  the  hon.  Minister  to
 consider  this  question.

 There  is  another  Demand  for  paying
 the  staff  for  a  decree  in  the  court.  I
 would  like  to  submit  that  it  has

 *Moved  with  the  recommendations  of  the  President.
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 [Shri  Nambiar]
 become,  of  late,  a  practice  with  the
 Railway  Administration  not  to  pay  the
 dues  to  the  railwaymen  in  the  form
 of  their  salaries,  allowances  or  other
 settlements,  with  the  result  that  very
 often  they  are  forced  to  take  the  cases
 before  the  court.  It  is  not  an  easy
 thing  to  take  the  cases  to  the  courts
 and  get  decrees,  because  they  have  to
 undergo  the  difficulty  of  spending
 some  money,  and  then  waiting.  There-
 fore,  it  is  prayed  that  in  the  matter  of
 settling  the  claims  of  the  railway
 employees,  the  bureaucratic  practice
 may  be  given  up,  ang  the  employee
 may  be  given  the  opportunity  to
 receive  their  salaries  etc.  through  the
 administrative  counters  instead  of
 they  being  compelled  to  go  to  the
 court,  because  in  many  cases,  they
 spend  more  than  what  they  get,  with
 the  ultimate  result  that  they  are
 incurring  a  loss.  Therefore,  it  is  again
 submitted  that  such  occasions  may  be
 avoided,  and  proper  payment  may  be
 made  in  time.

 With  regard  to  the  supply  of  stores,
 I  have  to  submit  one  thing,  particular-
 ly  with  regard  to  supply  of  stores  to
 the  loco-sheds.  Very  often,  in  the
 open  line,  we  see  many  engines  go
 out  without  complete  parts,  and  to  put
 the  matter  straight,  often,  instead  of
 the  engines  being  allowed  to  go  out
 with  their  own  parts,  parts  from  other
 stand-by  engines  are  taken  and  fitted
 on  to  them,  and  so  on.  I  know  per-
 sonally  that  in  many  places,  this  is
 so;  for  instance,  in  the  Tambaram
 electric  traction  line,  many  of  the
 traction  units  do  not  have  their  own
 fittings.  Whenever  the  trains  are  to
 start,  parts  are  taken  from  the  nearby
 unit  and  fitted  on  to  that  unit.  Even
 ordinary  materials  like  nuts  and  bolts
 which  can  be  easily  made  available
 are  not  properly  supplied.  This  parti-
 cular  point  has  been  canvassed  here
 before  during  the  discussions  on  the
 Railway  Budget,  and  I  would  request
 the  hon.  Minister  to  see  that  the  sup-
 plies  are  made  properly.
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 Then,  there  is  a  Demand  for  Excess
 Grant  in  regard  to  fuel.  Especially  in
 the  south,  we  find  that  the  coal  supply
 is  so  bad  that  the  trains  go  often  very
 late,  as  a  result  of  the  bad  quality  of
 coal  supplied.  And,  here,  we  have
 provision  for  an  excess  grant  to  be
 made  on  that  account.  I  submit  that
 let  better  supply  of  coal  be  made,  and
 if  that  is  done,  then  delay  in  the
 movement  of  trains  can  be  averted,
 morever,  the  engines  also  will  per-
 form  better  with  better  quality  of
 coal  rather  than  with  inferior  coal.  I
 know  that  there  is  shortage  of  coal,
 and  there  is  also  the  difficulty  of  trans-
 porting  the  coal  to  the  south.  Even
 granting  that,  cffort  must  be  made  to
 see  that  good  quality  coal  is  trans-
 ported  to  the  south,  because  with  the
 help  of  the  railways,  other  work  could
 be  done  better.  Since  industrial  pro-
 gress  is  based  on  quick  transport  of
 coal,  which  is  one  of  the  main  criteria
 to  be  taken  into  consideration,  I  sub-
 mit  that  the  supply  of  better  quality
 of  coal  to  the  railways  will  help  in
 {mproving  the  general  condition  of
 transport  in  the  south.  This  point  also
 may  be  taken  into  consideration.

 With  these  words,  I  hope  that  the
 Railway  Minister  will  consider  these
 points  carefully.

 Shri  Priya  Gupta  (Katihar):  While
 speaking  on  the  cut  motion  to  the
 Demands  for  Excess  Grants,  I  would
 submit  at  the  outset  that  the  renewal
 of  the  permanent  way  tracks,  the
 renewal  of  the  lines  and  the  sleepers
 etc,  are  very  much  in  arrears.  We
 have  seen  even  in  the  Delhi  yard  that
 wherever  four  dog  spikes  are  required
 to  be  put,  only  tow  are  put,  and  it  is
 on  such  tracks  that  the  main  trains
 are  running.

 The  brake  blocks  fitted  to  the
 wagons  have  got  no  nut  or  washer;
 only  a  split  pin  is  put  without  the
 grover  washer,  with  the  result  that
 by  lateral  movement  when  the  split-
 pin  is  sheared,  accidents  happen.  This
 is  a  matter  which  can  be  inspected
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 easily  in  the  Delhi  yard  itself.  That
 is  so  everywhere  in  Lidia,  out  since
 the  hon.  Ministers  are  in  close  pro-
 ximity  to  the  Delhi  yard,  they  may
 kindly  go  and  examine  these  things.

 In  regard  to  the  supply  of  stores,
 owing  to  stores  not  being  available  for
 the  repair  of  the  dilapidated  and
 over-aged  locomotives,  wagons  and
 other  coaching-stock,  only  —  ordinary
 running  repairs  are  being  done  by
 cannibalisation.  You  will  be  asto-
 nished  to  know  that  when  an  engine
 after  having  done  some  period  of
 work  is  placed  in  the  loco-shed  for
 examination  and_  re-certification  by.
 the  examining  fitter.  the  required
 period  of  time  is  not  given  for  the
 overall  examination  after  which
 alone  it  can  be  sent  out  again  on  the
 line,  with  the  result  that  the  staff  in
 the  event  of  failure,  are  charge-sheet-
 ed  later  on.  This  is  the  condition  pre-
 vailing  all  over  the  railways.

 This  is  one  of  the  reasons  why  acci-
 dents  happen.  There  are  other  reasons
 also,  namely  track  not  being  main-
 tained  properly  for  want  of  sleepers,
 for  want  of  lines,  for  want  of  dog
 spikes  and  other  materials.  No  spare
 tools  are  also  supplied  to  the  key-man.
 If  a  key-man  breaks  one  of  the  tools,
 he  has  to  wait  till  the  other  one  is
 supplied,  and  he  has  got  to  manage
 his  work  somehow.  This  is  one  of  the
 main  and  reasonable  causes  why  acci-
 dents  occur,  but,  in  spite  of  this,  the
 staff  concerned  are  beijing  penalised.

 As  regards  fuel,  I  would  like  to
 point  out  that  fuel  of  a  particular
 grade  or  a  particular  class  is  not  being
 supplied  to  the  drivers,  and  so,  if  the
 driver  has  got  to  consume  more  coal
 of  an  inferior  grade  or  category,  he
 is  charge-sheeteq  for  that  purpose.
 3  hrs.

 Regarding  staff,  I  would  once  again
 request  that  the  Ministry  should  see
 that  the  arrears  due  to  them  are  paid.
 Arrears  in  respect  of  leave  salaries,
 overtime,  travelling  allowance  and
 relieving  allowance  are  never  paid  in
 05  (Ai)  LSD—6.
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 time.  These  arrears  amount  to  crores
 in  quantum.

 Then  I  would  request  the  Ministry
 of  Health  to  clarify  one  point,  whether
 registered  and  MBBS  doctors  doing
 private  practice  and  not  employed  by
 the  railways  are  less  qualified  to  give
 medical  certificates  than  doctors
 employed  by  the  railways.  I  am  told
 that  in  places  where  there  is  no  pro-
 vision  of  railway  doctors,  class  III  and
 class  IV  staff  obtain  medical  cectifi-
 cates  from  private  doctors.  But  these
 are  not  accepted  as  valid  and  therefore
 they  are  not  paid  the  leave  pay  due
 to  them  and  the  period  of  absence  is
 not  treated  as  absence  on  account  of
 sickness.  It  is  automatically  treated
 as  L.W.P.  Not  only  this,  when  the
 employee  reports  for  duty  fit  to  the
 subordinate  in  charge,  he  sends  him
 to  the  railway  medical  authority  of
 another  station,  and  if  the  doctor
 there  is  absent,  even  the  intervening
 period,  the  period  between  reporting
 for  duty  and  his  being  given  a  cer-
 tificate  by  the  railway  assistant
 surgeon  is  treated  as  L.W.P.  The  entire
 period  i.e.  sick  period  and  _  joining
 period  is  treated  as  L.W.P.

 The  hon.  Deputy  Minister  of  Rail-
 ways  in  reply  to  a  question  said  that
 the  certificate  of  private  doctors
 would  be  accepted  provided  it  was
 correct.  I  do  not  understand  the
 meaning  of  the  word  ‘correct’  here.
 Is  it  that  the  private  MBBS  doctor
 available  in  the  open  market  is  diffe-
 rent  from  the  doctor  engaged  by  the
 railways?  Is  it  that  the  MBBS
 degree  held  by  a  private  doctor  is
 different  from  the  MBBS  degree  held
 by  the  railway  doctor?  This  has  got
 to  be  ascertained,

 Regarding  operation,  you  will  kindly
 see  that  as  a  matter  of  normal  course
 the  hours  of  employment  regulations
 are  violated.  A  guard  comes  for  duty
 to  take  charge  of  a  train.  The  train
 5  delayed  at  the  marshalling  yard.
 The  guard  is  compelled  to  wait  there
 for  four  or  five  hours,  until  the  wheels
 move.  His  duty  starts  only  from  the
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 (Shri  Nambiar]
 time  the  wheels  move.  That  is,  he
 has  to  wait  for  four  or  five  hours  and
 then  put  in  his  regular  duty.  By  the
 time  he  finishes  his  duty,  he  is  exhaust-
 ed.  The  operational  staff  are  forced
 to  work  beyond  the  hours  specified.
 The  authorities  on  the  line  increase
 his  duty  from  8  hours  to  2  hours.

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  I  do  not  know  how  al!  these
 points  are  relevant.

 Mr.  Speaker:  I  was  also  about  to
 ask  him  that.  He  mentions  the  head
 ‘operation’.  From  ‘fuel’,  he  begins  to
 talk  about  the  guards  and  so  on.

 Shri  Namibar:
 quires  staff.

 Maintenance  _re-

 Mr.  Speaker:  Track
 things  are  covered.

 and  those

 Shri  Priya  Gupta:  Sta  is  there—
 sanction  for  staff  payment.

 Mr.  Speaker:  He  just  mentioned
 ‘operation’  and  from  there  he  begins
 to  talk  about  when  the  guards  are
 entrusted  with  their  duties,  when  the
 wheels  begin  to  move.  That  cannot
 be  discussed  under  that.

 Shri  Priya  Gupta:  Opersticn  is
 done  by  the  guards.  They  are  of  the
 operational]  staff.

 Mr.  Speaker:  He  should  nct  simply
 go  by  the  dictionary  meaning  of  ‘ope-
 tation’.  He  should  also  sce  what  is
 mentioned  under  the  Demand  for
 Excess  Grant.

 Shri  Priya  Gupta:  In  respect  of  the
 Train  lighting  shift  staff  of  the  Elec-
 trical  department  of  the  North-East-
 ern  Railway,  who  were  doing  con-
 tinuous  8-hour  duty  since  long  the
 duty  hours  have  been  increased  to  2
 all  of  a  sudden  as  a  measure  of  eco-
 nomy.

 Mr.  Speaker:  Under  which  Demand
 is  he  speaking?

 Shri  Priya  Gupta:  Misuse  of  the
 money.
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 Mr.  Speaker:  There  is  no  Demand
 like  that.

 Shri  Nambiar:  He  refers  to  Demand
 No.  5—Working  Expenses—Repairs
 and  maintenance,

 Mr.  Speaker:  He  has  passed  on_  to
 Demand  No.  8.  Now  Shri  Nambiar  is
 taking  him  back  to  Demand  No.  5

 Shri  Nambiar:  All  Demands  are  put
 together.

 Mr.  Speaker:  No,  no.  He  should  be
 clear  within  himself  as  to  what  he
 is  arguing,

 Shri  Priya  Gupta:  In  respect  of
 these  Demands,  I  woulg  request  the
 Ministry  to  consider  and  tell  us  about
 the  steps  they  are  going  to  take  to
 remove  the  difficulties  I  have  pointed
 out  as  regards  staff,  their  grievances.
 maintenance  of  tracks,  non-renewal,
 non-supply  of  stores  ang  other  mat-
 ters.

 Shrimatj  Renu  Chakravartty  (Bar
 rackpore):  I  just  want  to  make  one  or
 two  observations  regarding  Demands
 Nos.  8  and  ‘15.

 Undcr  Demand  No.  8,  extra  money
 has  been  spent  on  such  railway  ope-
 rational  expenditure  as  ticket  hand-
 ling  etc.  In  Howrah  station,  which  is
 one  of  the  biggest  and  most  busy
 stations  in  the  whole  of  India,  I
 think,  there  is  great  trouble  jin  try-
 ing  to  get  platform  tickets.  For  a  long
 time,  we  have  been  hearing  that  the
 Railway  Ministry  is  proposing  to  start
 mechanisation  of  platform  _  ticket
 issue.  If  you  go  in  the  evening  when
 a  large  number  of  trains  come  and  go
 out,  you  will  fing  a  long  row,  We
 have  to  wait  for  almost  ten  or  fifteen
 minutes  before  we  can  get  platform
 tickets.

 Therefore,  when  all  the  time  we  are
 voting  even  excess  grants,  why  can-
 not  we  have  a  small  amount  of  ex-
 penditure  incurred  in  automatising
 the  issue  of  platform  tickets  instead
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 of  doing  it  manually  We  have  al-
 ways  been  told  about  foreign  ex-
 change  difficulties.  This  time  also,  we
 may  be  told  the  same  thing.  But  for
 the  last  five  or  seven  years  I  have
 been  hearing  that  this  propusal  is
 under  consideration.

 Coming  to  Demand  No.  15,  where
 we  are  talking  about  the  construction
 of  new  lines  ang  extra  expenditure
 thereon,  I  want  to  point  out  to  the
 hon,  Minister  and  the  Deputy  Minis-
 ter  that  a  few  days  ago  when  I  had
 raised  the  question  of  the  Haldia-
 Kharagpur  line  and  asked  whether
 the  alignment  was-  going  to  be
 changed,  they  had  assured  me  that
 there  was  no  change  in  the  alignment.
 But  in  spite  of  this  assurance,  hear-
 ing  which  we  were  all  glad,  we  are
 told  that  actually  survey  work  is  still
 continuing  between  Pachkuda_  and
 Haldia.  The  local  —  staff  tell  us  that
 they  have  reccived  ino  orders  to  the
 contrary,  that  actually  survey  work
 will  continue  between  Pachkuda  and
 Haldia.  I  want  to  be  quite  sure  that
 we  do  not  go  in  for  an  _  additional
 expenditure  otherwise,  later  we  wiil
 be  told  to  vote  again  an  excess  grant.

 Therefore,  I  would  like  to  be  en-
 lighteaed  on  this  point.  Last  time  we
 were  told  that  the  Haldia  line  would
 pass  through  Kharagpur  and  thereby
 serve  both  north  India  ang  _  south
 India  as  well  as  west  India.  There-
 fore,  on  this  point  also  I  would  like
 the  hon,  Minister  to  give  a_  short
 reply.

 Shri  U.  M.  Trivedi  (Mandsaur):
 When  these  Demands  for  Excess
 Grants  are  being  discussed,  I  would
 like  to  draw  the  pointed  attention  of
 the  hon.  Ministers  to  the  wastage
 which  i;  being  caused  in  open  line
 works  and  in  the  construction  and
 change  of  loco  sheds.  For  years  to-
 gether,  if  a  locol  shed  exists  .at  a
 particular  place  and  it  enters  the  head
 of  some  engineer  concerneg  that  he
 can  make  more  money  by  having  the
 loco  shed  shifted  from  that  place  to
 some  other  place,  immediately  the
 old  scheme  js  given  up—where  for  a
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 hundred  years  the  loco  sheq  existed
 and  where  a  big  colony  had  _  been
 built  up—and  the  whole  big  colony
 gets  demolished,  ang  a  new  loco  shed
 somewhere  else  is  constructed.  I  draw
 pointed  attention  to  the  scheme
 which  is  now  being  formulated  2
 Neemuch,  Neemuch  is  having  3  loco
 shed  for  the  last  80  years.  A  scheme
 was  afoot.  About  Rs.  1  lakhs  were
 recently  sanctioned  for  acquiring  land
 aad  having  a  new  loco  shed  with  new
 lines  and  removing  certain  opera-
 tional  difficulties.  But  in  comes  some
 other  engineer  who  has  got  a  few
 contractors  with  whom  he  _  is  very
 thick,  and  to  have  his  purpose  served
 he  wants  to  shift  this  loco  shed  to
 Chittorgarh.  Why  this  scheme  is
 being  formulated  is  not  understood
 by  me.  All  the  guards  are  at  Nee-
 much,  all  the  drivers  have  got  their
 houses  at  Neemuch,  and  a  _  huge
 coloay  of  nearly  18,000  houses  _  is
 already  there,

 Mr.  Speaker:  On  which  Demand  is
 the  hon.  Member  speaking?

 Shri  U.  M.  Trivedi:  Demand  No.  7.

 Mr,  Speaker:  Neemuch  will  not
 come  here.

 Shri  U.  M.  Trivedi:  Neemuch  may
 not  be  here,  but  the  working  is  there.

 Mr.  Speaker:  The  hon.  Member  _  is
 an  experienced  parliamentarian,  and
 he  knows  what  can  be  discussed  on
 Demands  for  Excess  Grants.

 Shri  U.  M.  Trivedi:  The  question
 is  one  of  incurring  expenditure  which
 can  be  prevented,  of  saving.

 Mr.  Speaker:  I  do  realise  he  is
 under  very  great  pressures,  but  then
 he  should  not  overlook  the  rele-
 vancy.

 Shri  U.  M,  Trivedi:  All  right,  Sir.

 The  Minister  of  Railways  (Shri
 Swaran  Singh):  Currently  we  _  are
 holding  meetings  of  the  informal
 Consultative  Committee.
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 Shri  U.  M.  Trivedi:  It  is  very  diffi-
 cult  to  attend  the  meetings  of  your
 Consultative  Committee,  unless  one
 gives  up  everything.  I  will  get  a
 salary  of  Rs.  27  out  of  Rs.  400  and
 out  of  that  I  will  have  to  make  both
 ends  meet  and  make  my  children  eat
 properly;  and  I  will  have  to  indulge
 in  some  other  activities  also.

 Mr.  Speaker:  Is  that  an  argument?

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  The  meetings  are  fixed
 during  the  sittings  of  the  House.
 from  3  to  5  p.m.  or  so  and  we  cannot
 attend.

 Mr,  Speaker:  Is  that  an  argument
 to  be  addressed  to  the  Chair  that  he
 has  a  more  important  task  to  do  in
 order  to  earn  more  money.  than
 what  he  is  doing?

 Shri  U.  M.  Trivedi:  What  is  being
 addressed  to  the  Chair  is  merely  a
 reply  to  the  question  that  is  put.  We
 will  be  glad  to  attend  those  meetings.
 There  is  absolutely  no  doubt  in  my
 ming  that  we  should  be  very  glad  to,
 but  the  time  that  is  fixed  for  the
 meetings  of  the  Consultative  Com-
 mittec  is  such  that  one  has  to  keep
 onesclf  in  occupation  from  carly
 morning.

 Mr.  Speaker:  He  can  instruct  the
 other  Members  who  arc  there  —  that
 they  should  do  his  job  also.

 Shri  U,  M.  Trivedi:  It  becomes
 very  difficult  through  proxies.

 However,  as  I  was  saying,  wastage
 in  expenditure  on  railways,  which  is
 the  result  of  the  Demands  for  पोज
 cess  Grants,  must  be  avoided.  That  is
 the  purpose  of  my  making  this  sug-
 gestion.  Every  suggestion  must  be
 well  looked  into.  I  was  merely  giv-
 ing  an  instance  as  to  how  _  these
 engineers  sometimes  do  very  great
 harm  to  our  country  for  the  sake  of
 a  paltry  sum  of  money  that  they
 may  be  able  to  secure  for  themselves
 by  backdoor  methods.
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 You,  Sir,  must  have  travelleq  from
 Delhi  to  Bombay,  and  it  is  a  very
 important  line,  but  you  will  be  sur-
 prised  to  find  that  stations  have  been
 built  in  such  a  manner  as  to  be  away
 at  least  four  or  five  miles  from  the
 villages  whose  names  are  appended
 to  the  stations.  Why  has  it  bean  done
 so?  There  is  a  story,  and  the  story  is
 that  one  engineer  wanted  to  make
 about  Rs,  10,000  by  having  the  loca-
 tion  at  a  particular  place.  As  it  was
 not  agreeq  to  by  the  poor  villagers...

 Mr.  Speaker:  Now  he  is  generalis-
 ing  and  making  accusations.  He
 wanted  only  to  put  forward  the  case
 of  one  station,  and  now  he  is  put-
 ting  forward  more,

 Shri  U.  M.  Trivedi:  This  is  only  a
 suggestion.

 Mr.  Speaker:  I  request  him  to  con-
 fine  himself  to  the  things  before  the
 House.

 Shri  U.  M,  Trivedi:  Whenever  such
 things  come,  the  Ministry  would  do
 well  to  look  into  the  schemes  that  are
 suggested,  as  to  why  demolition  of  old
 structures  is  suggested  and  construc-
 tion  of  new  structures  is  contem-
 plated.

 Then  I  come  to  Demand  No.  8  under
 the  head  ‘“Revenue—Ordinary  Work-
 ing  Expenses—Operation  other  than
 staff  and  fuel”.  Here,  the  excess  that
 has  been  shown  in  the  Appropriation
 Account  is  Rs.  2.95  lakhs,  but  for
 regularisation  the  PAC  has  suggested
 Rs,  2.78  lakhs.  This  is  with  refer-
 ence  to  clothing  stores.  One  very
 great  complaint  about  the  =  clething
 stores  is  that  the  clothing  issued  is
 fixed.  Measurements  are  not  there.
 There  are  particular  sizes  like  l,  2,  3
 ete.,  or  I  do  not  know  how  they  are
 put  down.  Particular  sizes  of  coats
 and  pants  are  prepared  and  they  are
 issued  indiscriminately  to  the  _  staff.
 What  happens  is  that  one  who  is  six
 feet  tall  has  to  wear  the  pants  which
 are  fit  only  for  one  who  is  4’  9”  high.
 So,  it  becomes  very  difficult  for  him
 to  wear  it.  Similarly,  a  coat  which
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 can  fit  a  person  with  a  chest  mea-
 surement  of  40”  is  given  to  one  who
 has  a  chest  measurement  of  32”.  It
 becomes  extremely  difficult  for
 that  man.  He  has  got  to.  get
 those  things  altered,  anl  every
 those  things  altered,  and  every
 money  out  of  it,  the  contractor  makes
 more  money  out  of  it,  and  the  poor
 staff  does  not  derive  benefit  out  of  it.
 Therefore,  I  suggest  that  the  cloth
 may  be  supplied  to  the  staff  and  they
 may  be  paid  something  in  the  bargain
 for  stitching  charges,  so  that  they
 may  have  suits  made  according  to
 their  measurements  to  fit  them.  That
 will  save  more  money  to  the  Gov-
 ernment,  and  the  money  that  goes
 into  the  pockets  of  the  contractors
 can  be  saved.

 Mr,  Speaker:  Is  there  not  the
 danger  in  that  case  that  the  man  will
 go  to  the  cheapest  tailor?

 Shri  U.  M.  Trivedi:  Let  him  go.  We
 will  not  grudge  two  annas  or  four
 annas  going  into  the  pocket  of  the
 staff.

 Mr.  Speaker:  I  was  not  only  think-
 ing  of  the  money  that  he  pays  but
 the  results  achieved,  the  uniform  that
 is  on  the  person.  Would  that  look
 decent?

 Shri  Swaran  Singh:  There  will  be
 wastage  of  cloth  when  the  same
 lengths  are  supplied  because  some
 people  will  require  more,  some  less.

 But  what  you  are
 causing  more  waste.

 Shri  Trivedi:
 supplying  is

 Mr.  Speaker:  The  Member  says
 that  it  is  not  the  cloth  that  is  tailored
 to  the  requirements  of  the  staff,  but
 it  is  the  staff  that  is  tailored  to  the
 requirements  of  the  cloth.  That  is

 his  allegation.
 Shri  Nambiar:  Exactly.
 Shri  U.  M.  Trivedi:  This  is  what  is

 going  on.  What  they  supply  is  not
 with  referenee  to  the  —  particular
 person,  but  what  thev  have  sot,
 whether  it  fits  the  person  or  not,
 whether  he  is  Shrj  Ramaswamy’s
 height  or  Shri  Swaran  Singh’s  height.
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 Mr.  Speaker:  They  have  no  com-
 plaint  about  that.

 Shri  U.  M.  Trivedi:  Because  they
 are  not  supplied  uniforms.

 |
 Shri  Swaran  Singh:  Why  not  your  !

 size?

 Shri  U.  M.  Trivedi:  My  size  will  a
 fit  many  persons.

 I  suggest  one  little  thing  more,
 and  it  is  this,  that  there  must  be
 some  control  over  the  speed  of  the
 trains,  not  in  the  sense  that  there  is
 excess  speed  but  that  it  is  being
 lowered.  We  seem  ६40  be  going
 slower.  We  must  put  a  stop  to  this
 slow  movement  that  we  are  indulg-
 ing  in.  At  my  place  they  are  run-
 ning  trains  at  23  miles  an  hour.  Will
 you  kindly  look  into  that,  whether
 it  is  due  to  lack  of  fuel  supply  or
 lack  of  efficiency  that  has  crept  in,
 as  a  result  of  which  the  train  is
 moving  at  a  snail’s  speed.  Because
 we  are  very  docile  people,  we  do  not
 complain,  we  have  no  papers,  we  do
 not  create  a  hullabaloo,  we  are  not
 living  in  Bombay  and  our  voice  does
 not  reach  you,  the  net  result  is  that
 we  suffer,  Although  we  are  very
 docile,  I  hope  you  will  hear  the  com-
 plaint  we  are  making.

 Shri  Dasaratha  Deb  (Tripura  East):
 I  am  speaking  on  Demang  No.  ‘15.  I
 am  glad  that  the  Railway  Ministry
 has  started  the  construction  of  the
 new  railway  line  from  Patharkandi
 to  Dharmanagar.  In  the  beginning
 the  work  was  speedy,  but  in  the  last
 six  months  the  work  has  been  held
 up  duc  to  some  reason  which  I  do  not
 know.  The  other  day  also  I  told  the
 House  that  our  communications
 depend  only  en  air  and  that  is  why
 our  people  are  finding  it  very  @ifficult.
 After  q  long  struggie,  the  Ministry
 has  agreed  to  construct  the  new
 railway  line,  but  if  that  work  is  also
 held  up  like  this,  it  would  be  very
 difficult  for  us  end  make  us  miser-
 able.  That  is  whv  I  request  the
 Ministry  that  jit  must  be  completed
 at  least  during  the  Third  Plan.
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 This  line  is  upto  Dharmanagar  only
 which  is  only  24  miles.  From  there  to
 Agartala  is  about  26  miles,  which  is
 the  life  line  of  Tripura,  This  line
 should  be  extended  further  by  32-40
 miles  Survey  work  should  be
 made  during  the  third  five  year  plan.
 (Interruptions).

 Mr.  Speaker:  Order,  order.  He  has
 made  that  request  also;  it  was  not

 at  all  relevant,

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  In  respect  of  Demand  No.  4,  I
 want  to  make  a  submission  about  the
 problems  faceq  by  the  commercial
 clerks  of  the  Eastern  Railways.  It
 is  unjust  that  in  spite  of  repeated  re-
 presentations  by  the  concerned
 employees  through  proper  channel
 they  are  not  being  looked  into.  About
 the  promotion  of  these  commercial
 clerks,  the  Eastern  Railways  and  the
 Railway  Board  follow  a  different
 policy.  By  this  the  Railway  Ministry
 also  lost  a  huge  sum  of  money  by
 promoting  junior  hands.  Although
 the  Railway  Board  by  their  circular
 letter  No.  ENG  6l!PM/l3  dated  26-1
 962  asked  the  general  managers  of
 all  the  railways  to  follow  a  uniform
 policy  in  the  matter  of  promotions  of
 commercial  clerks  and  promote  such
 eategories  of  clerks  _  strictly  on  a
 seniority,  basis.  but  sir,  things  have
 not  improved  in  the  Eastern  Railway
 even  after  that  circular  letter.  I  will
 request  the  hon.  Minister  to  look  into
 the  matter  and  also  see  that  the
 claims  of  clerks  who  have  been
 superceded  may  be  eonceded.

 Again  I  request  the  hon.  Minister
 to  realise  the  difficulties  of  the
 booking  clerks  of  Howrah.

 Mr,  Speaker:  We  are  now  dealing
 with  Excess  Demands,

 Shri  Dinen  Bhattaeharya:  This  is
 under  ‘Administraation’.

 Mr.  Speaker:  Administration  is  too
 general  a  term;  it  is  a  vast  subject.
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 Shri  Dinen  Bhattacharya:  Passen-
 ger  traffic  has  increased  three  or
 four  times  in  Howrah  but  arran-
 gements  regarding  the  booking
 system  has  not  changed.  Each
 clerk  has  to  cater  more  than  400  sta-
 tions.  On  the  5th  of  May  there  was
 so  much  of  rush  that  the  police  had
 to  lathi  charge  the  persons  standing
 in  queue  for  purchasing  tickets  and
 there  was  a  qucstion  about  it  in  the
 Parliament.  But  the  Minister  in  his
 reply  denied  it.  But  with  a  due  sense
 of  responsibility  I  may  say  that  there
 was  a  lathi  charge  on  the  persons
 who  were  purchasing  tickets.

 Mr.  Speaker:  That  is  not  the  Excess
 Demand:  the  Excess  Demand  is  only
 for  Rs.  76!

 Shri  Dinen  Bhattacharya:  In  this
 connection  I  suggest  that  the  working
 hours  of  the  city  booking  offices
 with  additional  staff  in  Calcuta  may
 be  increased  and  some  new  city  book-
 ing  offices  may  be  opened.  Then  the
 pressure  on  the  booking  counters  at
 Howrah  will  be  reduced.

 Mr.  Speaker:  He  must  conclude.
 Rs.  76  is  the  Excess  Demand;  he  is
 speaking  all  this  on  that  Demand!

 Shri  Dinen  Bhattacharya:  By  doing
 this  and  also  by  the  appointment  of
 more  booking  clerks  position  can  be
 improved.

 Mr,  Speaker:  Order,  order.  I  can-
 not  allow  this.  I  have  been  asking
 the  hon.  Membcrs’  to  be  relevant;
 none  of  them  have  been.  I  am  very
 sorry.  If  such  latitude  is  given  we
 will  lose  the  reality  of  the  Debate
 altogether.  They  ought  to  confine
 themselves  to  the  subject  that  is

 before  us.  I  cannot  allow  unlimited
 latitude.  Shri  D.  C.  Sharma.

 Shri  D.  C.  Sharma  (Gurdaspur):
 On  Demand  No,  3,  I  want  to  ask  the
 hon.  Minister:  How  long  wil]  these
 lines  continue  to  be  owned  by
 others?  How  long  will  the  Railway
 Ministry  take  to  get  hold  of  these
 branch  lines  and  run  them?  The
 Demand  is  for  ‘Payment  to  owners  of



 II435  Demands

 branch  lines’.  Who  are  these  owners?
 What  are  their  terms  of  contract  with
 them?  When  is  the  conttact  going  to
 be  renewed?  The  House  must  get  an
 answer  to  these  things.  It  is  no  use
 having  this  kind  of  a  patch  work  rail-
 way  system  in  my  country,  How
 Jong  are  these  subsidies  going  to  be
 paid  for  the  lines  worked  by  the
 private  companies?  When  we  became
 independent,  we  thought  that  we
 weuld  not  have  private  companies  at
 least  in  this  field  but  they  continue
 even  after  fifteen  years  of  Indepen-
 dence.  I  do  not  want  that  the  Rail-
 ways  should  be  so  diversified  as_  to
 thhave  the  main  parts  owned  by  _  the
 Government  and  a  few  parts  owned
 by  private  companies.  Something
 should  be  done  about  this.

 I  now  turn  to  Demand  No.  7  coal.
 There  are  so  many  questions  put  about
 the  inferior  quality  of  coal,  wastage,
 pilferage.  etc.  of  coal.  How  is  it  that
 coal  has  to  be  diverted  from  one  part
 {o  another?  Are  not  estimates  pre-
 pared  with  a  due  sense  of  reality?  If
 the  amount  of  coal  required  at  onc
 place  is  sense  there,  what  is  the  nved
 for  diverting  coal]  from  one  place  to
 another?  This  shows  only  lack  of  good
 foresight,  Sometimes  inferior  coal  is

 -given  in  place  of  higher  grade  coal.
 Why  does  it  happen?  Al]  these  show
 lack  of  forcsight  on  the  part  of  the
 Ministry.  All  the  trouble  about  coa!
 is  due  to  this.  People  do  not  get  the
 kind  of  coal  or  the  quantity  of  coal
 that  they  need.  They  are  always  given
 coal  which  is  not  necessary.  More-
 over  why  are  we  talking  always  in
 terms  of  high  grade  coal  and  inferior
 grade  coal?  There  are  grades  of  coal.
 I  believe  something  has  got  to  be  done
 so  that  coal]  business  gets  straightened
 up  and  does  not  lend  itself  to  all  kinds
 of  vagaries  to  which  we  have  got  ac-
 customed  not  only  when  we  discuss  the
 general  Budget  but  when  we  discuss
 the  supplementary  demands  and  sat
 other  times  also  -

 3.20  hrs.

 {Mr.  Deputy-SPEAKER  in  the  Chair]
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 My  third  point  is  about  the  clothes
 and  stores  and  stationery  and  other
 things.  I  am  definitely  of  the  opinion
 that  the  stationery  and  other  forms
 have  deteriorated  during  the  last  few
 years.  They  are  not  of  good  quality;  the
 quality  has  gone  down,  Perhaps  it  will
 be  said  that  prices  have  gone  up  and
 the  quality  too  has  gone  down.  But  I
 find  that  in  most  stations  articles  of
 stationery,  such  as  forms,  etc.  are  in
 short  supply.  Sometimes  questions  are
 put  in  Parliament  about  lack  of  ade-
 quate  supply  of  these  forms,  Some-
 times  even  tickets  are  not  available;
 tickets  are  in  short  supply.  Why  is  it
 that  all  these  things  are  not  coming  in
 the  right  quantities?

 About  clothing  I  do  not  know  what
 has  to  be  said  about  it,  But  I  am  de-
 finitely  of  the  opinion,  firstly,  that  the
 quality  of  cloth  is  not  as  good  as  it
 should  be.  Secondly,  the  uniforms
 that  are  supplied  to  these  people  do
 not  generally  fit  them.  I  have  seen
 some  of  the  booking  clerks  and
 others  and  have’  asked  them  how  it
 was  that  the  coats  were  a  little  bigger
 for  them  and  the  trousers  did  not  fit
 them  properly.  They  saigq  that  these
 things  are  done  at  the  head  office  and
 they  have  only  to  use  them.  Clothes
 show  the  man,  Clothes  are  a  very,
 very  important  part  of  human  beings.
 Clothes  show  what  kind  of  person  the
 wearer  is.  If  the  Railway  Minister
 gives  uniforms  to  the  booking  clerks
 and  railway  guards  which  do  not  fit
 them,  it  means  _  this:  as  uniform
 show  the  man,  they  say  that  the  uni-
 forms  are  not  suitable  and  therefore
 they  are  not  also  very  smart,  very  up-
 to-date  and  very  efficient.  So,  the
 uniforms  given  to  the  railway  em-
 ployees  should™be  of  the  right  quality
 and  of  the  right  dimensions  and  of
 the  right  proportions.

 Of  course,  the  Speaker  was  8006
 enough  to  Say  that  formerty  tne  tailor:
 were  made  for  the  employees  but  now
 the  employees  are  made  for  the  tailors
 I  think  it  should  be  the  other  way
 round.  But  I  do  not  want  to  suggest
 any  remedy.  I  only  want  to  say  that
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 the  uniforms  which  give  about  tte
 person  the  first  and  the  right  im-
 pression,  in  regard  to  the  quality  of  the
 person’s  personality,  should  be  such  as
 do  not  give  one  any  wrong  notion
 about  fhe  peron  working  in  the  rail-
 ways.  do  not  know  what  is  happen-
 ing  but  I  am  sure  that  something
 should  be  done  to  give  the  people  the
 right  kind  of  uniform  so  that  they  feel

 “proud  of  their  jobs,  feel  proud  of  the
 ‘work  that  they  are  doing  and  feel
 proug  of  the  duties  that  they  have  to
 discharge.

 Then  I  want  to  know  what  these
 freight  charges  are,  Freight  charges
 are  standardised  charges,  and  there
 cannot  ‘be  any  variation  in  them.
 Perhaps  there  is  something  about  these
 freight  charges  which  I  do  not  under-
 stand,  but  my  feeling  is  that  thesc
 freight  charges  are  standardised
 uniform  charges.  Yet,  I  see  that  we
 are  being  asked  to  give  a  little  morc
 for  variation  and  adjustment  of  the
 freight  charges.  Then,  I  feel  that  the
 Railway  Ministry  should  be  a_  little
 more  careful  about  coal  and  about  the
 branch  lines.  I  think  this  is  a  kind  of
 jagirdari  or  zamindari  which  we  have
 got  in  the  Ministry.  I  hope  that  the
 Railway  Minister  will  abolish  —  this
 king  of  zamindari  as  soon  as  possible

 Shri  Subbaraman  (Madurai):  7
 wish  to  say  a  few  words  about  Demand
 No.  7,  An  amount  of  Rs.  28  lakhs  odd
 is  required  in  addition  to  what  was
 already  sanctioned
 are  given  in  the  cxplanatory  note.
 An  amount  of  Rs,  24  lakhs  are  7९:
 quired  for  freight  handling  charges,
 etc.,  on  coal  as  a  result  of  rcbookings
 ang  diversions  of  good  quality  coal
 within  the  limits  of  such  coal  received
 in  relation  to  incrcasing  supplics  of
 inferior  grade  coal  Though  huge
 amounts  have  been  spent,  still  we  flnd
 that  the  trains  are  running  Jatce.  The
 main  reasons  given  to  us  is  the  supply
 of  inferior  quality  of  coal  and  we  find
 that  the  amount  spent  has'  been  of
 no  use  or  benefit.  We  do  not  know
 whether  the  reason  given  is  correct  or

 The  main  re
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 not,  Whatever  it  may  be,  I  request  the
 hon,  Minister  to  find  out  whether  the
 Jate-running  of  trains  is  due  to.  the
 supply  of  inferior  coal  or  not.  If  it  is
 due  to  the  supply  of  inferior  quality  of
 coal,  then,  good  and  proper  quality  of
 coal  shoulq  be  supplied,  and  proper
 measures  should  be  taken  so  that  the
 trains  do  keep  up  time.

 Shri  S.  V.  Ramaswamy:  Mr.
 Deputy-Speaker,  Sir,  taking  the  points
 made  by  Shri  D.  C.  Sharma  _  first,
 I  would  like  to  submit  that  at  present
 we  do  not  have  any  scheme  for  taking
 over  these  branch  lines.  There  are
 about  l  branch  lines  with  a_  total
 distance  of  584  miles,  and  their  book
 value  is  about  Rs,  5  crores.  Some  of
 them  belong  to  the  district  boards  and
 the  others  to  certain  limited  companies,
 We  have  certain  contractual  obliga-
 tions  to  run  them  and  if  there  is  a  pro-
 fit  above  a  particular  limit  we  share
 the  profit.  This  i;  8  hang-over  of  the
 past.  It  continues,  because  we  do
 not  wish  to  expend  our  resources  on
 buying  something  which  is  obviously
 not  worth  buying.  The  materials  on
 these  branch  lines  are  worn  out,  and
 they  have  got  different  periods  when
 the  contractua]  obligation  can  be  ter-
 minated  either  by  the  Government  or
 the  district  board  concerned.  I  necd
 not  go  into  the  details.  But  as  and
 when  these  contractual  obligations  are
 to  be  terminated,  the  question  may  b.
 considered.  But,  at  present,  the  Gov-
 ernment  have  no  policy  of  taking  them
 over  because  we  want  to  utilise  our
 resources  On  new  capacities  and  on
 developing  other  resources  in  the  con-
 text  of  the  needs  of  the  third  Five
 Year  Plan.  Therefore,  we  hav’  got  to
 respect  our  contractual  obligations  and

 oy
 the  subsidies  accordins  °9  the

 sMeoral  contracts  as  and  when  they
 arise.  This  eanndt  be  obviated

 Several]  hon.  Members  inc'uding  the
 ‘last  speaker,  Shrj  Subbaraman_  men-
 tioner  about  the  quality  of  con].  This
 fact  should  be  understood  by  the  ion.
 House:  formerly  the  best  quality  of  coal
 was  given  to  the  railways.  Sut  aftr
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 the  setting  up  of  the  steel  plants  in  the
 public  sector  and  elsewhere,  all  the
 best  coal  goes  to  the  steel  plants.  They
 have  got  the  first  priority.  We  are  left
 with  only  that-quality  of  coal  which
 is  not  the  best..  If  this  has  to  be  iin-
 proved  and  if  the  low-grade  coal  has
 to  be  brought  up  to  a  higher  grade,
 washeries  have  got  to  be  set  up.
 These  low-grade  coals  have  a  high  ash-
 content.  If  they  are  washed  in  the
 washeries  the  ash  goes  off  and  the
 grade  is  improved.  We  are  trying  to  set
 up  washeries,  and  until  such  time  as
 the  washeries  get  into  operation  and
 we  are  able  to  improve  the  low-grade
 coal  to  a  higher  grade,  it  will  be
 difficult  to  have  the  very  best  coal  for
 the  railways.  Therefore,  we  have  got
 to  put  up  with  this  difficulty  for  some
 more  time.

 Shri  Subbaraman  asked  whether  the
 maintenance  of  punctuality  is  affected
 by  the  quality  of  the  coal.  It  is  so.
 Sometimes,  the  engine  is  not  able  to
 pick  up  steam  and  develop  the  pres-
 sure  that  is  needed  to  take  the  load.
 That  is  largely  due  to  defective  coal.
 We  expecteg  the  production  of  coal  of
 high  grade  according  to  a  certain  plan
 but  that  did  not  fully  materialise.
 After  al]  coal  is  a  product  of  nature
 and  it  has  got  to  be  dug  out.  We  anti-
 cipated  coal  of  a  certain  grade  in  a
 particular  place,  but  it  is  not  of  that
 grade  and  the  railway  has  got  to  im-
 prove  that  grade.  That  is  what  we
 are  trying  to  do  and  we  shall  soon
 achieve  it.

 The  other  point  prominently  made
 was  about  clothing,  about  which  a  cut
 motion  was  moved  by  Shri  Nambiar.
 As  usual,  he  was  cxaggerating  certain
 things  and  said  that  when  they  put
 oa  the  caps,  they  look  monkey-like.
 Certain  skull  caps  are  monkey-like;
 it  all  depends  on  the  angle  of  view
 that  he  takes.  But  by  and  large,  the
 dreses  that  we  have  provided  for
 various  caterories  of  railway  em-
 plovess  are  -eallv  good.  Shri  Sharma
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 mentioned  about  quality.  The  quali-
 ty  is  really  good.  I  may  assure  the
 House  that  J  myself  have  visited  a
 number  of  clothing  depots  and  I  have
 found  that  the  quality  of  cloth  is
 certainly  good.  Take,  for  instance,  the
 Southern  Railway.  They  have  got
 their  own  cloth  factories  ang  all  these
 are  done  by  electric  cutting  machines.
 There  are  highly  paid  tailors  and  ex-
 pert  who  are  looking  into  this.  Some-
 time  back,  it  was  brought  to  the
 notice  of  this  House—I  think  it  was
 in  the  last  Parliament—that  the  dress
 that  was  being  supplied  to  the  various
 railway  employees  was  not  good,  We
 went  into  the  question.

 Shri  Priya  Gupta:  There  was  a  Dress
 Regulation  Committee.  May  JI  know
 whether  its  recommendations  have  been
 accepted  ang  when  they  are  going  to
 be  implemented?

 Shri  S.  V.  Ramaswamy:  The  recom-
 mendations  of  the  committee  are
 there.  We  are  examining  them;  we
 have  not  yet  fully  implemented  them.
 The  dress  is  prepared  according  to
 the  various  sizes,  but  it  is  in  the
 matter  of  distribution  that  some  mis-
 take  has  occurred,  But  by  and  large,
 it  ha;  been  rectified,  If  the  suitable
 size  is  given  to  proper  person,  there
 is  no  difficulty  at  all.  But  if  size  A
 is  given  to  a  man  who  should  ave
 size  B,  it  is  ill-fitting.  That  is  due
 not  to  the  tailoring,  but  to  the  distri-
 bution,  We  are  checking  this  and  we
 have  almost  rectifieg  it.

 Shri  Nambiar:  The  dress  that  is  being
 supplied  today  is  being  restitched  by
 all  categories  of  railway  employees.
 Js  the  Government  aware  of  it?  They
 are  not  using  the  dress  as  such;  they
 are  spending  more  moncoy  and  re-
 stitching  the  dress.

 Shri  S.  V.  Ramaswamy:  Again  my
 friend  is  indulging  in  exaggeration,
 when  he  says  that  all  the  clothes  are
 restitched.  It  cannot  be  all];  it  can
 only  be  in  some  cases.  As  I  have
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 submitted,  there  are  some  mistakes.
 There  are  a  series  of  different  sizes
 determined,  which  do  fit  in  by  and
 large  into  the  railway  employees.  But
 in  the  distribution,  there  is  some  slight
 mistake  and  alteration  does  take  place.
 With  regard  to  the  distribution  of
 cloth  and  allowing  them  to  _  stitch
 their  own  cloth  with  their  own  tailors,
 the  Speaker  himself  has  remarked
 and  I  need  not  800  to  it.

 By  and  large,  our  tailoring  depart-
 ments  have  worked  well.  I  may  in-
 form  the  House  that  apart  from  these
 factories,  we  cut  the  cloth  according
 to  the  various  sizes  and  distribute  it
 to  the  mahila  samitis.  In  these
 mahila  samatis.  the  wives  of  Class  IV
 employees  are  given  this  work  and
 they  earn  an  extra  living.  They
 learn  this  tailoring  and  earn  about
 Rs.  25  to  Rs.  30  per  month.  That  is
 the  way  in  which  we  are  augmenting
 the  resources  of  the  Class  IV.  em-
 ployees.

 Shri  Priya  Gupta:  In  which  railway?
 Shri  5.  V.  Ramaswamy:  In_  a!most

 all  the  railways—N.E.  Railway,
 Southern  Railway,  Western  Railway,
 Central  Railway,  etc.  The  hon.  Mem-
 ber  may  80  ang  visit  the  centres  where
 wives  of  officers  are  doing  very  fine
 honorary  work.  They  are  leading  the
 way.  Some  of  them  are  taking  tailor-
 ing  classes  and  teaching  tailoring  to
 the  wives  of  these  poor  employces,  so
 that  they  may  carn  a  better  liveli-
 hood,  I  do  wish  the  House  appreciates
 these  things;  it  can  appreciate  only  if
 hon,  Members  go  round  and  see  these
 things.

 In  regard  to  decrees  of  court,  I  do
 not  think  there  is  any  delay  about
 dispersal  of  salaries,  wages,  etc.  We
 are  dealing  with  l  lakhs  employets
 and  what  is  the  number  of  decvees?
 The  number  of  decreess  is  a  handful;
 you  can  count  them  on  the  figers  of
 one  hand,  About  that.  my  hon.  friend,
 Shri  Nambiar  said  that  there
 are  enormous  delays  and  employees
 are  being  forced  to  go  to  court.  There
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 are  certain  complicateg  cases,  where
 as  8  last  resort,  an  employee  May  go  to
 court  after  having  exhausteg  al]  other
 Procedures.  But  these  are  exceptional
 cases;  they  do  not  happen  as  a  rule.
 So,  my  friend  was  wrong  in  submit-
 ting  to  the  House  that  we  are  forcing
 the  employees  to  go  to  the  court  of
 law.

 About  stores  and  locosheds,  certain
 things  were  said  which  are  not  ger- mane  to  this.  We  are  looking  into
 that  matter.  We  are  taking  keen  in-
 terest  to  see  that  proper  stores  are
 sent  to  the  loco  workshops  ang  there
 should  ‘not  be  difficulty  in  putting  them
 in  order.  There  are  some  difficul-
 ties  because  some  of  these  parts  may
 have  to  be  imported  and  they  may  not
 be  readily  available.  My  friend  re-
 marked  that  there  was  some  canniba-
 lisation  going  on.  In  an  emergency,
 there  may  be  cannibalisation.

 Shri  Priya  Gupta:  It  is  tne  regular
 practice  in  loco  sheds.

 Shri  Ss.  V.  Ramaswamy:  Pcrhaps  he
 i;  talking  with  fuller  knowledge.  In
 certain  emergencies,  cannibalisation
 may  have  to  be  resorted  to,  but....

 Shri  Nambiar:  It  has  become  the
 normal  practice.  If  I  am  wrong,  I
 am  prepared  to  be  corrected.

 Shri  S.  V.  Ramaswamy:  Coming  to
 the  points  raised  by  Shrimati  Renu
 Chakravartty  about  Haldia,  we  are
 surveying  the  various  alignments.  We
 have  not  taken  any  final  decision.
 When  that  is  taken,  the  House  will
 certainly  be  made  aware  of  it.

 As  regards  the  automatic  ticket
 counters,  I  think  it  is  a  very  good  sug-
 gestion.  Probably  we  do  not  have  the
 resources  to  make  it  in  our  country.  It
 is  worthwhile  exploring  its  possibilities
 it  will  relieve  to  a  great  extent  the
 congestion  in  the  booking  offices.
 These  are  some  good  suggestions  for
 action  and  we  shall  examine  them.

 Mr.  Deputy-Speaker:  I  shall  now
 put  Shri  Nambiar’s  cut  motion  to
 the  House.



 77443  President’s

 ‘The  cut  motion  was  put  and  negativ-
 2a

 Mr.  Deputy-Speaker:  The  question
 is:  i”

 “That  the  respective  cxcess  sums
 not  exceeding  the  amounts  shown
 in  the  third  column  of  the  order
 paper  be  granted  to  the  President
 to  make  good  the  amounts  spent
 during  the  year  ended  th:  355
 day  of  March,  1960,  in  resp.rt  cf  the
 following  demands  entered  in  the
 second  column  thereof.

 Demands  Nos.  3,  7,  3.”

 The  motion  was  adopted.

 PRESIDENT’S  PENSION
 MENT)  BILL

 (AMEND-

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  I  beg  to  move*:

 “That  the  Bill  to  amend  the
 President’s  Pension  Act,  95l,  be
 taken  into  consideration.”
 The  present  President’s  Pension  Act

 provides  for  a  life  pensicen  of
 Rs.  15,000  per  annum  to  a  President
 who  has  retired  from  his  oflice.  The
 first  President  to  retire  was  Dr.
 Rajendra  Prasad.  At  the  time  of  his
 retirement,  entirely  on  our  own.  we
 felt  that  this  amount  may  not  be  ade-
 quate  for  the  retiring  President.  We
 thought  about  it  not  oniy  keeping  is
 view  the  case  of  Dr,  Rajendra  Prasad,
 but  we  felt  there  should  be  a  law
 which  would  be  applicable  to  all
 retiring  Presidents.  It  is  true  that  it
 struck  us  specially  when  Dr.  Rajendra
 Prasad  was  about  to  go  away.  The
 House  is  aware  of  the  fact  that  Dr.
 Rajendra  Prasad  was  seriously  ill  only
 a  few  months  before  nis  retirement

 and  he  did  not  regaion  nis  full  heaith
 even  when  he  did  retire.  In  the  cir-
 cumstances,  we  felt  that  it  was  es-
 sential  for  Government  to  see  that  he
 is  looked  after  fully  after  his  retire-
 ment  and  his  health  shoulg  not  suffer
 in  any  way.  We,  therefore,  thought
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 to  put  forth  an  amendment  to  the
 present  Act  with  a  view  to  providing
 him  the  necessary  medical  faciiities,
 and  it  will  be  found  that  in  the  Bil)
 we  have  provided  for  medical  attend-
 ance  and  treatment  free  uf  charge.

 The  second  amendment  is  to  pro-
 vide  a  sum  of  Rs.  12,000  per  annum  for
 secretarial  assistance.  This  might  ap-
 pear  to  be  somewhat  an  innovation.
 But  I  have  to  submit,  Sir,  that  it  is
 not  so.  It  is  to  be  realised  that  the
 President  when  he  retires  doe;  not
 lose  all  his  importance.  Contrary  to
 that,  with  all  his  experience  ang  mat-
 urity  he  is  in  a  position  to  give  edvice
 and  guidance  to  the  people  and  to  the
 country  in  his  non-official  capacity
 also.  I  have  no  doubt  that  ihe  retiring
 President  will  have  many  calls  on  him
 —I  am  not  keeping  in  mind  only  Dr.
 Rajendra  Prasad,  I  am  thinking  of  all
 the  other  Presidents  who  will  func-
 tion  as  Presidents  and  then  retire,  who
 will  succeed  one  after  the  other.  The
 President  who  retires  may  be  invited
 to  a  number  of  meetings  and  con-
 ferences.  He  may  have  to.  make
 speeches.  He  may  have  to  dea]  with
 abundant  correspondence.  Naturally,
 people  will  like  to  get  his  advice  and
 guidance  in  regard  to  many  matters.
 Even  today,  Dr.  Rajendra  Prasad  Ji  is
 attending  an  important  intcrnationai
 conference  in  Delhi.  So  we  felt  that
 it  would  be  desirable  to  give  the  ex-
 President  an  additional  amount  for
 this  purpose,  because  the  pension  that
 he  gets  at  present  will  not  meet  the
 additional  requirements  about  which

 I  have  just  now  mentioned.

 The  President,  it  is  also  necessary,
 shoulg  have  proper  assistance.  He
 should  have—either  one  or  two,  what-
 ever  may  be  the  number  within  the
 ceiling  of  Rs.  2,000—cormpetent  and
 efficient  assistants  so  that  the  advice
 or  the  assistance  given  to  him  by  his
 staff  leads  to  accuracy  and  timeliness.
 Whatever  he  says  and  whatever  state-
 ments  he  mukes  will  carry  weight  and,
 therefore,  accuracy  etc.,  is  asolutely
 important.

 *Moved  with  the  recommendation  of  the  President.
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 [Shri  Lal  Bahadur  Shastri]
 I  am  sure,  Sir,  that  the  House  will

 not  consider  these  proposals  ag  =  un-
 reasonable.  I  do  not  want  to  quite
 just  now  some  examples  cf  other
 Presidents  in  other  caquntries,  I  might
 do  so  later  on.  But  I  can  say  this
 much,  that  this  practice  is  being  fol-
 lowed  in  many  other  countries  like  the
 United  States  of  America,  West  Ger-
 many,  Italy,  France,  Ireland  and,  may
 be,  one  or  two  other  countries.  ‘The
 practice  differs  from  country  to  coun-
 try.  In  the  United  Kingdom,  the
 Prime  Minister  who  ceases  to  he  a
 Prime  Minister  also  gets  a  pension  and
 he  gets,  I  think  about  £2,000  per  an-
 num,  However,  I  do  sot  want  to  go
 into  details.

 Shri  S,  S.  More  (Poona):  He  ig  not
 audible.

 Shri  Lal  Bahadur  Shastri:  You  are
 notable  -4o  listen  ‘to  me?"

 Shri  Hari  Vishnu  Kamath  (Hoshanga
 bad):  We  can  hear

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  You  are  “Very  ‘clear.

 Shri  Lal  Bahadur  Shastri:  I  am  sur-
 prised.

 Shri  Hari  Vishnu  Kamath:  It  is  be-
 cause  of  the  angle  hé  has  to  you.

 Shri  Lal  Bahadur  Shastri:  My  voice
 is  ‘generally  very  distinct.

 Shri  Harj  Vishnu  Kamath:  Inctined
 angle.

 Shri  Nath  Pai  (Rajapur):  Ha  has  a
 wrong  angle  towards  you.  हि

 Shri  Lal  Bahadur  Shastri:  I  was
 referring  to  some  of  the  other  coun-
 tries.

 Shri  Nath  Pai:  If  he  comes  this
 side,  Shri  More  will  ‘hear  better.

 Shri  Lal  Bhadur  Shastri:  Of  course,
 we  cannot  compare  ourselves  to  the
 United  @tes  because  they  have
 plenty  of  money  with  them.  But  in
 the  United  States  the  cx  -President,
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 gets  about  25000  dollars  per  annum.
 He  also  gets  50000  dollars  for  his
 staff  or  office  assistance.  There  is  no
 limit  to  the  use  of  franking  privilege
 on  mail  matters.  He  is  further  pro-
 vided’  with  suitable  furnished  office
 space  and  certain  other  facilities.
 Even  the  widow  of  the  ex-President
 gets  10,000  dollars.  As  I  said,  United
 States  of  America  is  hardly  the  coun-
 try  we  can  compete  with.  -Still,  I  feel
 that  we  should  ‘give  full  scope  and.
 opportunity~to  our  Presidents  who
 retire  to  function  in  a  decent  manner
 in  the  public  life,  We  do  not-want,
 and  I  know  the  House  will  never
 want  it;  that  the’  retiring  President.
 should  engage  himself  in  some  other
 work  which  may  not  befit  the  dignity
 of.-the  office--he  held  béforé:-  Under
 these  circumstances;  féel  that  our
 proposals  are  eminently  reasonable FQ  xthkoes  क
 44  hrs.

 Since  I  mentioned  about  America,
 I  might  also  add  that  the  President
 there  functions  actively  as-a  politician,
 as  the  executive  head,  where  as  our
 President  in  this  country  is  a  consti-
 tutional  head,  whose  office  is  -above
 controversy.  So,  it  becomes  all  the
 more  necessary  that  persons  of  high.
 stature  who  occupy  this  high  office—
 and,  naturally,  the  Presidents  of  this:
 country  will  be  eminent  and  distin~
 guished  citizens  should  be  put  in  a  posi-
 tion  so  that  the  country  can  avail  of
 their  guidance  and  advice  in  their
 non-official  capacity  also.

 As  hon.  Members  are  aware,  the
 original  Act  provided  the  same  pension
 to  be  given  to  the  ex-Governor—
 General.  ‘

 An.  Hon,  Member:
 General:  ५

 Shri  Lal  Bahadur  Shastri:  We  had
 only  one  Indian  Governor-General,
 Therefore,  in  this  Bill  we  have  pro-
 vided  that  the  same  law  woulg  be
 applicable  to  our  ex-Governor-Gene-
 ral,  Shri  Rajagopalaehari.

 Last  Governor-

 I  do  not  want  to  take  any,  more  time
 of  the  House.  It  is  a  sr  7  Bill  with
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 only  two  main  amendments—free
 medica]  aid  and  Rs.  12,000,  per  annum
 for  secretarial  assistance.  I  feel  that
 it  would  be  in  the  fitness  of  things
 if  this  Bil]  is  passed  unanimously  and
 without  any  amendment,  either  with
 a  view  to  increase  the  facilities  further
 or  to  curtail  them.

 Mr.  Depunty-Speaker:  Motion
 moved:

 “That  the  Bill  to  amend  the
 President’s  Pension  Act,  95l,  be
 taken  into  consideration.”

 Shri  H.  N.  Mukerjee  (Calcutta-Cen-
 tral):  Mr.  Deputy-Speaker,  Sir,  it  is
 with  great  regret  that  I  am  constrain-
 ed  to  oppose  the  Bill  which  my  friend,
 the  Home  Minister,  has  moved  for  the
 consideration  of  the  House.  I  do  so,
 as  I  said,  with  great  regret,  because
 l  want  to  avoid  the  impression  that
 unything  even  remotely  personal,  re-
 flecting  on  the  incumbents  of  the  high
 office  of  President,  or  the  Governor-
 General  as  it  used  to  be  in  the  past,
 is  in  the  minds  of  those  members  of
 the  opposition  who  are  not  persuad-
 ed  to  accept  the  point  of  view  of  the
 Home  Minister.

 If  I  may  say  so,  I  had  the  privilege
 some  time  ago,  when  the  Motion  of
 Thanks  to  the  retiring  President  was
 being  discussed  in  this  House,  to  take
 part  in  the  debate,  and  I  began  by  ex-
 pressing  our  sense  of  high  apprecia-
 tion  of  the  character  and  the  work
 which  hag  been  done  by  Dr.  Rajendra
 Prasad.  If  I  may  be  permitted  to
 make  a  further  personal  reference,  I
 may  say  that  for  the  last  two  days  I
 am  myself  participating  in  the  Con-
 ference  to  which  reference  was  made
 by  Shri  La]  Bahadur  Shastri,  and  7
 have  met  the  present  President,  the
 past  President  and  the  ex-Governor-
 General,  Shri  Rajagopalachari  and
 talked  to  them,  And,  if  I  may  say
 so,  again,  apart  from  the  privilege  of
 acquaintance  with  these  high  digni-
 taries,  at  least  with  the  present  Presi-
 dent  I  have  relations  of  such  affec-
 tion  as  cannot  be  discussed  publicly
 in  a  forum  of  this  @éscription.  So,
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 there  is  nothing  personally  meant  in
 whatever  we  aré  saying  in  regard  to
 this  particular  Bill.

 I  am  reminded  specially  of  the
 magnificent  farewell  which  was  given
 to  our  ex-President.  In  spite  of  cer-
 tain  ugly  arches  put  up  in  Delhi  in
 the  route  of  the  procession  Dr.  Rajen-
 dra  Prasad  had  a  truly  impressive
 farewell  because,  it  was,  at  the  same
 time,  a  respectful  and  affectionate  fare
 well,  and  the  fecling  of  the  people  for
 Dr.  Rajendra  Prasad  was  due  to  the
 fact  that  the  virtues  of  simple  living
 had  been  Juminously  brought  for-
 ward,  so  to  speak,  in  the  career  of
 Dr.  Rajendra  Prasad.  This  virtue  of
 plain  living  and  high  thinking  which,
 at  least  has  a  tradition  in  this  country,
 cherished  by  all  of  us,  is  something
 cf  which  we  must  never  be  oblivious.
 When  my  friend,  the  Home  Minister,
 was  referring  to  what  happens  in  the
 United  States  and  other  countries
 I  had  a  feeling  that  perhaps  he  was
 being  driven  to  talk  of  those  other
 countries  because  in  his  own  mind,
 in  his  own  soul,  he  could  not  justify
 the  idea  of  the  President  of  the  Indian
 Republic  having  to  be  provided  in  the
 manner  which  the  Bil]  seeks  to  do.

 The  President  already  is  entitled  ta
 a  pension  of  Rs.  15,000  per  annum  for
 life.  And  I  am  not  particularly  objec-
 ting  to  this,  even  though  I  feel  that
 mavbe,  in  the  conditions  of  our  count-
 ry,  the  quantum  of  moncy  could  have
 been  less.  I  do  not  wish  to  suggest
 for  a  moment  that  the  ex-Presidents
 of  our  country,  or  a  person  who  has
 held  the  high  office  of  Governor-
 General,  should  be  obliged  to  live  in
 conditions  of  penury,  should
 Be  obliged  to  be  in  a_  position
 where  he  cannot  maintain  a  cer-
 tain  dignity,  the  dignity  which  is
 concomitant  with  his  office—I  do  not
 wish  to  suggest  that  at  all—but,  per-
 haps,  in  the  conditions  of  our  country,
 and  in  view  of  the  fact  that  our  nati-
 onal  leaders  have  always  held  up  the
 idea  of  plain  living  and  hight  think-
 ing,  in  view  also  of  the  fact  that  for
 public  service  purposes  we  always  get
 the  willing  and  voluntary  co-opera-
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 {Shri  H.  N.  Mukerjee]
 tion  of  all  kinds  of  people,  I  should
 say,  that,  maybe,  even  the  quantum
 of  the  money  is  little  too  high,  but
 I  am  not  making  a  point  of  it.  Here
 in  tris  Act  you  are  having  something
 which  was  slightly  bad  made  mucn
 worse,  for  you  are  providing—medical
 attendance  and  treatment  to  be  free  of
 charge  and  Rs.  12,000  a  year  for  sec-
 retarial  assistance.

 Now  I  fee}  a  little  embarrussed  in
 referring  to  this  matter  because,  after
 all,  medical  attendance  and  treatment
 expenses  are  a  matter  which  should
 not  be  cavilleg  at  for  anybody,  spe-
 cially  for  such  people  like  the  Presi-
 dent,  but  we  have  te  think  of  condi-
 tions  as  they  are  in  our  country  when
 the  President’s  Pension  Bill  is  being
 discussed  in  this  House.  Only  the
 other  day,  we  got  representations  from
 the  Bharat  Pensioners’  Samaj  of  New
 Delhi,  with  which,  I  am_  sure,  the
 Home  Minister  is  familiar.  Its  Presi-
 dent,  Shrj  Shankar  Saran,  as  a  former
 Judge  of  the  Allahabad  High  Court,  is
 well-known  to  many  of  us.  This  mat-
 ter  has  been  mentioned  in  the  course
 of  the  proceedings  of  this  House,  the
 conditions  of  the  pensioners  in  this
 country,  and  the  pensioners  represen-
 ted  by  the  Bharat  Pensioners’  Samaj
 met  the  Prime  Minister  on  the  5th
 of  December  96l  and  detailed  their
 grievances,  and  the  Prime  Minister
 was  good  enough  to  say  that  they
 would  be  looked  into  and  sympatheti-
 cally  considered.  They  pointed  out
 how,  under  the  present  rules  operated
 by  the  Home  Minister,  on  the  retire-
 ment  of  a  pensioner  after  medical  exa-
 mination  he  has  the  option  to  com-
 mute  his  pension  in  lieu  of  lump  sum,
 and  it  is  worked  out  according  to
 rules  now  out  of  date,  roughly  on  a
 twelve  years’  expectancy  of  life.  Ifa
 man  has  survived  this  period  of  twelve
 years  and  paid  off  all  the  money  he
 got  in  commutation  plus  interest.  why
 should  his  full  pension  not  be  restor-
 ed.  This  is  the  king  of  question  which
 is  boing  asked.  T  do  not  press  this
 question,  this  is  not  the  occasion,  but
 what  I  mean  to  say  is  this.  that  when
 the  pensioners  are  having  these  diffi-
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 culties,  when  they  also  need  medicai
 assistance,  medical  treatment  and  _  ail
 sorts  of  other  amenities,  they  have
 been  asking  for  a  Pension  Commission
 and  not  very  much  is  being  done  about
 that.  What  is  proposed  for  retired
 Presidents  does  not  fit  in  with  the  con-
 ditions  of  the  country  as  they  are  to-
 day.

 When  the  Defence  Ministry's  De-
 mands  for  Grants  were  discussed,  tne
 attention  of  the  Defence  Minister  was
 drawn  to  a  statement  in  his  report.
 the  report  of  the  Ministry  of  Defence,
 at  page  87,  where  we  learn  that  there
 is  provision  for  the  grant  of  a  family
 gratuity  in  respect  of  personnel  of  the
 Defence  Security  Corps  dying  in  cer-
 tain  circumstances.  How  much  do  the
 families  concerned  get?  When  a  Sube-
 dar  dies,  the  family  gets  Rs.  1,100'-;
 when  a  Jemadar  dies,  the  family  gets
 Rs.  525|-;  when  a  Havildar  dics,  the
 family  gets  Rs.  325/-;  when  a  Naik  dies,
 the  family  gets  Rs.  250/-  and  when  a
 Sepoy  dies,  the  family  gets  Rs.  225-
 I  am  not  making  any  invadious  com-
 parison,  and  as  I  said  earlier  I  do
 wish  the  dignitaries  of  our  country  to
 live  in  conditions  of  comparative  com-
 fort  and  certainly  to  be  furnished  with
 all  amenities  which  will  enable  them
 to  keep  up  those  appearances  of  dig-
 nity  which  are  extremely  important
 I  do  say  that,  but  these  are  the  con-
 ditions  which  prevail  in  our  country.

 As  far  as  the  conditions  of  the  peo-
 ple  all  over  the  country  are  concern-
 ed,  after  all  only  last  year  a  study
 group  appointed  by  the  Government!  of
 India  estimated  that  about  45:50  ver
 cent  of  the  rural  houscholds  have  an
 income  of  less  than  Rs.  500  per
 annum  and  about  80  per  cent  less  than
 Rs.  .000  per  annum,  This  is  far
 lower  than  the  miserably  low  average
 per  capita  income  which  stood  at  Rs.
 292°5  in  960-6l  which  will  amount  to
 about  Rs.  1,287-  per  average  house-
 hold  of  44,  I  am  saying  this  in  al?
 humility  and  I  do  wish  my  _  hon.
 friend,  the  Home  Minister  will  consi-
 der  this  matter  afresh.  I  do  wish  to
 impress  upon  him  the  desirability  of
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 applying  his  mind  ang  the  mind  of  the
 Cabinet  a  great  deal  more  carefully
 than  seems  to  have  been  done.  I  say
 this  that  after  all  in  this  country  we
 do  have  certain  ideals.  He  has  given
 us  some  comparative  figures.  But
 even  in  the  West  we  have  read  about
 the  idea]  of  Roman  virtue  when  Cin-
 cinnatus  would  be  a  dictator  for  some
 time  and  after  that  go  back  to  the
 plough:  In  our  country  we  have
 heard  of  the  motto:  ‘Kaupinvantah
 khalu  bhagyavanatah’,  “the  most  for-
 tunate  people  are  those  who  have
 only  a  loincloth—ang  give  up  all  else.

 In  our  country  there  is  an  idea  of
 retirement  after  a  certain  age.  That
 time-limit  might  have  to  be  changed
 in  view  of  the  expectation  of  life  hav-
 ing  increased  and  all  the  rest  of  it.
 But  here  is  our  President  retiring  full
 of  years  and  honours  and  respected  by
 the  country,  and  Government  is  pro-
 posing  to  offer  a  footling  little  com-
 pensation  in  monetary  terms  which,  I
 think,  is  derogatory.  Let  us  not  think
 in  terms  of  the  amount  of  money
 which  is  necessary  in  order  to  main-
 tain  one’s  dignity  because  you  never
 know  where  to  stop.  I  have  read  once
 about  somebody  saying  that  Napoleon
 was  jealous  of  Julius  Cacesar.  Julius
 Caesar  was  jealous  of  Hannibal,  Han-
 nibal  was  jealous  of  Alexander  and
 Alexander  was  jealous  of  Hercules  who
 did  not  exist.  There  is  no  end  to
 this  sort  of  thing.  That  is  why  after
 all  in  the  new  social  context  we  have  to
 think  of  provisions  for  our  dignitaries
 in  a  manner  very  different  from  the
 rather  bureaucratic  manner  in  which
 the  proceeding  has  gone  on  so  far.  I
 do  say  this  in  all  humility  and  in
 all  earnestness.  I  request  my  _  hon.
 friend,  the  Home  Minister,  to  tell  the
 House  that  he  will  withdraw  the  Bill,
 consider  the  matter  afresh  and  after
 considering  the  different  aspects  of  the
 matter  he  will  come  before  us  again
 if  he  thinks  there  is  any  need  for  him
 to  do  so.  But  in  the  meantime  as  the
 Bill  is  it  makes  a  bad  provision  worse.
 That  is  whv  I  am  very  sorry  to  have
 to  say  that  we  are  constrained  to  op-
 pose  the  Bill.
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 Mr.  Deputy-Speaker:  Shri  A.  C.
 Guha.  We  have  to  finish  this  by  3.50;
 so,  the  time  is  limited  and  hon.  Mem-
 bers  should  please  take  about  ten
 minutes  each,

 Shri  A.  C.  Guha  (Barasat):  Sir,  it
 is  a  very  delicvis  matter  to  speak  on
 this  Bill.  In  95l  when  the  original
 Bill  was  passed;  then  also  the  Bill
 did  not  reccive  unanimous  —  support.

 I  think  most  of  the  speeches  on  that
 occasion  also  were  more  on  the  side
 of  opposing  the  Bill  than  for  sup-
 porting  it.  The  difficulty  as  it  was
 there  then  will,  I  think,  be  there  even
 now,  namely,  that  personalities  surely
 cannot  be  avoided  in  discussing  a
 Bill  of  this  nature.

 There  is  hardly  anybody  in  _  this
 House  belonging  to  any  side  of  this
 House  who  will  have  any  objection
 to  pay  the  highest  respect  anid  regard
 to  the  person  of  Rajen  Babu.  I  parti-
 cularly  use  the  words  Rajen  Babu
 which  were  used  before  and  as  he
 used  to  be  known  when  he  was  a
 leader  of  the  nation.  I  think  he  is
 the  one  single  person  in  India  who
 now  commands  the  highest  respect
 and  regard  from  every  section  of  the
 country.  The  hon.  Home  Minister
 will  correct  me  if  I  am  mistaken  in
 my  facts.  I  think  the  American  Gov-
 ernment  made  some  special  provision
 for  Washington,  the  first  President  of
 America.  I  think  the  Government
 should  have  made  some  special  pro-
 vision  for  Rajan  Babu.  The  House
 would  have  agreed  readily  to  such
 a  provision.

 Apart  from  the  fact  that  he  was
 the  first  Prsidnt  of  the  Republic,
 he  was  the  President  of  the  Consti-
 tuent  Assembly  which  framed  the
 Constitution.  He  was  the  leader  of
 the  country  when  the  nation  was
 engaged  in  the  struggle  for  freedom.
 In  the  long  course  of  the  struggle  for
 freedom  he  never  failed  the  nation;
 he  never  faltered.  There  was  no
 hesitation  in  his  mind  or  in  his  action
 as  regards  the  goal  and  the  method
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 to  be  followed  for  the  attainment  of
 that  goal.

 Apart  from  all  these,  Rajen  Babu
 is  a  great  scholar.  He  had  a  distin-
 guished  career  at  the  Bar.  But  more
 than  that,  he  is  a  distinguished
 scholar  as  regards  the  history  of  India
 and  Indian  Histrical  research.  I
 think  he  wag  once  the  President  of
 the  Indian  Historical  Congress  and
 even  now  he  holds  some  position  in
 some  Indian  historical  rescarch  asso-
 ciation.  I  can  understand  that  he  will
 naturally  write  his  memoirs  and  his
 memoirs  will  be  a  chapter  of  our  na-
 tional  history.  It  will  not  merely  be
 an  autobiography  of  a  distinguished
 man.  It  may  be  the  charge  of  this
 Government  to  help  in  the  publication
 of  the  memoirs  of  a  leader  like  Rajen
 Babu.  The  Government  should  have
 undertaken  even  the  publication  and
 the  writing  of  the  memoirs  of  Rajen
 Babu,  the  retired  President.  But
 similar  considerations  wil]  not  prevail
 with  other  Presidents.

 The  hon.  Home  Minister  while  in-
 troducing  the  Bill  has  made  some  re-
 ference  to  all  other  Presidents.  In
 the  United  States,  I  think,  out  of  35
 Presidents  how  many  are  remem-
 bered  now.  George  Washington,
 Abraham  Lincoln,  Monroe  and  a  few
 others  are  remembered.  All  the  re-
 maining  have  gone  into  oblivion.  So,
 the  Presidents  coming  in  the  future
 wil]  not  be  men  of  the  same  stature
 as  Rajen  Babu  or  even  Dr.  Radha-
 krishnan.

 Shri  Nath  Pai:  What  a  pessimistic
 ‘view  of  India’s  posterity  he  is  taking.

 Shri  A.  C.  Guha:  This  is  history.
 It  is  not  a  pessimistic  view,

 So,  it  is  no  use  putting  all  of  them
 on  the  same  level  and  in  the  same
 category  for  the  same  consideration.
 My  difficulties  is  that  I  have  seen
 history  for  a  longer  period  than  Shri
 Nath  Pai.  I  have  seen  the  Mayor  of
 ‘Calcutta  a  stirring  name,  Deshbandu
 Chittaranjan  Das.  Then  the  Mayor
 of  Calcutta  was  J.  N.  Sen  Gupta  and
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 then  Netaji  Subhas  Chandra  Bose.
 But  who  cares  now  as  to  who  the
 Mayor  of  Calcutta  or  the  Mayor  of
 any  other  city  is?  Similarly  in  other
 fields  the  generation  of  giants  may  not
 continue  for  all  time.  Ordinary  men
 also  may  come  and  occupy  places  of
 distinction  not  always  through  long
 service  and  sacrifice  but  by  some  other
 political  devices.  Already  in  the
 legislatures  you  will  find  that  the
 composition  of  the  legislatures  has
 been  changing  qualitatively.  A  num-
 ber  of  businessmen  have  been  coming
 in  and  you  cannot  stop  them  from
 entering,  It  will  not  be  surprising  if
 some  day  a  business  magnate  becomes
 the  President  of  the  Indian  Republic.
 That  has  happened  in  other  countries,
 and  that  may  happen  in  India  also.
 So  it  is  no  use  making  an  omnibus  pro-
 vision  for  all  Presidents  to  come.

 The  hon.  the  Home  Minister  has
 also  referred  to  the  fact  that  the  re-
 tiring  President  should  not  engage
 himself  in  any  other  profession,  and
 that  is  why  we  want  to  make  some
 generous.  provision  for  him.  But
 there  is  nothing  in  this  Bill  to  pre-
 vent  a  retiring  President  from  en-
 joying  this  pension  and  other  things
 provided  here  and  also  engaging  him-
 self  in  some  other  profession  or  some
 other  activities  There  is  nothing  in
 this  Bill  to  prevent  it.  So  what  the
 hon.  the  Home  Minister  intends  may
 not  all  be  attained  through  this  Bill.

 The  pension  already  granted  is
 Rs,  15,000,  Now  provision  is  being
 made  for  secretarial  staff  expenses
 which  shall  not  exceed  Rs.  12,000,  per
 annum.  It  may  be  less  than  Rs.  12,000.
 So  there  also  I  think  the  interference
 of  the  executive  may  come  in  the
 secretaria]  work  of  the  President  if
 he  really  requires  a  secretarial  staff.
 The  language  here  is  not  quite  clear.
 It  says  that  every  retiring  President
 “shall,  for  the  remainder  of  his  life,
 be  entitled  to  secretarial  staff  etc.”
 Will  it  be  Government  employei  or
 will  that  staff  be  employed  by  the
 retiring  President?  There  is  nothing
 clear  in  this.
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 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  To  be  laid  down  by  rules.

 Shri  A.  C.  Guha:  “Subject  to  any
 rules  that  may  be  made  in  this  be-
 half’.  That  leaves  greater  scope  for
 executive  interference.  So,  whether
 they  are  to  be  supplied  by  the  Gov-
 ernment,  as  government  employees,  or
 whether  they  are  to  be  employed  by
 the  retiring  President,  that  also  will
 make  for  some  complication,  |  think.

 Then,  as  I  have  stated,  all  the
 future  Presidents  may  not  require  to
 write  memoirs  or  indulge  in  some
 literary  work.  Dr.  Rajendra  Prasad
 is  a  man  of  literature.  Dr.  Radha-
 krishnan  is  also  a  great  man  of  lite-
 rature.  They  may  require  some  sec-
 retarial  staff.  But  there  may  be  Presi-
 dents  who  may  not  require  any  sec-
 retarial  staff  to  do  any  literary  work.
 This  provision  is  now  particularly
 meant  so  that  Dr.  Rajendra  Pasad
 may  complete  the  writings  of  his
 memoirs,  for  which  surely  he  requires
 some  secretarial  staff.  And,  as  I  have
 stated,  his  memoirs  will  be  a  chapter
 in  the  national  history  of  India.

 The  pension  provided,  that  is
 Rs.  15,000  per  annum,  considering  the
 present  economic  condition  of  our
 country  should,  I  think,  be  considered
 quite  adequate.  Where  the  average
 income  is  less  than  Rs.  300  per  annum,
 I  think  Rs.  15,000,  annually  should  be
 considered  adequate  even  for  some
 secretarial  staff.  That  also  should  be
 considered,  whether  consistent  with
 our  present  economic  policy  we  can
 make  such  a  lavish  provision.

 So  I  expect  that  the  Government
 will  reconsider  the  position.  I  think
 the  House  will  readily  endorse  any
 provision  made  for  Dr  Rajendra  Pra-
 sad,  because  of  his  distinguished  per-
 sonality  and  because  of  his  unique
 contribution  to  the  nation’s  services.
 Others  who  may  follow  may  not  all
 have  made  some  sacrifice  or  done
 some  service.

 05  (Ai)  LSD—7
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 There  are  only  two  points  I  would
 like  to  refer  to  from  the  last  pro-
 ceedings  of  the  last  occasion.  The
 Deputy-Speaker  raised  a  question  at
 that  time  95]  that  the  retiring  Presi-
 dent  may  resign  on  the  eve  of  an
 impeachment,  then  what  will  happen?
 No  reply  was  given,

 Mr.  Deputy-Speaker:  I  think  we
 need  not  go  into  all  these  things.  It
 is  a  very  simple  Bill.

 Shri  A.  C.  Guha:  And  then,  I  think
 Shri  Kamath  moved  an  amendment
 like  this:

 “Provided  further  that  no  pen-
 sion  shall  be  payable  to  such  per-
 son  if  he  holds  an  office  of  profit
 under  the  Government  of  India
 or  the  Government  of  any  State,
 or  he  engages  himself  in  any
 other  paid  employment”,

 That  amendment  also  was  not  ac-
 cepted.  So,  the  Bill  does  not  ensure
 what  the  hon.  the  Home  Minister  in-
 tends,  namely  that  by  providing  this
 pension  and  other  secretarial  staff  it
 will  not  be  necessary  for  the  retiring
 President  to  enagage  himself  in  any
 other  employment;  it  should  have
 been  definitely  put  down  in  the  Bill
 that  he  should  not  engage  himself  in
 any  other  profession.

 With  these  few  words  I  beg  to  con-
 clude  my  comments  on  this  Bill,  and
 I  hope  Government  will  see  that  the
 Bill  is  properly  amended  so  as_  to
 cover  only  Dr.  Rajendra  Prasad  for
 the  present.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Mr.  Deputy-Speaker:,  although  I  will
 not  agree  to  all  that  has  been  put
 down  in  this  Bill,  I  find  myself  in  a
 difficult  position,  namely,  that  the
 person  who  will  immediately  be  affec-
 ted  by  this  Bill  is  a  very  great  man
 of  my  country.  For  him  we  all  have
 regard.  We  cannot  forget  the  services
 rendered  by  him.  And  when  speak-
 ing  anything  about  this  Bill,  that
 personality  comes  again  and  again  to
 one’s  mind,  and  that  is  why  a  dis-
 passionate  criticism  of  this  Bill  cane
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 not  be  offered.  Yet,  with  these  limi-
 tations,  and  without  meaning  any
 disrespect  whatsoever  to  that  great
 person  who  may  be  immediately  aff-
 ected  by  this  measure,  ]  would  make
 one  suggestion,  and  it  is  this.

 Giving  a  pension  of  Rs.  15,000.  a
 year  in  these  days  is  a  very  paltry
 sum  which  can  hardly  enable  a  man
 to  live  a  decent  life.  We  are  in  this
 unfortunate  position  here  and  get  a
 salary  of  Rs.  400  find  it  extremely
 difficult  to  make  both  ends  meet.  So,
 giving  Rs,  1,200  a  month  to  the  re-
 tiring  President,  we  will  not  grudge.
 I  would  not  grudge  making  it  even
 Rs.  2.000  a  month  and  making  it
 Rs.  24,000  a  year.  What  I  grudge  is
 this  amendment  contained  in  clause

 2  of  the  Bill.  The  provision  made  in
 clause  of  the  Bill  is:

 “Subject  to  any  rules  that  may
 be  ‘made  in  this  behalf,  every
 such  person  shall,  for  the  remain-
 der  of  his  life,  be  entitled  to
 secretarial  staff  and  office  expen-
 ses,  the  total  expenditure  of
 which  shal]  not  exceed  twelve
 thousand  rupees  per  annum,  and
 to  medical  attendance  and  treat-
 ment,  free  of  charge.”

 Now,  a  coscquential  amendment  has
 been  made  in  clause  3  of  the  Bil
 that  “in  section  4  of  the  principal  Act,
 for  the  word  ‘pension’,  the  word  ‘sum’
 shall  be  substituted.”

 Now,  to  provide  a  secretarial  staff
 and  to  provide  that  staff  from  the
 Consolidated  Fung  of  India  means
 attaching  public  servants  who  will
 still  be  serving  to  a  retired  President.
 That  will  be  an  entirely  novel  thing,
 it  will  be  the  creation  of  new  offices
 which  do  not  exist  in  any  part  of  the
 world.  Pensions  we  know;  we  have
 heard  of  them;  we  understand  pensi-
 ons.  And  the  country  will  still  be
 grateul  if  the  ex  gratia  amount  is
 sanctioned  to  the  President  or  his
 pension  emoluments  are  increased
 from  Rs.  15,000  to,  say,  Rs.  24,000  a
 year.  We  wiil  not  grudge  it.
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 Taking  into  consideration  the  great
 sacrifices  that  have  been  made  by
 him  and  may  also  be  made  by  others
 who  after  some  time  may  come  after
 him,  this  payment  should  not  be
 grudged  by  the  country.  When  we
 are  losing  crores  and  crores  of  rupees
 through  dishonest  officers  who  do  us
 in  the  eye,  we  may  certainly  not
 grudge  a  payment  of  Rs.  24,000  to  the
 President.  But  to  attach  to  him  this
 secretarial  saff  who  will  virtually  be
 public  servants,  in  view  of  the  provi-
 sion  that  they  will  be  paid  out  of  the
 Consolidated  Fund  of  India,  will  be
 unprecedented  in  the  history  of  the
 world.

 I  cannot,  at  any  rate,  understand
 the  significance  of  this;  ‘medical  at-
 tendance  and  treatment  free  of
 charge”.  Will  the  President  cease  to
 be  a  citizen  of  India?  Is  he,  88  a
 citizen  of  India,  not  entitled  to  medi-
 cal  attendance  and  treatment?  Will
 there  be  such  ungreatful  medical
 officers  who  will  not  recognise  the
 President  of  India  and  try  to  render
 him  the  best  service  that  they  can?
 Should  this  be  made  the  subject  of  a
 Bill  and  by  virtue  of  that  Act  ‘medi-
 cal  provision  should  be  made  for  the
 President?  Would  there  be  such  un-
 greatful  people  in  our  country  who
 will  refuse  to  render  medical  aid  and
 treatment  to  one  of  the  greatest  sons
 of  our  country?  Sir,  this  is  a  slur  on
 the  medical  profession;  this  is  a  slur
 on  the  country;  this  is  a  slur  on  the
 way  in  which  we  are  drafting  our
 Bills,  We  should  have  been  aware
 of  this.  Everyone  of  us  is  entitled  to
 medical  attendence,  wherever  we  may
 be.  What  then  is  the  meaning  of  this
 free  medica)  attendance?  It  savours
 only  of  commercialism,

 We  are  endeavouring  to  provide
 medica]  attendance  for  all  and  sun-
 dry.  Thousands  and  thousands  of
 people  attend  hospitals  and  get  them-
 selves  treated.  These  treatments  are
 not  in  every  case  paid  for.  It  is  only
 the  very  rich  who  pay  of  it.  I  do  not
 therefore  understand  why  any  pro-
 vision  should  be  made  about  this  free
 medical  treatment.
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 With  these  few  remarks  I
 whole  heartedly  support  this  Bill,  but
 I  would  still  urge  upon  Government
 to  do  away  with  the  provision  relat-
 ing  to  the  secretariat  staff  for  the  pre-
 sident,  Let  the  President’s  emolu-
 ments  be  increased—let  his  pension
 be  increased  to  Rs.  24,000,  and  the
 House  would  not  grudge  it.

 Shri  Sinhasan  Singh  (Gorakhpur):
 We  were  al]  hoping  that  this  measure
 which  has  been  introduced  by  the
 Minister  of  Home  Affairs  with  the
 best  of  intentions  would  be  passed
 unanimously.  Unfortunately  voice  of
 protest  in  one  form  or  another  have
 come  in,  I  for  one  would  have  tho-
 ught  that  a  Bill  of  this  nature  should
 have  been  brought  after  consulting
 all  the  parties  in  the  House,  because
 this  is  a  measure  which  affects  the
 personality  of  one  who  is  held  in  high
 regard  throughout  the  country  and
 should  not  have  been  made  a  matter
 of  controversy  in  this  House.  How-
 soever,  Sir,  as  the  Bill  has  come  before
 us  I  have  to  make  a  few  remarks.

 The  clauses  of  the  Bill  as  they  stand
 are  not  in  consonance  with  the  res-
 pect  we  have  for  the  President  and
 his  person.  The  Bil]  provides  for
 making  rules  governing  the  appoint-
 ment  of  staff  and  maintenance  of
 accounts  and  these  will  naturally  be
 subject  to  audit.  I  think  in  this  way
 we  are  not  going  to  enhance  the  pres-
 tige  of  one  who  is  held  in  high  esteem
 and  respected  by  the  whole  country.
 His  accounts  wil]  be  audited  and  the
 audit  report  may  form  the  subject  of
 discussion  in  Parliament,  as  to  whe-
 ther  he  has  confined  to  the  linut  of
 Rs,  12,000,  that  has  been  provided  for
 his  expenditure.  I  have,  to  obviate
 this,  suggested  an  amendment,  giving
 him  a  further  sum  of  Rs.  12,000  for
 maintainance  of  staff  and  office.  Now
 we  want  to  give  him  secretarial  staff
 and  office  to  maintain  his  position  with
 dignity.  We  shoulg  Straightway  grant
 a  sum  of  Rs.  12,000  and  not  hedge  it  by
 saying  “not  exceeding  this  much,
 etc.”  If  my  amendment  is  accepted
 the  whole  trouble  of  audit  will  go
 The  amount  we  will  be  providing  will
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 be  only  Rs.  27,000  which  is  equivalent
 to  the  salary  of  a  Minister  at  the  rate
 of  Rs.  2,500  per  month.  If  the  hon.
 the  Home  Minister  accepts  my  amend-
 ment,  all  these  troubles  which  are
 likely  to  come  later  on  will  be  avoid-
 ed.  In  this  matter  we  should  trust
 him.

 With  these  remarks  [I  support  the
 Bill.  When  the  Second  Reading  stage
 comes,  I  shall  move  my  amendment
 which  I  hope  the  hon.  Minister  will
 accept.

 Shri  Surendranath  Dwivedy:  _  Sir,
 it  is  right  and  proper  that  immediate-
 ly  after  the  retirement  of  our  first
 President  a  Bill  of  this  nature  has
 been  brought  here  for  discussion.  I
 extend  my  full  support  to  it,  not
 because  the  provisions  have  beer
 made  for  Dr,  Rajendra  Prasad,  who
 has  retired,  not  only,  because  the  Bill
 provides  for  these  facilities  to  our  first
 President  and  the  last  Governor-
 General.  but  io  all  the  retiring  Pre-
 sidents  yet  to  come.  I  do  not  think
 thet  the  personality  of  the  President
 should  be  brought  into  giscussion  here
 nor  are  the  achievements  and  quali-
 ties  of  Dr,  Rajendra  Prasad  matters
 of  controversy  in  this  country.

 Sir,  as  the  first  President  of  India,
 he  has  discharged  his  duties  and  add-
 ed  to  his  office  great  dignity  and  res-
 pect.  At  8  time  when  all  over  the
 neighbouring  countries  democracies
 were  almost  going  to  pieces,  he  as  the
 President  of  this  country,  though  he
 had  wide  powers  under  the  Consti-
 tution—and  it  is  a  matter  of  common
 knowledge  that  he  did  not  see  eye
 to  eye  with  the  Government  on  some
 matters—maintained  high  standards
 which  proved  that  a  constitutional
 President  can  always  be  of  great  help
 in  building  up  the  democratic  growth
 of  this  country,  The  credit  for  the
 present  democratic  functioning  goes
 largely  to  the  people  of  this  country,
 vet,  none-the-less  it  goes  to  our  retir-
 ing  President  who  as  President  of  the
 Constitution-making  body  was  not  only
 acquainted  with  the  letter  of  the  Con-
 stitution,  but  the  spirit  as  well  and
 during  his  period  of  office  he  dischar-
 ged  that  work  quite  ably.  But,  we
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 have  to  consider  it  from  the  other  as-
 pect.  I  do  not  want  to  draw  a  com-
 parison  as  to  what  ex-Presidents  in
 other  countries  are  drawing  or  not
 and  what  facilities  are  provided  for
 them  or  not.  We  have  to  consider  this
 from  the  situation  in  which  we  are
 placed  in  his  country.

 We  are  a  great  democracy.  We  have
 given  adult  franchise.  Any  citizen  of
 this  country,  the  poorest  of  the  poor.
 if  he  is  elected  and  if  he  has  the  con-
 fidence  of  the  people,  can  occupy  this
 high  office.  The  poorest  of  the  poor
 can  become  the  highest  digni-
 tary  of  this  State.  The  argument  has
 been  advanced  quite  rightly  that  once
 we  elect  a  person  as  the  President,  by
 virtue  of  his  position,  by  virtue  of
 his  experience,  by  virtue  of  the  office
 that  he  had  occupied,  he  has  acquir-
 ed  for  himslf  a  distinct  position  in  the
 country,  What  happens  after  retire-
 ment?  After  retirement,  it  has  been
 suggested  by  my  hon.  friend  Shri  H.
 H.  Mukerjee  that  we  may  not  provide
 this  money  because,  in  this  country,
 public  donations  are  not  lacking  for
 many  purposes  and  people  come  for-
 ward  and  donate  money  for  even
 public  men  to  carry  on  their  duties.
 I  would  ask  specifically  not  to  allow
 the  ex-President  to  become  a  victim  of
 any  such  thing.  We  ought  to  provide
 in  this  Bill  necessary  amounts  of
 money  so  that  the  retiring  President
 can  carry  on  his  duties  in  conformity
 with  his  dignity  and  with  respect  also.
 I  do  not  think  that  the  pension  of
 Rs.  15,000  that  we  have  provided  is,
 by  any  standard  of  consideration,  too
 much.  In  this  country,  we  are  agitat-
 ing  that  the  highest  dignitary  should
 not  get  more  than  Rs.  000  a  month
 and  that  the  disparity  between  the
 lowest  and  the  highest  should  be  only
 l0.  Even  judging  from  that  stand-
 ard,  deducting  income-tax,  the  Presi-
 dent  would  get  about  a  little  more
 than  Rs.  1000.  The  question  arises
 whether  we  are  making  a  larger  pro-
 vision  for  him.  It  is  not  so,  Only
 President  is  entitled  to  further  facili-
 ties.  They  have  been  enumerated  here.
 The  ‘maxium  amount  has  also  been
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 stated.  That  is,  if  he  needs,  these
 facilities  would  be  made  available  to
 him.  That  does  not  matter.  It  may
 be  that  an  illiterate  person  becomes
 the  President  of  this  country.  He  is
 entitled;  he  can  com  to  that  position.
 Mahatma  Gandhi  was  saying  that  he
 would  be  happy  if  a  Harijan  woman
 becomes  the  President  of  this  coun-
 try.  It  is  just  possible  that  such  a
 President,  after  retirement,  may  not
 think  it  proper,  may  not  have  the
 necessity  of  having  any  staff  whatso-
 ever  and  he  may  not  take  this  money.
 But,  persons  like  Dr.  Rajendra  Prasad
 Or  persons  taller  than  him,  in  ages  to
 come  who  may  occupy  that  position,
 may  require  that  assistance  and  we
 should  provide  such  assistance.

 Only  one  thing  I  would  like  6
 Home  Minister  to  consider.  I  think
 that  point  has  been  raised  by  some
 other  Members  here  and  it  is  this.  That
 say  only.  entiteled  to  get  this.  That
 means  that  the  sum  that  is  being  pro-
 vided  will  be  under  the  purview  of
 the  Auditor  General.  We  do  not  want
 that  the  accounts  of  the  retiring  Pre-
 sident  should  come  under  audit.
 Who  will  appoint  the  staff?  I-do  not
 want  the  staff  to  be  a  government
 servants.  Because,  the  retiring  Presi-
 dent  may  have  to  indulge  in  political
 activities,  if  he  wants:  nobody  can
 prevent  him,  He  should  be  free.  A
 government  servant  there  would  cer-
 tainly  be  governed  by  Government
 Servants  Conduct  rules.  We  should  not
 subject  the  staff  that  would  be  work-
 ing  with  the  ex-President  to  this.
 Moreover,  the  staff  should  also  be
 according  to  the  requirements  of  the
 Ex-President,  He  may  need  a  person
 in  whom  he  has  full  confidence  and
 with  whom  he  feels  that  he  can  carry
 out  his  work  quite  efficiently.  A  gov-
 ernment  servant  who  is  provided  from
 outside  may  not  necessarly  be  able  to
 discharge  that  work  quite  efficiently.
 I  would  suggest  that  this  Bill  should
 leave  no  loophole  in  that  regard  and
 the  rules,  when  they  are  made,  should
 be  properly  drafted  so  as  to  make  it
 clear  that  as  regards  appointment,
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 work  and  even  about  money,  the  Gov-
 ernment  rules  will  not  be  made  appli-
 cable  to  this.

 A  point  has  been  raised  by  my  hon.
 friend  Shri  U.  M.  Trivedi  about  medi-
 ca]  attendance.  I  am  sorry,  I  do  not
 agree  with  that  view.  It  is  not  a  ques-
 tion  of  medical  attendance,  It  has  to
 be  seen  from  this  point  of  view.  The
 President  will  not  always  come  either
 from  Madras  or  Patna.  Occasions
 may  arise  when  from  a  remote  village
 the  President  comes  and  occupies  this
 office.  After  retirement  he  goes  back
 to  his  village  there  are  no  medical
 facilities  available  in  that  place.  What
 happens?  Medica]  attendance  and
 treatment  that  is  necessary  has  got  to
 be  provided.  That  has  been  provid-
 ed  here.  This  is  a  very  good  Bill  and
 I  give  my  support  to  it.

 Shri  5.  S.  More:  Mr.  Deputy-
 Speaker,  I  accord  my  support  to  the
 Bill,  but  I  object  to  the  method  by
 which  the  object  of  the  Bill  is  sought
 to  be  fulfilled.  This  Biil  is  an  instance
 of  a  right  thing  being  done  by  a  wrong
 way.  Some  Members  have  referred
 to  the  sinister  effect  of  the  ciause  No.
 2  as  it  is  couched  in  the  present  Bill.
 During  the  time  that  the  President
 was  the  head  of  the  Government,  it
 was  the  executive  which  was  rcceiv-
 ing  orders  from  the  President.  Now,
 the  tables  are  being  turned  on  him.
 By  virtue  of  this  Bill,  it  will  be  the
 unfortunate  lot  if  not  the  humiliating
 lot  of  the  President  to  stand  at  the
 doors  of  the  executive  with  the  pay
 bills  which  may  represent  the  pay-
 ments  made  by  him  to  the  staff  em-
 ployed  by  him  and,  get  them  properly
 audited.  Why  subject  to  the  rules?
 Who  is  going  to  frame  these  rules?
 Will  they  take  into  account  the  con-
 venience  and  viewpoint  of  the  Presi-
 dent?  My  submission  is,  .f  unfortu-
 nately,  there  is  a  change  of  Govern-
 ment—the  President  will  always  be  a
 party  man;  suppose  after  the  Presi-
 dent  retires,  there  is  a  change  of
 Government—and  some  other  party
 comes  into  office,  will  they  not  utilise
 this  machinery  of  framing  rules  to
 the  disadvantage  of  the  President?
 My  submission  is,  we  must  make  that
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 grant,  it  is  our  pious  duty  to  make
 that  grant.  But,  make  it  with  open-
 hearted  frankness.  Simply  say  that
 the  President  shall  be  paid  this  much
 amount  for  the  purpose  of  secrctariat,
 staff,  etc.,  without  the  necessity  of
 making  him  subject  to  the  rules  or
 other  consequences.

 There  is  one  more  thing.  This  Bill
 is  an  eminent  instance  of  appreciating
 the  services  of  persons  who  have
 rendered  the  greatest  service  to  the
 country.  As  far  as  it  goes,  it  is  a
 good  a  measure,  but  my  grievance  is
 that  it  is  not  a  full-hearted  measure.
 It  refuses  to  go  the  whole  was  that
 it  should.

 Those  who  have  been  our  President
 or  ex-Governors  have  been  rewarded
 by  the  country  for  their  great  ser-
 vices  to  the  country  during  the
 national  struggle.  I  know,  however,
 of  millions  of  political  sufferers  who
 came  from  oblivion  to  fight  the
 national  cause,  and  who  have  again
 been  driven  into  oblivion  unsung  and
 unwept.  My  submission  is  that  it  is
 the  duty  of  the  Parliament  to  reward
 the  services  of  those  political  workers,
 wherever  they  deserve  Let  us  con-
 stitute  a  fund  for  this  purpose.  It  is
 the  official  duty  of  this  Parliament,  a
 sort  of  sovereign  duty  of  this  Parlia-
 ment  to  recognise  the  merit  of  alt
 those  political  sufferers,  whatever
 party  they  may  belong  to  now.  Let
 us  have  a  fund  for  that  purpose.

 Then,  is  it  not  necessary  that  we
 should  make  some  provision  for  the
 Vice-President?  Every  Vice-President
 is  not  going  to  be  such  a  fortunate
 man  as  to  climb  into  the  post  of  Presi-
 dent.  There  will  be  many  incum-
 bents  who  may  be  retiring  as  Vice-
 President.  Therefore,  it  is  highly
 necessary  that  if  we  want  to  enact
 a  measure,  let  it  be  an  all-sided  mea-
 sure.

 Shri  Bade  (Khargone):  Why  n€
 for  State  Governors  also?

 Shri  S.  S.  More:  I  have  nothing  to
 add  to  that.  The  State  Governors  will
 be  looked  after  by  the  State  Legisla-
 tures,  but  as  far  as  this  Parlfament  is
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 {Shri  8.  5.  More]
 concerned,  it  is  the  responsibility  of
 this  Parliament  to  make  ceriuin  pro-
 visions  for  the  Vice-President  also.

 Then,  what  about  the  Ministers?
 There  will  be  many  persons  who  will
 be  officiating  as  Ministers  for  a
 period  of  fifteen  years,  but  supposing
 somehow  accidents  happen  ang  they
 do  not  get  elected  o:  they  do  not
 meet  with  the  approvai  of  the  leader,
 what  is  going  to  happen  to  them?
 Will  they  be  thrown  on  the  dung-
 hill?

 Shri  Surendranath  Dwivedy:  A)!  cof
 them  have  been  provided  with  jobs.

 Shri  S.  5.  More:  My  submission  is
 that  this  indirect  method  of  provid-
 ing  for  an  ex-Minister  shouid  be  elimi-
 nated  as  far  as  possibie.  And  let  us
 devise  a  method  by  which  they  can
 fhonestly  and  without  .  blush  accept
 their  pensions.

 Then,  I  may  plead  in  my  own
 favour.  What  about  Members  of
 Parliament?  I  am  in  a  very  embar-
 rassing  position.  To  plead  somebody
 else’s  cause  is  my  profession,  but  this
 is  a  rare  occasion  on.  which  I  am
 pleading  my  own  cause.  What  hap-
 pens  to  Members  of  Parliament?
 Most  of  us  have  reached  such  an  age
 that  we  cannot  go  back  to  our  pro-
 fession.  There  are  professional
 lawyers  and  there  are  doctors  who,
 in  the  interests  of  the  national  ser-
 vice,  kicked  off  their  lucrative  practice
 and  have  remained  here,  and  have
 pleadeq  for  the  cause  of  the  country.
 And  what  does  the  country  do  for
 them?  Every  Member  of  Parliament
 is  serving  the  country  whoic-time,
 because  membership  of  Parliament
 has  now  become  a  full-time  job.  We
 must  recognise  this.  If  it  has  become
 a  full-time  job,  then  it  is  no  use  giv-
 ing  small  concessions  here  or  some
 small  concessions  there,  as  if  a  Mem-
 ber  is  some  beggar  at  your  doors  and
 you  have  got  to  get  rid  of  him  by
 putting  some  cumbs  into  his  thali
 My  submission  is  that  the  needs  of
 the  Members  should  be  looked  into.
 What  are  their  present  needs?  And
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 how  many  difficulties  have  they  to
 face  now?  In  the  light  of  those  needs,
 I  think  Government  should  devise
 some  method  by  which  their  services
 will  be  recognised,  and  in  a  decent
 manner  too.  We  are  ashamed  to  see
 what  is  happening  now.  I  had  that
 experience  myself.  I  war  not  a  Mem-
 ber  between  957  and  1982,  und  I  had
 to  undergo  the  whole  fire.  I  was  a
 beggar  on  the  street.  and  I  had  to  go
 back  to  the  profession.  Again,  what
 about  secretarial  aid?  A  man  of  my
 age  or  my  ailment  is  not  able  to
 write;  I  find  it  difficult  evcn  to  sign.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  Mr,  Deputy-Speaker.,  Sir.  is  this
 relevant  to  the  present  Bill?

 Shri  Nath  Pai:  Absoluteiy  reievant.
 Shri  S.  S.  More:  My  hon.  friend  be-

 longs  fortunately  to  a  very  rich  iemily,
 and,  therefore,  for  him  it  may  not  be
 relevant.

 Shri  A.  N.  Vidyalankar:  I  co  not
 belong  to  a  rich  family.  I  am  _  poor.

 Shri  S.  S.  More:  Bult  I  am  speaking
 for  the  majority  of  the  poor  people
 who  have  come  here  at  tremendous
 cost  to  themselves.  My  hon.  friend
 does  not  know  how  our  families  have
 suffered.  I,  therefore,  earnestly  plead
 with  the  Home  Minister.  who  has  a
 very  kind  heart  and  qa  melting  heart,
 to  take  this  into  consideration.

 Shri  D.  C.  Sharma  (Gurdaspur):  His
 heart  is  melting  at  this  time.

 Shri  S.  5.  More:  I  would  plead  with
 him  to  take  our  hardships  into
 consideration.

 Parliament  is  sovereign,  but  we  are
 not  so  sovereign.  We  are  abject
 creatures,  and  when  we  leave  this
 House,  even  the  pattiwallahs  will
 not  be  prepared  to  look  us  in  our  face.
 Therefore,  I  would  requcst  the  Home
 Minister  to  make  the  Bill  as  thorough,
 as  full-hearted  and  as  genereus-heart-
 ed  as  possible  and  take  within  his  ken
 not  only  the  great  President  who  has
 retired  and  who  wili  be  again  retiring
 from  that  august  office  but  the  Vice
 President,  the  poor  Ministers,  and  in
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 fact,  why  not,  the  Speaker  and  the
 Deputy-Speaker  also?  I  am  sorry
 that  I  ignored  these  two  important
 dignitaries  of  this  House.  They  give
 their  whole  for  the  service  of  the
 country,  and  it  is  for  the  country  to
 be  generous  to  them.  If  the  country
 cannot  be  generous,  who  else  will  be?
 So,  it  is  for  the  country  to  be  gene-
 rous;  it  is  for  the  country  to  be  grate-
 ful  to  all  those  who  have  suffered,  and
 particularly,  to  the  political  sufferers,
 who  are  not  to  be  seen  anywhere,  and
 who  live  secluded  in  some  corner  of
 oblivion,  nursing  all  their  grievances
 and  ailments  acquired  during  the  ser-
 wice  of  the  country.

 श्री  यशपाल  सिह  (कराना)  :  उपा-
 अध्यक्ष  महोदय,  में  इस  बिल  पर  बहुत  देर  से
 चल  रही  बहस  को  युन  रहा  हूं  |  शब  जहां
 तक  कानून  का  सवाल  हूँ  तो  कानून  जनता  की
 भवना  का  नाम  है  शरीर  उसमें  जनता  की  भावना
 निहित  होनी  चाहिए  |  सरकार  का  ध्यान
 आज  जनता  की  द्रोह  नहीं  है  ।  सरकार  का
 ध्यान  थोड़  से  लोगों  की  तरफ  है  ।  पालिटिक्स

 में  हमने  यह  पढ़ा  है  श्र  मनीषियों  ने  भी  हमको
 यह  बताया  है  —

 “Law  is  nothing  but  the  will  of
 the  people  expressed  in  terms  of
 law.”

 इसी  दिल्‍ली  &  इन्दर  हजारों  आदमी
 ऐसे  हैं  जो  पानी  के  बगर  प्यासे  रहते  हैं  ।
 देश  की  राजधानी  दिल्‍ली  नगर  में  जहां  कि
 हमारी  सरकार  बंठी  हुई  है  हजारों  आदमी

 प्ण्से  हैं  जिन्हें  कि  हम  पानी  तक  सप्लाई  नहीं
 कर  सकते  हैं।  हजारों  मवेशी  यहां  से  ५०  मील
 दूर  इसलिये  पर  पटकते  रहते  हैं  कि  हम  उन्हें
 पानी  नहीं  दे  सकते  हैं  7  उस  जनता  की  बोर
 तथा  जनता  के  पशुधन  की  जोर  हमारा  ध्यान
 नहीं  जाता  हूं  1  श्ंगर मैं  यह  कहूं  तो  भ्र प्रासंगिक

 द...  हीरा;  हालांकि  मी  कहना  नहीं  चाहता  था,
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 लेकिन  कहना  पड़ा  कि  xo  परसेंट  पानी
 ला  मेकसं,  को  जिन्हें  श्राप  पालिमेंठेरियन
 कहते  हैं  उनको  मिलता  है  कानून  बनाने
 वालों  को  yo  परसेंट  पानी  मिलता  है  |
 तमाम  दिन  नल  बन्द  रहता  हूँ  खाली  थोड़ा
 सा  सुबह  कौर  शाम  चल  जाता  है  और  दो
 बाल्टी  पानी  उनको  मिल  जाता  है  ।  मेँ  तो
 समझता  हूं  कि  लाखों  लोगों  की  तकलीफ  का
 खयाल  न  करके  दो,  चार  आदमियों  के  लिये
 खास  तौर  से  कानून  बनाना  यह  जनतंत्र  की
 मर्यादा  के  विरूद्ध  है।  जनतंत्र  की  मर्यादा
 यह  है  कि  पहले  अपनी  करोड़ों  जनता  के  लिये
 रोटी,  कपड़े  का  इन्तजाम  कीजिए  और  अपने
 देश  में  इस  तरह  का  समाजवाद  समाज
 कायम  कीजिये  ताकि  रिटायर  होने  के  बाद  किसी
 प्रसिडेंट  को  कोई  तकलीफ  न  हो  हमारे  जो
 लोग  धर्म  को  मानते  हैं  ब्रोकर  हमारे
 दो  प्रेसीडेंट  जो  कि  रिटायर  होकर  इस  वक्‍त
 पैशन  ले  रहे  हैं  वह  धर्म  को  मानने  वाले  हैं
 और  तीसरे  प्रेसीडेंट  जो  कि  इस  वक्‍त  अपने
 पद  पर  विराजमान  हैं  वह  भी  धर्म  को  मानते
 हैं,  तीनों  मं  को  मानते  हैं,  धर्म  में  यह  कात
 लिखी  हुई  है  कि  कर्ज मन्द  व्यक्ति  की  मुक्त
 नहीं  होती  ।  जो  ऋणी  होता  है  वह  स्वर्ग
 प्राप्त  नहीं  कर  सकता  ।  और  हमरी  हालत
 यह  हं  कि  हम  दोनों  हाथों  से  कं  ले  ले  कर
 खर्च  कर  रहे  हैं  ।  हमारी  तमाम  योजनाएं
 आज  ऋणी  हैं,  उस  ऋण  की  रिटायर  प्रेसी-

 डेट  को  हिस्सेदार  बनाना  कुछ  भला  नहीं
 मालूम  होता  है  क्‍योंकि  दीन  में
 यह  लिखा  ह॑ं  कि  ऋणी  की  मुक्ति
 नहीं  होती  ।  अब  यह  बात  सिर्फ  बेद  भगवान
 या  कुरान  पाक  में  ही  लिखो  हो  सो  बात
 नहीं  है  -  सभी  धर्म  मानते  हैं  कि  न  ती  मनुष्य
 ऋणी  हो  कौर  न  बेजा  तोर  से  सम्पन्न  डी  हो  ।
 बाइबिल  का  आदेश  है--

 “It  would  be  easier  for  the
 camel  to  pass  through  the  eye  of

 a  needle  than  for  a  rich  man  to
 attain  Heaven.”
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 [जी  यशपाल  सिह]
 इसलिए  भाखरी  वक्‍त  में  उन्हें  रईस  बनाने
 ओर  बेहद  अमीर  बनाने  से  कोई  फायदा
 नहीं  होग।  ।  जिनका  नाम  लिया  गया  है
 वह  हमारे  बड़े  बुजुर्ग  हैं  और  हम  सब  उनकी

 बहुत  इज्जत  करते  हैं  ।  डा०  राजेन्द्र  प्रसाद
 इतने  महान्‌  हैं  कि  उन  के  लिए  अगर  हम
 कोई  इस  तरह  का  कानून  बनायेंगे  भी  तो  भी
 वह  इंकार  कर  देंगे  ।  अपने  कार्यकाल  में  भी
 वह  गाधी  से  कम  तनख्वाह  लेते  रहे  हैं  ।
 उन्होंने  तमाम  लक्जरी  को  लेने  से  इंकार
 कर  दिया  है  ।  जबकि  भारत  का  आदर्श
 यह  रहा  है  ic-

 “उपल  शकल  मेतत्‌  भेदक  गोमयानां  वटी

 उपहृतानां  वहीं  स्तोत्र  एषा"

 सब  से  बड़े  आदमी  का  ऑ्रादशं  यह  रहा  है  कि
 वह  छप्पर  में  रहता  है  और  उसके  शिष्य
 जंगल  से  जो  समिधाएं  चुन  कर  लाते  हैं  उनसे
 खाना  बना  लेता  है  ।  ऐसी  हालत  में  हम  नहीं
 समझते  कि  थोड़े  से  याद।  यों  के  लिए  एक
 खास  बिल  लाना  मुनासिब  है  1  इस  से  देश  का
 कोई  लाभ  नहीं  होगा  ।

 रुके  जन्नत  चमन  नहीं  बनता,
 चन्द  कलियों  के  मुस्कराने  से  ।

 पहले  सारे  देश  का  लाभ  करना  होगा,  जो
 करोड़ों  लोग  भूले-प्यासे  पड़े  हुए  हैं,  उन  के
 लिए  इन्तजाम  करना  होग।  कौर  तब  जा  कर

 हम  सोचेंगे  कि  वाकई  किसी  रईस  आदमी
 को  कुछ  देने  की  ज़रूरत  है

 इन  अल्फ़ाज़  के  साथ  इस  माननीय
 सदन  शौर  परम्‌-माननीय  गृह  मंत्री  जी  से
 मे)  इल्तजा  है  कि  हम  इस  तरह  से  कार्य
 करें  कि  दूसरे  देश  देखें  ग्रौर  समझें  कि  यहां
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 के  महापुरुषों  ने  त्याग  के  साथ  काम  किया
 है,  बजाये  इस  के  कि  माननीय  मंत्री  जी
 मेडिकल  एड  में  विश्वास  रखें,  बजाये  स  के
 कि  वह  सोचें  कि  वह  बीमार  होगे  ।  ऐसा
 सोचना  हमारी  संस्कृति  के  खिलाफ  है  हम
 दो  वक्‍त  यह  पढ़ते  हैं  :

 पश्चिम  शरद:  शतम्‌
 जीघेम  शरद:  शतक

 प्रब्रवाम  शरद:  या तम्
 मदीना:  स्याम  शरद:  दात मु1

 हम  दो  वक्‍त  यह  पढ़ते  हैं  :

 पुरा  जैसा  मा  मूथा:

 दम  दो  वक्‍त  यह  भी  पढ़ते  हैं  :

 ग्रशोणा:  दत्ता  पलीता:  देगा:

 में  निवेदन  करना  चाहता  हूं  कि  जो  लोग
 ये  मंत्र  पढ़ते  हैं,  जो  “पलीता  केशा:”
 पढ़ते  हैं,  जो  'अ्रशोणा:  दत्ता:”  पढ़ते  हैं,
 उनका  यह  कल्पना  करना  हमारी  संस्कृति
 के  खिलाफ़  हूँ  कि  हमारा  सब  से  बड़ा  आदमी
 बीमार  होगा  और  हम  उस  के  लिए  इलाज
 का  कोई  प्रबन्ध  करें  |  बीमा  ी  एबनार्मल  है  ।
 हमारी  संस्कृति  में  बीमारी  का  कोई  एग्जिस्टेंस
 नहीं  हे.  हमारे  यहां  तो  साफ़  लिखा  हुआ

 विमी  पुरुष  लोके  सूयमण्डल  भेदियों

 समाधि  यो  युकतशच  रणंचाभिमुखं  तहत

 अर्थात्‌  मरने  के  OT  ही  तरीके  हैं--
 या  तो  प्राणान्त  प्रणायाम  से  हो  पृथवी
 के  ऊपर  बे  कर,  घधरतीमाता  की
 गोद  में  बे  कर  ग्रीम  श्वास  छोड़
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 दिया  जाये,  या  रण  में,  धर्म-युद्ध  में  प्रशान्त
 हो  ।  बीमार  हो  कर  प्राणान्त  होना  हमारी
 संसार  के  खिलाफ  है  ।  इस  लिए  कोई
 वजह  मालूम  नहीं  होती  कि  मेडिकल  एड  और
 इलाज  के  लिए  नया  बन्ध  किया  जाये  ।

 जब  हम  दो  वक्‍त  पढ़ते  हों  :

 भद्र  कर्णेभि:  यूणुयाम  देवा  भद  पश्येमाक्षामिः

 अर्थात्‌  कानों  से  हम  सुन्दर  सुनें,  सुन्दर  हमारी
 कल्पना  हो,  सुन्दर  हमारा  स्वास्थ्य  हो  और
 सुन्दर  हमारी  भावनाएं  हों,  तो  बीमा)  की
 कल्पना,  कन्सेशन,  ही  हमारी  संस्कृति  के
 खिलाफ़  है  |

 थ्री  हरिश्चद्र  माथुर  (जालोर)
 अस्पतालों  को  बन्द  कर  दिया  जाये  ?

 श्री  यशपाल  सिह  :  मेरा  खयाल  है  कि
 अगर  सिनेमा  तें ब्रौर  कोटोजम  को  बन्द  कर
 दिया  जाये.  तो  अस्पतालों  की  कोई  ज़रूरत

 नहीं  रहेगी  ।  अस्पताल  तो  इस  लिए  खुले
 हुए  हैं  कि  हम  ने  स्वास्थ्य  को  गन्दा  करने  के
 साधन  खड़े  कर  रखे  हैं  चूंकि  बीच  में  यह
 बात  आ  गई  है,  स  लिए  मैं  यह  कहना  चाहता

 हूं  कि  अगर  एक  बाल्टी  के  पेंदे  में  सुराख  हो,
 गये  हों  तो  कितना  ही  घी  उस  में  भरते  रहें
 वह  घी  नहीं  रुक  सकता  है  |  खास  तौर  पर
 रसूल  सिनेमा,  अश्लील  हास्य,  अश्लील
 गान  और  नृत्य  और  इस  के  तरीक़त  डालडा
 ब्रोकर  कोटोजम  मनुष्य  को  कभी  भी  स्वस्थ

 नहीं  रहने  देंगे,  चाहे  सरकार  एक  हज़ार
 अस्पताल  खोले  ।  इस  लिए  मेरा  कहना  है  कि
 सरकार  को  चार  ग्रामीणों  के  लिए  नहीं,
 बल्कि  मात  जनता  के  सुख  के  लिए,  सारी
 जनता  के  लाभ  क  लिए  कानून  बनाये  ।

 वल्  हैल्थ  आरगनाइज़ेशन  के  डायरेक्टर-
 जेनरल,  श्री  वी०  शरार ०  सेन  ने,  जो  कि  एक
 भारतवासी  हैं,  अपनी  रिपोर्ट  में  कहा  है  कि

 हिन्दुस्तान  में  हर  एक  आदमी  को  ६  ग्राम
 खाना  मिलता  है  बौर  इस  के  मुकाबले  में
 पाकिस्तान  में  हर  एक  आदमी  को  ७  ग्राम,
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 इंग्लंड  में  ५२  ग्राम  कौर  भ्रमरी का  में  ६६  ग्राम
 खाना  मिलता  है  |  जिस  देश  के  एक  आदमी
 को  ६  ग्राम  खाना  मिलता  हो,  कल  का  पैदा
 हुआ  बच्चा  जो  पाकिस्तान  है,  उस  से  भी
 कम  खाना  नसीब  होता  हो,  उस  देश  के  लिए
 यह  बरच्छा  नहीं  लगता  कि  इतने  बड़े  हाल  में
 बै  कर  दो  चार  आ्रादमियों  के  फायदे  के
 लिए  कोई  नया  कानून  बनाया  जाये  ।

 में  जानता  हुं  कि  मेरी  बात  पर  सरकार
 पैर  नहीं  करेगी  ।  यहां  पर  बार-बार  कानून

 लावे  जाते  हैं,  बिल  पास  किये  जाते  हैं  और
 मेज  पर  नये  नये  काग्रज्ञात  रखे  जाते  हैं  ।
 पता  नहीं,  किस  के  लिए  जो  कुछ  भी  सरकार
 चाहती  है,  वह  कर  लेती  है  कौर  किसी  की
 मानती  भी  नहीं  है.  इस  लिए  अच्छा  यही  है
 कि  टाइम  वेस्ट  न  किया  जाये  ।  में  जानता
 ह  कि

 मुझ  से  लाहासिल  है
 मेरी  हसरतों  का  पूछना,
 तुम  वही  आख़िर  करोगे,
 जो  तुम्हारे  दिल  में  है  ।

 लेकिन  इतनी  बड़ी  जनता  के  जज़बात  का

 कुछ  तो  एहतराम  करना  चाहिए  ।  राज
 ८४  करोड़  इन्सान  जिस  दुख  को  अवस्था  में

 रह  रहे  हैं,  थोड़े  से  लाख  आदमियों  को  छोड़
 कर  बाकी  कोटि-कोटि  जनता  जिस  दुखपूर्ण
 स्थिति  में  रह  रही  है,  भोजन  को  तरस  रही
 है,  पादन  को  तरस  रही  है,  उस  की  जोर
 हमारा  ध्यान  जाना  चाहिए  ।  हम  ने  अपने

 कांस्टीट्यूशनल  में  वादा  किया  था  कि  हम  प्रत्येक
 द्रादमी  को  ऐसी  डाइट  देंगे,  जिस  से  वह
 तन्दुरुस्त  रह  सके,  स्वस्थ  रह  सके  और  सुन्दर
 रह  सके,  लेकिन  उस  के  खिलाफ़  हम  लोगों
 को  पानी  सप्लाई  नहीं  कर  सकते,  सूखी  रोटी
 तक  सप्लाई  नहीं  कर  सकते  इस  तरह  से  कैसे
 काम  चलेगा  ?

 इस  लिए  में  बहुत  ही  मुश्रद्विवाना  भ्रलफ़ाज
 में  श्री  करना  चाहता  हूं  कि  इस  बिल  को
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 [ett  यशपाल  सिंह
 वापस  ले  लिया  जाये ।  हमारे  प्रेजिडेंट  अच्छे
 से  भ्रच्छे  घराने  से  शाये  हैं,  अच्छी  से  ग्राही
 नालेज  के  मालिक  हैं,  अ्रच्छी  से  अच्छी  पोजीशन
 के  हैं  उन  के  लिए  दस,  पंद्रह,  बंस  हज़ार

 पये  कोई  माने  नहों  रखते  उन  के  लिए
 एक  कानून  बना  देने  का  मतलब  यह  होगा
 कि  हम  तीन,  चार,  पांच  आदमियों  के  लिए
 कानून  बनाते  हैं ब्र  लाखों  करोड़ों  लोगों  को
 इग्नोर  करते  हैं  ।

 इन  शब्दों  के  साथ  मरी  प्रार्थना  है  कि
 इस  बिल  को  वापस  लिया  जाये  और  जनता
 की  भलाई  के  लिए  कोई  कानून  बनाया  जाये  ।

 श्री  श्रीनारायण  दास  :  उपाध्यक्ष  महोदय,
 इस  बिल  के  समान  में  कई  मानवीय  सदस्यों
 ने  हमारे  पिछने  राष्ट्रपति  का  भी  व्यक्तिगत
 जिक्र  किया  है  में  समझता  हूं  कि  चूंकि  हमारे  भत-

 पूर्व  राष्ट्र  जति  ग्राम  हाल  ही  में  पद-त्याग  कर  के
 गए  हैं  श्र  उसके  कुछ  ही  दिनों  के  बाद  यह
 बिल  हमारे  सामने  आया  है,  इसलिये  माननीय
 सदस्यों  का  ध्यान  उधर  जाना  स्वाभाविक  था  ।
 लेकिन  इस  सम्बन  में  विचार  करते  हुए  मान-
 नीय  सदस्यों  के  लिये  किसी  भो  राष्ट्रपति  का
 व्यक्तिगत  रूप  से  जिक्र  करना  उचित  नहीं
 होगा  इस  सदन  में  जब  हम  कोई  कानून
 बनाते  हैं,  तो  किलो  व्यक्ति  विशेष  के  लिये
 हम  कानून  नहीं  बनाते  हैं  1  इसके  अ्रतिरिक्त
 कोई  कानून  बनाते  वक्‍त  हम  केवल  पुराने
 ज़माने,  भूतकाल,  या  विंमान  का  ही  पाल

 नहीं  करते,  बल्कि  भविष्य  का  भो  खयाल
 करते  हैं  ।

 मुझ  दुख  हुजरा,  जब  हमारे  माननीय
 सदस्य  श्री  ए.  सी०  हा,  ने  कहा  कि  भविष्य
 में  जो  हमारे  राष्ट्रपति  जायेंगे,  धीरे  धीरे  उन
 को  योग्यता  घटा  जायेगी  ग्र  उनका  व्यक्ति-
 त्व  उतना  ऊंचा  नहीं  रह  जायेग।,  जितना  कि

 हमारेभूतपूर्व  ब्रोकर  व  मान  राष्ट्रपतियों  का

 है।  मैं  समझता  हूं  कि  यह  एक  एसी  निराशा-
 वादी  भावना  है,  जिस  का  किसी  भी  प्र  जा तन्त्र-
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 वादी  व्यक्ति  क  समर्थन  नहीं  करना  चाहिये  |
 मैं  समझता  हूं  कि  हिन्दुस्तान  एक  नया  प्रजातन्त्र
 है,  वह  एक  ऐसा  देश  है,  जहां  पर  हर  तरह  के
 लोग  इस  समय  हैं,  गरीब  भी  हैं  शरीर  पति  भी
 हैं,  लकिन  बहुत  अंशों  में  उसको  यह  गौरव
 प्राप्त  है  कि साधारण  से  साधारण  ग्रामीण,  जो
 कि  ग  गैब  भी  है,  के  पास  अगर  योग्यता  है,
 सेवा  की  भावना  है,  यदि  वह  जनता  की  सेवा
 करता  है  और  अगर  जनता  उससे  प्रसन्न  है,
 तो  वह  उसको  राष्ट्रपति  के  ऊंचे  पद  पर  काम
 करने  का  मोका  दें  सकती  है  ऐमी  हालत  में
 एक  सुन्दर  भविष्य  हमारे  सामने  है  ।  में  सम-
 पता  हूं  कि  यद्यपि  हम  पंचवर्षीय  योजनाकारों  के
 द्वारा  हिन्दुस्तान  से  ग़रीबी  को  मिटाना  चाहते
 हैं,  अभी  उस  गरीबी  को  मिटाया  नहीं  जा
 सकता  है,  लेकिन  इतना  हम  जानते  हैं  कि
 हिन्दुस्तान  का  झोपड़ी  में  रहने  वाला  कोई
 ग़रीब  व्यक्ति  भी  यदि  क्षमता  रखता  है,  योग्यता
 रखता  है  और  सेवा  की  भावना  रखता  है,
 तो  जनता  उसको  किसी  भी  समा  इस  ऊंचे  पद
 पर  पहुंचा  सकती  है  इन  बातों  को  देखते  हुए
 ही  हम  को  इस  पद  की  मर्यादा  का  खयाल
 रखता  है  ।

 कुछ  माननीय  सदस्यों  ने  हिन्दुस्तान
 की  ग़  लबी  का  हवाला  दिया  और  कहा  कि
 हिन्दुस्तान  7  गैब  देश  है,  यहां  पर  लोग  रखों
 मरते  हैं  शरीर  यहां  पर  लोगों  के  खाने  के  लिये
 अन्न  नहीं  है.  यह  बात  बहुत  दंगों  में  सही  हो
 सकती  है,  लेकिन  मैं  समझता  हूं  कि  भूखी
 रहने  वाली  जनता  भी  इस  बात  का  समर्थन
 करेगी  कि  राष्ट्र  की  सेवा  करने
 वाला  जो  व्यक्ति  इस  पद  से  मुक्त
 हो,  वह  सुविधा  से  रह  सके,  वह  साधा-
 रात:  एक  अच्छा  जीवन  बिता  सके  और
 उसको  ज्यादा  से  ज्यादा  देश  की  सेवा  करने
 का  मौका  मिले  ।  झगर  ऐसे  व्यक्ति  के  लिये
 कोई  सुविधा  यह  सदन  या  यह  देश  दे  सकता
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 है,  तो  देती  चाहिए  V  इपोलिये  में  इस  प्रस्ताव
 का  समर्थन  करता  हूं  ।

 इसके  साथ  ही  में  यह  कहता  चाहता  हूं
 कि  इस  विधेयक  के  परा.  पद मु क़त  हुए  राष्ट्र-
 पति  को  सचिवालय  देने  कौर  दब-दारू  या

 सेवा-सुश्रूषा  की  जो  अलग  व्यवस्था  की  जा  रही
 है,  सचमुच  में  वह  अच्छा  नहीं  है।  अच्छा  तो
 यह  होता  कि  हम  पेन्शन  को  रकम  को  बढ़ाते
 ज्वार  स्वेच्छा  से  सचिवालय  रखते  या  दवा-
 रू का.  इस्लाम  करने  का  कार्य  खुद  उन  पर
 छोड़  देते  जैसा  कि  एक  मानवीय  सदस्य  ने
 कहा  है,  हो  सकता  है  कि  भूतपूर्व  राष्ट्रपति
 शरवती  पेन्शन  का  बिल  लेकर  व्यक्तिगत  रूप
 से  किमी  काफ़ी  में  न  जायें।  मैंने  ग्राम  अख-
 बार  में  पढ़ा  कि  बिछने  महीने  डिस्ट्रिक्ट  मै  जि-

 स्ट्रेट  बिल  पर  दस्तखत  कराने  के  लिये  भूतपूर्व
 राष्ट्रपति  के  पास  गया  था।  लेकिन  मैं  समझता

 हैं  कि  इस  सब  की  कोई  जरूरत  नहीं  होनी
 चाहिये  ।  पेंशन  की  रकम  बढ़ा  देती  चाहिये
 ग्रौर  उन  हद  तक  उसको  बढ़ा  देना  चाहि
 जिस  हद  तक  कि  यह  हाउस  मुनासिब  समझता
 हो।  पेंशन  बढ़ाने  के  बाद  यह  सब  उन  पर  छोड़
 दिया  जाना  चाहिये  कि  जितना  वह  चाहें
 सचिवालय  रखें  ब्रोकर  दवा  दारू  का  जो  भी
 इन्तजाम  करना  चाहें  करें,  द्र पनी  सहन  लिया
 के  लिये  जो  भी  करना  चाहें  करें।  ये  सभी  बातें
 अगर  उन  पर  ही  छोड़  दी  जायें  तो  ज्यादा
 अच्छा  होगा

 कई  माततीय  सदस्यों  ने  कहा  है  कि
 ग्रगर  कनपतोल्डिटिड  फण्ड  से  पये  दिये  जायेंगे
 तो  व्यय  करने  का  उनको  प्राधिकार  होग।  |
 जहां  तक  मेरा  रियाल  है  जो  पेंशन  उनको  दी
 जाती  है,  डिटेल  में  जाने  का  अधिकार  उन  को
 नहीं  है,  लेकिन  जब  रकम  सीधे  इस  तरह  से
 कनसौलिडेटिड  फण्ड  में  से  दी  जायेंगी  तो  ग्राड-
 टर  जनरल  को  कुछ  हक  हों  जाता  &  t  लेकिन

 डस  बिल  में  सचिवालय  में  जो  लोग  काम  करेंगे,
 जहां  तक  उनकी  नियुक्ति  का  सम्बन्ध  है,  वे
 सरका  अ्रफसर  ही  होंगे  तो  यह  गैर-मुनासिब
 है।  हिन्दुस्तान  के  उच्चतम  पद  पर  राष्ट्रपति
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 के  पद  पर  काम  करने  वाले  किसी  व्यक्ति  को
 सचिवालय  की  अगर  जरू  रत  है  तो  उसमें  मन्त्री
 की  नियुक्ति  के  बारे  में,  कार्यकर्त्ताश्नों  की

 नियुक्ति  के  बारे  में  या  क्लार्क  की  नियुक्ति  के
 बारे  में  उनको  ग्राम  यह  अधिकार  नहीं  होता
 है  कि  इत  सब  को  नियुक्तियां  वे  स्वयं  कर  सके
 ग्रोवर  जैसा  सूची  जनक  हो  वैसा  कर  सकें,
 तो  यह  अच्छा  नहीं  रंग।  ।  में  समझता  हूं  कि
 सरका  रो  नौकरों  को  उनकी  सेवा  में  भेजने  की
 कोई  जरूरत  नहीं  होनी  चाहिये

 कुछ  माननीय  सदस्यों  ने  कहा  है  कि  जो
 यह  कानून  में  दिया  हुया  है  कि  राष्ट्रपति  पद
 को  जो  छोड़  देगा,  चाहे  पांच  वर्ष  की  अवधि
 समाप्त  होने  पर  या  त्यागपत्र  दे  देने  की  वजह
 से,  उन्हीं  को  पेंशन  मिल  सकतो  है  ।  माननीय
 सदस्यों  ने  कहा  है  कि  इम्पीचमेंट  का  जब  कोई
 प्रस्ताव  आए  या  कानून  का  सवाल  उठाया
 जाए  जिससे  राष्ट्रपति  का  इम्पीचमेंट  किया
 जाना  हो,  तो  वैसी  सूरत  मे  कानून  या  संविधान
 के  असर  से  बचने  के  लिये  राष्ट्रपति  डिज़ाइन
 कर  सकता  है  और  यदि  वह  डिज़ाइन  करता  है
 तो  उसके  बाद  उसको  अधिकार  हो  जाएगा
 पेंशन  पाने  का  ।  ऐसी  सूरत  में  उसको  पेंशन
 मिलनी  चाहिये  या  नहीं  मिलनी  चाहिये  या
 मिलेगी  या  नहीं  मिलेगी,  अभी  मेरा  कोई
 निश्चित  मत  इस  बारे  में  नहीं  है  ।  लेकिन
 जहां  तक  मेरा  ख्याल  है  केवल  पांच  वर्ष  की
 अवधि  पूरा  करके  जो  राष्ट्रपति  रिटायर
 होगा  उसी  को  पेंशन  पाने  का  ब्र धि कार  रहेगा
 कौर  जो  त्यागपत्र  देकर  राष्ट्रपति  पद  से
 हट  जाएगा  उसको  अगर  पेंशन  दी  जाएगो  तो
 में  समझता  हूं  यह  ठीक  नहीं  होगा  |  हो
 सकता  है  कि  वह  त्यागपत्र  दो  ही  महीने  में  या
 पांच  ही  महीने  में  या  तीन  साल  के  बाद  दे  दे
 कौर  वैसी  सूरत  में  पेंशन  देना  ठीक  नहीं  होगा  |
 इसमे  मैं  समझता  हूं  संशोधन  करने  की  प्राय-
 यकता  है  ।

 श्री  बड़े  :  उपाध्यक्ष  महोदय,  जब  यह  बिल
 यहां  प्रस्तुत  किया  गया  तब  यह  हका  पैदा
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 [श्री  बडे]

 हुई  कि  जब  पहले  गवर्नर  जनरल  रिटायर

 हुए  तब  इस  बिल  को  पे  क्यों  नहीं  किया  गया
 शौर  अभी  जबकि  डा०  राजेन्द्र  प्रसाद  जी
 रिटायर  हुए  है,  तो  क्यों  प्रस्तुत  किया  जा  रहा
 है  ।  चूंकि  पहले  गवर्नर  जनरल  के  रिटायर

 होने  पर  बिल  प्रस्तुत  नहीं  किया  गया  इस  वास्ते

 हमारे  दिमागों  में  यह  शंका  उत्पन्न  हुई  कि
 डाक्टर  राजेन्द्र  प्रसाद  जी  के  वास्ते  ही  यह
 बिल  बनाया  गया  है  ।  यदि  पहले  इसको  प्रस्तुत
 कर  दिया  जाता  तो  इस  तरह  की  शंकायें  किसी
 के  मन  में  पैदा  न  होतीं  ।

 जहां  तक  राष्ट्रपति  जो  रिटायर  ह्  चुकें
 हैं,  उनका  सम्बन्ध  है,  वह  एक  महान  विभूति
 हैं,  एक  महान  नेता  हैं  -  इस  बात  को  सभी
 पार्टियां,  कम्युनिस्ट  पार्टी,  सोशलिस्ट  पार्टी,
 कांग्रेस  पार्टी,  जनसंघ  सभी  स्वीकार  करते  हे  ।
 सभी  इस  मत  के  हूँ  कि  वे  महान्‌  देशभक्त
 हैं  ।  इसका  कभी  किसी  न  विरोध  नहीं  किया
 है  और  न  ही  उनके  व्यक्तित्व  के  बारे  में  आज
 किसी  को  कोई  शक  है  ।  लेकिन  जहां  तक
 सिद्धान्त  की  बात  है,  मैं  समझता  हूं  कि  सेहरे-
 टेरियल  स्टाफ  देने  का  जो  प्रोविजन  आपने
 इस  बिल  में  रखा  हैं,  उसको  देने  से  एक  बडी-
 नरी  पेंशनर  और  राष्ट्रपति  जो  कि  पेंशन
 लेंगे  या  ले  चुके  हैं,  उनमे  श्राप  फर्क  करते  हैं  ।
 जब  एक  शभ्राडिनरी  आदमी  को  रिटायर  होन
 के  बाद  स्टाफ  नहीं  दिया  जाता  हैं  दो  राष्ट्रपति
 जो  को  ही  क्‍यों  रिटायर  होने  के  बाद  स्टाफ
 दिया  जाना  चाहिये  |  यह  चीज  में  समझता  हूं
 कि  डेमोक्रेसी  के  विरुद्ध  जाती  है  |  इसके  बारें
 में  मैंने  एक  एमेंडमेंट  दिया  है  जो  कि  लेट  दिया
 गया  हैं  1  उस  एमेंडमेंट  में  मैने  कहा  है  i=

 “Provided  that  the  benefits
 under  discussion  be  _  subject  to
 consideration  by  this  House  on  the
 retirement  of  every  President.”

 ग्राम  इस  तरह  का  प्राचीन  इस  में  कर
 दिया  जाता  तो  अच्छा  था  ।  अगर  ऐसा  कर

 |  दिया  जाए  तो  डा०  राजेन्द्र  प्रसाद  के  प्रति
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 हमारी  जो  श्रद्धा  है  वह  कायम  रह  जाएगी
 ब्रोकर  इसके  बाद  प्रत्येक  रिटायर  होने  वाले
 प्रेजीडेंट  के  बारे  मे  इस  हाउस  में  विचार  हो
 सकेगा  |

 यहां  पर  यह  भी  कहा  गया  है  कि  हमारे
 स्टेट्स  के  जो  गवर्नर  हैं,  उनको  भी  यह  सुविधा
 मिलनी  चाहिये,  मिनिस्टर्स  को  भी  मिलनी
 चाहिये  और  मैंम्बज  को  भी  मिलनी  चाहिये  ।
 इस  सब  की  म॑  बिल्कुल  भी  ताईद  नहीं  करता

 हू  ।  हम  जो  यहां  आते  है  वह  त्याग  करके  और
 लोगों  की  सेवा  करके  जाते  हैं|  हमें  कोई  भी
 पैसा  नहीं  चाहिये  हम  तो  मेहनत  करके,
 भीख  मांग  करके,  पहाड़ों  की  धूल  चाट  करके,
 लोगों  की  सेवा  करके  आते  हैं  कई  तो  हम  में
 से  बैलगाड़ियों  में  बैठने  वाले  लोग  हैं  और  कई
 ऐसे  हैं  जो  हजारों  की  प्रैक्टिस  को  छोड़  करके
 आते  हैं  ।  यदि  हमन  भी  इन  सब  सुविधाओं  की
 मांग  करना  शुरू  कर  दिया  तो  जो  भी  त्याग
 हमन  किया  है  वह  सब  बेकार  चला  जाएगा  tv
 अगर  इस  आधार  पर  इस  सुविधा  की  मांग  की
 जाती  है  कि  राष्ट्रपति  जो  रिटायर  होते  हैं,
 उनको  है,  तो  यह  उचित  नहीं  है  ।  आज  हमारे
 सामने  त्याग  की  भावना  होनी  चाहिये  ।

 में  इस  बिल  को  सपोर्ट  करता  हूं  लेकिन
 कहना  चाहता  हूं  कि  अभी  जो  राष्ट्रपति  रिटा-
 यर  हुए  हैं,  उन  तक  ही  इसकों  सीमित  रखा
 आए  कौर  जो  बाद  में  रिटायर  होने  वाले  हैं
 उनके  बारें  में  यह  हाउस  समय  समय  पर  विचार
 कर  सकता  है  ।  इतनी  ही  मेरी  विनती  है  ।

 Shrimati  Sarojini  Mahishi  (Dhar-
 war  North):  It  is  our  duty  to  uphold
 the  high  dignity  of  the  office  of  the
 elected  President  of  India.  Some  of
 our  friends  referred  personally  to
 Dr,  Rajendra  Prasad,  but  the  Bill
 refers  mainly  to  the  office  and  not  to
 the  person  or  the  individual.  No
 doubt,  Dr.  Rajendra  Prasadji  was  -a
 great  person  in  whom  there  were  a
 number  of  qualities.  One  of  the  hon.
 Members,  referring  to  the  qualities  of
 Dr.  Rajendra  Prasad,  said  they  were
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 a  matter  of  controversy.  I  do  not
 think  there  will  be  any  scope  for  con-
 troversy  in  this.  However,  admitting
 all  these  things,  his  great  virtues  and
 the  sacrifices  and  services  that  he  has
 rendered  to  the  country,  we  should
 keep  this  in  view  that  the  Bill  is
 mainly  for  the  chair  or  office  of  the
 President,  and  not  for  the  individual. असय.

 As  regards  free  medical  service  and
 ‘secretarial  assistance,  I  think  that
 cannot  be  brought  into  force  with
 retrospective  effect  in  the  case  of  the
 last  Governor-General.  So,  the  Gov-
 ernment  has  wisely  brought  in  these
 two  sub-clauses.  The  iirst  sub-clause
 says  that  the  President  for  the  re-
 mainder  of  his  life  will  be  entitled  to
 secretarial  staff  and  office  expenses,
 the  total  expenditure  on  which  shaJl
 not  exceed  Rs.  12,000  per  annum.  The
 maximum  limit  has  been  laid  down
 that  it  should  not  be  over  Rs.  12,000.
 but  the  minimum  has  not  ideen  fixed
 anywhere.  It  may  be  Rs.  2,000  or
 even  less  than  that.  The  two  items  of
 free  medical  attendance  and  secretarial
 assistance  may  not  cover  the  whole

 of  the  expenditure  that  may  be  sanc-
 tioned  by  the  House.  So,  the  two
 sub-clauses  have  been’  wisely  cons-
 tructed  by  the  Government  to  avoid
 the  possibility  of  the  Bill  being
 brought  into  force  with  retrospective
 effect.

 An  hon.  Member  said  that  Dr.
 Rajendra  Prasadji  may  write  his
 memoirs.  We  are  not  going  to  anti-
 cipate  that  he  is  going  to  render  this
 particular  service  or  that.  The  gui-
 ‘dance  of  such  great  personalities  is
 going  to  be  of  great  value  to  the  coun-
 try  in  shaping  its  destinies.  There-
 fore,  taking  into  consideration  all
 these  things,  the  Bill  has  been  right-
 ly  brought.  It  is  not  the  material
 ‘side  alone  that  we  should  look  into,
 rather  it  is  mainly  the  spirit  of  the
 Bill,  the  feeling  of  the  country  as  a
 whole  which  is  behind  this  Bill.

 Therefore  I  speak  strongly  in
 favour  of  the  Bill.  Thank  you.

 Shri  Dasaritha  De»  ‘Tripura  East):
 I  oppose  the  particular  clause  which
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 envisages  the  provision  of  money  for
 the  maintenance  of  a_  secretarial
 staff,  where  it  says  that  not  exceed-
 ing  Rs.  12,000  annually  should  be
 given  to  the  President,  apart  from  his
 annual  pension  of  Rs  15,000.  The
 other  provision  for  free  medical  treat-
 ment  I  support  from  the  humanitarian
 point  of  view,  so  that  he  may  not  find
 any  difficulty  on  account  of  illness  in
 later  life.

 As  for  this  secretarial  staff,  it  is
 something  that  is  amazing.  There  is
 one  thing  which  we  must  remember.
 We  do  not  know  what  type  of  func-
 tion  the  President  is  going  to  do  after
 his  retirement.  The  Statement  of
 Objects  and  Reasons  says:

 “A  person  hoiding  the  high
 office  of  President  has  even  after
 retirement  many  public  calls  on
 him.  It  is,  therefore,  considered
 desirable  to  provide  him  with
 secretarial  staff  and  office  ex-
 penses  out  of  public  funds.”

 This  is  the  only  reason  which  is  given
 for  supplying  the  money,  but  when
 we  consider  the  economic  standard  of
 the  common  man,  we  cannot  recom-
 mend  that  money  to  be  given.

 There  is  also  likely  to  be  another
 complication.  I  have  great  regard
 and  great  affection  also  for  Dr.  Rajen-
 dra  Prasad.  So,  I  am  not  speaking  at
 a  personal  level  and  it  should  not  be
 taken  as  such.  I  am  speaking  just  on
 principle.  If  we  keep  this  money  to
 maintain  the  secretarial  staff  of  our
 ex-President  and  help  him,  can  we
 say  that  he  will  not  form  some  politi-
 cal  parties?  The  views  and  activities
 of  such  political  parties  may  not  be
 helpful  to  the  nationa!  integration.
 they  may  not  promote  democracy  in
 to  allow  him  to  continue  this  type  of
 our  country?  Are  we  going  to  finance
 political  activity  with  the  secretarial
 staff  provided  by  the  public  ex-
 chequer?  I  do  not  say  that  the  money
 given  to  the  ex-Governor-General
 will  be  utilised  by  the  Swatantra  Party
 or  some  other  party.  I  am  not  cast-
 ing  any  aspersions  on  Shri  Rajago-
 palachari  and  I  am  sure  he  is  not
 doing  that  thing.  If  you  feel  that
 Dr.  Rajendra  Prasad  needs  such  and



 11481  President’s

 {Shri  Dasartha  Deb]
 such  money  during  his  il!  health,  give
 him  some  lump  sum.  For  God’s  sake,
 do  not  give  room  for  such  things  as
 I  mentioned  earlier.

 Mr.  Deputy  Speaker:  ‘There  is  no
 mention  of  any  name.

 Shri  Dasaratha  Deb:  That  is  why
 on  principle  I  oppose  it;  we  should  not
 spend  our  money  on  secretarial  assis-
 tance  because  that  money  may  be
 utilised  otherwise.  If  the  ex-Presi-
 dent  is  given  help  and  if  he  utilises
 it  for  good  work,  for  literary  work,  it
 is  good;  let  him  produce  some  good
 books  and  memoirs.  That  can  be  done.
 Sir,  I  have  finished.

 Shri  Gajraj  Singh  Rao  (Gurgaon):
 Sir,  the  object  of  the  Bill  is  very
 laudable.  The  President  is  the  first
 citizen  of  our  country.  He  is  raised
 to  that  position  after  a  number  of  years
 and  serves  the  whole  nation  cut  off
 from  current  politics.  Even  after  he
 retires  he  carries  certain  public  duties
 on  retirement  and  this  is  a  very
 meagre  sum  for  sucn  a  dignitary  on
 retirement  for  doing  public  service
 again  which  he  is  presumed  to  do  for
 the  rest  of  his  life.  There  is  no  ques-
 tion  of  personalities  in  it.  The  Presi-
 dent’s  office  is  there.  It  is  a  good
 fortune  that  we  have  a  very  fine  exa-
 mple  in  the  Governor-General  and  a
 very  high  and  dignified  personality  in
 our  retired  President  ard  the  other
 who  is  in  office.  ‘That  is  all  very
 good.  I  am  very  unhappy  about  the
 language  of  the  clauses.  The  object
 is  a  laudable  one  but  then  there  is  no
 grace  in  the  language.  [t  says  here:
 subject  to  any  rules  that  may  be
 made......  The  word  ‘any’  is  there.  It
 is  a  very  unhappy  drafting,  to  sav
 the  least.  Subject  to  the  rules  that
 may  be  made  in  this  behalf....That
 would  have  sufficed.  These  words
 have  been  interpreted.  But  it  say¢
 there:  subject  to  any  rules  that  may
 be  made.  It  means  that  they  may  not
 be  made.  On  the  one  hand  you  say
 they  are  the  higest  dignatries  and
 by  this  language  on  the  o:her  we  take
 away  the  grace.

 The  statement  of  Objccts  and  Re-
 asons  is  not  part  of  the  Act.  Legally
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 they  are  not  part  of  the  Act.  But
 when  there  is  a  doubt  they  certainly
 come  into  play.  That  is  the  constitu-
 tional  and  legal  position.  They  would
 be  taken  into  account  whiie  interpret-
 ing  the  meaning  of  the  Act.  In  the
 memorandum  regarding  delegated
 legislation,  it  says:  the  rules  will  pro-
 vide  for  the  staff  which  may  be  en-
 gaged  for  the  President.  For  the
 President  by  somebody  else?  There
 is  not  even  the  word  ‘by  the  Govern-
 ment’.  Suppose  somebody  says:  I
 have  engaged  this  staff  for  the  Presi-
 dent  and  so  this  staff  should  be  paid.
 Y  do  admit  again  that  the  memoran-
 dum  of  delegation  of  Powers  is  not
 part  of  the  enactment  but  when  the
 explanation  given  in  the  memorandum
 is  so  vague  and  indefinite,  what  is  to
 be  done?  We  all  welcome  the  most
 laudable  objective  and  purpose  of  this
 enactment.  But  I  would  certainly  say
 that  as  a  member  of  the  Government
 Party  I  am  sorry  the  language  in
 drafting  is  the  most  unhappy  langu-
 age;  it  should  have  been  in  proper
 language.  It  should  have  been  _  for
 the  ex-President  to  engage  his  staff;
 that  should  have  been  clearly  put  in.
 l  hope  the  hon.  Home  Minister  will
 explain  this  when  he  answers.  If
 there  is  any  difficulty  in  this  respect
 it  should  be  forthcoming  ncw  so  that
 it  could  be  helped  when  the  rules  are
 framed.

 Shri  Lal  Bahadur  Shastri:  Mr.
 Deputy-Speaker,  Sir,  I  am  thankful  to
 the  house  for  the  general  support
 they  have  lent  to  this  Bill.  Almost
 every  Member  of  the  opposite  party
 who  had  spoken  has  wholly  supported
 it  subject  to  certain  conditions  or  with
 some  reservations.  I  am  especially
 thankful  to  Shri  Dwivedy  who  has
 given  this  measure  unqualified  sup-
 port.  I  was  a  bit  surprised  to  listen
 to  the  speech  of  Shri  प्र.  N.  Mukerjee.
 He  laid  great  stress  on  simple  living
 and  he  also  referred  perhaps  to  nigh
 thinking.  Simple  living  is  undoubted-
 ly  a  good  thing.  Why  should  |  this,
 however,  come  in  this  context  from
 Shri  Hiren  Mukerjee.  I  do  not  want
 to  discuss  any  individua)]  as  such  but
 as  he  himself  referreq  to  Rajendra
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 Prasadji  I  think  it  would  be  ad-
 visable  for  me  to  say  a_  few
 words  on  that  matter.  Rajendra
 Prasadji,  as  the  House  knows,  had  in
 the  year  1920-21  a  flourishing  practice
 in  Patna  High  Court  where  he  was
 practising  and  he  was  even  then  a  pro-
 minent  man  and  a  lawyer  of  that  State.
 He  gave  up  that  flourshing  practice  and
 joined  the  non-co-opeiation  movement.
 I  know  for  a_  fact  the  amount  of
 suffering  he  had  to  undergo  during
 the  independence  struggle  and  vet  the
 carried  the  torch  of  the  battle  of  free-
 dom  till  the  end,  till  ]5th  August  947
 when  we  achieved  our  Independence.
 I  do  not  think  that  for  Rajen  Babu
 money  is  any  special  consideration.
 If  you  will  permit  me,  may  I  men-
 tion  that  the  original  salary  of  the
 President  was  Rs.  10,000  per  month?
 Rajen  Babu  reduced  it  to  perhaps
 Rs.  6,000,  then  to  Rs.  5,000  and  then
 to  Rs.  2,500—al]  these  were  voluntary
 steps—and  he  decided  not  to  take
 more  than  what  the  Ministers  get.
 He  seems  to  have  given  a  few  lakhs
 of  rupees  back  to  the  treasury.  As
 3  said,  I  am  somewhat  surprised  that
 Shri  H.  N.  Mukerjee  should  talk  about
 simple  living  in  this  context  especially
 when  he  mentioned  the  name  of  Dr.
 Rajendra  Prasad.  :

 I  very  well  admit,  and  I  am  one  of
 those  who  fully  realises  the  difference
 that  exists  between  man  and  man,
 between  people  and  people,  between
 one  class  and  the  other  in  our  pre-
 sent  society.  It  gives  me  no  satisfac-
 tion  at  all.  In  fact,  it  pinches  me  a
 good  deal  when  I  see  this  difference.
 But  how  are  we,  sitting  here  in  this
 House,  entitled  to  say  these  things?
 Of  course,  I  do  not  grudge:  if  the
 Minister  get  Rs.  2,500  or  so,  the  hon.
 Members  of  this  House  get  Rs.  400
 plus  daily  allowance,  which  may  in
 all  come  to  about  Rs  800  per  mensera.
 May  I  ask  Shri  H.  N.  Mukerjee,  how
 many  people  there  are  in  this  country
 who  get  this  much  emolument  or  who
 get  this  much  allowance?  Is  he  pre-
 pared  to  give  it  up  or  is  any  other
 hen  Member  prepared  to  do  so?  My
 hon.  friend  from  Muzaffarnagar  spoke
 so  much  about  the  poor  people.  How
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 many  men  are  there  in  his  consti-
 tuency  who  have  got.  turbans  like
 that?  How  many  people  are  there
 who  can  afford  such  sherwani  and
 other  clothes  that  he  puts  on?  So,
 why  should  they  put  this  question  in
 that  manner?  It  is  highly  unfair  and
 wrong,  and  it  is  better  that  hon.
 Members  set  better  examples  and
 then  talk  about  these  things.

 It  is  true  we  do  want  a  society  in
 which  there  should  be  equitable  dis.
 tribution  of  wealth.  We  stand  for  it.
 But  there  can  be  no  equal  distribu-
 tion  of  wealth.  It  is  not  possible  even
 in  Russia,  and  Shri  H.  N.  Mukerjee
 speaks  about  small  wages  and  lower
 wages.  But  he  has  to  realise  the  fact
 that  we  have  not  yet  been  able  to
 create  a  society  in  which,  not  to  speak
 of  equal  wages,  even  an  equitable
 distribution  has  been  possible  so  far.
 But  we  are  trying  to  go  in  that  direc-
 tion  and  bring  about  a  radical  change
 in  our  present  social  order.

 Shri  H.  N.  Mukerjee  referred  to  the
 question  of  pensions  and  the  Bharat
 Pensioners’  Samaj.  I  am  surprised
 that  he  should  mention  it  in  this  con-
 nection.  Yet,  we  know  that  similar
 cases  and  such  matters  are  coming  up
 One  after  the  other  to  the  Govern-
 ment.  Very  recently,  a  representa-
 tion  of  the  Bharat  Pensioners’  Samaj
 was  forwarded  to  me  and  a  copy  also
 came  to  me  direct  from  the  Prime
 Minister.  I  immediately  looked  into
 it  and  I  have  made  my  own  recom-
 mendations.  I  myself  felt  that  some-
 thing  has  to  be  done  for  the  pension-
 crs.  Conditions  have  changed.  Prices
 have  gone  up.  In  these  circumstan-
 ces,  if  possible,  something  should  be
 done  for  the  Government  pension-
 ers.  We  in  the  Home  Ministry  have
 considered  over  the  matter.  We  have
 not  finalised  it,  yet  we  are  in  the
 process  of  thinking  over  or  consider-
 ing  it.  We  have  taken  it  up  with  the
 Finance  Ministry,  I  have  had  talks
 directly  with  the  Finance  Minister
 also.

 In  regard  to  medical  aid  for  pen-
 sioners,  for  all  the  retired  employees
 of  the  Central  Government  who  live
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 in  Delhi,  we  have  already  passed
 orders  that  they  will  be  included
 under  the  contributory  health  service
 scheme.  That  is,  they  will  be  able  to
 get  the  same  facility  as  the  employees
 working  in  the  Government  get  just
 at  present.

 So,  it  is  not  correct  to  say  that  we
 do  not  think  of  the  smaller  people  or
 of  those  who  are  the  weaker  elements
 in  society.  It  is  not  correct.  As  ]
 have  just  now  referred  to  Government
 pensioners,  the  House  can  very  well
 judge  how  we  deal  with  these  matters
 when  they  come  to  our  notice.  It
 does  not  make  any  difference  for  us
 whether  a  proposal  concerns  a  big
 man  or  an  ex-President  or  an  ex-
 Minister.  These  things  arc  small
 things  and  I  am  really  amazed  some-
 times  when  this  narrow  approach  is
 exhibited  in  this  House.  One  could
 criticise,  but,  as  I  said,  I  was  amazed
 to  listen  to  the  speech  of  the  hon.
 Member  from  Muzaffarnagar,  and
 partly  it  gave  me  great  surprise  that
 certain  observations  should  have
 come  in  that  manner  from  Shri  H.  N.
 Mukerjee  who  is  such  a  highly  edu.
 cated  and  scholarly  person.  Of  course,
 Shri  मर.  N.  Mukerjee  is  not  here  now.
 and  therefore,  it  may  not  be  proper

 Shri  Nambiar  (Tiruchirapalli):  Shri
 H.  N.  Mukerjee  made  the  point  as  a
 matter  of  principle;  it  was  not  the
 question  of  his  narrowness  nor  the
 broad-based  ideologies  of  the  Con-
 gress.  That  may  be  understood.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Lal  Bahadur  Shastri:  It  is  not
 a  question  of  ideology.  I  have  already
 dealt  with  the  point.  Therefore,  I
 shall  not  go  into  that  again.

 It  is  said  that  the  amount  should
 be  increased.  Some  of  the  hon.  Mem-
 bers,  with  the  best  of  intentions
 possible,  have  suggested  that  we
 should,  in  this  Bill,  provided  for
 Rs.  12,000  more  to  be  kept  at  the  dis-
 posal  of  the  ex-President.  Even  Shri
 Surendranath  Dwivedy  has  supported
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 it.  Shri  Sinhasan  Singh  has  said  it.
 Shri  A.  C.  Guha  also  mentioned  it.
 It  is  all  right  from  the  point  of  view
 which  the  hon.  Members  have  men-
 tioned.  But  we  do  not  want  to  give
 an  impression  that  we  want  to
 increase  the  emoluments  of  the  ex-
 President.  I  should  not  mention
 names,  but  personally  I  have  no  doubt
 that  our  ex-President  himself  will  not
 agree  with  this.  Shri  Guha  said  that
 Rajen  Babu  deserves  a  special  recog-
 nition.  He  does.  There  is  no  doubt
 about  it.  He  is  perhaps  among  the
 dozen  of  our  top  leadcrs,  old  guards,
 who  will  always  be  remembered  in
 history.  Yet,  I  am  quite  sure  that
 Rajen  Babu  wil]  never  accept  any-
 thing  if  a  distinction  is  made  in  his
 case,  if  a  particular  facility  or  con.
 venience  is  provided  only  to  him  and
 not  to  succeeding  Presidents.  There-
 fore,  that  question  does  not  arise,
 namely,  the  point  raised  by
 Shri  Guha.  And  I  do  not  also  think
 that  the  ex-President  and  the  last
 Governor-General  will  agree  with  this
 position:  that  an  impression  should  go
 round  in  the  country  that  the  amounts
 ov  the  emoluments  have  been  in  an
 indirect  manner  increased.  I  have  no
 doubt  that  the  Members  of  the  com-
 rmunist  party,  in  the  way  in  which
 they  have  spoken,  would  interpret  in
 that  way.  Even  Shri  Bade  spoke  in
 the  same  strain.  At  least,  my  hon.
 friend  from  Muzaffarnagar  will  say,
 “Look.  the  Government  is  trying  to
 increase  the  emoluments  of  the  ex-
 President  in  an  indirect  manner.  It
 iy  placing  another  Rs.  12,000  per
 annum  at  his  disposal”.  So,  we  do
 not  want  to  do  any  such  thing.  There-
 fore,  we  have.  said  that  medical
 attendance  will  be  free  and  Rs.  12,000
 will  be  given  for  secretarial  assist-
 ance.  In  regard  to  medical  attend-
 ance,  of  course  the  doctors  will  be
 available

 Dr.  M.  S.  Aney  (Nagpur):  Rs.  12,009,
 is  not  given  to  the  ex-President.  That
 amount  is  provideq  to  maintain  the
 staff  of  the  ex-President.  You  are
 not  giving  that  amount  to  the  ex-
 President
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 Shri  Lal  Bahadur  Shastri:  I  do  not
 quite  follow.  It  is  being  given  for  a
 special  purpose.  Rs.  15,000  per  annum
 was  the  pension  sanctioned  in  the
 original  President’s  Pension  Act.  Now
 we  are  adding  to  that  Rs.  12,000  per
 annum  for  a  special  purpose,  i.e.  for
 secretarial  assistance.  We  wanted  to
 make  it  clear  and  so  we  have  pro-
 vided  it  accordingly  in  the  Bill.

 Of  course,  private  doctors,  etc.  will
 be  available.  Even  today  many  doctors
 have  offered  their  services  and  will
 offer  their  services  for  the  ex.
 President  in  future.  The  amount  of
 the  Government  will  thereby  be
 reduced  in  case  honorary  services  are
 offered  to  the  President.  But  we
 should  not  leave  the  retiring  Presi-
 dent  at  the  mercy  of  anybody.

 Secondly,  I  do  not  know—perhaps
 Shri  Mukerjece  talked  of  some  dan  or
 something  like  that,  ie.  help  from
 others.  But  I  do  not  believe  he  will
 like  that  capitalists  should  go  to  the
 help  of  retiring  Presidents  or  they
 should  give  some  contribution  towards
 these  things.  You  just  consider  as  to
 what  you  can  provide  within
 Xs.  12,000  per  annum  for  secretarial
 assistance,  there  has  to  be  a  private
 secretary,  which  will  not  cost  the
 President  less  than  Rs.  500  per  month.
 It  would  be  a  very  small  salary  and
 I  do  not  think  you  can  get  a  really
 good  hand  on  Rs.  500,  but  with  provid-
 ing  Rs.  500  for  a  private  sccretary,
 Rs.  300  for  a  stenographer  and  Rs.  200
 or  Rs.  50  for  a  clerk,  what  remains?
 He  will  not  have  enough  money  for
 stationery,  postage  and  other  things.
 So,  we  have  been  in  fact  to  some
 extent  miserly,  but  we  were  careful
 znd  we  did  not  want  to  come  up  with
 a  proposal,  which  might  be  considered
 to  be  on  the  high  side  by  this  House.

 I  also  do  not  agree  with  Shri  Guha
 when  he  said  that  he  felt  depressed
 that  the  old  giants  are  passing  away
 and  small  people  like  me  or  others
 will  take  their  place,  who  are  smaller
 men.  It  is  true  that  these  giants  had
 a  special  glamour,  because  they  are
 not  merely  Prime  Ministers  or  Presi-
 dents,  but  they  have  a  past;  they  are
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 the  national  heroes  of  our  country;
 they  have  led  the  national  struggle.
 No  future  generation  will  get  that
 opportunity,  unless  something  very
 specia]  or  extraordinary  happens.  But
 I  have  no  doubt  that  our  younger
 people  who  will  come  up,  may  not
 have  that  glamour,  yet  they  will
 be  able,  comptent  people  and  they
 will  be  discharging  their  duties,
 I  have  no  doubt,  to  the  satisfaction
 of  the  Parliament  as  well  as  to  the
 country  as  a  whole.  So,  it  is  only
 but  necessary  that  we  should  make  it
 a  general  rule  and  not  provide  for
 any  special  or  particular  person.

 In  regard  to  one  matter,  there  has
 been  some  general  agreement.  Shri
 Trivedi,  Shri  Sinhasan  Singh,  Shri
 Surendranath  Dwivedy  and  perhaps
 Shri  More  have  all  said  that  this
 amount  should  be  kept  at  the  disposal
 of  the  ex-President.  The  talk  about
 rules  is  not  generally  liked  by  hon.
 Members  who  have  referred  to  it.  I
 wish  to  make  one  or  two  things  clear.
 Of  course,  this  will  be  subject  to
 rules,  but  no  doubt  we  want  to  give
 the  fullest  discretion  to  the  ex-
 President  in  this  matter.  If  he  wants
 to  appoint  a  Government  servant,
 there  should  be  no  objection  to  it.  If
 he  wants  to  appoint  a  private  person,
 he  can  certainly  do  that.  Suppose  the
 ex-President  wants  to  take  a  steno-
 grapher,  who  is  working  in  the  Bihar
 Secretariat  or  in  the  Government  of
 India  Secretariat,  why  should  we  have
 any  objection  to  offering  that  steno-
 grapher  to  the  ex-President?  In  case
 he  does  not  want  to  appoint  a  Gov-
 ernment  servant  and  wants  to  appoint
 somebody  else,  he  will  be  completely
 free  to  do  so.

 5.47  hrs.

 [Mr.  SPEAKER  in  the  Chair]
 It  was  asked,  how  can  a  Govern-

 ment  servant  be  associated  with  the
 ex-President  if  he  happens  to  take
 part  in  political  work?  There  also,
 we  have  to  give  complete  freedom  to
 the  ex-Presidents  and  they  can  take
 part  in  any  activities  they  like.  But
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 the  Government  servant  is  not
 expected  to  associate  himself  with
 the  political  work  of  the  ex-President.
 Even  the  Ministers  are  doing  political
 work  and  yet’  their  personal  staff,
 which  sometimes  they  get  from  out-
 side  and  not  from  the  _  secretariat,
 have  no  business  to  be  connected  or
 concerned  with  any  kind  of  political
 work.

 I  must  pay  a  tribute  to  our  staff.
 व  am  not  talking  of  the  higher  officials,
 but  I  am  talking  of  my  own  P.A,,
 Additional  P.A.  and  so  on.  It  is  really
 surprising  to  see  the  code  of  conduct
 they  have  framed  for  themselves  and
 the  way  they  bchave.  I  have  seen
 them  as  Minister  and  as  non-Minister.
 I  resigned  as  Railway  Minister  and
 the  very  staff  which  was  working
 with  me  went  over  to  my  successor.
 I  saw  the  same  staff  talking  to  me,
 with  what  care,  precaution  and  reser-
 vation!  Not  a  word  of  complaint  or
 criticism  or  disclosing  anything  came
 from  these  staff.  I  am  _  talking  of
 stenos,  P.As.  etc.  This  is  the  conduct
 which  Government  servants  have  to
 adopt  in  practice.  Therefore,  I  do
 not  attach  much  importance  to  the
 suggestion  that  if  a  Government  ser-
 vant  works  with  the  ex-President  or
 ex-Governor  General,  he  will  be
 associating  himself  with  political
 work.  After  all,  if  the  ex-President
 or  ex-Governor  General  holds  a  parti-
 cular  view,  he  is  entitled  to  it;  he  is
 free  to  do  so.  We  will  be  acting
 against  democratic  principles  if  merely
 for  the  sake  of  views,  we  want  to
 impose  any  special  restriction.

 The  rules  will  be  carefully  prepared
 by  us.  As  TI  said,  our  general  princi-
 ple  would  be  that  we  should  give  as
 much  freedom  to  the  ex-President  in
 this  matter  as  possible.  He  can  appoint
 anybody  he  likes  and  fix  any  salary
 he  likes.  The  point  in  which  the
 Auditor  General  may  be  _  interested
 would  be  that  this  sum  of  Rs.  12,000
 per  annum  goes  to  the  President.
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 There  is  nothing  further  to  be  probed
 into.  We  have  nothing  like  that  in
 our  minds  and  while  we  are  framing
 the  rules,  we  will  take  care  of  these
 things.

 I  do  not  want  to  take  more  time  of
 the  House.  I  am  sorry  I  cannot
 answer  to  the  points  raised  by  my
 friend,  Shri  5.  S.  More.  It  is  a  matter
 in  which,  I  hope,  every  Member  of
 this  House  was  interested,  and  the
 cheer  he  received  and  the  ovation  he
 got  was  a  clear  indication  of  that
 fact.  I  have  all  my  sympathies  for
 political  workers.  I  also  belong  to
 the  same  category.  But,  for  the  time
 being,  I  think,  we  may  not  be  able  to
 think  in  those  terms.  Of  course,  it
 al]  depends  upon  the  general  condi-
 tions  of  the  country.

 Shri  A.  C.  Guha:  There  is  a  non-
 official  Bill  pending  on  that  subject.

 Shri  Lal  Bahadur  Shastri:  In  the
 United  States  of  America,  of  course,
 Senators  and  Congressmen  have  very
 special  facilities.  They  get  a  good
 deal  of  amount  for  secretarial  assist-
 ance.  However,  as  I  said  in  the  very
 beginning,  we  cannot  compete  with
 countries  like  the  United  States  of
 America.  But  nothing  is  ruled  out.
 The  House  is  supreme  and  the  House
 can  legislate  on  any  lines  it  likes.
 However,  it  will  be  for  you  to  con-
 sider  the  propriety  of  it  and  the
 general  need  for  it.

 Sir,  I  have  nothing  more  to  add.  I
 would  still  like  to  appeal  to  hon.
 Members  of  this  House  that  without
 moving  any  amendment  this  Bill
 might  be  agreed  to.

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  to  amend  the

 President’s  Pension  Act,  95l,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  We  shall  now  take

 the  Bill  clause  by  clause.  Does  any
 hon.  Member  want  to  move  any
 amendment?
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 Shri  Dasaratha  Deb:  I  want  to  move
 my  amendment.

 Mr.  Speaker:  There  is  amendment
 No.  ]  to  clause  2  by  Shri  Dasaratha
 Deb  and  there  is  one  to  clause  4  by
 Shri  Siddananjappa.

 Shri  Sinhasan  Singh:  There  is  my
 amendment  also.

 Mr.  Speaker:  He  gave  it  only  today.
 Thercfore,  that  was  not  in  time.

 Shri  Sinhasan  Singh:  I  gave  it
 before  the  Bill  was  moved.

 Mr.  Speaker:  Amendments  have  to
 ke  sent  a  day  earlier.  The  Bill  was
 on  the  Order  Paper.  He  ought  to
 have  sent  it  carlier.
 Clause  2  —(Amendment  of  Section  2)

 Shri  Dasaratha  Deb:  Sir,  I  beg  to
 move:

 Page  l,—
 omit  lines  5  to  171).

 They  read:

 “(a)  to  secretarial  staff  and
 office  expenses,  the  total  expendi-
 ture  on  which  shall  not  exceed
 twelve  thousand  rupees  per
 annum;  and”

 Sir,  in  the  general  discussion  I  have
 already  explaineq  the  reasons  and  I
 do  not  want  to  add  anything  morc  to
 that.

 Mr.  Speaker:  This  amendment  is
 before  the  House.

 Shri  Nambiar:  Sir,  I  may  be  per-
 raitted  to  give  a  small  clarification  of
 eur  stand  with  regard  to  our  opposi-
 tion  to  this  move.  In  clause  3  of  the
 Fill  it  is  said:

 “In  section  4  of  the  principal
 Act,  for  the  word  ‘pension’,  the
 word  ‘sum’  shall  be  substituted.”

 Therefore,  the  very  purpose  or  the
 very  objective  of  granting  a  pension
 to  the  President  is  denied  by  this
 amending  Bill.  The  Act  says  that  it
 is  the  President’s  Pension  Act.  After
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 the  passing  of  this  Bill  it  will  no  more
 be  a  President’s  Pension  Act  but  it
 will  be  “President’s  Sum  Act”.  Here
 the  wording  is  that  instead  of  the
 word  “pension”,  the  word  “sum”  has
 to  be  substituted.  That  means,  after
 the  passing  of  this  Bill  our  ex-
 President  will  not  be  getting  any  pen-
 sion  from  the  Government  sources  but
 he  will  be  getting  a  sum  which  may
 be  equal  to  any  amount.  Therefore,
 the  purpose  of  the  original  Act  to
 grant  pension  to  the  ex-President  is
 done  away  with.  As  such,  in  princi-
 ple,  apart  from  the  fact  that  we  are
 not  in  a  position  to  give  any  more
 uwmount  to  the  ex-President  consider-
 ing  the  genera]  standard  and_  status
 of  the  people  here—it  is  not  because
 we  have  any  ill-will  towards  the  ex-
 President  or  the  ex-Governor-
 General—we  oppose  this  because  the
 very  purpose  is  defeated.

 The  next  thing  that  I  want  to  sub-
 nit  is  that  in  clause  2(b)  it  is  said:

 “(b)  to  medical  attendance  and
 treatment,  free  of  charge.”

 In  the  original  Act  also  there  is  the
 provision  for  medical  care  and  treat.
 ment.  Here  they  change  the  words
 from  ‘medical  care’  to  “medical
 attendance”.  That  makes  practically
 no  change  in  the  spirit  or  the  pur-
 pose.  We  do  not’  understand  why
 they  have  brought  in  this  amendment.

 Therefore,  in  conclusion,  taking  the
 Bill  as  a  whole,  we  find  that  the  very
 idea  of  granting  a  pension  and  giving
 medical  care  and  treatment  is  done
 away  with  and  a  new  conception  is
 brought  in  saying  that  the  ex-
 President  should  be  given  a  sum  in
 the  name  of  personal  expenditure  and
 a  sum  in  the  name  of  his  secretariat.
 This  is  a  new  innovation,  a  new  con-
 ception,  which  we  oppose.  We  say
 that  if  at  all  the  pension  is  to  be
 given  we  can  give  it.  Therefore,  tne
 criginal  Act  should  stand  which
 grants  pension.  If  you  want  to
 increase  that,  we  can  understand  the
 needs  of  the  ex-President  to  have
 more  money.  We  have  no  objection
 to  that.
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 {Shri  Nambiar]
 Therefore,  in  principle  und  in  word-

 ing  we  oppose  the  Bill  and  the  clauses.
 At  the  same  time,  we  wish  to  reitc.
 rate  the  point  that  we  have  all  the
 respect  for  the  ex-President,  and  also
 the  ex-Governor-General  though  he
 changed  his  political  understanding
 and  political  label  afterwards.

 With  these  words,  Sir,  I  oppose  the
 Bill  and  the  clauses.

 Shri  Lal  Bahadur  Shastri:  Sir,  I
 have  nothing  much  to  add.  I  have
 already  said  what  I  had  to  say.  I  am
 surprised  at  the  interpretation  that
 the  hon.  Member  just  now  gave  to
 the  provisions  of  this  Bill.  He  objects
 to  our  using  the  words  ‘medical  at-
 tendance  and  treatment’.  Medical  at-
 tendance  and  treatment  means  >  that
 the  President  can  go  to  a  hospital  or
 he  may  require  attendance  in  a  varti-
 cular  place.  All  these  things  will  be
 covered  by  this.  It  means  nothing
 else,  in  a  broad  way,  than  providing
 the  necessary  medical  treatment  and
 medical  facilities.

 As  regards  the  word  “sum”,  he  him-
 self  will  realise  that  now  there  is
 something  else  besides  pension.  For-
 merly  it  was  only  pension  and  there-
 fore  in  the  original  Act  the  word
 “pension”  only  was  there.  In  section
 4  it  is  said:

 “Any  pension  payable  under
 this  Act  shall  be  charged  on  the
 Consolidated  Fund  of  India.”

 There  it  is  only  pension.  Now
 Rs.  15,000  per  annum  will  be  given  as
 pension  and  Rs.  12,000.  will  be  given
 for  secretarial  assistance.  Therefore,
 naturally,  in  the  opinion  of  legal  ex-
 perts,  the  word  “pension”  alone  can-
 not  be  there  and  the  word  “sum”  will
 have  to  be  substituted.  It  will  remain
 the  President’s  Pension  Act  and  it  will
 still  be  called  by  the  sane  name.

 Shri  Nambiar:  Is  jt  possible  legally
 to  call  it  a  Pension  Act  when  there  is
 no  pension  given?  It  stands  to  no
 reason,

 JUNE  18,  962  Pension  (Amendment)
 Bill

 77494

 Mr.  Speaker:  There  is  nothing  ille-
 gal.

 Shri  Lal  Bahadur  Shastri;  It  can  de-
 finitely  be.  There  is  no  doubt  on
 that  point.  It  is  sought  to  be  amended.
 The  amendment  is:

 “In  section  4  of  the  principal
 Act,  for  the  word  ‘seasion’,  the
 word  ‘sum’  shall  be  substituted.”

 Therefore,  it  is  quite  obvious.  Per-
 haps  he  wanted  to  raise  some  objection.
 That  is,  of  course,  part  of  his  nature,
 and  that  is  why  he  has  come  up  with
 these  criticisms.  I  am  sorry  I  do  not
 attach  any  importanre  to  them.

 46  hrs.

 Shri  Nambiar:  No,  Sir.  Sir,  I  seek
 a  clarification  through  you.  There  is
 no  provision  of  any  pension,  after
 this  Bill  is  passed,  in  the  body  of  the
 Act.  But  the  Act  will  remain  as  the
 President’s  Pension  Act.  How  do  they
 go  together?  I  am  not  raising  an  ob-
 jection  simply  for  the  sanc  of  ob-
 jection.

 Mr.  Speaker:  That  is  right.  But
 pension  is  also  one  part  of  it,  and
 there  are  other  sums  that  are  being
 added  to  that.  Therefore,  there  is
 nothing  illegal  in  calling  it  the  Pensions
 Act.  That  is  what  I  think.  I  am  put-
 ting  the  amendment.

 Amendment  No.  l  was  put  and  ne.
 gatived.

 Mr.  Speaker:  The  question  js:
 “That  clause  2  stand  part  of  the

 Bill”.
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Clause  3  was  added  to  the  Bill.

 Clause  4.—(Insertion  of  new  section
 5).

 Shri  Siddananjappa  (Hassar):  My
 amendment  No.  2  consists  of  two
 parts.  Unfortunately,  the  printed
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 copy  of  the  amendment  has  omitted  the
 first  part  ang  has  incorporated  only
 the  secong  part.  I  beg  to  move:

 (i)  Page  2,  line  7  for  “5”  substitute
 “5  1)”.

 (ii)  Page  2,  after  line  9,  add:

 (2)  The  Centra}  Government
 shall  cause  every  rule  made  under
 this  Act  to  be  laid  as  soon  as  may
 be  after  it  is  made  before  each
 House  of  Parliament,  while  it  is  in
 session  for  a  total  period  of  thirty
 days,  which  may  be  comprised  in
 one  session  or  in’  two  successive
 sessions,  and  if  before  the  expiry
 of  the  session,  in  which  it  is  so
 laid  or  the  session  immediately
 following,  both  Houses  agree  in
 making  any  modification  in  the
 rule  or  both  Houses  agree,  that  the
 rule  should  not  be  made,  that  rule
 shall  thereafter  have  effect,  only
 in  such  modified  form  or  be  of  no
 effect,  as  the  case  may  be,  so  how-
 ever  that  any  such  modification  or
 annulment  shall  be  without  pre-
 judice  to  the  validity  of  any  thing
 previously  done  under  that  7zule.”
 (2).

 As  you  are  aware,  Sir,  in  al;  revent  en-
 actments  of  Parliament,  in  which  Gov-
 ernment  takes  upon  itself  the  power
 to  make  rules,  a  similar  provision  has
 been  incorporated.  In  this  case  also,
 Government  ig  taking  power  upon
 itself  to  make  rules.  So,  to  be  in  con-
 formity  with  the  pattern  we  have  been
 following,  I  think  it  is  necessary  and
 also  desirable  that  we  should  have  a
 provision  like  this.  Hence  my  amend-
 ment,  and  I  hope  Government  will
 accept  it.

 Shri  Lal  Bahadur  Shastri:  I  am  sor-
 ry  the  hon.  Member  was  not  present
 in  the  House  when  this  Bill  was  being
 discussed.  If  he  had  been  present,  he
 would  have  sensed  the  feelings  of  the
 Members  of  this  House  agnd.:  perhaps,
 he  would  not  have  liked  to  move  his
 amendment.  Since  he  was  not  here,
 he  does  not  know  that  the  consensus
 of  opinion  in  this  House  was  that  this
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 amount  of  Rs.  12,000  per  annum  should
 be  placed  at  the  disposal  of  the  Presi-
 dent,  no  rules  35  such  should  be  fram-
 eq  and  that  it  should  fined  a  place  in
 the  Act  itself.  That  was  the  general
 sense  of  the  House.  Now,  if  the  hon.
 Member  comes  forward  with  this
 amendment,  it  would  in  fact  be  going
 against  the  wishes  that  were  expres-
 sed  in  this  House.

 It  is  a  small  matter  and  the  rules
 will  be  framed.  As  I  said,  the  con-
 venience  of  the  President  also  will
 have  to  be  taken  into  cunsideration.
 So,  I  do  not  think  all  this  parapher-
 nalia  is  needed  in  this  Bill.  There-
 fore,  I  would  request  the  hon.  Member
 to  withdraw  his  amendment.

 Mr.  Speaker:  Does  he  want  to  with-
 draw  his  amendment?

 Shri  Siddananjappa:  ४९5,  I  an:  pre-
 pared  to  withdraw  it  if  the  House
 has  no  objection.
 Amendment  No,  2  was,  by  leave,

 withdrawn
 Mr.  Speaker:  The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and
 the  Long  Title  were  added  to  the
 Bill.

 Shri  Lal  Bahadur  Shastri:  |  move:
 “That  the  Bill  be  passed”.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 6.05  brs.
 MOTION  RE:  RAILWAY  ACCIDENTS

 Mr.  Speaker:  The  xHlouse  will  now
 take  up  the  motion  to  be  moved  by
 Shri  Nath  Pai  regarding  railway  acci-
 dents.
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 Shri  Nath  Pai  (Rajapur):  Mr.
 Speaker,  I  beg  to  move:

 “That  the  situation  arising  out  of
 recent  series  of  accidents  on  the
 railways  including  the  accident  to
 the  Poona-Bangalore  Express
 involving  loss  of  life  and  property,
 be  taken  into  consideration.”

 Mr.  Speaker,  an  accident  has  been
 defined  in  legal  terms  as  scmething
 which  a  legitimate  clegree  of  care,
 precaution  and  di‘igence  cannot  pre-
 vent,  but  if  we  take  into  consideration
 the  frequency  and  regularity  with
 which  accidents  are  taking  place  on
 the  Indian  railways,  I  think  it  will  be
 a  little  exaggeration  to  describe  these
 tragedies  as  mere  accidents.  We  may
 not  be  successful  in  improving  the
 regularity  of  the  arrival  and  departure
 of  our  trains  but,  certainly,  we  are
 fulfilling  the  average  quota  of  accidents
 which  have  been  taking  place  in  this
 country  on  our  railways  since  1939,
 There  seems  to  be  an  inexorable  re-
 gularity  with  which  the  accidents  are
 taking  place.  There  is  a  dismal  re-
 cord  of  accidents  since  our  ncw  Minis-
 ter  took  over.  Our  sympathies  go  to
 him  and  we  realise  that  he  cannot  be,
 as  yet,  held  responsible  for  what  is
 happening  but,  none  the  less,  one  notes
 this  tragic  fact.

 Before  I  take  into  consideration  cer-
 tain  other  aspects,  I  should  like  to
 draw  the  attention  of  the  House  to
 this  gloomy  picture.  The  House  as-
 sembled  on  the  ]6th  and  we  were  be-
 ginning  to  take  oath  and  we  took  our
 papers  ang  found  that  a  scrious  acci-
 dent  had  taken  place  on  one  of  the  rail-
 ways.  This  has  been  the  pattern  right
 up  to  date.  I  have  found  with  such
 material  as  we  could  collect  that  as
 many  as  22  serious  accidents  have
 taken  place  during  this  period,  that  is,
 from  the  360  of  April  to  the  l8th
 of  June.  In  less  than  seven  weeks  74
 lives  were  lost  on  the  Indian  railways.
 The  number  of  injured  runs  into
 hundreds  and  the  loss  of  property  has
 yet  to  be  ascertained,  and  this  is  not
 something  peculiar  that  is  happening
 this  year;  this  has  been  the  pattern
 every  year.
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 I  would  like  to  draw  the  Minister’s
 attention  to  a  survey  that  was  con.
 ducted  in  1961.  During  the  first  six
 months,  there  were  as  many  as  1,883
 accidents.  Earlier,  when  ट  country
 Was  vexed  with  the  growing  spectacle
 of  these  accidents,  a  committee  was
 appointed  in  1954,  which  is  now  known
 as  the  Shahnawaz  Committee.  That
 Committee,  in  its  summing  up,  had
 pointed  out  that,  on  an  average,  we
 were  having  accidents  which  are  re-
 corded,  accidents  which  are  taken  note
 of,  accidents  which  disturb  the  public
 conscience  and,  therefore,  force  the
 hands  of  the  railway  administration  to
 look  into—because,  the  number  of
 minor  accidents  waich  are  glossed
 over,  which  are  ignored,  which  are
 never  recorded,  they  run  into  bigger
 figures;  here  I  want  to  draw  attention
 to  the  fact  that  from  Ist  January,  953
 to  l0th  January,  954  there  were  as
 many  ag  3,282  accidents  ju:t  in  one
 year—about  3,500  to  4,000  such  acci-
 dents  of  a  serious  type  are  taking
 place  every  year.  I  think  we  seen  to
 be  keeping  up  the  record.

 Now,  what  is  the  reason  for  this?
 Normally,  whenever  they  are  confront-
 ed  with  a  serious  tragedy,  like  the  one
 that  recently  took  place  at  Dhanbad  or
 Jaipur,  because  of  pressure  of  Parlia-
 ment  and  public  opinion  and  strong
 criticism  in  the  press,  they  come  and
 announce  the  formation  of  a  committee
 or  an  inquiry.  We  also  heard  the
 announcement  that  a  Committce  has
 been  appointed  under  Pandit  Kunzru.
 Only,  one  does  not  as  yet  know  what
 progress  that  committee  has  made.
 Now  ang  then,  even  an  inquiry  is
 ordered  and,  later  on,  its  gloomy  find-
 ings  are  placed  on  tha  Table  uf  the
 House.  But  I  should  like  4०  submit
 to  the  House  that  the  malady  is  in-
 deed  very  deep-rooted.  Unless  we
 are  prepared  to  go  in'o  the  causes  the
 one  certainty  we  can  ent2rtain  ४००५६
 the  performance  of  our  Railways  is
 that  the  number  of  accidents  and  their
 frequency  is  likely  to  increase.  The
 Railway  fail  as  they  diq  fail  in  the
 Second  Plan  period.  I  rersember  that
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 he  had  contradicted  my  figure,  but  ३
 hhave  come  enquipped  with  the  figure.
 The  Railway  had  failed  during  the
 Second  Plan  period  to  move  that  am
 ount  of  goods  which  it  was  expected  to
 move.  I  am  not  qute  sure,  "90King  at
 its  performance  today,  if  particuiarly
 in  the  movement  of  strategic  goods,
 like,  steel,  iron  and  coal,  which  is
 causing  serious  bottlenecks  in  wide
 sections  of  industry,  any  imiprovernent
 would  come  about.  Oniy  yesterday
 we  read  repo;'ts  of  a  conference  which
 was  held  under  the  .egis  of  the  Chicf
 Minister  of  Uttar  Prodeésa  to  look  into
 these  bottlenecks  and  if  some  remedies
 could  be  suggested  to  move  coal.  I  do
 not  know  if  any  improvement  would
 come  about.  I  should  like  to  pray
 that  the  new  hon.  Min‘ster  succecds
 and  the  improvement  comes  about.
 But  one  thing  that  we  wil)  Le  succeed-
 ing  in  is  in  maintaining  the  record
 of  these  accidents  unless  these  causes
 which  are  well  known  ac:  removed.
 It  is  not  a  mystery.  A  railway  acci-
 dent  in  very  few  cases  js  something,
 that  cannot  be  avoided.  In  our  ccuntry
 the  majority  of  accidents  as  committee
 after  committee  has  told  this  country
 are  such  which  a  reasonable  degree
 of  care,  precaution,  diligenc2  and  con-
 sciousness  of  duty  woulg  have  pre-
 vented.  It  is  this  failure  ta  exercise
 this  caution  and  this  degree  of  care
 and  attention  which  is  causing  ‘hese
 accidents.

 I  will  be  taking  now  one  of  the  very
 important  causes  of  these  accidents.
 Let  us  take  track  maintenance  in  this
 country.  Very  proudly  «hey  say  that
 the  Railways  have  done  a  brilliant  job
 of  work  and  then  they  quote  the  cer-
 tificates  distributed  and  dished  out  by
 experts.  These  experts’  certificates  are
 a  little  sickening  because  they  are  a
 combination  of  a  condescension  and
 ignorance  about  the  conditions  in  India.
 When  they  come  they  come  with  the
 idea  that  this  is  a  country  of  Maharajas
 and  snake-charmers.  They  are  bewil-
 dered  by  the  spectacle  of  trains  moving
 driven  by  Indian  hands  and  of  course
 they  are  ready  to  give  you  any  certifi-
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 cate  because  they  come  with  this  kind
 of  deepseated  prejudice  and  ignorance.
 There  is  condescension  in  those  cer-
 tificates.  When  we  are  to'q  that  the
 performance  of  the  Indian  Railways
 is  among  the  best  in  the  world,  I  should
 beg  of  the  Cabinet  Ministers  not  to
 dish  out  and  not  to  go  ro.ind  for  these
 labels  and  certificates  because  rarely
 the  Railways  come  jn  for  some  kind  of
 criticism.  We  are  rem‘ded  of  the
 certificate  given  by  the  te2m  of  the
 World  Bank,  by  the  team  which  came
 from  Switzerland  or  the  United
 Kingdom  and  who-not  an@  what-not.
 I  shoulg  therefore  plead  with  them  not
 to  place  such  a  high  premium  in  the
 light  of  our  experience,  of  what  we
 experience  every  day  ourselves,  on
 certificates  given  by  guests  who  come
 here  because,  firstly,  ignocance  and
 then  perhaps  politeness  demands  that
 they  do  not  say  very  harsh  truths.

 Having  said  this,  let  me  now  point
 out  something  for  the  considcration  cf
 the  hon.  Minister.  What  is  the  con-
 dition  of  our  track?  What  is  the  con-
 dition  of  the  rail?  Whst  is  *he  con-
 dition  of  the  bridges?  What  is  the
 condition  of  the  sleepers?  it  will  not
 be  an  exaggeration  to  say  that  we
 have  a  spectacle,  as  earii2r  an  hon.
 Member  had  sought  to  sav,  of  _  -ired,
 overworked  men  labouring  on  exhaust-
 ed  engines,  running  on  weakened  rails
 which  are  supported  by  a  dilapidated
 track  which,  in  its  place,  is  held  by
 sleepers  which  are  worn  «ut  and  very
 often  eaten  away.  I  wi!l  ४९  giving
 statistics  and  figures  to  substantiate
 what  I  have  to  say  on  this  roint

 Taking  the  case  of  tracks  alone  the
 arrears  on  the  38  March,  1960,  of  all
 gauges  were  4,173  miles  complete  track
 renewal.  There  was  an  arrear  due  of
 1,590,  miles  through  rail  renewal  and
 ‘1,463  miles  through  sleeper  renewals
 making  a  total  of  7,226  miles.  The
 number  of  sleepers  that  were  in
 arrears  for  spot  renewals  hag  not  yct
 been  counted.  The  Railway  Board
 had  Jaid  down  the  minimum  cushion  of
 clean  ballast  to  be  provided  under
 sleepers.  There  are  thcusands  of
 miles  of  track  where  this  cushion  is
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 not  there  or  where  the  ballast  is  worn
 out  or  is  broken  indifferently.  This
 js  the  arrears.  Normally  on  the  Indian
 Railways  1,400  miles  come  for  Te-
 newal,  At  the  eng  of  the  Third  Five
 Year  Plan  nearly  7,७५१  rai:  miles  wiil
 be  due  for  renewal.  Have  we  the
 capacity  and  the  plan  fcr  it?

 There  is  another  permancnt  feature
 which  needs  to  be  looked  into.  What
 js  the  capacity  of  the  rail?  What  is
 its  strength  in  India?  What  is  the
 pattern  in  the  world?  It  is  one  cf  the
 causes  of  the  accidents.  Here.  to  be
 precise,  I  will  be  referring  to  my
 notes.  No  railway  in  tx»  world  carry-
 ing  heavy  traffic  uses  90  lb.  and  60  Jhb.
 rails,  2.37  and  2.200  sleepers  ‘er  mile
 of  broad  gauge  and  metr>  gauge  irack
 respectively.  This  is  on2  cf  the  in-
 herent  things.  The  tra‘fic  is  increas-
 ing.  The  traffic  is  heavy.  It  is  true
 that  before  independence  tuis  was  a
 good  enough  pattern.  ‘Then  the  tratlic
 moved  at  a  much  slower  tempo  and
 that  traffic  was  not  heavy.  We  are
 approaching,  I  think,  a  dangerous

 point  and  unless  these  fundaniental
 causes  which  are  coming  in  the  way
 of  the  smooth  functioning  of  tne  Rail-
 ways  are  removed  and  failing  to  give
 that  service  which  we  are  cntitled  ‘to
 expect  from  this  primary  means  of
 transport  in  the  countrv,  I  do  not  think
 we  shall  be  making  any  progress.  It
 is  no  wonder  that  we  are  failing  in
 every  aspect  of  the  targets

 I  will  be  taking  same  other  aspects
 also.  What  about  tte  bridges?  J
 would  like  to  know  from  ihe  hon.
 Minister  as  to  how  many  girders  are  in
 danger  and  how  many  girders  and
 spans  have  been  renewed,  with  how
 many  we  are  just  carrying  on  not
 knowing  what  will  be  happenirg.
 Now  we  are  confronted  with  the  short-
 age  of  foreign  exchange  because  these
 need  to  be  imported.  Sut  there  was  a
 time  when  with  sufficient  foresight  and
 a  little  more  vision  and  energy  we
 could  have  afforded  tc  buy  wl.en  there
 was  a  sellers’  market  in  the  world.  We
 ignoreg  that.  I  may  say  that  perhaps
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 the  Railway  Board  has  missed  its
 bus.  They  may  not  like  the  competi-
 tion  with  the  roads;  so,  I  may  say  that
 they  have  missed  th:  train.  I  should
 like  to  point  out  thai  this  is  what  is
 done.

 They  point  out  in  the.r  report  that
 it  is  human  failure  which  causes  this
 number  of  accidents.  Train  accidents
 are  mainly  attributed  to  cailure  of
 station  and  train  staff  to  follow  the
 rules  and  to  flaw  in  metal  or  design
 of  rolling  stock.  The  majority  of  ac-
 cidents  attributed  to  flaw  in  metal  of
 rolling  stock  is  really  ‘ue  eitrer  to
 faulty  workmanshiv  in  workshops  ०7
 neglecting  running  muainvnance.  I
 will  take  these  two  points  in  detail
 later.  At  this  stage  I  wili  be  speaking
 about  this  human  failure.

 When  it  was  pointed  out  that  it  is
 due  ito  the  failure  of  the  station  mas-
 ters  ang  other  staff  tu  adhere  strictly
 to  the  rules  all  the  station  masters  de-
 cided  that  they  were  going  to  follow
 faithfully  the  rules  to  their  very
 letter  and  spirit.  What  happened?
 There  was  a  dislocation.  Trains  could
 not  be  moving  and  they  got  late  every-
 where.  What  happens  is  this.  There
 is  the  Divisional]  Operational  Superin-
 tendent  in  charge  of  movement.  He
 comes  and  tells  the  station  masters  one
 after  another,  “Your  job  is  to  see  that
 the  train  moves  and  meves  speedily.
 Ii  does  not  matter  what  happens.
 Accidents  is  none  of  your  worry  or
 my  worry.  See  that  the  trains  move.”
 Then  there  is  the  Divisionai  Superin-
 tendent  (General)  in  charge  ८१  acci-
 dents.  He  comes  and  says,  “What-
 ever  else  may  happe2n,  accidents  must
 not  take  place”.  Here  is  the  poor
 station  master  sandwicheq  bctween
 these  two  contradictsry  orders.  One
 officer  says,  “No  accidents  whatever
 else  happens”;  the  other  officer  comes
 and  says,  “Whatever  else  may  happen,
 no  delay.”  Of  cours2,  the  country  in
 the  process  gets  enouzh  delay  and
 enough  accidents.  But  these  are  the
 rmaiutually  contradictory  pressures  to
 which  the  lower  staff  is  subjected  and
 We  see  what  happens  in  the  process.
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 I  will  be  taking  now  some  of  the
 other  things  which  can  be  remedied.
 There  was  almost  a  quixotic  statement
 when  the  Asian  Conference  of  Rail-
 ways  was  held  in  India.  We  all  ad-
 mire  the  generosity  and  the  spirit  be-
 hind  it,  but  the  hon.  Railway  Minister
 of  a  country  which  still  continues  to
 import  sleepers,  rails  and  locomotives
 going  and  telling,  “We  are  ready  to
 supply  you  with  everything  you  need
 to  build  your  railway”  looked  little
 Tidiculous  to  those  who  were  in  the
 know  of  things  and  when  we  are  still
 importing  sleepers  from  Australia  not
 of  a  very  good  quality.

 The  Dpeuty  Minister  in  the  Minis-
 try  of  Railways  (Shri  5.  V.  Rama-
 swamy):  We  are  not  importing  sleep-
 ers  for  the  past  three  ycars.

 An  Hon,  Member:  From  Australia.
 Shri  Nath  Pai:  After  some  enquiry

 and  scandal.

 Shri  U.  M.  Trivedi  (Mandsaur):  We
 are  lacking  4  lakh  sleepers  to  be  Jaid
 on  the  metre  gauge  with  the  conse-
 quence  that  we  are  running  our  trains
 at  a  speed  of  23  miles  an  hour.

 Shri  Nath  Pai:  I  wish  some  of  this
 energy  will  be  directed  in  improv-
 ing  the  performance  of  the  Railways.
 Incidentally,  he  will  be  having  his
 time  and  I  will  be  giving  a  reply  later
 on.

 Now  I  will  be  saying  something
 about  engines,  I  had  read  one  para-
 graph  about  it.  In  the  loco  shops  the
 repairs  are  carried  in  a  very  super-
 ficial  manner,  The  reason  is  this  that
 Statistics  ‘must  be  provided  here  that
 the  engines  are  repaired  and_=  are
 attended  to.  But  very  often  the  staff
 that  looks  after  them  is  not  duly
 trained  for  this.  I  like  the  policy  of
 promoting  the  lower  ranks,  but  then
 we  must  be  having  the  necessary
 paraphernalia,  the  necessary  facilities
 and  the  training  establishment  for
 training  them  so  that  they  can  do  the
 job  which  is  expected  of  them.  What
 happens?  Shri  Shahnawaz  Khan  points
 out—and  I  know  there  is  a_  subse-
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 quent  report  from  which  also  I  am
 going  to  point  out—that  there  are  no
 sufficient  schools,  there  are  no  train-
 ing  facilities,  and  what  facilities  exist
 are  often  curtailed  in  the  name  of
 2conomy.

 They  recently  appointed  a  committe,
 called  the  Basu  Committee,  And  the
 committee  in  conclusion  says:

 “Compared  with  the  revenues
 earned,  Indian  Railways,  even
 with  all  the  recent  expansions,
 are  not  spending  any  consider-
 able  amount  in  training  their
 staff”,

 Half-trained,  illiterate  staff  are  sup-
 posed  to  do  the  job  without  their
 ever  getting  the  chance  to  use’  the
 necessary,  requisite  and,  JI  think,
 competent  tools,  nor  are  they  given  a
 chance  to  use  their  individual  com-
 petence.  I  am  coming  to  the  ques- tion  of  tools  and  where  these  things are  supposed  to  be  repaired,  but  I
 will  first  finish  with  this  neglected
 aspect  of  training  of  the  staff  which
 works  in  the  loco  sheds  and  work-
 shops,  particularly  the  Class  IV  staff
 whom  I  have  in  mind.  And  this  is
 what  the  Basu  Committee  has  pointed out:

 “The  American  Railroads,  we
 find,  lay  a  good  deal  of  emphasis On  training  as  a  means  of  increa-
 singly  efficient  performance  and
 they  have  not  grudged  the  expen- diture  involved.”

 Then  they  point  out  that  they  are
 not  doing  financially  so  well.  Still
 they  think  that  it  is  a  long-term  in-
 vestment  and  it  is  worthwhile  and
 we  should  not  grudge  it.

 They  urge:

 “Even  during  the  course  of  our
 tours  On  different  Railways,  we
 found  that  some  of  the  classes
 started  for  the  training  of  Class  IV
 staff  on  the  Railways  were  aban-
 doned  for  reasons  of  economy,  as
 we  were  told.  It  meant,  perhaps,
 the  surrendering  of  the  post  of  an
 instructor  in  the  grade  of  an  As-
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 sistant  Station  Master  or  of  a
 Junior  Inspector,  and  we  could  not
 help  feeling  that  the  so-called
 economy  lay  more  in  showing  a
 forma]  surrender  of  a_  sanction
 than  in  the  actual  amount  of
 money  saved.”

 Then  the  economy  is  fictitious,  the
 economy  is  imaginary.  But  the  loss
 is  real,  genuine,  true  and,  in  the  end,
 a  very  dangerous  type  of  loss.  What
 happens?  This  is  what  this  Com-
 mittee  has  said.  The  report  of  this
 Committce  is  the  latest  on  the  tech-
 Nical  training  on  Indian  Railways.

 May  I  turn  to  another  factor  which
 causes  thesc  accidents?  The  other
 Committce  has  said:

 “During  our  tours  and  during
 our  discussions  with  various  offi-
 cers  we  were  particularly  struck
 by  the  shortage  of  essential  stores
 required  for  repair  and  main-
 tenance  work.  Even  such  common
 items  as  split  pins,  cotters  and
 bolts  and  nuts  appeared  to  be
 extremely  scarce  to  get  and  local
 imperfect  improvisations  were
 being  freely  resorted  to.  Canni-
 balisation”

 which,  Mr.  Speaker,  is  a  special  phrase
 and  very  popular  among  railway
 men

 “Cannibalisation,  that  is  strip-
 ping  a  part  from  one  wagon  for
 the  purpose  of  providing  it  on
 another  was  found  to  be  ordinary
 fair  game,  and  the  Chief  Mechani-
 cal  Engineers  admitted  that  though
 they  realised  that  this  pratice  was
 highly  undesirable,  the  position
 with  regard  to  supply  of  compo-
 nents  was  so  precarious  that  they
 could  not  afford  to  prohibit  this
 practice.”

 Pinching  from  Pau]  to  give  to  Peter!
 And  this  is  the  normal  practice.  I
 do  not  know  how  then  we  can  go  on
 complaining  that  engines  fail  ad  acci-
 dents  increase.
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 “This  is  a  serious  position  to
 which  we  must  draw  attention  as
 without  a  reasonable  supply  of
 components,  maintenance  work
 cannot  but  suffer’.

 Of  the  accidents,  Mr,  Speaker,  many
 have  been  at  level-crossings.  You
 know  what  is  the  position  about  level-
 crossings?  Here  again  is  a  committee
 which  was  headed  by  someone  who
 today  is  our  Deputy  Minister.

 “We  find  that  it  is  only  at  the
 time  that  a  level-crossing  is  cons-
 tructed  that  a  consideration  is
 made  of  the  intensity  of  road  and
 rail  traffic  at  the  level-crossing  to
 determine  its  classification.”

 Now,  we  are  told  that  there  are
 thousands  of  level-crossings  which
 cannot  be  manned.  Why  can  they  not
 be  manned?  Because  we  do  not  have
 the  wherewithal,  we  do  not  have  the
 money,  we  would  be  incurring  heavy
 expenditure  which  we  cannot  afford,
 and  also,  the  real  reason  is  that  the
 traffic  there  is  negligible.  But  do  we
 go  on  checking  if  the  traffic  has
 increased  since  we  classified  that
 level-crossing  a  long  time  back?  No,
 that  is  not  done.  And  this  is  what
 the  report  says  about  it?

 “Thereafter  conditions  may
 change.  The  road  traffic  may
 dovelop  or  dwindle,  but  it  is  rare
 for  the  classification  of  the  level-
 crossing  to  be  reviewed  until  an
 actual  accident  takes  place”.

 It  is  only  when  a  toll  of  lives  is  paid,
 when  twenty  people  or  thirty  people
 are  killed,  when  Parliament  is  told,
 “Of  course,  it  was  a  sad  thing,  but  the
 users  of  the  crossings  also,  the  users
 of  the  road  also  are  expected  to  use
 caution,  and  what  can  we  do?”

 Mr.  Speaker,  an  obiter  dictum
 casually  dropped  by  your  worthy  pre-
 decessor,  Shri  Aananthasayanam
 Ayyangar,  I  think,  is  used  by  the
 Railway  Administration  and  the  Rail-
 way  Minister  as  a  kind  of  shield.  He
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 was  pleased  to  remark  in  the  last
 session  of  Parliament  that  the  Minis-
 ter  is  not  responsible  for  the  acci-
 dents.  I  think  a  very  litera]  inter-
 pretation  is  being  put  on  his  words.
 What  he  said  was  very  different.  The
 basic  responsibility  of  the  Railway
 Board  and,  so  far  as  this  House  is
 concerned,  of  the  Railway  Minister
 cannot  be  shirked.  I  am  not  interest-
 ed  in  saying  anything  harsh’  with
 regard  to  one  who  has  just  assumed
 Tesponsibility.  But  these  are  perma-
 nent  causes,  and  unless  we  go  ito
 them  we  shall  not  be  making  any
 headway  cither  in  stopping  the  fre-
 quency  of  accidents  and  assuring  the
 public  a  safe  passage  for  the  money
 they  pay  or  in  improving  the  general
 performance  of  the  Railways.

 Mr.  Speaker,  during  the  few
 ‘minutes  that  IJ  have  at  my  disposal,
 may  I  point  out  another  aspect  of
 this.  It  pertains  to  the  staff.  What
 happens  is  this.  The  Rajadhyaksha
 Award  laid  down  norms  of  work—
 this  was  in  949—that  at  8  stretch  a
 railway  employee  shall  not  work  more
 than  twelve  hours.  Now,  a_  literal
 interpretation  is  put  on  this.  Actual-
 ly  what  has  happened?  I  can  give
 you  statistics  of  Bombay.  70  per  cent
 of  the  goods  trains  leave  late.  The
 employee  concerned  goes  for  his  duty,
 reports  for  duty,  at  two  o’clock.  The
 train  in  seventy  per  cent  of  the  cases
 does  not  depart,  does  not  leave,  does
 not  steam  off  for  four  to  six  hours.
 That  is  the  average.  But  let  us  take
 the  smaller  figure,  four  hours.  His
 hours  of  duty  are  counted  not  from
 two  o’clock  but  from  six  o’clock,  so
 that  the  man  will  have  put  at  the  end
 of  the  duty  sixteen  to  eighteen  hours
 of  work.  If  he  fails  to  exercise
 caution,  can  you  blame  him?  Because,
 in  level-crossing  it  is  said  that  the
 drivers  should  exercise  some  caution,
 the  bus  drivers  should  exercise  some
 caution,  if  there  is  no  signalling
 they  should  use  their  normal  pru-
 dence.  This  is  the  expectation.
 Regarding  the  manner  of  railway  level-
 crossing,  the  rule  according  to  them
 is,  “We  cannot  go  on  providing  very
 costly  and  expensive  equipments,  sig-
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 nalling  equipments,  you  will  have  to
 do  with  what  you  have  and,  of
 course,  depend  upon  your  instinct.”
 Mr.  Speaker,  instinct  does  not  work  if
 you  have  overworked  yourself  for
 sixteen  to  eighteen  hours.  And  then
 we  get  a  tragedy  of  an  accident.

 Then  there  is  this  thing  about  these
 over-worked  parts,  recently  in  regard
 to  the  accident  at  Hubli.  The  hon.
 Minister  is  glaring  at  me.  I  am  sorry
 to  be  saying  such  harsh  things.  What
 happened  was  this.  If  my  informa-
 tion  is  correct—it  happened  five  days
 ago  at  the  metre  gauge  at  Delhi
 Station—there  was  a  failure  of  a  YB
 engine.  It  derailed.  Why  did  it
 derail?  Very  simple.  The  cabin  man
 operating  the  lever  sees  that  the  lever
 has  worked.  But  there  is  no  joining
 of  the  two  points.  That  remains  as
 it  is.  He  has  pulled  the  lever,  but
 there  is  no  joining  of  the  points,
 because  the  cabin  lever  is  over-work-
 ed,  it  is  tired,  it  has  lost  its  elasticity,
 it  has  lost  its  capacity  to  do  the  job
 which  it  is  supposed  to  do.  On  paper
 the  man  has  done  his  duty,  but  in
 actual  life  we  have  found  that  the
 engine  derailed  causing  five  hours
 delay  in  the  departure  and  arrival  of
 all  the  trains  everywhere.  This  hap-
 pened  only  five  days  ago.  You  can
 make  an  enquiry  about  this.  I  have
 my  facts  very  carefully  checked,  and
 it  is  on  the  basis  of  that  that  I  am
 making  this  point,

 I  wil]  be  reserving  some  of  my
 points  for  my  conclusion  on_  this
 matter.  One  point  that  I  should  like
 to  suggest  for  consideration,  there-
 fore,  is  that  these  are  perhaps  long-
 term  maladies  and  they  need  long-
 term  plan  and  devices  and  curative
 measures.  Two  things  perhaps  could
 be  done.  I  am  not  enamoured,  like
 some  of  my  hon.  colleagues  in  the
 House,  that  the  only  remedy  _  for
 everything  is  to  have  a_  judicial
 enquiry.  I  would  rather  like  two
 expert  committees  to  go  into  this  whole
 question.  One  committee  should  be
 appointed  to  look  into  the  working  of
 our  bridges,  our  tracks  and  our  rail-
 way  line.  And  a  second  committee
 should  go  and  find  out  the  condition
 of  the  workshop  and  the  locomotives.
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 These  committees  should  be  constitu-
 ted  of  experts.  If  he  assures  perhaps
 that  these  committees  will  be  consti-
 tuted—I  do  not  think  there  is  any
 embarrassment  involved  in  accepting
 this  simple  proposal  that  two  co-
 mmittees  of  experts  should  study  these
 two  things—much  will  be  gained.

 I  had  a  lot  to  say  regarding  failure
 40  carry  out  inspections.  Inspections
 do  exist.  Surprise  inspections  are
 carried  in  the  night.  My  information
 is  that,  often,  the  night  is  spent  in
 the  air-conditioned  coach  and_  they
 carry  on  surprise  inspections.  I  may
 perhaps  sound  harsh.  I  would  like
 to  be  corrected.

 There  is  another  aspect.  Minor
 accidents  are  ignored.  It  creates  a
 wrong  psychology.  Once  you  are
 in  the  habit  of—I  refer  again  to
 Shri  Shahnawaz  Khan  and  he  is  emi-
 nently  right  on  this  point—once  we
 inculcate  the  psychology  that  you  can
 break  a  small  rule,  slowly,  the  mind
 gets  ready  to  break  a  big  rule.  If  we
 do  not  take  serious  note  of  minor
 accidents,  big  accidents  are  unavoid-
 able.  Regarding  my  suggestion  to  carry
 out  vigorous  inspection  and  see  that
 the  findings  are  really  finalised,  I
 conclude  by  saying,  would  he  tell  the
 House  how  many  cases  of  accidents
 are  finally  decided  upon?  Is  it  not
 a  rule  of  the  Railway  Board  that  an
 accident  shall  be  looked  into  and
 finally  decided  within  three  months
 of  its  occurrence  and  is  it  not  that
 64  per  cent  of  accidents  go  un-decid-
 ed,  and  then  it  is  left,  for  the  simple
 reason  that  there  is  a  tacit  agreement?
 There  is  a  civil  side,  there  is  a  macha-
 nical  side,  there  is  a  transport  side
 of  officers  sitting.  There  is  a  Hindi

 saying  तेरी  भीचुप  मरी  भी  चुप
 You  will  not  disclose  what  is  wrong
 in  mine  and  I  will  not  disclose;  the
 country  will  not  know;  we  will  have
 a  hush  hush  enquiry.  That  is  have  it
 happens.  I  hope  we  will  get  a  forth-
 right  reply—not  a  rhetorical  one—
 and  all  these  matters  will  be  looked
 into  and  perhaps  remedial  measures
 taken.

 Mr,  Speaker:  Motion  moved:
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 “That  the  situation  arising  out
 of  recent  series  of  accidents  on
 the  railways  including  the  acci-
 dent  to  the  Poone-Bangalore  Ex-
 press  involving  loss  of  life  and
 property,  be  taken  into  considera-
 tion.”
 The  ‘motion  is  before  the  House.  I

 will  cal]  Shri  Nambiar:  He  will  have
 5  minutes.  For  other  Members,  I
 request  that  they  will  condense  thcir
 remarks  within  0  minutes  each.  I
 find  there  are  a  large  number  of
 Members  who  want  to  participate  and
 express  their  opinions.

 Shri  Nambiar  (Tiruchirapalli):  Mr.
 Speaker,  I  am  thankful  to  the  hon.
 Mover  of  this  Motion  who  has_  ably
 presented  the  case  of  the  railway
 travelling  public.

 Coming  to  the  recent  accidents,  I
 may  be  permitted  to  give  some  infor-
 mation.  Of  course,  the  matter  is
 under  enquiry  by  the  Inspector  of
 Railways.  However,  without  doing
 harm  to  that  enquiry,  I  shall  give
 some  information.  With  regard  to  the
 Dhanbad  accident,  I  would  submit
 that  this  accident  did  not  take  place
 accidentally.  Before  the  actual]  acci-
 dent  look  place  on  that  fateful  day,
 there  was  a  previous  accident  on  the
 same  line.  Loose  wagons  were  pass-
 ing  by  in  that  section  un-attended  and
 they  had  to  be  derailed  by  the  work-
 ers.  In  this  particular  case,  the  Rail-
 way  administration  did  know  that
 this  crossing  is  a  dangerous.  one.
 There  was  also  a  proposal  to  have  an
 over-bridge.  All  these  questions  were
 left  out  un-cared  for  and  this  serious
 accident  happened  killing  several  pas-
 sangers  in  the  bus.  Not  only  did  the
 bus  got  hit,  there  was  another  electric
 supply  truck,  and  a  rickshaw  also  got
 involved.  My  information  is,  I  sub-
 mitted  in  this  House,  that  the  total
 deaths  is  more  than  40.  The  other
 day,  the  hon.  Deputy  Minister  only
 contradicted  me.  He  did  not  tell  us
 till  today  the  actual  number  of  deaths.
 Not  only  that.  I  asked  a  pertinent
 question  whether  there  is  a  bell  pro-
 vided  in  the  gate.  He  has  not  in-
 formed  us  about  it  so  far.
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 Coming  to  the  particular  accident,
 a  week  prior  to  this  accident,  there
 was  a  demonstration  in  the  office  as
 to  whether  an  authomatic  gate  with
 track  circuit  system  could  be  possible.
 It  was  found  feasible  and  there  were
 proposals  of  various  improvements  to
 that  particular  gate  which  were  not
 attended  to;  uncared  for.  Coming  to
 the  Sambhar  lake  gate  accident,  I
 have  got  information  just  now  by
 post  saying  that  there  was  a  circular
 from  the  General  Manager  to  the
 Railway  that  sign  posts  on  the  rail-
 way  crossing  there  shoulg  be  put  up.
 This  was  not  done.  The  Divisional
 Superintendent,  even  though  he  had
 instructions  from  the  General  Mana-
 ger  for  providing  sign  posts  on  such
 crossings,  particularly  at  this  cross-
 ing,  did  not  care  to  do  it.  Not  only
 was  the  gate  not  manned,  even  the
 sign  board  was  not  put.  On  my  in-
 formation,  I  found  that  the  driver  of
 the  bus  could  not  see  both  —  sides
 when  he  crosseq  the  railway  line.  He
 had  to  take  38  right-angular  प्राण,
 When  he  took  the  right-angular  turn
 at  the  so-called  gate—there  was  no
 gate;  there  were  posts—the  posts
 which  were  put  up  were  so  narrow
 that  the  driver  who  had  a_  pullman
 bus  with  50  passengers,  had  to  take
 care  to  see  that  the  bus  passed
 through  the  poles  safely.  While,  at
 the  same  time,  driving  carefully  be-
 cause  jt  was  an  embankment,  he  had
 to  look  and  it  was  physically  impos-
 sible  to  look  both  sides.  He  could
 look  only  one  side  and  that  was  the
 wrong  side.  On  the  other  side,  the
 train  was  coming  ang  it  hit.  To  say
 that  the  bus  driver  was  careless  is  a
 crime.  Therefore,  |  submit  that  this
 is  a  matter  which  requires,...

 Mr.  Speaker:  There  is  one  thing
 which  I  would  certainly  ask  hon.
 Members  to  take  care  of,  because  en-
 quiries  are  being  conducted  and  we
 shoulq  take  care.  General  causes  and
 other  deficiencies—all  these  can  be
 discusseq  for  all  the  accidents  gene-
 rally.  But,  to  go  into  detail  about
 one  particular  thing  which  is  under
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 investigation  and  enquiry,  would  not
 be  fair  because  that  would  be  preju-
 dicing  it.

 Shri  Nambiar:  In  this  connection,  I
 may  be  permitted  to  submit  that  this
 so-called  enquiry  which  is  going  on
 there  is  not  a  real  enquiry  in  the  real
 sense  in  which  we  can  have  it.  Not
 that  I  want  to  explain  everything
 here.  I  have  certain  points  reserved.
 Under  the  Government  of  India,
 Ministry  of  Transport  and  Communi-
 cations,  the  procedure  for  holding  en-
 quiries  is  this:

 “The  press  and  the  public  are
 not  admitted  to  a  Government
 Inspector’s  inquiry.  The  public
 is,  however,  invited  through  the
 press  and  the  radio  to  give  evid-
 ence  at  his  inquiry  in  the  capa-
 city  of  witnesses.  The  public  and
 the  press  are  excluded  from  the
 inquiry  because

 so  many  reasons  are  given.  The
 other  day,  the  hon.  Minister  asked,
 what  is  the  difference  between  a  pub-
 lic  enquiry  and  this  enquiry,  every-
 body  can  say  what  he  wants  to  say.
 But.  he  must  know  that  the  enquiry
 which  is  being  held  under  this  proce-
 dure  is  not  a  public  enquiry,  It  is
 only  a  departmental  enquiry  where-
 in  only  certain  facts  are  available  and
 the  public  have  no  access  to  the  en-
 quiry.  That  is  why,  even  the  other
 day,  with  regard  to  the  Dhanbad  ac-
 cident  as  well  as  the  Sambhar  lake
 accident,  we  submitted  that  there
 must  be  a  judicial  enquiry.  A  judicial
 enquiry  under  the  Enquiry  Commis-
 sions  Act  gives  more  scope  for  all  to
 give  evidence  and  to  get  information
 out  so  that  certain  important  facts
 cannot  be  concealed.  Again,  we  press
 the  point  that  in  certain  serious  ac-
 cidents  at  least,  there  must  be  a
 judicial  enquiry.

 e
 With  regard  to  the  Poona-Banga-

 lore  Express  train  accident  which  oc-
 curred  recently,  the  story  is  that  four
 coaches  capsiseq  ang  four  died.  How
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 can  it  be  believed—I  cannot  for  my
 life  believe—that  when  four  coaches
 capsised,  and  that  too  an  Express
 train,  there  were  only  four  deaths?
 Whenever  a  serious  accident  occurs
 in  our  Southern  Railway—unfortu-
 nately,  I  am  sorry  to.  say  in  our
 Southern  Railway  wherefrom  J  come—
 the  sabotage  theory  is  brought  in  and
 the  railway  dog—there  is  a  dog  kept
 for  this—comes  into  the  picture  and
 the  removal  of  fish  plates  is  brought
 in  the  story.  Here  is  a  case,  on  my
 information,  either  of  bad  track  or
 bad  engine  which  caused  the  accident,
 Between  the  engine-locomotive—
 ang  track,  we  have  yet  to  decide.
 But,  the  question  of  sabotage  is  ruled
 out,  as  far  as  my  information  goes.
 At  every  crucial  point,  this  sabotage
 is  brought  in,  I  may  be  permitted  to
 say,  to  conceal  the  real  truth  so  that
 the  peoples  minds  may  be  set  up  to-
 wards  a  particular  angle  and  they
 may  forget  the  idea  of  the  failure  on
 the  part  of  the  Railway  administra-
 tion.

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  The  Commissioner  for  Rail-
 way  Safety  is  looking  into  this  mat-
 ter.  I  would  humbly  request  that
 such  an  insinuation  should  not  be
 made.

 Mr.  Speaker:  When  we  are  very
 keen  to  discuss  it  so  early  and  feel
 so  agitated  over  that,  enquiry  is
 going  on  and  certainly  we  ought  to
 take  care  that  we  do  not  prejudice
 that  enquiry,  That  is  the  general
 rule  ang  practice  that  is  always  ob-
 served  that  we  shoulq  not  prejudice
 the  enquiry.  When  such  a_  discus-
 sion  takes  places  here  and  opinions
 are  expresseq  with  such  firmness  and
 such  conviction,  they  are  certainly
 likely  to  prejudice  that  enquiry.  As
 was  done  just  now  and  he  has  also
 been  doing,  we  may“discuss’  the
 causes  that  probably  can  lead  to  such
 accidents.  As  was  said,  the  track  is
 old,  the  engines  are  old,  the  other
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 things  require  rehabilitation—these.
 things  are  quite  right.

 Shrj  Nambiar:  This  generalisation
 has  been  done  many  a  time.  I  dig  it
 during  the  Railway  budget  debate.
 Kindly  my  speech  may  be  gone
 through,  All  these  generalisations
 have  been  done.  When  serious  ac-
 cidents  take  place,  automatically,  or
 suo  motu,  the  inspectorate  gets  into
 the  shoes  ang  they  start  the  inquiry.
 If  when  we  canvass  on  the  floor  of
 the  House  that  we  want  a  judicial
 inquiry,  it  is  said  that  we  projudice
 the  inquiry  by  the  Inspector  of  Rail-
 ways,  then,  I  am  afraid  we  have  no
 remedy.

 Mr.  Speaker:  The  hon.  Member  car
 say  that  a  judicial  inquiry  is  wanted,
 but  he  cannot  discuss  the  merits  or  the
 details.

 Shri  Nambiar,  I  am  canvassing  for
 a  judicial  inquiry.  I  plead  even  now
 that  a  judicial  inquiry  may  be  order-
 ed,  and  that  can  be  done  only  at  the
 governmental  level  here.  I  plead
 that  a  judicial  inquiry  should  be
 ordered  into  the  following  three  ac-
 cidents,  namely  the  accident  at  Dhan-
 bad,  the  accident  at  Sambhar  lake
 gate,  ang  thirdly,  the  accident  to  the
 Poona-Bangalore  express  train.

 I  attended  personally  the  inquiry
 into  the  Ariyalur  train  accident,  on
 behalf  of  the  public.  A  learned  High
 Court  judge  was  conducting  the  in-
 quiry.  Prior  to  the  actual  conduct
 of  the  inquiry  by  the  learneqd  High
 Court  judge,  there  was  an  inquiry  by
 the  Inspector  of  Railways.  So,  we
 had  the  raw  material  which  had  been
 prepareq  by  the  Inspector  of  Rail-
 ways  as  our  starting-point  for  con-
 ducting  the  inquiry  further,  So,  it  is
 not  at  all  late,  and  I  plead  even  now
 that  a  judicial  inquiry  may  be  order-
 ed.  I  do  not  say  that  there  must  be
 a  judicial  inquiry  in  all  cases,  but
 only  in  serious  cases.

 The  hon.  Mover  has  already  quot-
 ed  from  the  report  of  the  Shahnawaz
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 Khan  Committee.  I  think  even  though
 that  report  is  eight  years  old,  still,
 some  of  his  observations  remain  fresh
 even  today.  There,  he  has  mentioned
 two  aspects  regarding  serious  accid-
 ents.  There,  he  has  said  that  36.5
 per  cent  of  the  accidents  were  due
 to  the  failure  of  the  human  element,
 and  34.8  per  cent  due  to  the  failure
 of  the  metal.

 Fiven  in  regard  to  this  36.5  per  cent
 caused  by  the  failure  of  the  human
 element,  I  find  that  the  fatigue  of  the
 human  being  who  does  the  operations
 is  contributed  by  the  fact  of  his
 over  working.  The  hon.  Mover  has
 already  referred  to  this.  J  have  facts
 with  me  here  to  show  that  that  has
 been  thecasein  particularcases;  of
 course,  those  cases  have  already  been
 inquired  into,  and  there  is  no  inquiry
 pending,  and,  therefore,  I  can  quote
 those  instances.  In  one  case,  the
 driver  ang  the  guard  hag  put  :n  more
 than  20  hours  of  duty,  and  the  station
 master  about  47  hours  of  duty;  that
 was  what  happened  in  the  case  of  an
 unfortunate  accident  in  my  part  of
 the  country  in  the  Southern  Railway.
 I  shall  just  quote  the  relevant  por-
 tion,  and  I  shall  be  pleased  to  hear
 from  the  hon.  Minister  that  that  is
 not  so:

 “There  was  an  accident  in  the
 Vijawada  division  on  the  South-
 ern  Railway  between  Chevur  and
 Kavali  and  in  that  accident,  it
 was  found  afterwards  that  the
 crew  of  the  loco-running,  the
 driver  ang  firemen  were  working
 25  hours  and  the  assistant  station
 master  on  duty  7  hours,  and  the
 accident  took  place  at  .30  hours-
 On  a  collision.”.

 Of  course,  the  station  master  has
 given  the  line-clear  signal,  and  he
 did  it  wrongly,  and  I  would  atiribute
 this  to  the  long  hours  of  work  which
 he  had  put  in,  which  had  _  incapaci-
 tated  him,  thus  leading  to  that  accid-
 ent.  According  to  the  Shahnawaz
 Khan  Committee’s  report,  this  ac-
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 cident  was  que  to  the  failure  of  the
 human  element.  But,  that  has  been
 created  On  account  of  overworking.

 I  woulg  also  submit  other  facts  to-
 show  that  there  were  failure  oa  the
 part  of  the  Railway  Administration
 in  granting  sufficient  numbcr  of  men
 for  work,  The  failure  of  the  metal
 is  due  to  that  also.  I  can  cite  the
 instance  of  the  loco-sheds  in  this  con-
 nection.  In  one  of  the  locc-sheds  on
 the  Southern  Railway,  where  there
 are  02  engines,  there  are  men  for
 repairing  only  92  engines.  There  is
 system  by  which  for  every  00  en-
 gine-miles,  there  must  be  a  certain
 number  of  men  for  repairs.  But  in
 that  loco-shed,  if  there  are  l02  en-
 gines,  actually,  there  are  men  for  re-
 pairing  only  90  or  92  engines;  accord-
 ing  to  that  engine-mile  system,  only
 90  or  92  engines  will  get  qualified  to
 move;  therefore,  only  that  number  of
 engines  will  get  due  attendance,  and
 the  remaining  engines  will  be  left  un-
 attended  to;  but  those  engines  are
 also  working.  When  those’  engines
 which  have  had  no  proper  attcrdance
 also  come  into  play  and  also  move
 on  the  lines,  then,  naturally,  that
 contributes  to  the  general  dclcriora-
 tion  in  the  maintenance  of  the  loco-
 motives,

 I  can  quote  many  other  cases,  but  I
 think  that  the  hon.  Minister  would
 agree  that  there  is  poor  attendance  to
 locomotives  ang  poor  attendance  to
 rolling  stock.  Therefore,  I  need  not
 labour  the  point  further.  But  if  he
 disputes  this,  we  can  prove  with  facts
 that  our  contention  is  correct.

 We  have  also  failure  of  sigaals.  I
 think—I  am  subject  to  correction—
 that  the  signalling  system  on  our  rail-
 ways  is  not  foolproof,  There  were
 instances  where  we  found  that  when
 the  points  were  set  up  for  a  parti-
 cular  loop  line,  the  signal  was  turned
 to  the  loop  line,  but  the  points  ac-
 tually  did  not  divert  to  the  ioop  line
 but  stood  in  the  main  line.  There  are
 many  instances  like  that.  A  goods
 train  waits  on  the  loop  Jine.  The
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 signal  is  set  up  for  the  main  line.  An
 express  train  comes  running  through.
 The  driver  finds  the  signal  set  up  for
 the  main  line  and  he  goes  with  full
 speed.  When  it  actually  comes  to  the
 point  wrongly  set  and  unnoliced  the
 train  runs  into  the  80005  train.

 You  can  say  that  the  cabin  man  did
 not  raise  the  signal  to  the  correct
 line;  therefore,  he  is  responsible.  But
 facts  show  that  the  signalling  system
 is  not  foolproof  with  the  result  that
 serious  accidents  occur.  My  -ubmis-
 sion  to  the  hon.  Minister  is  not  that
 there  should  be  a  wholesale  change
 of  the  signalling  system  o45n  the
 Indian  railways,  which  is  not  possi.
 ble,  but  attention  must  be  devoted  to
 see  that  the  signalling  system  is  made
 more  perfect.

 I  will  now  quote  from  the  report  of
 the  Inspector  who  after  inquiries  re-
 commended  certain  things  ty  be  done,
 but  which  unfortunately,  the  Railway
 Administration  have  failed  to  do.
 With  regard  to  level  crossings,  there
 in  a  specific  recommendation.  He
 says:

 “A  Committee  should  be  con-
 stituted  at  the  district  head-
 quarters  to  review  the  classifica-
 tion  of  leve]  crossings  periodi-
 cally  by  the  officers  of  the  rail-
 ways  ang  the  State  transport  or-
 ganisation.  They  should  also
 suggest  suitable  safety  measures
 to  prevent  accidents  where  con-
 ditions  so  warrant  at  anv  level
 crossing”.

 This  is  in  the  report  for  960-6l.  I
 woulg  like  to  know  in  how’  many
 districts  these  committees  have  been
 formed,  where  periodical  revision  has
 been  done,  and  if  so,  whether  the
 Sambhar  Lake  level  crosing  was  left
 unmanned  on  the  recommendation  of
 the  committee  concerned.

 There  are  50  many  recommenda-
 tions  which  are  given  but  which  are
 not  acted  upon,  Therefore,  to  say
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 that  accidents  take  place  accidentally
 is  wrong.  We  are  pressing  this  point
 not  out  of  vindictiveness.  When  there
 are  34,000  miles  of  track  and  thou-
 sands  of  trains  are  running,  there
 may  be  failures.  We  agree.  But  the
 spirit  in  which  we  are  making  our
 suggestions  is  to  see  that  the  adminis-
 tration  becomes  more  vigilant  and
 see  that  the  travelling  public  are
 taken  into  confiderce  and_  given  their
 due.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  I  hope  you  will  give
 me  more  than  l0  minutes,  In  any
 case,  J  intend  to  deal  only  very  brief-
 ly  anq  broadly  with  some  major
 poiats.

 I  am  very  glad  that  a  Committee
 has  been  appointed  under  the  chair-
 manship  of  my  old  friend,  Pandit
 Kunzru,  to  go  into  this  matter.  I
 sincerely  hope  that  its  terms  of  refer-
 ence  are  not  going  to  be  unduly  res-
 tricted.  I  hope  the  whole  range  of  ac-
 cidents  will  be  within  their  purview,
 and  I  also  sincerely  hope  that  this
 Committee  will  not  be  unduly  in  the
 hands  of  senior  railway  officials  or
 of  alleged  experts.  I  say  this  for  a
 very  special  reason.

 I  was  very  closely  associated,  not
 as  a  Member,  but  in  my  professional
 capacity,  because  I  was  appearing
 on  behalf  of  some  of  the  staff,  with
 the  commission  set  up  to  enquire  into
 the  Mohri  accident,  the  most  disast-
 rous  accident  that  has  ever  occur-
 red  on  the  Indian  railways  in  which  36
 people  were  killeq  and  a  very  large
 number  of  people  were  injured,  I  say
 this  with  a  goog  geal  of  regret  that
 the  whole  purpose  of  the  commission
 of  inquiry  in  the  Mohri  accident  case
 was  completely  stultified.  The  major
 purpose  was  to  enquire  impartially
 not  so  much  into  that  particular  ac-
 cident,  but  more  into  the  whole
 working  of  the  interlocking  system,
 and  unfortunately—and  I  say  this
 without  any  qualification--railway
 experts,  Members  of  the  Railway
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 Board,  General  Managers,  came  there
 wtih  pre-conceiveg  notions.  They  had
 made  up  their  minds  as  to  who  was
 guilty,  although  that  was  not  the  pur-
 Pose  of  that  commission;  what  was
 more,  they  came  there  with  the  set-
 tled  notion  that  their  interlocking
 system  was  absolutely  infallible,  with
 the  result  that  right  from  the  begin.
 ning  the  presiding  High  Court  Judge
 and  my  good  friend,  the  late  Shri
 Feroze  Gandhi  who  was  a  Mcmber,
 were  put  into  a  strait  jacket,  and  they
 coulq  never  go  on  to  enquire  in‘o  the
 real  working  of  the  interlocking
 system,  ang  I  had  it  pigeon-hoied  in
 some  legal  objection  that  J]  raised.  I
 am  quite  certain  the  railways  are
 going  to  treat  this  report  presidec
 over  by  the  High  Court  Judge  as
 their  Bible  in  the  matter  of  tne  inter-
 locking  system.

 Shri  Nambiar  referred  rather  vag-
 uely  to  this  matter,  but  I  was  con.
 vinced  from  the  evidence  that  came
 before  tha’  commission,  I  was  cor-
 vinced  from  what  I  saw,  I  was  con-
 vinced  more  by  what  I  was  told  off
 the  record,  that  the  interlocking
 system,  in  spite  of  the  claims  made
 for  it  by  the  railways,  even  on  your
 Class  “A”  stations  is  not  infallible—
 and  this  was  a  third  class  station  at
 Mohri.  You  go  there  with  this  notion
 that  your  tnterlocking  system  is  in-
 fallible,  that  once  the  signals  are  set
 for  the  reception  of  a  train,  then  the
 interlocking  system  makes  it  human-
 ly  impossible  for  the  signals  also  to
 be  set  for  the  reception  of  another
 train  from  the  opposite  direction.
 They  were  not  able  to  conceive  that
 in  one  case  out  of  ten  million  this
 could  take  place,  with  the  result  that
 all  the  resources  of  the  railways  fn
 money  and  men  were  all  directed  to
 proving  the  infallibility  of  this
 systim.

 The  commission  never  began  to
 look  into  the  fallibility  of  it.  They
 coulq  have  adduced  abundant,  over-
 wheiming  evidence  of  people  who
 were  actually  running  the  trains.  I
 sought  to  get  them  called,  but  they
 were  not  called.

 05  (Ai)  LSD—9.
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 How  do  your  accidents  occur  every other  day?  Just  before  that  at  Ganga-
 pur  at  2  O'clock  in  the  afternoon  one
 mail  train  was  at  the  main  station
 and  another  mail  train  was  brought in  from  the  opposite  direction.  Fortu-
 nately,  the  driver  was  alert,  he
 averted  a  collision,  he  pulled  up  the
 train  within  50  yards  of  the  other
 train.  Yet,  the  station  staff  were  not
 negligent,  That  is  your  interlocking
 system.  The  other  day  an  accident  to
 the  Calcutta  Mail  was  averted  hy
 another  driver,  and  he  got  a  hand-
 some  reward.  He  was  brought  into
 the  same  line  on  which  the  down
 mail  was.  Yet,  in  the  face  of  what  is
 happening  every  day,  the  railw4:  aa-
 ministration  comes  there  blithely,
 blandly,  with  all  their  mechanical
 engincers,  the  Railway  Board,  Gene-
 ral  Managers,  and  they  say  it  is  hu-
 manly  impossible  for  the  interlock-
 ing  system  to  fail,  it  is  humanly  jm-
 possible  for  two  trains  to  be  brought
 in  from  opposite  directions.  Yet
 drivers  will  tell  you  that  ever,  other
 day  it  is  happening.

 I  am  only  hoping  that  the  Kunzru
 Committee  will  not  accept  this  Nigam
 Committee  Report  for  gospel,  because
 I  know’  from  personal  knowledge
 that  the  Nigam  Committee  only  acted
 on  the  evidence  that  the  railway
 officials  allowed  to  be  placeg  before
 it,  I  hope  the  Kunzru)  Committze
 will  go  into  this  question  of  the  in-
 terlocking  system  and  the  alleged  in-
 fallibillty  of  the  system.  Senior  mem-
 bers  of  the  Railway  Board  sai  that
 it  was  utterly  impossible.  Yet  an
 ordinary  waterman—they  are  the
 people  at  the  levers—came  and  told
 me  privately  and  told  me:  “Sir,  you
 can  call  your  General  Manager  and
 you  can  call  your  Members  of  the
 Railway  Board;  if  they  allow  me—
 they  would  not—I  will  show  you  in-
 spite  of  all  their  protestations,  I  do  a
 little  manipulation,  mechanical  mani-
 pulation  ang  without  going  through
 all  that  elaborate  procedure  [  can  set
 the  signals  in  both  directions  at
 safe:”  I  can  throw  back  your  signals
 within  split  second  to  danger.”  Ac-
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 cording  to  your  theories  these  things
 are  humanly  impossible  but  your  il-
 literate  class  IV  waterman  who  ope-
 rates  it  will  tell  you  how  he  can
 short-circuit,  your  claborate  and  in-
 fallible  system.  I  hag  lined
 up  a  number  of  people,  drivers  who
 are  dealing  with  these  matters  every
 day.  Sceing  the  signals  at  safe  they
 brought  in  their  trains  while  the
 other  train  was  there,  They  dare  not
 say  all  this  as  they  say  if  we  come
 before  the  commission  and  say  chese
 things  our  bosses  will  get  after  us
 ang  somehow  or  the  other  we  will
 be  victimised.  Unless  the  Kunzru
 committee  has  some  speciél  procre-
 dure  for  taking  evidence  either  in
 camera  or  seeing  that  the  senior  rail-
 way  officials  have  not  much  to  do
 with  the  actual  procedure  you
 will  never  get  to  the  bottom
 or  to  the  real  causes  of  many  of  these
 railway  accidents.

 There  are  other  matters  which  are
 so  common  and  it  came  out  in  the
 course  of  the  Mohri  enquiry.  It  was
 amazing  how  for  months  and  months
 the  drivers  complain  and  say:  we
 cannot  see  the  signals;  all  your  trees
 have  overgrown  your  signals.  Nobody
 takes  any  note.  They  say  you  cannot
 see  the  home  from  the  outer  signal.
 The  request  for  repeater  signals  is
 ignored.  These  are  comparatively
 small  matters.

 The  trouble  is  this.  As  my  friend,
 Shri  Nath  Pai  pointed  out,  there  is
 this  fetish  for  statistics.  You  want  to
 show  to  this  House  from  these  rather
 lovely  looking  books  containing  sta-
 tistics:  that  operational  efficiency  has
 improved;  that  engine  failures  are  less
 —they  are  not  that  the  over-aged
 engines  are  decreasing  they  are  not;
 and  it  is  that  way  you  draw  all  your
 statistics.  When  these  poor  chaps
 say:  we  have  this  engine  failure,  you
 say  ‘do  not  record  it’  because  you
 want  to  impress  this  House  with
 wrong  statistics.  My  friend  Shri
 Nath  Pai  has  given  certain  figures;  I
 will  not  repeat  them.  I  have  given
 figures  in  greater  detail  and  four  or
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 five  years  ago  I  said  these  things  and
 I  did  not  blame  anybody  except  per-
 haps  the  Planning  Conamission  and  the
 Cabinet  and  व्‌  said  you  have  con-
 fronted  your  Railways  with  a  humanly
 impossible  task;  your  allocation  for  the
 Railways  is  hopelessly  inadequate;
 you  are  not  even  catching  up  with  the
 backlog  of  the  Secund  Wor'q  War.  I
 gave  you  what  the  backlog  was.  I
 gave  figures  and  I  said  that  so  far  as
 your  track  renewals  or  rolling  stock
 or  over  agnd  engines  were  concern-
 cd,  yous  position  at  the  end  of  the
 Third  Plan  was  going  to  be  infinitely
 worse  than  what  it  was  at  the  end  of
 the  Second  Plan.  That  is  precisely
 what  my  friend  Shri  Nath  Pai  has
 underlined.

 If  you  have  this  backlog  of  track
 renewals  you  ure  bound  to  get  acci-
 dents  because  of  your  defective  track.
 Some  senior  railway  official  said:
 what  with  increasing  traffic  and  defec-
 tive  track  and  WP  _  engines  never
 meant  for  this  kind  of  a  track,  they
 may  jump  off  the  rails  every  other
 day  if  they  run  beyond  8  particular
 speed.  I  hope  we  never  reach  that
 position.

 There  are  these  over  aged  engines.
 My  friend  also  referred  to  the  question
 of  lack  of  maintenance.  This  has  been
 a  grievance  which  has  been  getting
 steadily  worse  from  week  to  week.
 Again,  there  is  this  fetish.  for  opera-
 tiona]  efficiency.  I  would  ask  the  hon.
 Railway  Minister  to  see  the  turn  round
 and  maintenance  of  engines  as  it
 obtained  even  two  years  ago.  Now
 you  have  speeded  it  up  with  the  result
 that  even  if  your  men  are  good  they
 have  not  got  the  time  to  attend  to
 your  engines.  Then  you  have  intro-
 duced  the  pooling  system.  Before  you
 had  the  pooling  system  every  mail
 driver  was  responsible  for  his  own
 engine:  he  looked  after  it  and  polished
 it  and  he  gave  it  a  name  plate  and
 he  treated  it  almost  with  the  tende-
 ness  of  a  fond  husband.  Now  you
 have  the  pooling  system  and  _  five
 drivers  are  responsible  for  one  engine.
 Not  one  of  them  feels  that  it  is  his
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 47  hrs,
 own  engine.  The  worst  feature  is  this.
 The  mail-drivers  tell  me.  A  lot  of
 them  have  resigned  and  they  disagreed
 and  said  that  they  will  not  work
 under  these  conditions.  We  do  not
 know,  from  day-to-day  when  we  are
 going  to  mcct  with  an  accident,  They
 said,  “our  conscience  will  not  allow
 us  to  work  under  these  conditions.”
 What  happens?  They  book  urgent
 repairs.  The  DME  or  the  mechanical
 engineer  in  charge  says,  “you  will  take
 this  out.”  One  cause  came  to  me.  I
 do  not  want  to  mention  the  name.  He
 is  dead.  He  said  to  me,  “I  am  a
 mail-driver.  I  was  asked  to  drive  the
 mail-train  with  dummy  brakes.”  But
 the  authorities  said;  “vou  take  it  out.”
 He  took  out  the  engine.  Then  he
 resigned  from  the  railways  after  30
 years  of  service.

 “I  am  not  going  to  take  out  a  mail-
 train  engine  with  defective  brakes.”
 It  happens  regularly.  They  tell  me
 that  even  the  gauge-glass  is  often  not
 there,  and  when  they  say  that  the
 engine  cannot  be  taken  out  without
 the  repairs  they  have  been  compelled
 to  take  it  out.  That  would  affect
 operational  cfficiency  figures.  But
 what  happens?  They  said  that  “we
 dare  not;  we  cannot  be  held  respon-
 sible  for  the  safety  of  the  people  if  we
 are  asked  to  work  like  that.”  You
 said:  “take  them  out.  Otherwise,  you
 will  be  suspended.”
 railway  locomotive  men  have  told  me
 that  they  cannot  work  under  these
 conditions.

 I  am  not  blaming  the  Railway  Min-
 ister.  But  I  say  that  you  are  in  a
 dilemma.  On  the  onc  hand  there  is
 this  tremendous  backlog  of  over-aged
 engines,  with  lack  of  stock  such  as
 bolts  and  nuts?  On  the  other  hand,
 you  compel  your  men,  because  I  sup-
 pose  you  have  to  carry  out  the  burden
 of  the  Plan,  to  take  out  the  defective
 and  dangerous  engines.  What  are  you
 going  to  do  about  it?

 My  hon.  friend  has  spoken  about  the
 rules.  What  happens?  Your  rules
 are  very  good,  and  so  good  that  no-

 Certain  senior
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 body  can  work  up  to  them!  I  will
 give  you  only  one  instance.  It  is  only
 when  a  poor  chap  is  caught  in  an
 accident  that  these  rules  are  flung  at
 him  and  he  is  told  he  is  in  the  wrong.
 He  says  that  no  human  can  follow
 the  rule;  it  is  not  humanly  possible  to
 observe  these  rules.  I  had  a  number
 of  cases  wherein  J  called  driver  after
 driver.  There  was  one  man  whom  I
 was  defending  but  who  was  ultimately
 convicted.  One  of  the  reasons  for  the
 conviction  was  that  the  driver  came
 into  the  station  at  a  speed  of  5  to  20
 miles  an  hour,  But  every  driver  on
 the  railways  does  this.  The-rule  ३5
 you  cannot  enter  a  station  at  more
 than  ten  miles.

 Yet,  many  drivers  come  and  say  it
 is  not  humanly  possible.  “If  we  come
 at  l0  miles  per  hour  we  lose  so  much
 steam;  it  takes  us  so  much  time  to
 generate  enough  steam  that  we  cannot
 humanly  keep  up  to  the  schedule.”
 And  then  we  are  charge-shected  for
 being  late.  “So  we  have  to  ignore
 the  rule.”

 Mr.  Speaker:  The  hon.  Member's
 time  is  up.

 Shri  Frank  Anthony:  I  will  finish
 in  two  minutes.  So,  cither  you  adapt
 the  rules  to  realities  or  do  something
 by  which  these  rules  can  be  worked
 up  to  particularly  by  the  locomotive
 staff.  Every  day.  as  a  matter  of
 practice,  they  do  not  work  to  the  rules.
 Fortunately,  they  do  not  have  acci-
 dents.  But  when  they  do  have  acci-
 dents.  You  send  them  to  jai)  for  not
 observing  the  rules  which  their  other
 colleagues  are  also  not  doing.

 I  want  to  deal  with  two  matters
 which  refer  to  the  staff.  One  of  them
 is  a  very  delicate  matter.  It  has,  how-
 ever  an  increasingly  dangerous  poten-
 tial.  No  one  is  more  sympathetic  than
 I  am  to  the  members  of  the  Scheduled
 Castes.  JI  still  think  that  we  do  not
 treat  them  fairly.  But  what  has  been
 happening  within  the  past  year?  I
 am  not  going  to  say  anything  about
 the  Supreme  Court  judgment  which
 struck  down  the  high  court  judgment.
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 As  the  House  knows,  the  Madras  High
 Court  said  in  their  judgment  that  you
 can  only  make  reservation  at  the  point
 of  entry.  The  Supreme  Court  said
 ‘No.”  I  know  what  is  happening  on
 the  railways.  As  I  said,  it  is  a  delicate
 matter.  I  was  referring  to  the  Sche-
 duled  Caste  people.  At  the  point  of
 entry  you  may  give  a  reservation  not
 only  of  6  per  cent  but  20  per  cent.
 But  it  is  not  only  dangerous  but  dis-
 astrously  dangerous  to  give  them  a  6
 Ber  cent  reservation  at  the  point  of
 promotion.  What  is  happening  now?
 Apart  from  the  resentment,  Class  C
 men  who  have  no  experience  of  pas-
 senger  trains,  because  they  have  no
 other  scope,  are  being  pitchforked
 into  Class  A  as  mail]  drivers  and  this
 is  happening  in  every  department.  In
 another  five  or  six  years,  you  will  get
 this  tremendous  pitch-forking  into
 promotion  cadres.  I  do  not  want  to
 venture  the  percentage  of  it.  It  will
 be  6  to  20  per  cent  perhaps.  And
 that  will  result  in  inexperienced  and
 unqualified  people  coming  in,  and  that
 will  be  the  danger  of  making  this
 reservation  in  the  promotion.  cadre.

 Finally,  I  want  to  come  to  _  the
 question  of  Class  IV.  No  one  _  has
 been  more  solitious  than  myself  for
 railway  staff  generally,  including  Class
 IV.  But  this  is  a  problem  that  has  got
 to  be  faced.  My  friend,  Shri  Nambiar,
 will  repudiate  what  I  have  got  to
 say—that  is,  this  increasing  lack  of
 sense  of  responsibility  among  sections
 of  the  Class  IV  staff.  There  is  this
 failure  of  the  human  element.  In
 regard  to  Class  III,  the  complaint
 there  is  that  not  only  they  are  badly
 treated,  but  they  are  unfairly  treated
 and  they  are  savagely  punished,
 because  they  do  not  belong  to  vocal
 and  vociferous  unions.  But  there  is
 no  way  of  enforcing  any  discipline
 among  Class  IV  people.

 I  will  give  an  example.  It  may
 represent  an  exception  or  it  may
 represent  the  rule.  An  official  told
 me,  “I  went  the  other  day  to  a_  level
 crossing.  The  man  in  charge  of  the
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 level  crossing  was  absent  during  the
 duty  hours.  I  sent  for  him  and  asked
 hiw  why  he  was  absent  during  duty
 hours.  He  gave  some  cock  and  bull
 story,  but  I  did  not  charge-sheet  him.”
 I  asked,  why?  He  told  me,  “As  an
 officer  in  the  olden  days,  I  would
 have  suspended  him,  charge-sheeted
 him  and  removed  him.  But  now  I
 dare  not  charge-sheet  a  Class  IV  man
 I  wil]  tell  you  why.  Because  most  of
 them  belong  to  communist  unions.
 They  can  always  get  their  communist
 colleagues  to  support  them  in  a  false
 story  and  if  they  are  removed  after
 enquiry,  the  communist  union  threa-
 tens  strike.”  The  result  is  today  the
 gangmen,  the  watermen,  the  points-
 men,  largely  suffer  from  a  sense  of
 lack  of  responsibility  and  these  people
 are  holding  key  positions.  If  a  points-
 man  fails  in  his  duty,  if  a  gangman  or
 waterman  fails,  you  get  these  acci-
 dents.

 There  are  many  other  matters,  but
 these  are  some  of  the  general  propo-
 sitions  I  have  made  and  I  hope  the
 Kunzru  Committee  will  keep  some  of
 these  matters  before  them.

 Shri  U.  M.  Trivedi:  Sir,  accidents
 have  taken  place  on  our  railways
 pretty  often.  We  have  the  Sambalpur:
 accident,  Sambar  accident,  Dhanbad
 accident,  the  Phulera  accident  and  so
 on.  All  these  accidents  are  before  us.
 One  difficulty  about  the  investigation
 of  these  accidents  has  always  been,
 as  Shri  Frank  Anthony  put  it,  the
 preconceived  notions  of  the  officers
 who  conduct  these  enquiries  and  their
 desire  only  to  place  the  fault  on  a
 particular  department.  The  engineer-
 ing  department  wants  to  father  the
 guilt  upon  the  Ioco;  the  loco  desires  to-
 father  the  guilt  on  the  traffic  and  the
 traffic  desires  to  father  the  guilt  om
 the  loco.  This  rivalry  between  three
 departments  never  leads  anybody  to
 come  to  a  proper  and  just  conclusion.

 Falsehood  is  one  of  the  foundations
 of  railway  working.  Day  in  and  day
 out,  every  day,  at  every  hour,  every
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 railway  officer  tries  to  tell  lie  and
 telling  lie  means  putting  it  in  writ-
 ang—ifalse  booking  timings  at  the
 station  etc.  The  result  is,  at  the  time
 of  enquiry  when  an  accident  takes
 place,  it  leads  to  wrong  figures  and
 wrong  ideas  being  obtained.  The
 Controller  tells  lie;  the  Station  Master
 telis  lie  and  the  guard  tells  another
 lie.  We  are  not  able  to  find  out  what
 is  the  reason  behing  the  whole
 accident.

 Shri  Nambier:  It  is  not  a  lie;  it  is
 morma).

 Shri  U.  M.  Trivedi:  Tnank  yeu
 wery  much;  it  is  normal  and  Shri
 Nambiar  wants  to  encourage  it  per-
 haps.

 The  difficulty  that  we  find  is  this.
 As  has  been  put  by  Shri  Nath  Pai,  we
 are  not  taking  stock  of  the  position
 that  our  engines  have  become  very
 heavy.  With  heavy  engines,  we
 require  heavier  rails,  better  sleepers
 and  better  foundation.  Yet  we  are
 stil]  having  rails  with  5’6”  gauge  and
 weighing  90  lbs.  on  the  broad  gauge,
 whereas  with  a  gauge  of  only  4’6”  in
 Europe  and  England  the  rails  weigh
 08  lbs.  We  have  not  supplied  proper
 sleepers  for  miles  of  tracks.  At  least
 7000  miles  of  track  require  sleepers.

 It  may  be  that  some  sort  of  sabotage
 does  take  place—Shri  Nambiar  may
 not  agree.  Sabotage  takes  ovlace  at
 various  places.  Very  recently,  only
 four  days  back,  four  sleepers  were
 placed  across  the  track  before  the
 arrival  of  the  Frontier  Mail  near
 Shamgarh  Station.  It  is  good  that  the
 thing  was  discovered  by  a  poor
 chowkidar  and  they  were  removed.
 Sabotage  does  take  place.  Sabotage
 has  taken  place  at  higher  levels—the
 Government  may  deny  it—and  finding
 Biven  that  it  was  an  accident.  What
 happened  to  the  sleepers  at  Dhilwan?
 How  were  they  destroyed?  It  was  not
 due  to  fire.  Was  it  not  due  to.sabotage?
 Tt  was  sabotage  of  a  very  high  order.

 Sir,  we  are  to  be  kept  at  this  stage
 simply  because  another  country  wants
 to  do  us  in  the  eye  and  deprive  us  of
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 a  good  number  of  sleepers.  Every  year
 we  hear  that  lakhs  and  lakhs  of
 slepe:s  just  flow  away  across  the
 river  Sutlej  and  go  into  Pakistan.  Is
 it  just  by  chance  that  the  Sutlej  carries
 all  the  sleepers  that  we  are  preparing?
 Lakhs  and  lakhs  of  sleepers  have  gone
 away  like  that.  Who  is  doing  it?
 These  are  all  the  causes  why  we  are
 jacking  in  sleepers.  The  net  result  is
 that  we  are  not  getting  sleepers  and
 we  are  not  getting  rails.

 When  we  do  not  get  sleepers  and
 rails  what  we  do  to  prevent  accidents
 is  that  we  slow  down  the  trains.  Where
 a>  we  clowy  down  the  trains?  We  only
 slow  dowi  we  trains  where  there
 never  have  heen  any  accidents.  We
 do  not  slow  down  the  trains  where
 there  are  accidents.  We  just  hit  up
 some  spot  where  already  the  trains
 are  moving  at  a  speed  of  25  miles  and
 bring  it  down  to  20  miles.  A  train
 running  from  Barnagar  takes  five
 hours  to  reach  Javla,  a  distance  of
 only  50  miles.  Therefore,  you  say,
 there  are  no  accidents,

 But,  as  Shri  Anthony  put  it,  your
 inter-locking  system  is  so  wretched
 that  all  the  accidents  take  place.  What
 precaution  do  you  take?  You  make  a
 train  dead-stop  the  moment  it  comes
 to  the  outer  signal  and  do  not  allow
 it  to  travel.  Sir,  on  an  enquiry  in
 which  I  appeared  a  policeman  was
 giving  evidence,  a  man  who  did  not
 know  anything  about  railway  working.
 He  said:  “the  tumbler  lever  simply
 jumped”.  I  could  not  understand  it,
 I  could  not  understand  the  tumbler
 lever  jumping  and  changing  points.
 Yet  the  man  concerned  was  on  the
 verge  of  being  convicted.  The  inves-
 tigating  inspector  who  conducted  the
 enquiry  said  that  the  tumbler  lever
 jumped  because  the  key  was  still
 inside  the  lock.  I  had  to  carry  the
 whole  court  an  make  a  demonstra-
 tion  to  show  that  the  tumbler  lever
 cannot  jump  whatever  happens.  These
 are  pre-conceived  notions  on  which
 things  go  op.

 Whe  real  cause  of  accidents  ds
 because  of  the  human  element  that  je
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 there—it  is  not  36  per  cent  human
 element,  I  should  say  it  is  much  more
 than  that.  What  are  the  reasons?  The
 reasons  are,  although  there  are  hours
 of  employment  enforced  on  the  various
 railways  by  regulation  the  administra-
 tive  staff  never  look  into  it.  The  DOS
 wants  that  his  work  must  be  done.
 The  man  concerned  works  not  only
 for  8  hours  but  the  works  continuous-
 ly  tor  I6  hours  and  sometimes  24
 hours  and  even  27  hours.  What  hap-
 pens?  In  the  disaste:  of  the  Kirti
 Express  the  man  had  been  working
 continuously  for  three  days.  The
 other  day  I  was  standing  at  a  way-
 side  station  calleq@  Utran  on  the
 Bhusaval  line.  The  man  there  told
 me  that  he  had  been  working  for  36
 hours  and  he  had  no  ‘rest.  Nobody
 listens  to  him.  After  all,  human
 fatigue  is  there.  He  is  bound  to  make
 accidents.  What  happened  at  Panch
 Pipla  recently?  There  also  an  acci-
 dent  took  place.  But  it  was  not  en-
 quired  into  because  only  two  goods
 trains  had  collided.  The  whole  time
 the  tablet  block  instrument  was  kept
 open,  They  were  just  drinking  and,
 because  they  were  drinking,  they  for-
 got  to  close  it.  Therefore.  the  points-
 man  who  was  standing  there  took  the
 wrong  tablet  block  instrument  and
 gave  it  to  another  train  and  there  was
 collision.  It  is  this  human  element
 which  must  be  looked  into  during
 enquiries.

 .J  am  not  agveeable  to  enquiries  by
 High  Court  judges  because  most  of
 ‘the  judges  themselves  probably  do

 “not  know  the  working  of  the  railways
 and  sometimes  they  are  misguided  by
 the  facts  that  are  placed  before  them
 in  a  subtle  manner.  These  enquiries
 must  be  conducted  by  those  experts
 who  have  inside  knowledge  of  the
 working  of  the  railways  who  may  be
 able  to  arrive  at  the  truth.  Also,
 while  making  enquiries,  they  must
 look  into  the  whole  condition  of  the
 railways,  whether  the  ralls  are  proper-
 ly  laid,  whether  the  sleepers  are  pro-
 perly  laid,  whether  the  track  has
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 been  renewed,  what  is  the  age  of  the
 dilapidated  sleepers  on  which  the  rails
 have  been  laid,  when  the  renewal
 order  was  made  and  why  it  has  not
 been  complied  with,  whether  atten-
 dance  has  been  carried  out,  whether
 the  bridges  have  becn  laid,  whether
 the  loco-shed  is  working  in  such  a  way
 as  not  to  have  cannibalising  which
 ought  not  to  be  permitted,  whcther
 real  sabotage  is  being  practised  or  not
 and  whether  the  p’c-conceived  notions
 and  the  little  small  falschouds  of  the
 various  officers  is  ७8  contributory
 cause  for  creating  this  trouble.  All
 these  matters  should  be  looked  into
 thoroughly,

 श्री  बागड़ी  (हिसार)  :  अध्यक्ष  महोदय,
 राज  जब  इस  एवान  के  सामने  रेलवे  हादसात

 पर  विचार  करने  का  मौका  मिला  है  तब
 सारा  हिन्दुस्तान  इस  तरफ  देख  रहा  है
 कि  इन  दुर्घटनाओं  का  क्‍या  भविष्य  बनता
 है  ।  में  आप  के  सामने  यह  अर्ज  करूंगा  कि
 यह  जो  दुर्घटनायें  होती  हैं,  हादसात  होते
 हैं,  यह  कोई  कुदरती  नहीं  हैं  ।  मगर  कुदरती
 होते  तो  आप  मोटी  बात  सोचिये  कि  कभी  भी

 बहुत  कम  तादाद  में  हमारे  {aieae  सोहब
 सफर  नहीं  करते,  रेलवे  t  बड  बड़े  अफसर  भा
 कम  सफर  नहीं  करते,  लेकिन  कभी  ऐसा  नहीं
 होता  कि  रेलवे  के  ऐशक्सीडेंट्स  या  हादसात
 उस  वक्‍त  हों  जब  मिनिस्टर  सफर  करते
 हों  या  रेलवे  के  बड़े  बड़े  उच्च  अधिकारी
 सफर  करते  हों।  यह  कोई  मजाक  की  बात

 नहीं  है,  न  में  कोई  जलन  के  नाते  से  कह  रहा

 हूं,  इस  की  तह  में  क्या  बात  है  ?  एक  ही  बात  है
 ब्रोकर  वह  खास  बात  यह  है  कि  हिन्दुस्तान  के
 दिमाग  में  यह  चाज  न  चुकी  है  कि  एक  जान
 जो  कीमती  है  उस  की  कद्र  की  जाती  है  और
 बाकी  आम  ज़िन्दगियों  की  कद्र  नहीं  की  जाती  ।
 जब  रेलवे  मिनिस्टर  चलते  हैं  तब  कभी  रेल  से
 रेल  नहीं  भिड़ती  क्योंकि  सब  लोग  अलर्ट  हो
 जाते  हैं,  सारो  मशीनरी  और  अ्रफसर  ग्र लर्ट

 हो  जाते  हैं।  लेकिन  जब  भ्रम  जनता  चलती

 है  तब  कोई  मरे  या  जिये,  कोई  पूछने  वाला  नहीं
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 है  ।  यह  गम्भीर  बात  है  जिसे  सोचना  है  कि
 जो  ऑक्सीडेंट्स  होते  हैं  उन  का  इलाज  क्‍या  है  ।
 पहले  एसा  ख्याल  था  कि  जगजीवन  राम  जी
 मिनिस्टर  हैं,  वह  समझते  थे  कि  अष्ट  ग्रह
 चढ़े  हुए  हैं,  व्यक्ति  बदल  जान  से  कुछ  भला
 होगा  ।  लेकिन  बात  वह  नहीं  हुई  ।  जगजीवन
 राम  जी  चले  गये,  स्वर्ण  सिंह  जो  त्र  गये,
 लेकिन  कुर्सी  बदलने  से,  चेहरे  बदलने  से
 कोई  फर्क  नहीं  कराया  ।  इस  का  क्या  मतलब  है  ?
 इस  की  तह  में  कोई  चीज  है  जिसे  सोचना  है  ।
 यह  में  बुराई  के  नाते  से  या  आलोचना  के  नाते  से
 नहीं  कह  रहा  हैं,  लेकिन  सिर्फ  दूसरे  दिन  कालिंग
 अटेरन  के  आ  जाने  से  या  उस  के  बारे  में
 चर्चा  हो  जाने  से  हम  हिन्दुस्तान  के  लोगों  की
 ज़िन्दगियों  को  नहीं  बचा  सकते,  या  खाली
 सवाल  जवाब  हो  जाने  से  इस  देश  के  अन्दर
 हादसात  को  नहीं  रोका  जा  सकता

 है

 यह  ठीक  है  कि  हर  हादसे  के  पीछे
 कोई  न  कोई  इतिहास  होता  है  ।  यह  बात
 ठीक  है  कि  हादसात  की  तह  में  जाना  चाहिये  ।
 जो  हादसात  होते  हैं  उन  की  तह  में  देखो  ।
 उन  की  तह  के  अन्दर  कुछ  बुराई  है,  उसे
 देखो  ।  हादसात  को  रोकने  के  लिये  पैसे  की
 जरूरत  तो  पड़ेगी  ।  ऐसा  कोई  मृतक  नहीं
 कि  छंमन्तर  हो  जाये  और  हादसे  रुक  जायें  ।
 पिछले  साल  के  अन्दर  २१०  हादसात  लेवल
 क्रासिंग  के  हैं।  आप  कहते  हैं  कि  पैसे  नहीं  हैं  1
 ठीक  है,  पैसा  नहीं  हैं;  जब  कहो  कि  यह  पुल
 क्यों  बनाया  गया,  तो  कहते  हैं  कि  पैसे  नहीं,
 जब  कहो  कि  सरकारी  कर्मचारियों  की
 या  जो  छोटे  मुलाजिम  हैं  उन  की  कमी  है,

 उसकी  वजह  से  उनसे  ड्यूटी  ज्यादा  ली  जाती
 है,  उन  की  तादाद  एसी  नहीं  है  कि  वे  ड्यूटी  कर
 सकें,  तो  कहते  हैं  कि  पैसे  नहीं  प्रोग्रेस  का  राज्य
 था,  उस  के  वक्‍त  में  रेल  की  पटरी  बना  दी  गई,
 स्लीपर्स  डाल  दिये  गये  |  लेकिन  उस  के  बाद  से
 आज  तक  वह  वैसे  ही  पड़े  हुए  हैं।  इस  लिये  जो
 पटरी  है  उस  का  अडजस्टमेंट  ठीक  नहीं  है
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 क्योंकि  श्रोवरहालिग  नहीं  हो  सकी  है  ।  गाड़ी
 पटरी  से  उतर  जाती  है  ।  उस  को  ठीक  नहीं
 किया  गया  क्योंकि  पैसे  की  कमी  है  ।  इस  को
 करने  के  लिये  पैसा  लगेगा  ।  साहब,  पैसा
 जरूर  लगेगा  ।  इस  में  कोई  रोने  की
 बात  नहीं  है  ।  मैं  यह  अर्ज  करूंगा  कि  दरअसल
 यह  हादसात  नहीं  हैं  क्योंकि  हादसात  तो  वह  हैं
 जो  कि  ऐक् सी डेंटल  तौर  पर  कुदरती  तौर  पर
 हो  जायें  |  यके  बाद  दीगरे  गलतियां  कही  जा
 सकती  हैं  और  दर ग्रस्ल  पूछा  जाये  तो  यह
 गलतियां  नहीं  बल्कि  जुर्म  किये  जाते  हैं।
 दीदोदानिशइता  जुर्म  किये  जाते  हैं  ।  लेकिन
 जुर्म  करन  वाले  की  ताकत  इतनी  बड़ी  है  कि
 जिन  के  साथ  अन्याय  होता  है  वह  उस  के  लिये
 उसको  सजा  नहीं  दें  सकते  वरना  जो  आज
 हाकिम  हैं  वह  मुजरिम  होते  और  उन  की  जगह
 जेलखाने  में  होती  ।

 अब  यह  क्या  मजाक  है  कि  हर  एक  चीज
 के  वास्ते  इस  बात  की  आड़  लेली  जाती  है  कि  हम
 क्या  करें  पैसा  नहीं  है  ?  आनरेबल  रेल  मिनिस्टर
 ने  बतलाया  कि  हजारों  ऐसे  लेबिल  क्रासिंग
 हैं  जहां  कि  आदमी  डख्यटी  पर  तैनात  नहीं
 हैं  -  जब  वहां  पर  ड्यूटी  पर  क्‍यों  तैनात  नहीं
 हैं  ?  इस  के!  लिये  कौन  जिम्मेदार  है  कौर  कौन
 कसूरवार  है  ?  शब  हर  एक  बात  के  लिये
 कह  देना  कि  पैसा  नहीं  है  इस  का  क्या  मतलब

 है  ?  आप  के  पास  मिनिस्टरों  की  फौज  बढ़ाने
 के  लिये  पैसा  है  लेकिन  लेतिल  क्रासिंग  पुल
 बनान  के  लिये  कौर  वहां  पर  ऑ्रादमी  तैनात  करने
 के  लिये  आप  के  पास  पैसा  नहीं  है।  रेल  पटरियों
 की  मुरम्मत  करने  और  नई  बिछाने  के  वास्ते
 उप  के  पास  पैसा  नहीं  है,  मजदूरों  की  तादाद
 बढ़ाने  के  लिय  आप  के  पास  पैसा  नहीं  है।
 अब  जादू  से  तो  कोई  बात  बनने  वाली  है  नहीं
 शर  वह  तो  ऐसे  ही  होगा  जैसे  नेहरू  जी  का
 पंचशील  सिद्धान्त  थोथा  चलता  है  |  इस  से  को
 कुछ  बनने  वाला  है  नहीं  ।

 अध्यक्ष  महोदय.  ले  ऑक्सीडेंट्स  को
 पकने  के  लिये मैं  पति।  वें  ग्रावश्यक  समझता
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 हैं  कौर  में  चाहूंगा  कि  उन  के  बारे  में  भी
 श्रम ली  कदम  उठायें  जायें  ।  पहली  चीज
 तो  यह  कि  जितने  भी  लेबिल  कालिंग
 हैं  इन  सब  के  ऊपर  आदमियों  की  ड्यूटी
 लगाई  जाये  दूसरे  यह  कि  जितने  और  जहां
 भी  पुल  बनाने  जहरी  हों  यह  बनायें  जायें  ।
 अब  दिल्‍ली,  रोहतक  हिसार  पेड  पर  रेल
 का  फाटक  बन्द  होने  से  काफी  बौटेलनेक
 हो  जाता  है,  ढ़ाई  ढ़ाई  घंटे  ओर  तीन,  तीन
 घंटे  गाड़ियों,  बसे  और  कारें  वगैरह  खड़ी
 रहती  हैं.  जब  रेलवे  दुर बंटना  मने  दी  यहां  पर
 होया नदो,  लेकिन  यह  दरवाजा  बन्द  होने
 की  बिता  पर  छोटे  छोटे  ऑक्सीडेंट्स  वापस  में
 टकरा  कर  हदो  जाया  करते  हैं  अरब  यह  किस
 की  जिम्मेदारी  है  ?  इस  को  कौन  करेगा  या
 अब  इसे  कोई  युवा  चौकीदार  करेगा  या
 इस  देश  की  सरकार  करेगी  ?  श्प्रब  यह  जो  कह

 (दिया  जाता  है  कि  पैसा  नहीं  है  तो  पैसे  की  समस्या
 हल  करनी  पड़ेगी  एक  तरफ  तो  टैक्स  बनाये
 जाते  हैं,  कराये  बढ़ने  जाते  हैं  और  ज्यादा  से
 ज्यादा  जनता  से  पिता  लेते  हैं  बौर  दूसरी  तरफ
 यह  पैसे  का  गैना  तेते हैं।  शब  जैसा  कि  श्राप
 कहते  हैं  कि  पैसा  नहीं  है  तो  पैसे  के  वास्ते
 देश  के  नाम  अपील  खोजिये  आप  सारे  देश  से
 रेलवे  में  सुधार  करने  के  नाम  पर  अपील
 कीजिये  ।  ड्राप  सारे  देश  से  पैसा  देने  की
 अपील  खोजिये  और  जैसा  भी  हो  रेलवे  में

 सुधार  खोजिये।  अब  वह  तो  कुब  द्वोता  नहीं  हैं
 और  हमारे  मिनिस्टर  साहब  से  अगर  कोई
 आनरेबल  मेम्बर  रेलवे  ऋ्रातिंग  के  पुल  को
 बनाने  के  लिये  कहता  है  तो  उस  को  यह  कह  कर
 टाल  दिया  जाता  हैकि  भाई  हम  क्या  कर  सकते
 हैं  तुम  अपने  पंजाब  को  या  दूसरी  किसी  स्टेट
 गवर्नमेंट  को  मना  लो,  कूँ  हिस्सा  वे  दें
 कौर  बाकी  हम ते  दे  देंगे  ग्लौच  इस  तरह
 नौ  मन  तेल  होगा  न  राधा  नाचेगी  वाली
 कहावत  चरितार्थ  होती  है  मेरा  कहना  है
 कि  मि;/नस्टर  साहब  का  यह  रवैय्या  माकूल
 नहीं  है  कौर  इस  तरह  से  कुछ  काम  होने  वाली

 नहीं  है।  यह  बात  कह  कर  हमार  रेलवे  मिनास-
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 टर  साहब  साफ  बच  निकलते  हैं  जोर  कहते  हें
 कि  भाई  हम  क्या  करें  तुम्मारे  प्रदेश  की सरकार

 नहीं  मानती  ब्र  वह  इस  के  बनाने  के  लिये
 झपना  हिस्सा  नहीं  देती  इसलिये  हम  इस  को

 नहीं  बना  सकते  हैं।  मैं  तो  आप  से  गरजे  क्या
 कि  जहां  आप  ने  पहले  से  जनता  के  ऊपर
 इने  टैक्स  लगाये  हुए  हैं  श्राप  पुल  बनाते  के
 नाम  पर  एक  टैक्स  ग्रोवर  लग।  दें  लेकिन  कम  से
 कम  इस  देश  केग  ब  आदमी  जो  कि  भाये  दिन

 कोड़े  मकौएं  को  तरह  ऐक्सोडेंट्स  में  मर  जाया
 करते  हैं  वे  तो  बच  जावें।

 में  श्राप  से  दर्ज  करूंगा  कि  ४०-४५

 हजार  जो  आप  को  लेबल  क्रासिंग  है  वहां  पर
 बाप  आदमी  लाइये  ।  इस  से  Coy

 हजार  आदमियों  को  काम  मिलेगा।  प्रखर  वहां
 पर  पैसा  लगाया  भी  जाता  है  तो  भी  कोई

 हज  को  बात  नहों  है  क्योंकि  इस  देश  के  Ove

 हजार  इंसानों  को  रोजी  मिलती  है  ग्रोवर  उन  को
 बेकारी  को  समस्या  हल  द्वैती  है  1  वह  वहां  पर
 तैनात  हो  कर  इंसानों  को  रेलवे  दुर्घटनाग्रों
 में  मरने  से  बचायेंगे  |  अब  इस  के  अलावा  वहू
 लोग  कोई  मिनिस्टर्स  थोड़े  ही  हैं  जो  कि  हजारों
 रुपये  लेंगे  -  वह  तो  इस  देश  के  मजदूर  तबके
 में  से  होंगे  बौर  उन  को  काम  पर  लगा  कर
 देश  में  से  बेका  )  को  हम  दूर  करेंगे  और  साथ

 ही  लोगों  की  जानें  भी  बचायेंगे।

 जैसा  मैं  ने  पहले  कहा  यह  हादसात  नहीं
 हैं  बल्कि  गुनाह  हैं  जोकि  राज  तक  हम  करते
 जाये  हैं।  यह  रेलवे  मिनिस्टर  साहब ही  हैं
 जो  कि  देश  के  साथ  इस  तरह  का  गुनाह  बौर

 जुमे  करते  श्री  रहे  हैं  और  इंसानों  को  इस  तौर
 पर  मौत  के  घाट  उतारते  शा  रहे  हैं।  मगर

 इस  से  कोई  नर्म  या  डा  दाऊद  चाहिये  तो

 मैं  कहुंगा  कि  वे  इस  बात  के  गुनहगार  जरूर

 हैं  कि  इन  हादसात  को  वह  रोक  नहीं  पाये  हैं
 जो  कि  रोके  जा  सकते  थे  जब  दे  वो  वह  पैसे

 का  सवाल  उठा  कर  अपनी  जिम्मेदारी  से  बचना

 चाहते  हैं  ।
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 मैं  प्रणब  से  श्री  करूंगा  कि  एक  मोटा
 कारण  इन  रेलवे  ऑक्सीडेंट्स  का  यह  भी
 है  कि  मिनिस्टरों  की  तादाद  जो  कि  बहुत
 ज्यादा  है  जब  यह  लोग  रेल  पर  जाते  हैं  तो
 रेलवे  कर्म  चा  ते  अलर्ट  हो  कर  ड्यूटी  से  ज्यादा
 ग्रोवर  ड्यूटी  देते  हैं  प्रो  प्रकार  देखा  जाता  है
 कि  मिनिस्टर्स  के  दौरों  के बाद  कोई  न  कोई
 हादसा  हो  जाता  है।  मिनिस्टर्स  के  दौरे  के
 बात  वर्ग  गैब  कर्म  बारे  ग्रोवर ड्यूटी  करते  हैँ
 और  जिस  का  कि  नतीजा  यह  होता  है  कि
 दो  के  बाद  में  ऐक्सोडेंट  हो  जाता  है  ।  भाप
 भत्ते  हो  मिनिस्टर्स  को  तादाद  कम  कर  दें
 कयोंकि  उन  की  फौज  वैसे  ही  काफी  बड़ी  है
 लेकिन  रेलवे  के  कर्मचारियों  और  मजदूर
 की  तादाद  कदापि  न  घटायें  ।  इन  शब्दों  के
 साथ  मैं  प्रिया  मांग  समाप्त  करता  हूं  t

 ot  तुलसोदास  जाधव  (नांदेड):  श्रच्यक्ष
 महोदय,  रेलवे  ऐक्साडेंट्व  के  बारे  में  जो  सदन
 में  चर्चा  चल  रही  है  तो  ऐसी  तो  कोई  बात  है.
 नदीं  कि  रेलवे  ऐक्पीडेंटस  को  तादाद  हर  साल
 बढ़  रही  हो  ।  यह  बात  सर्दी  है  कि  रेलवे
 ऐक्पो ें  स  हर  वर्ष  बढ़  नहों  रहे  हैं।  रेलवे
 ऐक्प्रोडेंटू्प  इनक्वायरी  कमेटी  की  सन्‌  १६५४
 की  रिपोर्ट  में  ४५  पेज  पर  सन्‌  १६३७  से  लेकर

 १६५३  तक के  श्रांकड़े  दिये  गये  हैं।  उसको
 देखते  से  यह  नजर  अता  है  कि  टोटल  नम्बर
 श्राफ  ऑक्सीडेंट्स  कम  होते  हैं  ।  पहले  की  अपेक्षा
 शब  रेलवे  लाइनों  का  काफी  विस्तार  हुम्रा  है
 और  उसको  देखते  हुए  यह  ऑक्सीडेंट्स  कम
 हैं  लेकिन  मेरे  कहने  का  यह  मतलब  न  लिया
 जाये  कि  ऐसोडेंट्स  होते  रहें।  जो  भी  ऐसी  डेंटल
 होते  हैं  उनको  बंद  होना  चाहिए  i  ऑक्सीडेंट्स
 जितने  भी  कम  हो  सारे  हमें  उनको  कम  करने
 की  कोशिश  करनी  चाहिए  ny

 में  यह  नहीं  समझता  हूं  कि  छोटे  से  लेकर
 बड़े  जितने  भी  भापरा  हैं  उनके  दिल  में  कुछ
 सी  बात  है  कि  ऑक्सीडेंट्स  हों  ऐसी  बात  दो

 न्कद्दीं  नजर  नहीं  प्रति  है  1  लेकिन  जहां  मैं  यह
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 कहता  हुं  वहां  ग्र पोजीशन  के  लोगों  की  तरह  मैं
 भी  यह  चाहता  हुं  कि  ऐक्सोडेंट्स  कम  से  कम
 हों  ।  इतना  ही  नहीं  मैं  तो  चाहता  हूं  कि

 ऑक्सीडेंट्स  हों  ही  नहीं  ।  जैसा  कि  मेरे  पे
 बकता  ने  भाषण  दिया  उनकी  यह  बात  रुद्दी  है
 कि  मिनिस्टर्स  श्र  दीगर  बड़े  अफ़सरान  जब
 रैल  में  सफर  करते  हैं  तब  रेलवे  स्टाफ  के  द्वारा
 काफी  प्रकाशन  बर्त्ता  जाता  है  लेकिन  श्राम
 जनता  जो  रेलों  में  सफर  करती  है  उनके  लिए
 कोई  प्रकाशन  नहीं  लिया  जाता  और  जिसके
 कि  कारण  ऑक्सीडेंट्स  होते  हैं  व  इस  तरह
 की  लापरवाही  के  कारण  ऑक्सीडेंट्स  हो  जायें
 धौर  लोगों  की  जान  चली  जाये  यह  कोई  "तक
 बात  नहीं  है।  अरब  इस  का  यह  प्रति  नहीं  है  कि
 जान  बूझ  कर  ऐसा  किया  जाता  है  तो  भी
 में  सपने  ध निस्टर  साहब  से  रिक्वेस्ट  करूगा
 कि  +  एब्सीडेंट्स  को  फ़ेकने  के  लिए  ज्यादा
 स  ज्यादा  प्रकाशन  लिये  जाने  के  लिए  च्
 अमली  कदम  उठायें।

 रिपोर्ट  में  भी  ऑक्सीडेंट्स  की  वजह  के
 बारे  में  रोशनी  डाली  गई  है  लेकिन  में  उनकों
 यहां  पर  पढ़  कर  नहीं  बतलाना  चाहता  क्योंकि
 उसके  लिए  समय  नहों  है।  अब  ऐसी:  की
 एक  वजह  यह  भी  है  कि  रेल  की  पटरियों  के
 ऊपर  से  गुजरते  हुए  डिब्बे  चे  डिटेल्स  हो  जाते
 हैं।  अब  इत  तरह  के  डिरेलमेंट  को  कते  के
 लिए  ग्रोवर  भ्रमित  प्रकाशन  लेना  चाहिए  प्रो
 जो  स्टाफ  उसके  ऊपर  तैनात  होता  है  वह  उसके
 बारे  में  ज्यादा  से  ज्यादा  देखभाल  करे  ग्रोवर
 सावधानी  बरतें  |

 ॥  ४  7  hrs.

 (Mr.  Derury-Spraxer  in  the  Chair]

 लेविल  क्रांति,  रेलवे  पुल  कौर  'लेटफार्म
 ऐसे  तीन  जगह  ऐक्ट्रीडेंट्व  होते  हैं।  भव  जरा  रत
 इस  बात  की  है  कि  उसके  बारे  में  जरूरी  प्री का शंस
 लिये  जा  ताकि  दुबारा  ऐक्सीडेंटस  न  हों  ।
 ब  एक्सीडेंट  उसी  जगह  पर  बार  बार  हो  यह
 दात  भी  तो  कक  बढ़ीं  है  a  में  अपने  सोलापुर
 जिले  में  मुढ़ेवाह़ों  शरीर  पाकणी  .न  दोनों
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 [श्री  तुलसी  दास  जाधव]
 रेलवे-स्टेज  के  दरम्यान  सोना  नदी  के  रेलवे
 ब्रिज  के  ऊपर  जो  २८-५-६२  को  दिन के  साढ़े
 ग्यारह  बजे  एक्सीडेंट  हुआ  है  उसकी  ओर  में
 अपने  मिनिस्टर्स  और  दीगर  ग्लिसरीन  का

 ध्यान  दिलाना  चाहता  हुं।  २८-५-६२  को  दिन  के
 साढ़े  ग्यारह  बजे  शोलापुर  पूना  पैसेंजर  गाड़ी
 इस  रेल  ब्रिज  पर  आई  और  वहां  एक्सीडेंट
 हो  गया।  सम्‌  १६४६  से  लकर  सन्‌  १६६५  तक
 इन  बस  वर्षा  में  इस  रेलवे  पुल  पर  चौदह
 आदमी  मरने  के  ऐक्सीडंट्स  हुए  |  पहले  वह
 पर  फुटपाथ  दोनो  तरफ  था  लेकिन  वह  किसी
 कारण  से  ख  राव  होकर  गिर  गया  उस  के  बाद
 उस  पुल  के  ऊपर  दोनों  बाजू  कोर्ट  क्रुपया  नहीं
 है  ।  स  सम्बन्ध  में  शो  ला पुर  जिले  के  लोगों
 ने  कई  ख़त  लिखे  हैं।  श्री मुतु  एस  ०  वी०  शिंदे  ने
 इस  बारे  में  नौ  खत  लिखे  |  उन्होंने  पहला  ख़त
 २५-७-५६  को  लिखा,  जिस  का  उत्तर  आया
 कि  हम  इस  मामले  को  देख  रहे  हैं  और  कुछ
 कोशिश  कर  रहे  हैं  |  उस  के  बाद  दूसरा  ख़त
 १८-८-५६  को  लिखा  गया,  लेकिन  उस  का  कोई
 उत्तर  नहीं  शाया  |  इसी  प्रकार  २५-६-५६  को
 लिखे  गए  तीसरे  खत  का  भी  कोई  उत्तर  नहीं
 कराया  ।  उन्होंने  चौथा  खत  २८-११-५६  को
 लिखा,  जिसे  महराष्ट्र  स्टेट  गवर्नमेंट  ने  सेंट्रल
 रेलवे  को  भेज  दिया  ।  इस  प्रकार  उन्होंने  नौ
 ख़त  लिखे,  जिन  में  से  १७-१-६१  को  लिखे  गए
 आखिरी  खत  के  उत्तर  में  उन  को  यह  सूचना
 दी  गई  कि  यह  पुल  रेलवे  सर्वेट्स  और  रेलों
 के  लिए  है,  दूसरे  लोगों  के  लिए  नहीं  है  t

 में  यह  कहना  चाहता  हूं  कि  उस  एरिया
 में  जो  दस  पंद्रह  ग्राम  हैं,  वहां  रहने  वाल  लोगों
 के  इधर-उधर  जाने  के  लिए  इस  रेलवे  ब्रिज
 के  अलावा  कोई  रास्ता  नहीं  है।  जैसा  कि  मैंने
 अभी  कहा  है,  वहां  पर  पहले  फुट-पाथ  बना

 हुआ  था।  भ्र भी  जो  एक्सीडेंट  हुआ,  उस  में  दो
 औरतें  कौर  एक  मर्द  कट  गए।  उन के  टुकड़े-
 टुकड़े  हो  गए--वे  नदी  में  गिर  गए  इससे  पहले
 भी  वहां  पर  चौदह  ग्रामीण  मरने  के  एक्सीडेंट
 हुए  |  एक  दफ़ा  एक्सीडेंट  होने  के  बाद  प्रकाशित
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 लेने  के  बजाय  स्टेट  और  सैंट्रल  गवर्नमेंट  आ्रापस
 में  लिखा-पढ़ी  करती  रहीं  कि  यह  काम  स्टेट
 गवर्नमेंट  का  है  या  सेंट्रल  गवर्नमेंट  का  ।  १६५६
 से  ले  कर  १६६२  तक  इन  पांच  छ:  सालों  में
 लोग  बारबार  ख़त  लिखते  रहे,  लेकिन
 ऑक्सीडेंट्स  की  संख्या  बढ़ती  जा  रही  है  ।  मेरी
 रिक्वेस्ट  यह  है  कि  चाहे  स्टेट  गव रन मंट  इस  काम
 को  करे  या  चाहे  सेंट्रल  गवर्नमेंट  करे,  जल्दी
 से  जल्दी  उस  पुल  पर  दोनों  बाजू  फुट-परम
 बनाता  चाहिए,  ताकि  इस  तरह  के  ऑक्सीडेंट्स
 न  हो  सके  ।  इस  के  प्लान्ट  और  एलिमेंट्स
 पहले  बने  थे  ।  एक  बाज  के  फुट-पाथ  पर
 पैंतीस  हज़ार  रुपया  खर्च  होगा,  जिस  का  अर्थ
 यह  है  कि  दोनों  बाज  के  फुट-पाथ  पर  ज्यादा  से
 ज्यादा  सत्तर  हजार  रुपया  खर्च  होगा  ।  इस  बार
 में  रखवार  में  बड़े  हैडिन  वे!  साथ  वर्णन  निकला
 था  ।  इस  लिए  मेरी  दर्ज  है  कि  मिनिस्टर
 साहब  इस  तरफ़  ध्यान  दें  ।

 जहां  तक  लेवल  क्रासिग्ज  का  सम्बन्ध  है
 लातूर  के  पास  सिग्नल  के  नज़दीक  जो  गेटवे
 है,  उस  पर  रेल  का  इंजन  एक  बस  के  ऊपर  चढ़
 गया  ।  उस  बस  का  ड्राइवर  खास  हो  गया,
 खत्म  हो  गया  |  ड्राइवर  के  अ्रलावा  उस  बस  में
 कोई  व्यक्ति  नहीं  था,  नहीं  तो  और  आदमी
 खत्म  हो  जाते  ।  गाड़ी  के  बाने  पर  उस  गेटवे  को
 बन्द  करना  चाहिए,  लेकिन  पता  नहीं  क्यों,  उस
 को  खुला  रहने  दिया  गया  और  इस  प्रकार  बस
 शर  इंजन  का  एक्सीडेंट  हो  गया  |

 मैं  निवेदन  करना  चाहता  हूं  कि  शोलापुर
 इलाके  में  मुंडे वाड़ी  और  पाकणी  के  बीच  में  यह
 रेलवे  ब्रिज  है  ।  में  माननीय  मंत्री  महोदय  से
 प्रार्थना  करता  हूं  कि  वह  जल्दी  से  जल्दी  कृपा
 कर  के  वहां  पर  फुट-पाथ  बनाने  की  व्यवस्था
 करें।
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 The  Minister  of  Railways  (Shri
 Swaran  Singh):  Mr.  Deputy-Speaker,
 Sir,  I  am  glad  that  we  have  discussed
 this  important  matter  and  certain
 points  have  been  urged  which  require
 careful  consideration.  It  is  not  my
 intention  to  give  statistics  or  to  quote
 from  some  of  the  published  litera-
 ture,  a  fear  which  was  voiced  by  my
 esteemed  friend  Shri  Frank  Antnony.
 He  said  that...

 Shri  Frank  Anthony:  No.

 Shri  Swaran  Singh:  He  said  that
 TI  was  likely  to  quote  from  some  of
 these  beautifully  got  up  pamphlets  in
 support.

 Shri  Frank  Anthony:  |  said  that  is
 usually  done.  I  did  not  say  that  the
 Minister  will  do  it.

 Shri  Swaran  Singh:  But,  we  are
 discussing  this  matter  in  the  context
 of  some  recent  accidents,  and  not  un-
 Aaturally  the  observations  and  the
 debate  have  split  over  to  other  rele-
 vant  aspects.  Acautally,  I  could
 notice  a  certain  measure  of  uneasi-
 ness  even  amongst  the  participants,
 because  some  thought  that  there  were
 general  and  basic  questions  which
 should  be  attended  to  while  others
 thought  that  these  basic  and  general
 questions  are  raised  and  some  general
 and  basic  observations  are  made
 always,  and,  therefore,  they  should
 make  concrete  suggestions  and  should
 try  to  grapple  with  the  problem  that
 faces  us  today.  But  I  must  confess
 that  in  the  ultimate  analysis,  except
 that  the  importance  of  this  has  been
 highlighted,  there  is  nothing  of  a  con-
 crete  nature  on  which  I  could  take
 action  in  directons  in  which  action  is
 not  already  being  taken.

 For  instance,  one  of  -the  points
 which  has  been  made  is  that  there
 should  be  some  inquiry  which  is  not
 circumscribed  by  making  the  terms
 of  reference  narrow,  but  should  have
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 some  broad  terms  of  reference  with
 a  fairly  wide  field  for  inquiring  into
 the  whole  issue.  That  was  what
 my  hon.  friend  Shri  Frank  Anthony
 mentioned.

 Shri  Nath  Pai,  towards  the  end  of
 his  speech,  made  the  suggestion  that
 there  should  be  two  committees  at
 expert  level,  one  to  go  into  the  ques-
 tion  of  maintenance,  track  renewals
 and  the  like  and  the  other  to  go  into
 the  conditions  of  working  of  the  staff.

 These  are  the  three  suggestions
 that  have  emerged.  Let  us  see  now
 whether  what  we  have  already  done
 answers  these  or  not.

 With  regard  to  the  terms  of  refer-
 ence,  we  have  made  the  terms  of
 reference  very  wide  indeed,  and  we
 expect  that  the  Kunzru  Committee
 will  go  into  the  various  aspects  and
 would  give  us  the  benefit  of  their
 scrutiny  and  would  make  recommen-
 dations  which  would  be  of  great  use
 in  facing  the  situation  so  far  as  acci-
 dents  are  concerned.  The  terms  of
 reference  are:

 “(l)  to  go  into  the  question  of
 railway  accidents;  and

 (2)  to  suggest  measures  so  as
 to  further  reduce  their  incidence.”

 So,  the  terms  of  reference  are  so
 wide  that  they  are  not  circumscribed
 in  the  scope  of  their  inquiry  by
 narrow  issues,  and  it  is  for  the  com-
 mittee  to  go  into  the  whole  question
 and  to  make  recommendations,  after
 careful  scrutiny  of  the  material  that
 might  be  available.

 For  the  information  of  the  House,
 I  might  mention  here  that  the  com.
 mittee  have  already  met  and  they
 have  finalised  a  questionnaire,  and
 they  have  also  entrusted  the  technical
 members  of  the  committee  with  the
 task  of  carefully  analysing  the
 various  accidents  that  have  taken
 place  over  the  last  several  years,—
 over  the  last  five  years  I  think  that
 that  is  the  period  that  they  have
 selected—,  going  into  the  matter
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 [Shri  Swaran  Singh]
 carefully  in  each  case,  and  then  mak-
 ing  suggestions  as  to  what  should  be
 done  to  improve  the  situation.  So,  so
 far  as  the  inquiry  is  concerned,  it  is
 broad-based,  and  the  terms  of  refer-
 ence  are  comprehensive  enough  to
 cover  various  issues.

 As  regards  the  other  suggestion,  to
 which  in  principle  I  have  no  objec-
 tion,  that  there  should  be  scrutiny
 into  the  question  of  track  renewals
 and  also  on  the  question  of  mainte-
 nance,  I  feel  that  this  is  covered  by
 the  broad  terms  of  reference  under
 which  the  Kunzru  Committee  is  func-
 tioning.  There  are  two  _  expert
 members  on  that  committee,  and  if
 need  be,  they  can  always  take  the
 help  of  asscssors,  and  they  can  co-opt
 for  specific  purposes  any  other  techni-
 cal  people,  so  that  all  these  questions
 about  the  track  renewals,  over-aged
 rolling-stoeck,  that  is,  coaches,
 wagons  and  engines  and  also  the
 question  of  the  workers  being  over-
 worked  and  being  strained  etc.  can
 all  be  gone  into  by  that  committee.
 Thercfore,  I  have  a  natural  reluctance
 tc  constitute  other  committees,  the
 functions  of  which  are  likely  to  over-
 lap,  because  perhaps  no  useful  pur-
 pose  would  be  served  by  that.

 Apart  from  this,  the  only  other
 concrete  thing  I  could  hear  from  the
 ether  side  was  about  the  judicial
 inquiry.  It  is  very  strange—and  it
 is  not  just  a  matter  of  coincidence—
 that  two  of  the  thnee  hon.  Members
 who  touched  upon  that  aspect  do  not
 appear  to  be  very  much  in  favour  cf
 2  judicial]  inquiry.  For  instance,  my
 fron.  friend,  Shri  Frank  Anthony,  who
 made  same  very  useful  suggestions,
 was,  I  feel,  functioning  under  the
 shadow  of  a  judicial  inquiry  in  which
 the  had  the  privilege  to  defend  one
 af  the  accused  persons.  The  way  he
 presented  his  case  left  an  impression
 on  my  mind  that  the  functioning  of
 tthe  judicial  .afficer,  circumscribed,  as
 ihe  ‘said,  by  the  terms  of  reference  or
 dominated  by  certain  expert  opinion,
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 was  such  as  to  suggest  that  Shri
 Anthony  does  not  appear  to  be  very
 Much  enamoured  of  a  judicial  in-
 quiry.  To  the  same  effect  appeared
 to  be  the  opinion  of  the  leader  of  the
 Jan  Sangh.  On  the  other  hand,  Shri
 Nambiar,  who  five  or  six  years  ago
 had  to  work  when  a  judicial  inquiry
 was  on  swears  by  it  and  says  that
 that  is  the  only  way  of  going  into
 these  questions.

 My  approach  is  that  we  need  not
 be  dogmatic  about  this.  Most  of  these
 accidents,  unfortunate  as  they  are—
 mo  one  likes  them,  everyone  feels
 unhappy—are  such  that  we  cannot
 really  adopt  any  uniform  course  sug-
 gested.  There  may  be  cases  where  u
 judicial  inquiry  may  be  necessary.  In
 the  past,  in  certain  cases  judicial
 inquiry  was  considered  necessary  and
 was  ordered.  There  are  other  cases
 where  the  facts  are  simple—may  be
 inconvenient,  not  to  our  liking—and  do
 not  require  any  detailed  inquiry  by  a
 judicial  officer.  Therefore,  it  is  not
 necessary  that  we  should  swear  by  one
 particular  mode  of  inquiry.

 I  want  to  reiterate  what  I  have
 often  said,  that  it  is  wrong  to  say  that
 inquiry  by  the  Inspectorate  is  a
 departmental  inquiry.  It  is  certainly
 not  a  departmental  inquiry.  It  has
 been  mentioned  time  and  again  that
 the  Inspectorate  functions  under  the
 Transport  and  Communications  Min-
 istry.  They  are  not  a  part  of  the
 Railway  Administration  or  Railway
 Ministry.  They  are  not  in  any  way
 subordinate  to  or  connected  with  the
 Railway  Board.

 Shri  Priya  Gupta  (Katihar):  On  a
 ‘point  of  information....

 Shri  Swaran  Singh:  Let  me  finish.
 That  will  probably  answer  his  point.

 Shri  Priya  Gupta:  No.  I  want  to
 know  whether  the  Inspectorate  does
 not  consist  of  persons  who  are  rail-
 way  Officers  in  the  engineering  depart-
 ment,  and  whether  they  ‘have  not
 worked  in  the  rallways.
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 Shri  Swaran  Singh:  I  think  they
 should  be  railway  engineers.  There
 is  no  doubt  in  my  mind  that  no  one
 going  into  this  question  can  make  any
 contribution  unless  he  is  a  railway
 engineer.

 Shri  Priya  Gupta:  Therefore,  they
 have  a  soft  corner  for  the  railways.

 Shri  Swaran  Singh:  An  electrical
 engineer,  irrigation  engineer  or
 P.W.D.  civil  engineer  is  not  the  person
 who  woulj  be  most  suitable  for  dis-
 charging  the  functions  of  the  Rail-
 way  Inspectorate.  All  doctors  must
 be  surgeons  or  physicians;  such  is
 the  case  here  regarding  the  need  for
 railway  engineers  or  railway  techni-
 cal  personnel.

 Shri  Priya  Gupta:  Are  they  not
 interchangeable?  They  go  to  rail-
 ways  also.

 Shri  Swaran  Singh:  They  are  not.
 I  am  afraid  this  is  stretching  the  point
 a  little  too  much.  When  many  of  our
 friends  who  have  been  practising  at
 the  Bar  go  to  the  Bench,  you  can-
 not  say  that  because  they  have  worked
 at  the  Bar,  therefore,  they  carry  their
 own  prejudices  with  them.  There  is
 4  limit  to  which  we  can  carry  on  this
 type  of  argument.  They  are  indepen-
 dent  people,  technical  people,  who
 know  their  job  and  who  under-
 stand  the  problem.  It  is  not  a
 layman’s  problem,  as  is  clear  from
 the  divergence  of  opinion  expressed
 even  on  the  floor  of  the  House.

 Then  the  inquiry  is  also  open  to  all
 people.  The  Inspectorate  issue  notices
 in  the  press.  They  even  have  it  broad-
 east  on  the  radio.  The  only  other  ob-
 jection  mentioned  by  Shri  Nambiar  is
 that  it  ceases  to  be  a  public  inquiry
 because  the  Press  is  not  there  and
 the  whole  crowd  is  absent.

 Shri  Namblar:  That  wgs  not  my
 point.

 Shri  Swaran  Singh:  When  =  an
 inquiry  is  public,  what  it  means  is
 that  everybody  is  permitted  to  come.
 Any  one  can  tender  evidence.  Not  only
 is  everybody  permitted  to  come,  but
 we  encourage  people  to  go  there  and
 give  evidence.  The  Inspectorate  issues
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 certain  notice  saying  that  it  would
 like  anybody  who  could  come  to  do
 so.  Anybody  who  knows  anything
 about  it  and  who  wants  to  help  the
 enquiry  is  most  welcome  and  he  can
 come.  It  is  not  a  sort  of  closed
 enquiry,  and  to  throw  it  open  to
 hundreds  of  people  from  outside  or
 to  arrange  that  the  entire  press  pre-
 sent,  does  not  make  it  any  more  pub-
 lic.  The  essence  of  the  enquiry  is
 that  people  can  come  there  and  give
 evidence  freely.  Not  only  can  they
 come,  they  are  invited  to  come,  and
 notices  are  issued.  Therefore,  whether
 we  examine  it  from  the  point  of  view
 of  the  independent  character  of  the
 inspectorate,  or  from  the  point  of
 view  of  the  anxiety  that  the  enquiry
 should  be  open  to  every  one  who
 wants  to  come  and  give  evidence,  I
 think  this  arrangement  is  a  proper
 one.  It  has  worked  well,  and  it  has
 thrown  up  very  useful  suggestions
 which  have  from  time  to  time  been
 implemented  with  considerable  im-
 provement  in  the  working  and  func-
 tioning  of  the  railways.

 Shri  Nambiar:  What  about  the
 right  of  cross-examination?  In  the
 one  there  is  the  right,  in  the  other
 there  is  no  right,  and  answer  has  to
 be  given  to  whatever  is  asked  by  the
 Inspector.  One  is  the  North  Pole  and
 the  other  is  the  South  Pole.  To  say
 that  they  are  equal  is  something
 absurd,  if  I  may  be  permitted  to  say
 so.

 Shri  Swaran  Singh:  If  he  says
 absurd,  I  am  not  going  to  call  what
 he  is  saying  as  absurd,  because  that
 is  not  the  language  that  I  use.  But
 we  have  to  remember  that  careful
 scrutiny  by  a  technical  man  of  the
 material  is  important,  and  the  right
 of  putting  questions  is  not  denied  by
 the  Inspector  who  is  the  person  who
 holds  the  enquiry.  The  basic  thing
 to  remember  in  this  connection  is
 whether  the  person  is  independent.  If
 he  is  independent,  why  should  we
 depend  upon  an  outside  agency  to
 have  a  type  of  cross-examination,
 and  what  is  the  result  of  cross-
 examination  by  a  person’  like  Shri
 Anthony  who  even  Shri  Nambiar  will'
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 concede  is  much  more  experienced  wn
 the  matter  of  cross-examination  as
 compared  to  many  others?  Shri
 Anthony’s  reactions  about  the  Nigam
 Report  are  that  this  is  likely  to  be
 quoted  as  a  Bible,  indicating  thereby
 that  the  enquiry  was  circumscribed
 and  held  under  certain  conditions
 which  are  not  conducive  to  the  coming
 out  of  the  material  in  the  form  =  in
 which  he  hoped  or  expected  it  would
 come  out.

 Therefore,  while  the  manner  and
 the  form  of  enquiry  are  really  im-
 Portant  with  regard  to  a  large  num-
 ber  of  accidents,  in  some  cases  lives
 unfortunately  being  Jost  and  others
 being  of  a  less  serious  character,  the
 proper  thing  is  the  functioning  of  the
 inspectorate.  As  I  have  already  said.
 we  have  never  announced  it  that  as  a
 matter  of  policy  we  are  opposed  to
 judicial  enquiries.  In  appropriate
 cases  where  the  facts  are  of  such  a
 nature  that  it  is  considered  necessary
 that  there  should  be  a  judicial  enquiry.
 we  will  not  hesitate  to  constitute  a
 judicial  enquiry.  So.  that  will  be  a
 matter  which  can  be  considered  in
 each  particular  casc,  and  there  is  no
 question  of  principle  involved  in  that

 Having  disposed  of  that  matter,
 now  I  come  to  some  of  the  points
 which  were  urged  by  my  csteemed
 friend  Shri  Nath  Pai,  which  he  des-
 cribed  as  of  a  general  character.  As
 is  common,  when  things  go  wrong,
 anything  can  be  piled  up  and  some
 sort  of  connection  can  be  built  bet.
 ween  the  particular  unfortunate  acci-
 dent  and  the  failures  elsewhere.  It
 is  not  for  me  to  urge,  at  any  rate  not
 on  this  occasion,  about  the  perform-
 ance  of  the  railways,  how  much  of
 the  targets  they  have  achieved  in  the
 course  of  the  Second  Plan,  the  short-
 fall  and  the  reasons  for  it,  ang  the
 impact  of  that  on  the  economy.  These
 are  broader  issues,  but  there  is
 always  the  temptation  to  mention
 every  lapse  and  then  to  connect  it
 with  accidents  where  the  connection,
 to  my  mind,  does  not  appear  to  be  a

 “precise  or  even  an  appropriate  one.
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 For  instance,  there  have  been  a
 number  of  accidents,  and  the  provo-
 cation  for  the  present  debate  are  the
 tlice  accidents  about  which  mention
 has  been  made.  Two  of  them  took
 place  at  level  crossings—taking  four
 in  all—Dhanbad  and  Sambhar  Lake.
 These  two  took  place  at  level  cros-
 sings:  the  other  two  are  the  accident
 to  the  Poona-Bangalore  Express  and
 the  one  that  took  place  near  Bhilai.
 They  were  really  the  present  provo-
 cution  for  holding  the  discussion.  It
 may  be  recalled  that  there  was  a
 discussion  sometime  towards  the  end
 of  96]  and  some  of  these  general
 questions  were  gone  into.  These  ques-
 tions  are  important  and  should  be
 attended  to  and  we  should  supply
 information  to  the  House,  the  hon
 Members  and  the  country  on  points
 like  over-aged  cngines,  track  renewals
 and  maintenance  and  the  like.  But
 most  earnestly  I  place  this  for  the
 consideration  of  the  House  that  none
 of  those  would  apply  to  the  two  acci-
 dents  that  took  place  at  the  level
 crossings;  in  the  third  case  the
 typhoon,  the  strong  gale  appeared  to
 be  the  main  cause  of  accident  and
 with  regard  to  the  fourth,  the  acci-
 dent  near  Hubli,  investigation  is  still
 going  on.  It  is  not  for  me  to  forecast
 the  cause  of  that  accident.  The  pro.
 visional  finding,  as  my  colleague
 pointed  out,  of  the  Inspector  or  Addi-
 tional  Commissioner  of  Railway  Safety
 is  that  it  appears  to  be  a  case  of
 sabotage.  To  go  over  the  entire
 ground  again  and  to  pile  up  all  those
 deficiencies  such  as  track-renewals
 or  maintenance  and.  getting  more
 work  from  the  staff  according  to  a
 section  of  the  House  and  getting  in-
 different  work,  according  to  another
 section  of  the  House,  some  people
 alleging  that  there  is  lack  of  discipline
 while  others  are  saying  that  the  people
 are  being  flogged  and  made  to  work
 too  hard—this  sort  of  a  conflicting
 picture  emerges  and  there  is  very
 little  to  connect  any  of  these  impor-
 tant  points  with  the  accidents  that
 led  to  the  present  discussion.  Those
 points  have  been  touched,  however,
 and  I  would  like  to  refer  to  them,  not
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 because  there  is  any  relationship  with
 the  accidents.

 at  बागड़ी  :  लेवल  क्रासिंग  भी
 तो  उससे  है  ।

 श्री  स्वर्ण  सिह.  उसका  भी  जिक्र
 करूगा  अगर  सब्  करेगे  1

 श्री  बिगड़ो  2  नहीं  होना  ८  ।

 श्री  स्वर्ण  सह  करना  पड़ेगा  1

 Tnere  has  been  a  backiog  of  track-
 renewals  but  if  the  performance  is
 seen,  it  will  be  found  that  it  is  not
 that  bad.  Against  Plan  targets  of
 12,875  kilometres  of  rail  rencwals  and
 sleeper  renewals,  upto  3lst  March,
 96]  upto  that  date  authentic  figures
 are  available—some  9,959  kilometres
 of  rails  and  11,364  kilometres.  of
 sleepers  were  renewed  and  the  short-
 fall  is  mainly  due  to  difficulties  in
 supplies  of  rails.  This  is  made  clear
 in  page  6  of  the  Railway  Board’s
 Annual  Report,  copies  of  which  have
 already  been  supplied  to  the  Parlia-
 ment  Library.

 Against  the  original  provision  of
 Rs.  00  crores  in  the  Second  Plan
 actually  Rs.  54  crores  were  spent
 on  Track-renewals.  With  an  average
 of  500  miles  yearly,  the  arrears  of
 track  renewals  were  brought  dcwn
 from  about  7000  track  miles  to  about
 5000  track  miles.  The  Third  Plan
 provides  for  Rs.  70  crores  for  track
 and  rail  renewals  of  about  7500  miles
 and  about  6500  miles  of  sleeper-
 renewals.  This  means  an_  yearly
 average  of  500  miles  of  rails
 and  300  miles  of  sleeper  renewals.
 During  96l-62  only  about  00  miles
 of  rail  and  sleeper  renewals  were
 done  and  the  expenditure  was  about
 Rs.  43  crores.  It  is  proposed  to
 ‘carry  out  900  miles  rail  and  sleeper
 renewals  in  1962-63  to  make  up  for
 the  shortfall  in  6l-62.  The  main
 reasons  for  the  shortfall  in  1961-62
 were  late  receipt  of  90  lbs  rail  and
 shortage  of  60  lbs  rails  and  track
 fittings  like  fish-plates,  tie-bars  etc,
 being  a  little  in  short  supply.

 JYAISTHA  28,  884  (SAKA)  Railway  Accidents  77548

 Shri  U.  M.  Trivedi:  Are  the  rails
 now  available?

 Shri  Swaran  Singh:  Yes;  the  pro-
 curement  action  has  been  initiated
 and  our  indigenous  production  also,
 as  the  hon.  Member  is  aware,  has
 been  stepped  up.

 Mention  was  made  about  over-aged
 cugines  und  about  coaches.  Even  with
 regard  to  that,  although  the  position
 is  not  as  satisfactory  as  I  wish  it
 should  be,  still,  the  improvement  is
 significant.  The  pcrcentage  of  over-
 aged  locos  in  1955-56,  was  32:2,  on
 broad  gauge  and  25°8  on  metre  gauge.
 In  960-6l,  by  pumping  in  new  locos,
 this  percentage  was  reduced  to  25°4
 in  the  case  of  BG  and  9  in  the  case
 of  MG.  In  the  case  of  wagons,  it  was
 8  per  cent  for  broad  gauge  in  1955-
 56,  it  came  down  to  0°3  in  1960-61.
 In  the  case  of  metre  gauge,  from  21-2
 in  ‘1955-56,  it  came  down  to  12:3  in
 1960-61.  Therefore,  there  has  been  a
 steady  improvement  in  this  regard.

 I  agree  with  Shri  Frank  Anthony
 that  there  is  a  huge  backlog  into  the
 reasons  of  which  we  need  not  go.  It
 takes  somctime  before  all  that  back-
 log  is  cleared,  but  the  steps  that  have
 been  taken  should  create  this  feeling
 that  we  are  seized  of  the  situation  and
 every  possible  effort  is  being  made  to
 improve  the  position.

 Shri  Priya  Gupta:  In  the  meantime,
 to  prevent  accidents  let  there  be
 accident  yajnas  observed  everywhere
 in  the  country,  till  the  tracks  can  be
 renewed  and  the  rolling  stock  can  be
 replaced!

 Shri  Swaran  Singh:  I  do  not  have
 a  pessimistic  view  as  my  hon.  friend
 is  accustomed  to.  Frankly  speaking,
 I  am  a  little  averse  to  quoting  per-
 centages  in  the  matter  of  accidents,
 because  I  fee]  that  accident  is  a  bad
 thing,  whatever  the  percentage  may
 be.  And  it  is  not  perhaps  a  very
 proper  way  of  presentation  if  I  were
 te  say  that  there  are  many  millions
 of  peoplé  who  travel  and  the  number
 of  people  who  are  involved  in  acci-
 dents  is  very  microscopic.  It  is  not
 from  that  angle  that  I  want  to  quote
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 [Shri  Swaran  Singh}
 percentages,  yet,  it  is  a  fact  that
 although  the  intensity  of  traffic  on  the
 rails  has  increased,  still,  if  we  com.
 pare  the  number  of  accidents—I
 would  not  cuote  percentages—to  the
 ton  miles  that  have  been  actually
 done  or  the  miles  per  passenger
 that  are  covered,  this  percentage  has
 steadily  come  down  from  the  year
 1955-56.  So,  it  is  wrong  to  say  that
 there  is  an  increasing  trend.  I  do  not
 want  to  quote  statistics.  They  have
 been  mentioned  on  earlier  occasions
 also.  But  it  is  a  fact  that  there  is  a
 decreasing  trend.  Therefore,  we
 should  not  take  an  alarmist  view,
 although,  personally  I  feel......

 श्री  बिगड़ो  :  दो  महीने  का  क्‍या  परमसेंट्रेज
 है?

 शी  स्वरण  सिह:  हिसाब  जरा  मुश्किल
 बीज  है  1  दी  महीने  का  परसेंटेज  नहीं  निकाला
 जाता,  साल  भर  का  निकाला  जाता  है  ।  एक
 दिन  का  अगर  परसेंटेज  निकालें  तो  बहुत  ही  बढ़
 जायेगा  t  चूंकि  हिसाब  की  बात  है,  इसलिए  शायद
 मुनासिब  नहीं  है  कि  बागड़ी  साहब  को  इस  की
 याद  दिलाई  जाए  क्योंकि  हिसाब  से  उन  का
 कोई  सरोकार  नहीं  ।

 श्री  बागड़ी  तो  हम  मरते  हैं  ।  भ्रमर
 हिसाब  आता  होता  तब  क्‍यों  मरते  ?

 Mr.  Deputy-Speaker:  We  have  a
 belf-an-hour  discussion  after  6.0  p.m.

 Shri  Swaran  Singh:  1  will  try  to
 wind  up  within  a  very  short  time.
 Therefore,  I  have  mentioned  these
 things  because  it  was  necessary  to
 eounteract  the  feeling.

 Only  one  important  aspect  is  left.
 It  has  been  mentioned  that  we  make
 our  workers  work  too  hard  or  for  too
 long.  I  will  be  very  happy  if  I  were
 able  to  really  report  to  the  country
 with  confidence  that  people  work
 hard.  In  this,  I  seek  the  cooperation
 of  my  esteemed  friends,  who  claim  so
 much  influence  with  the  workers.
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 So  far  ag  hours  of  work  are  con-

 cerned,  I  can  claim  that  this  matter
 was  gone  into  very  carefully  in  Shri
 Rajadhyaksha’s  Award  which  has
 been  referred  to,  and  very  sound  and
 cogent  reasons  were  given  about
 hours  of  work,  when  a  break  can  be
 claimed  andj  all  that.  We  have  tried
 to  carry  out  and  implement  what  is
 contained  in  that  award.  I  do  not
 think  it  will  be  correct  to  say  that
 these  accidents  take  place  because
 people  are  over-worked.

 There  was  a  whispering  sort  of
 suggestion  that  certain  sections,  even
 amongst  the  workers,  lack  discipline,
 lack  a  sense  of  responsibility,  etc
 do  not  want  to  repeat.....(Interrup-
 tion).  My  hon.  friend  did  not  have
 the  courage  to  interrupt  when  _  this
 objection  was  made  by  another  Mem-
 ber.

 Shri  Priya  Gupta:  The  Rajadhyxk-
 sha  Award  is  being  violated.

 Shri  Swaran’  Singh:  We  =  are
 considering  the  Rajadhyaksha  Award
 in  its  relevancy  with  regard
 to  accidents.  The  two  acci-
 dents  at  the  level  crossings  and  the
 accident  at  Hubli  and  the  third
 one  where  the  gale  was  involved  were
 not  the  result  of  anybody  being  over-
 worked.  These  points  are  interesting,
 and  important,  and  we  should  find
 answers  for  them,  but  let  us  not  take
 a  distorted  view  and  try  to  import
 consijerations  which  are  not  there.

 It  is  a  fact  that  railway  trains,
 coaches,  wagons  and  locomotives  have
 to  be  kept  going  all  the  24  hours  and
 therefore  the  work  is  strenuous.  It
 is  on  account  of  the  willing,  hard  and
 loyal  work  done  by  lakhs  of  employees
 that  we  are  keeping  this  system
 going,  with  results  of  which  any
 country  can  be  proud.  Comparisons
 in  this  respect  are  perhaps  not  very
 proper.  But  we  have  compared  our
 performance,  even  in  the  matter  of
 accidents,  with  some  of  the  so-called
 advanced  countries  like  United  States
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 and  U.K.  I  am  glad  to  report  to  the
 House  that  compared  to  them,  we
 have  fared  better  in  the  matter  of
 accidents.  I  can  quote  figures  in  this
 respect  also,  but  I  resist  that  temp-
 tation.  I  merely  refer  to  the  general
 results  of  broad  analysis.

 Something  was  mentioned  about
 maintenance.  I  personally  attach  the
 highest  importance  to  maintaining
 high  standards  of  maintenance.  In
 this  respect,  any  suggestion  which
 hon.  Members  from  any  part  of  the
 House  may  have  to  make,  are  most
 welcome.  Maintenance  is  important
 in  any  country,  but  it  is  of  the
 highest  importance  in  our  country  in
 ‘our  present  stage  of  development,
 because  We  want  our  resources  to  go
 the  farthest.  The  obvious  way  for
 the  resources  to  go  farthest  is  to
 maintain  a  high  degree  of  maintenan-
 ce.  Therefore,  not  only  from  the
 point  of  view  of  preventing  accidents,
 but  from  the  general  aspect  of  keep-
 ing  them  in  good  trim,  any  sugges-
 tions  that  may  be  forthcoming  either
 from  the  unions  or  from  hon.
 Members  who  are  familiar  with  the
 subject  are  most  welcome  and  I  wou!d
 take  steps  to  ensure  that  they  are
 implemented.

 श्री  बागड़ी  :  लेवल  क्रासिग्ज  के  बारे
 में  भी  कुछ  कहिये  ।

 Shri  Swaran  Singh:  My  iriend,  Shri
 Bagri,  will  not  excuse  me  if  I  do  not
 mention  about  level  crossings.  He
 tried  to  wax  eloquant  and  said,
 “Why  can’t  you  find  money  and  man
 the  level  crossings?”  Whereas  his
 sentiment  appears  to  be  based  upon
 proper  considerations,  he  has  not
 suggested  a  practical  approach.  Our
 principle  is,  where  there  is  any  cros-
 sing  point,  whether  that  level  cros-
 sing  should  or  should  not  be  manned
 is  to  be  judged  from  time  to  time  by
 the  volume  of  traffic  on  the  road
 and  by  the  volume  of  traffic  on  the
 track.  I  agree  with  the  suggestion
 made  by  some  hon.  Members  opposite
 that  there  should  be  frequent  checks
 and  we  should  constantly  be  alive  to
 the  changing  pattern  of  traffic  on  the
 05  (Ai)  LSD—0,
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 track  and  also  on  the  road,  so  that
 at  such  of  the  level  crossings  as  may
 not  be  manned  today  we  may  find  it
 necessary  to  provide  a  regular  gate
 and  may  feel  the  necessity  of  man-
 ning  it  a  little  later.  The  rest  is  a
 matter  of  financial  adjustment  as  to
 how  it  should  be  adjusted  between
 the  Centre  and  the  States.  Let  not
 my  hon.  friends  unnecessarily  feel
 agitated  over  these  things,  because
 these  financial  adjustments  had  been
 arrived  at  after  understanding  the
 State  point  of  view  and  the  Railway
 point  of  view.  That  is  also  a_  fair
 one.  The  broad  principle  is  that  when
 there  is  an  important  road  already
 existing  and  a  railway  line  is  first
 started,  the  Railways  provide  a  gate
 and  man  it.  But  by  later  develop-
 ment  if  some  new  roads  come  up  and
 some  new  things  develop,  that  is
 regarded  as  a  part  of  development  for
 which  the  State  also,  for  the  benefit
 of  the  road  users,  if  they  contribute
 a  part  of  it  it  is  not  unreasonable.  They
 get  all  road  taxes,  cess  on  _  petrol
 and  a  number  of  other  things,  and  if
 an  arrangement  which  has  worked
 satisfactorily  has  been  arrived  at  to
 share  the  financial  burden  between
 the  State  and  the  Railways  that
 should  not  be  grudged  and_  every
 effort  should  be  made  to  implement
 that.

 About  overbridges,  Sir,  I  have  al-
 ready  announced  the  position,  that  the
 Railways  are  prepared  to  provide  a
 bridge  at  any  place  where  the  State
 Government  provides  the  approaches.
 That  is  not  an  unfair  thing,  because
 approach  roads  involve  a  lot  of  cons-
 truction  on  property  which  is  not
 railway  property,  and  the  road  users
 benefit  greatly.  Therefore,  that
 arrangement  is  not  an  unfair  one.

 With  regard  to  the  particular  acci-
 dents,  [  refrain,  Sir,  from  offering  any
 comments  because  they  are  the  sub-
 ject  matter  of  enquiry.  But  I  would
 like  to  assure  that  any  remedial  action
 that  may  be  suggested  as  a  result  of
 that  enquiry  would,  just  as  in  the
 past,  be  very  carefully  examined  and
 proper  remedial  action  taken.
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 Shri  Nath  Pai:  Mr.  Depu*ty-Speaker, at  the  very  outset,  I  would  like  to
 thank  those  who  participated  in  the
 debate,  and  barring  a  slightly  discor-
 dant  note  with  regard  to  the  manner
 the  class  IV  performs,  which  my  hion.
 friend  Shri  Frank  Anthony  brought, I  did  not  see  any  contradiction  as
 the  hon.  Minister  was  quick  to  find
 in  the  contribution  made  by  the
 Members.  I  wouid  very  much  urge
 my  hon,  friend  Shri  Frank  Anthony,
 who  speaks  with  such  vast  expericn- ce  and  authority  on  the  matter  of
 railway  performance  in  the  country,  to
 somehow  try  to  purge  his  mind  of
 the  prejudice  which  he  has  against
 those  unfortunate  class  IV  staff.  May
 I  assure  him  that  we  do  not  enter-
 tain  any  kind  of  prejudice  against
 any  class  of  railway  workers;  to  us
 they  are  railway  workers  doing  a  very
 vital  job.

 Having  said  this,  I  sha!l  try  to  ask
 ‘one  or  two  things  of  the  Railway
 Minister.  He  hag  tried  to  take  me  to
 task  for  trying  to  say  all  kinds  of
 things  and  trying  to  link  them  with
 the  railway  accidents.  My  whole
 submission  was  based  on  8  central
 thesis,  that  the  accidents  or  the  tragic
 figures  of  accidents  are  part  of  a
 whole  bad  performance  on  the  rail-
 ways.  I  was  not  very  happy  to  have
 to  say  this,  nor  do  I  believe  in  tread-
 ing  in  figures  when  those  figures
 connote  so  much  of  suffering  and  so
 much  of  tragedy  to  so  many  families.
 But  the  whole  thing  was  based  on
 the  point  that  on  the  whole  these
 accidents  are  likely  to  increase.  Whe-
 ther  there  is  a  temporary  failure  of
 one  per  cent  or  two  per.  cent  is
 not  a  matter  in  which  I  am  interested
 at  all,  and  I  will  not  try  to  base  my
 case,  Mr.  Deputy-Speaker,  on  a  point
 like  that.

 The  whole  submission  I  had  tricd
 to  make  was  that  accidents,  given  the
 corollaries,  are  inevitable,  and  this
 we  had  tried  to  base  on  various
 points.  To  that  the  reply  given—-iet
 alone  the  manner  and  tone,  and  pcr-
 haps  the  concern  conveyed  by  tho
 tone  and  manner  improved—in  the
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 beginning  was  that  all  these  are
 known,  everything  is  being  done  thal
 could  be  done  and  everything  seems
 to  be  all  right.  Then  the  simple
 question  that  comes  haunting  many  of
 us  is,  if  everything  that  could  be  done
 has  been  done  how  do  we  keep  on
 having  these  accidents  again  and  again.
 You  do  not  like  me  going  back  into
 the  whole  range  of  accidents.  My
 motion,  if  you  had  been  careful
 enough,  says  “recent  series  of  acci-
 dents”.  I  have  not  tabled  the
 motion  about  1,  2  or  3  accidents.  I
 have  begun  by  citing  the  rai:way
 accident  of  the  l6th  of  April  and
 coming  to  the  one  that  happened  day
 before  yesterday,  citing  22  accidents.
 I  have  said  that  there  is  something
 to  which  there  has  not  been  a  reply.

 One  or  two  points  only  I  will  try
 because  this  is,  for  me,  not  an  indict-
 ment  but  a  plea,  though  it  may  be  a
 little  late  and  though  he  might  have
 heard  of  it  all  these  years  as  a  Min-
 ister,  that  all  those  recommenda.
 tions  have  to  be  acted  upon  and  re-
 media!  measures  taken.  May  I  ask
 him  how  many  of  the  two  hundred
 and  odd  recommendations  made  by
 the  Shahnawaz  Committee  have  been
 carried  out?  May  I  know  how  many
 of  the  findings  of  the  Basu  Commit-
 lee  regarding  training  have  been
 carried  out?  May  I  know  what  hap-
 pened  to  the  innumerable  precau-
 tionary  steps  suggested  by  the  diffe-
 rent  judicial  committees?

 Then  he  tried  to  make  fun  with
 regard  to  the  differences  between  my
 approach  and  that  of  Shri  Nambiar
 regarding  the  necessity  of  instituting
 judicial  enquiries.  I  think  a  judicial
 enquiry  is  always  necessary  in  the
 case  of  major  accidents.  That  gives
 us  a  reply  to  a  specific  matter.  But
 what  I  was  trying  to  suggest  was
 that  he  takes  the  help  of  his  own
 experts,  no  TIonger  under  the  control,
 direction  or  favour  of  the  Railway
 Board,  and  with  their  assistance  go
 into  these  accidents.  Let  us  have
 both  these  two  enquiries.  They  do
 not  necessarily  come  within  the  pur-
 view  of  the  Kunzru  Committee.  I  am
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 glad  that  he  has  made  this  concession
 at  least  that  in  principle  he  is  pre-
 pared  to  think  about  it.  Let  him  think
 of  what  I  have  in  mind  and,  _  per-
 haps.  a  better  reply  will  come

 May  I  draw  his  attention  to  ihe
 very  sad  fact  that  there  was
 an  accident  on  the  23rd
 at  Dhanbad?  Within  a  few  hours,
 there  was  another  accident.  And
 what  a  tragedy!  Within  exactly  a
 month,  again,  at  Dhanbad  there  is
 another  accident.  Everyday,  on  the
 24th,  25th,  26th  with  an  interval  of
 two  and  a  half  days  to  three  days
 there  is  an  accident.  This  is  not  a
 matter  that  can  be  brushed  aside  by
 saying  “we  know  all  about  it;  all
 that  can  be  done  has  been  donc”.  It
 all  that  can  be  done  has  been  done,
 how  is  jt  that  accidents  are  taking
 place?  Are  some  forces,  some  super-
 natural  forces,  some  ghosts,  some
 witches,  some  goblins,  in  operation
 which  are  tampering  with  our  rail-
 ways  and  bringing  about  these  trage-
 dies?  These  are  factors  which  can
 be  controlled.

 One  factor  I  bring  to  his  notice
 before  I  resume,  repeating  my  plea
 that  I  am  not  interested  in  any  indict-
 ment.  I  am  not  interested  in  appor-
 tioning  biame,  I  am  interested  as  much
 as  the  hon.  Minister  and,  _  per-
 haps,  every  member,  whatever
 be  the  party  label  that  76
 bears,  in  seeing  that  we  get  an  effi-
 cient,  dependable’  railway  _  service,
 that  the  accident  number  goes  down
 and  the  efficiency  quantum  goes
 higher.  This  is  a  matter  on  which
 we  expected  a  reply.

 About  maintenance  he  said  _  all
 that  can  be  done  has  been  done.
 Here  he  was  more  conciliatory.  This
 is  his  own  report,  “A  Review  of  the
 Accidents  on  Indian  Government  Rail-
 ways”,  and  this  says  that  on  the
 Indian  Government  railways  failurcs
 of  engine,  rolling  stock  and  derail-
 ment  account  for  68.8  per  cent  of  the
 total  number  of  accidents.  Is  this
 something  that  cannot  be  cured?  Is
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 this  something  that  cannot  be  atten-
 ed  to?  Is  this  something  that  cannot
 be  stopped?  I  do  think  that  these
 figures  themselves  indicate  that  they
 can  be  attended  to.  I  do  think  that
 ll  of  us  can  afford  to  work  a  little
 harder,  Members,  Ministers  and  the
 nation  as  a  whole,  and  I  say  this  in
 all  seriousness.

 Then  I  come  to  the  workload  of
 labour.  In  the  olden  days  there  used
 to  be  twelve  gangmen  for  three  miles.
 Now  what  is  the  position?  The  num-
 ber  of  miles  has  been  increased  from
 three  to  four.  What  is  it?  25  per
 cent  increase.  But  the  number  70
 gangmen  remains  the  same.  I  will
 give  you  an  example  to  substantiate
 my  point  and  bring  it  home.  At
 Delhi  station—will  he  kindly  find  out
 whether  I  am  not  right—in  947  there
 used  to  be  66  shunters  and  there  used
 to  be  76  trains.  Now  the  number  of
 shunters  has  come  down  to  56  and  the
 number  of  trains  that  pass  has  gone
 up  to  ‘152.  So,  there  is  a  definite  in-
 crease  of  load  and  this  leads  to  ex-
 haustion  of  man.  We  arte  already
 confronted  with  the  over-working  of
 the  machines,  of  the  locomotives,  of
 the  tracks,  of  the  sleepers.  And  when
 two  highly  over-worked,  exhausted
 forces,  try  to  do  a  vital  job,  the  ve-
 sult  is  an  accident.

 Therefore,  in  the  end,  whereas  3
 accept  that  very  fine  manner  he
 adopted  in  trying  to  reply,  I  would
 once  again  plead  with  him  to  brush
 aside  from  his  mind  that  impression
 that  he  might  have  got  that  somehow
 we  were  trying  to  make  an  indict-
 ment.  Certainly,  we  are  interested  in
 trying  to  emphasize  that,  on  the
 whole,  the  performance  seems  to  b
 far  from  satisfactory.  Perhaps,  with
 his  new  energy  he  may  try  to  open  a
 new  leaf  and,  perhaps,  we  _  shall
 be  able  to  congratulate  him  next
 year  if  the  record,  at  least  of  acci-
 dents,  has  been  a  little  better  than
 the  one  to  which  this  House  has  been
 accustomed  to  all  these  years.

 Shri  Swaran  Singh:  Since  he  put
 a  specific  question,  I  would  like  to
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 [Shri  Swaran  Singh]
 inform  the  House  that  almost  all  tne
 recommendations  of  the  Shahnawaz
 Committee  were  accepted.

 Shri  Nath  Pai:  That  means  the
 railways  are  incurable.

 श्री  कछवाय  (देवास)  :  श्रीमान्‌,  मे
 समझता  हूं  कि  हाउस  में  इस  समय  कोरम

 बहीं  है  |

 Mr.  Deputy-Speaker:  Orde,  order.

 8°5  hrs.
 BAGH  RIVER  PROJHCT*

 Shri  Balkrishna  Wasnik  (Gondia):
 Mr,  Deputy-Speaker,  Sir,  we  have  just
 now  had  a  very  lively  discussion  and  ३
 hope  the  House  wil]  rear  with  me  for
 a  few  minutes  more.

 This  discussion  arises  out  of  79
 Unstarred  Question  answered  on  u¢
 2ist  April,  1962.  There  is  a  river
 project  on  the  Bagh  River  in  Gondia
 Tahsil  of  Bhandara  District  of  Maha-
 rashtra.  This  project  had  already  re-
 ceived  the  administrative  approval  of
 the  Madhya  Pradesh  Government  prior
 to  the  re-organisation  of  States  in  986
 and  it  was  also  included  in  the  Secon?
 Five  Year  Plan  proposal  of  that  State.
 Tsut  it  has  been  founa  that  when  the
 Chief  Minister  of  Mahacasntfa  State
 inaugurated  the  work  on  the  pick-up
 weir  in  February  1961,  the  Govern-
 ment  of  Madhya  Pradesh  sent  a  te'e-
 gram  to  the  Government  of  Maha-
 reshtra  requesting  that  the  Govern-
 ment  of  Maharashtra  should  not  [०
 ahead  with  the  project  without  —  that
 Government’s  concurrence.  Actually,
 the  concurrence  of  the  Madhya  Pra-
 desh  Government  was  a  mere  formality
 to  be  observed  in  al,  inter-State  re-
 lations  in  view  of  the  fact  that  what
 the  Maharashtra  Government,  as  2
 successor  governmen:  to  the  0४०
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 ‘adhya  Pradesh  Government,  had
 embarked  upon  was  nothing  but  —  the
 fulfilment  of  the  commitment  of  the
 ex-Madhya  Pradesh  Government.  But
 we  find  that  in  Apru  96]  the  Madhya
 Pradesh  Government  formulated  an-
 other  scheme  as  an  alternative  pro-
 posal  for  the  construction  of  the  Bagh
 River  project  and  requested  the  Gov-
 ernment  of  Maharashtra  that  the  pro-
 ject  should  be  taken  up  as  a  joint  ven-
 ture.  I  cannot  understand  one  thing
 This  project  as  it  was,  was  intiated  by
 the  ex-Government  of  Madhya  Pra-
 desh.  At  that  time  the  District  of
 Bhandara  in  which  this  project  lies
 was  in  Madhya  Pradesh.  The  neigh-
 bouring  district,  that  is,  Drug  District,
 in  which  some  water  spreads  over  was
 also  in  Madhya  Pradesh.  At  that  time
 this  project  was  given  administrative
 approval  by  the  Madhya  Pradesh  Gov-
 ernment.  What  I  want  to  submit  is
 that  no  material  charge  has  been
 sought  bv  the  Government  of  -  iaha-
 rashtra.  Everything  is  the  ९  ex-
 cept  that  some  technica!  features  have
 been  changed.  What  is  this  change
 that  the  Governmen,  of  Mahsrashtra
 has  sought  to  do?  It  is  only  to  revise
 the  project  in  respect  of  certain  tech-
 nical  features  of  the  dam,  the  canal,
 the  rates  and  the  crun  paticen.  So  far
 as  submergence  is  conc2rned  that  is
 virtually  unchanged.  The  FRI  having
 been  kept  practically  the  same,  in-
 stead  of  a  direct  canal  proposed  in  the
 old  project  the  canal  in  the  revised  pro-
 ject  takes  off  from  a  pick-up  weir  ten
 miles  downstream  to  reduce  relatively
 idle  canal  length.  So  ‘here  is  practical~
 ly  no  change  in  the  su  nergence  of
 land  in  the  neighbouring  district
 which  has  now  gone  in  the  State  cf
 Madhya  Pradesh.  I  do  not  understand
 why  the  Government  of  Madhya  Pra-
 desh  should  take  objection  and  _  fer-
 mulate  a  new  scheme  and  then  come
 forward  with  a  new  proposal  and  ask
 the  Government  of  Maharashtra  to
 take  up  the  scheme  as  a  joint  venture.
 Is  it  because  there  has  been  8.  rece
 organisation  of  the  States?  Is  it  be-

 *Half-an-hour  discussion.
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 cause  Bhandara  and  Drug  Districts
 have  been  separated  from  one  State?
 Is  it  because  the  benefits  which  were
 tc  be  to  the  people  uf  the  old  Madhva
 Pradesh  will  be  going  now  to  the  peu-
 ple  of  the  new  Maharashtra  State?  Js
 १६  because  this  schem?  does  not  fal]  in
 the  new  Madhya  Pradesh  that  has
 been  created  by  Stetes’  re  -crganisa-
 tion?

 Now-a-days  we  find  that  this  kind  of
 water  disputes  are  com'ng  up  every-
 where.  In  the  States  2f  Ardnhra,  Maha-
 rashtra,  Mysore  and  30067  States  there
 are  so  many  water  disputes  coming  up
 as  if  we  are  living  in  different  coun-
 tries.

 These  inter-State  disputes  "ave  be-
 come  a  sort  of  international  disputes.
 We  cannot  understin}?  this  kind  of
 thing  going  on  in  this  land.  when  we
 are  living  in  one  country,  that  a
 neighbouring  State  should  muk2  come
 such  objection  and  that  an  administra-
 tive  approval  whicy  was  given  six
 years  back  should  de  gone  '  ack  upon
 And  today  they  raise  sem?  new  points.
 give  some  new  schemes  and  delay  the
 whole  matter.  What  is  the  Central
 Government  doing  abo.tt  this?  Am  I
 to  understand  that  whencver  a  neigh-
 bouring  State  Government  wants  to
 make  an  objection  the  Central  Gev-
 ernment  will  be  entertaining  that  ob-
 jection  and  holding  us  the  werk?

 The  Government  yf  Maharashtra
 nave  spent  about  Rs.  76  lakhs  on  the
 fr.itial  work  of  the  scheme  and  after
 spending  so  much  money  on  that
 scheme  the  work  has  been  stepped
 And  when?  When  the  Chief  Minister
 actually  went  to  the  spot  and  was
 inaugurating  the  scheme,  the  Madhya
 Fradesh  Government  senl  a  televernm
 to  stop  the  work.  And  thev  formulate
 another  scheme  after  two  months  T
 should  give  you  the  infcrmation
 that  in  August  960  the  Maharashtra
 Government  had  approached’  the
 Madhya  Pradesh  Government  ty  give
 their  concurrence,  wiicn  was  aS
 natural  as  anything.  Bu‘  they  did  not
 give  their  concurrence.  They  waited
 for  six  months,  waited  for  the  Chief
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 Minister  to  inaugurate  the  scheme,  and
 then  sent  a  telegram.  If  this  kind  of
 thing  goes  on,  how  are  we  to  finish  the
 scheme?

 This  scheme  was  included,  as  a
 matter  of  fact,  in  the  Second  Plan.
 Now  it  is  the  second  y2ar  of  the  Third
 Pian.  Full  funds  have  been  allotted
 for  the  scheme,  and  the  Planning
 Commission  naturaiivy  expects  that  this
 scheme  should  be  finish?!  in  the  Third
 Plan  period,  and  there  should  be  no
 spill-over.  There  73  r9  provision  like
 that,  And  still  in  the  second  yeer  of
 the  Third  Plan  we  see  that  it  has  come
 to  nothing.  Both  th2  State  Govern-
 ments  will  be  sittiag  together,  the
 technica!  experts  will  be  sitting  tc-
 tether  and  discussing  things,  and  the
 Central  Government  wil!  be  sitting
 idle,  looking  to  these  technica]  experts
 and  sceing  the  things.

 So  I  would  request  the  Central  Gov-
 cinment  to  devise  so  ae  way  to  —  see
 that  objections  raiseq  at  such  late
 stages  ar:  not  entertained,  or  there
 should  be  some  machinery  १0  avoid  suh
 kinds  of  disputes.  W:th  these  words  I
 submit  that  the  Central  Government
 should  take  some  active  step  in  order
 that  this  scheme  is  completed  as  early
 as  possible  and  the  Planning  Commis-
 sion  gives  its  approval  for  the  execu-
 tion  of  this  scheme  as_  quickly  as
 possible.

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  ang  Power  (Shri
 Alagesan):  Sir,  I  would  like  to  place
 some  facts  before  this  House  with  re-
 gard  to  this  Bagh  river  project.

 The  hon.  Member  who  has  ¢ponsor-
 ed  this  half-an-hour  discussion  is  nat-
 urally  anxious  that  this  project  should
 be  taken  up  as  early  as  possible  and
 that  the  State  of  Manarashtra  should
 be  benefited  thereby.  But,  as  he  him-
 self  pointed  out  in  th»  course  of  his
 speech,  it  is  true  that  this  preject  was
 taken  up  by  the  orstwhile  Madhya
 Pradesh  Government.  Later  on  there
 was  the  reorganisation  of  States.  Then
 it  was  the  Maharashtra  Government
 which  wanted  to  go  ahead  with  this
 project.  When  the  Maharashtra  Gov-
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 [Shri  Alagesan]
 ernment  wanted  to  go  ahead  with  tnis
 project,  naturally—I  sha!i  give  figures
 later  on—naturally,  the  Government  of
 Madhya  Pradesh,  in  whose  area  this
 dam  has  to  be’  constructed  and  in
 whose  area  lies  a  large  part  of  the
 catchment  area  and  in  whose  area  a
 large  portion  of  land  will  be  submerg-
 ed,  felt  agitated.  In  fact,  they  are
 vitally  interested,  I  should  say.  And
 so  they  came  forward  with  a  proposal
 that  this  should  be  treated  as  an  inter-
 State  project  and  that  their  vicws  also
 should  be  taken  into  consideration.
 They  wrote  to  us,  they  wrote  to  the
 Maharashtra  Government.  and  came
 out  with  alternative  proposals.  Since
 the  project  shoulq  be  taken  up,  in
 their  view,  as  an  inter-State  one  they
 wanted  some  benefit  to  flow  out  of
 this  project  to  their  areas  also  which
 are  equally  thirsting  for  irrigation.
 So  it  happens  that  when  they  came
 out  with  their  proposals,  tue  matter
 had  to  be  referred  to  the  Maharashtra
 Government  back.  What  we  did  was
 to  ask  the  Maharashtra  Government  to
 send  their  project  repo't  te  the
 Madhya  Pradesh  Government  which
 they  did.  After  studying  the  project,
 the  Madhya  Pradesh  Government  have
 come  out  with  proposals  which  are
 being  examined  by  the  Central  Water
 and  Power  Commission.

 I  might  here  mention  that  though
 this  project  was  included  in  the  Second
 Plan  and  then  taken  to  the  Third  Plan
 by  the  Maharashtra  Government,  it
 never  got  the  sanction  of  the  Planning
 Commission  or  the  Ministry  here.  It
 was  neither  cleared  by  the  Ministry
 here,  by  the  technical  experts  of  the
 Ministry,  nor  was  it  cleared  by  the
 Planning  Commission.  It  has  not
 reached  that  stage  when  they  could
 go  ahead  with  the  prosecution  of  the
 work.  Perhaps,  in  their  anxicty  to
 serve  the  people  in  their  area,  the
 Maharashtra  Government  went  ahead
 and  perhaps  actually  spent  some
 money  and  also  made  arrangernents  to
 lay  the  foundation  stone,  etc.  But,
 we  cannot  be  answerable  to  what  the
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 Maharashtra  Government  do  though
 we  are  bound  to  take  that  into  consi-
 deration.  At  this  stage,  we  have  ad-
 vised  them  to  come  together,  to  take
 it  up  at  the  technical  level  with  their
 own  engineers,  with  their  own  experts
 and  come  to  some  understanding,
 which,  I  understand,  they  propose  to
 do  very  shortly  in  this  month  of  June.
 After  they  produce  some  joint  scheme
 which  has  the  approval  of  both  the
 Governments,  it  will  be  time  for  us
 to  go  into  it  more  fully  and  scrutinise
 it  and  then  we  shall  see  that  no  further
 delay  occurs  and  the  scheme  is  sanc-
 tioned  as  early  as  possible.

 In  order  to  impress  upon  the  _  hon.
 Member—I  won’t  say  House;  there  is
 not  much  of  it  left—and  you,  I  may
 be  permitted  to  give  some  figures.  In
 this  project,  there  is  a  dam  site  and
 also  lower  down  the  stream  there  is
 going  to  be  a  pick  up  weir.  At  the
 dam  site,  the  total  catchment  area
 will  be  67  square  miles  of  which  80°6
 square  miles  wil]  be  in  the  Maha-
 rashtra  State  and  a  little  more  i.e.,  86°4
 square  miles  will  be  :n  Madhye  Pra-
 desh  area.  At  the  pick  up  weir,  it
 will  be  85  square  miles  in  the  Maha-
 rashtra  area  and  25  miles  in  the
 Madhya  Pradesh  area.  So  also,  the
 submergence  both  at  the  dam  site
 reservoir  and  the  pick  up  weir;  the
 total  submergence  will  be  8744  acres
 of  which  4234  acres  will  lie  in  the
 Maharashtra  area  and  a  little  more
 than  this  namely  5509  will  lie  in
 Madhya  Pradesh.  As  per  scheme  of
 the  Maharashtra  Government,  this  pro-
 ject  will  command  an  area  of  sliphtly
 more  than  |  lakh  acres  and  it  will
 actually  irrigate  60,000  acres.  As  per
 alternative  scheme  suggested  by  the
 Madhya  Pradesh  Government,  they
 envisage  that  31,600  acres  will  be  irri-
 gated  in  Maharashtra  area  and  28,400
 acres  jn  the  Madhya  Pradesh  area.  My
 hon.  frieng  asked  about  the  total  cost
 of  the  scheme.  It  is  just  now  estimated
 to  cost  Rs.  609:77  lakhs.  Thus  it  will
 be  seen  that  if  any  project  can  be
 describeq  as  an  inter-state  project,
 this  can  be  described  as  such  by  all
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 canons.  We  cannot  quarre]  with  the
 Madhya  Pradesh  Government,  if  they
 want  a  share  in  this  project.  My  hon.
 friend  said  that  inter-state  disputes
 are  raised  to  the  level  of  international
 disputes.  May  be.  In  this  case,  I  am
 not  convinced  of  that  argument.  I
 cannot  say  that  the  Madhya  Pradesh
 Government  is  in  the  wrong  in  rais-
 ing  the  issue  and  wanting  to  have  a
 share  in  the  project.  At  the  same  time,
 we  are  anxious  that  there  should  be
 no  further  delay.  It  is  not  85  if  the
 Central  Government  is  sitting  quiet
 with  foldeq  hands.  When  a  dispute
 arises,  it  is  our  duty  to  bring  the  par-
 ties  together  so  that.  a  smooth  settle-
 ment  is  arrived  at.  And  we  propose  to
 do  that.  We  shall  take  up  this  matter
 as  soon  as  we  get  a  joint  approvea
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 scheme,  a  scheme  which  will  have  the
 support  of  both  the  Governments.  As
 soon  as  we  receive  such  a  scheme,  we
 shall  take  up  this  work  and  see  that  it
 is  cleared  by  the  Ministry  and  also  by
 the  Planning  Commission,  so  that  it
 can  be  proceeded  with  by  whatever
 agency  that  may  be  set  up  in  this
 regard,  and  the  benefits  may  accrue  to
 the  respective  areas  of  the  two  States.

 Mr.  Deputy-Speaker:  The  discussion
 is  Over.

 8°3l  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,

 June  19,  962|Jyaistha  29,  884
 (Saka).
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 U.S.Q.
 No,

 3408.

 3409.
 34I0.
 34IT.

 34i2.
 3413.
 3414.

 3415.
 34I6.
 3417.
 +3418.

 3419.

 3420.

 342,

 3422.

 SI

 Subject

 Report  Tron
 Ore

 Gurkha  regiment
 Oil  pipeline

 on  Salem

 Division  of  assets  between
 Maharashtra  and  Guja-
 rat

 Vawol  Well  (Gujarat)
 Coal  supply  to  States
 Lok  Sahayak  Sena  Train-

 ing  Teams
 Rourkela  Steel  Plant
 Stainless  Steel
 Nahorkatiya  gases

 Coal Deputy  Assistant
 Controller’s  Office,
 Gauhati

 Award  for  small  savings  to
 States

 Implementation  of  Un-
 touchability  Offences
 Act

 Implementation  of  Un-
 touchability  Offences
 Act

 Geological  Survey  of
 Kangra  District

 “ATEMENT  BY  PRIME
 MINISTER

 The  Prime  Minister  and  Minis-
 ter  of  External  Affairs  and
 Minister  of  Atomic  Energy
 (Shri  Jawaharlal  Nehru)  made
 a  statement  in  response  to
 Shri  Hem  _  Barua’s  Calling Attention  Notice  (held  over
 from  16-6-62)  regarding  re-
 ported  firing  by  Pakistani
 Armed  Police  on  evacuees
 from  Rajshahi  district  in  Past
 Pakistan  crossing  into  India.

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE

 Shri  Vasudevan  Nair  called  the
 attention  of  the  Minister  of
 Scientific  Research  and  Cul-
 tural  Affairs  to  the  reported decision  of  Prof.  J.B.S.  Hal-
 dane  to  quit  the  Council  of
 Scientific  and  Industrial  Re-
 search,

 The  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs
 (Shri  Humayun  Kabir)  made
 a  statement  in  regard  thereto.

 I§70
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 COLUMNS

 PAPER  LAID  0४0  THE
 TABLE  I45-6

 A  copy  each  of  the  following
 papers  (English  and  Hindi
 versions)  was  laid  on  the
 Table  under  article  323(1)  of
 the  Constitution  :—

 ()  Eleventh  Report  of  the
 Union  Public  Service
 Commission  for  the  period
 ist  April,  I960  to  3Ist
 March,  ‘1961,

 (if)  Memorandum  explaining the  reasons  for  non-accep-
 tance  of  the  Commission’s
 advice  in  cases  referred  to
 in  the  above  Report.

 STATEMENT  BY  MINISTER  T1416
 The  Minister  of  State  in  the

 Ministry  of  Home  Affairs
 (Shri  Datar)  made  a  state-
 ment  correcting  the  reply
 given  on  the  26th  March,
 3962  to  a  supplementary  by Shri  C.  D.  Pande  on  Starred
 Question  No.  279  regarding
 pay  scales  of  police  Officers.

 EMANDS  FOR  EXCESS
 GRANTS  (GENERAL)

 1959-60  है  46—8
 Further  discussion  on  Demands

 for  Excess  Grants  in  respect of  the  Budget  (General)  for
 1959-60  concluded,  and  all  the
 Demands  were  voted  in  full.

 DEMANDS  FOR’  EXCESS
 GRANTS  (RAILWAYS)

 I959-60  ‘TI41Q—11443
 cussion  on  Demands  for  Ex-
 cess  Grants  in  respect  of  the
 Budget  (Railways)  for  -1959-, 60  commenced  and  concluded

 GMGIPND—LS  II—:I05  (Ai)  LS—s5-7-62—904.

 [Damy  ‘Draxsr)  I872
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 DEMAND  _  FOR  EXCESS
 GRANTS  (RAILWAYS),
 959-60—contd.

 and  the  Demands  were  voted
 in  full

 BILL—PASSED
 The  Minister  of  Home  Affairs

 (Shri  Lal  Bahadur  Shastri)
 moved  for  consideration  of
 the  President’s  Pension  (Am-
 endment)  Bill,  1962.  The
 motion  was  adopted.  After
 clause-by-clause  considera-
 tion  the  Bill  was  passed.

 MOTION  RE.  RAILWAY  AC-
 CIDENTS  .  II496—II557

 Shri  Nath  Pai  moved  the  motion
 re:  recent  Railway  accidents.
 He  also  replied  to  the  debate
 and  the  discussion  was  con-
 cluded.

 HALF-AN-HOUR  DISCUSSION  ‘1557-64
 Shri  Balkrishna  Wasnik  raised  a

 half-an-hour  discussion  on
 points  arising  out  of  the  an-
 swer  given  on  the  25  April,
 1962,  to  Unstarred  Question
 Question  No.  49  regarding
 Bagh  River  Project.

 The  Minister  of  State  in  the
 Ministry  of  Irrigation  and
 Power  (Shri  Alagesan)  re-
 plied  to  the  discussion,

 AGENDA  FOR  TUESDAY,
 JUNE,  I9,  962/JYAISTHA
 29,  884(SAKA)

 (6)  Consideration  and  passing  of
 Advocates  (Second  Amend-
 ment)  Bill.

 (7)  Consideration  of  motion  to
 refer  to  Select  Committee
 the  Customs  Bill.
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